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RAJYA SABHA
Wednesday, 24th August, 2011/2 Bhadra, 1933 (Saka)

The House assembled at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, 1 have to refer with profound sorrow to
the passing away of Shri Rafique Alam, a former Member of this House,
on the 3rd of April, 2011, at the age of
82 years.

Born at Kashibari, in Purnea, Bihar, in June, 1929, Shri Rafique
Alam had his education at Russel High School, Kishanganj High School,
Purnea, and Aligarh Muslim University.

An agriculturist, Shri Rafique Alam was associated with several
education institutions in Purnea district of Bihar. Shri Rafique Alam
was the recipient of the National Integration Award, 1988.

Shri Alam began his legislative career as a Member of the Bihar
Legislative Assembly in 1962 and was a Member of that Assembly from
1962 to 1967 and, again, from 1969 to 1980. He served as Cabinet
Minister in the Government of Bihar Tfor several terms, holding
portfolios of Transport, Local Self-Government, Irrigation, Housing,
Jails, Animal Husbandry, Fishery and Wakf, PWD, Rural Reconstruction
and Panchayati Raj .

Shri Rafique Alam represented the State of Bihar in this House from
April, 1982 to April, 1988, and, again, from April, 1988 to April,
1994. Shri Rafique Alam also served as Deputy Minister in the Ministry
of Petroleum and Natural Gas from February to June, 1988; as Minister
of State in the Ministry of Textiles from 1988 to 1989, and as
Minister of State (Independent Charge) in the Ministry of Health and
Family Welfare from July to November, 1989 in the Union Council of
Ministers. He was the Chairman of Committee on Petitions, Rajya Sabha,
from 1986 to 1988. Shri Rafique Alam was also the Leader of the Indian
Haj Goodwill Delegation in 1988.



In the passing away of Shri Rafique Alam, the country has lost an
able administrator and a distinguished parliamentarian.

We deeply mourn the passing away of Shri Rafique Alam.



I request hon. Members to rise in their places and observe silence
as a mark of respect to the departed.

(Hon. Members then stood in silence for one minute.)

MR. CHAIRMAN: Secretary-General will convey to the members of the
bereaved family our deep sense of sorrow and sympathy.

ORAL ANSWERS TO QUESTION
*301. The questioner Shrimati Vasanthi Stanley was absent.
Delay in allotment of houses to Scheduled Castes in Tamil Nadu

*301. SHRIMATI VASANTHI STANLEY: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that there has been a delay in allotting
houses to Scheduled Castes in Tamil Nadu;

(b) if so, the details thereof;
(c) by when Government proposes to complete the process;

(d) whether damages to the houses were due to lack of security;
and

(e) if so, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (e) A Statement is laid on the Table of the
Sabha.

Statement

(a) to (e) Housing/Slum development is a State-subject, it is up to
the State Governments to plan, execute and allot houses in their
respective housing projects to beneficiaries including Scheduled
Castes (SCs).

As ascertained from the Housing and Urban Development Department of
Government of Tamil Nadu there were no cases of delay in allotment of
houses to Scheduled Castes or damages to the houses due to lack of
security in the urban areas of Tamil Nadu.

MR. CHAIRMAN: Q.No. 301. Member is not present.
MR. CHAIRMAN: Any supplementary on Q. 3017
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MR. CHAIRMAN: Will you make the information available to the hon.
Member?

KUMARI SELJA: Sir, I will make it available to the hon. Member.

DR. K.P. RAMALINGAM: Sir, although it is a State subject, this is a
vital issue and a national problem. Will the Minister furnish State-
wise break-up list which contains all details to the entire nation?

KUMARI SELJA: Sir, I will supply it to the hon. Member.

SHRI JESUDASU SEELAM: Sir, housing is a very essential item in a
welfare administration. On more than one occasion we find that the
beneficiaries have to shell out from their pocket because of the cost
escalation. Is there any proposal to increase the cost of the housing
unit meant for the weaker sections by the Ministry? This is essential.
IT there is no such plan, will the Ministry increase the unit cost? We
would like to know this from the hon. Minister.

KUMARI SELJA: Sir, under the Jawaharlal Nehru National Urban
Renewal Mission, for smaller and medium towns we have kept a cap of
Rs.80,000 and Rs.1,00,000 for the construction of a house, as the
total cost of the house. Under the new schemes, we realise that,
perhaps, because of the cost escalations sometimes it is very
difficulty for them to keep to this cap. So, under the Rajiv Awas
Yojana we have proposed that from the Government of India we will give
a grant of 50 per cent of the cost of the house under any particular
project. But we have not kept any cap on the cost of a particular
dwelling unit.

*302. The questioner Shri Narendra Kumar Kashyap was absent.



Restructuring of Ordnance Factories

*302. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of DEFENCE be
pleased to state:

(a) whether the quality of arms, ammunitions, etc. manufactured by
the ordnance factories is not up to the desired level and their cost
of production is also very high;



(b) if so, the details thereof;

(c) if not, the reasons for opening up defence production to
private sector; and

(d) whether Government proposes to restructure and modernise the
ordnance factories to prevent private sector entry in defence
production?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (@) Ordnance Factories manufacture arms and ammunition strictly
in accordance with the laid down quality specifications. After
production, these products are subjected to rigorous quality checks.
They are issued to the indentor only after having been inspected and
accepted by the Inspecting Authority specifically nominated by the
indentor. Ordnance Factories have a well established quality control
mechanism which is supplemented by the quality assurance procedures of
the Directorate General of Quality Assurance which is the Inspecting
Authority. In respect of the large majority of products supplied by
Ordnance Factories, no defects have been brought to notice. Wherever
defects are reported, there is an established mechanism to conduct a
defect investigation and to prevent recurrence of such defects. The
cost of production of products made by the Ordnance Factories is also
reasonable, and continuous efforts are made by the factories to reduce
costs and to improve quality.

(b) Does not arise.

(c) Defence industry was opened up to the private sector by the
Government in 2001 as part of overall policy to achieve self reliance
in the Defence Sector through indigenisation.

(d) Government is making continuous efforts to modernize Ordnance
Factories and to improve their functioning. There is no intention to
prevent the entry of the private sector into defence production.

SHR1 V_P. SINGH BADNORE: Sir, my question is that the Minister says
that the weapons which are made are of high quality. 1 want to point
out First that the webley .32, which is obsolete outside and which is
not made outside by the Webleys also, is made here and they are
charging Rs.65,000. Sir, the 303 weapon, which is an old model and
which is also obsolete everywhere, we are making in the IOF. He says
they are the latest weapons. My specific question is: Why can’t we
have collaboration with the top manufacturers so that we can get good
weaponry and at a much less cost than the I10F like the bruno,
manliccher schoenauer and all others which are available in the
market? We have to go running to other countries to get them. Can’t we



have collaboration with the private sector or with the I0F so that we
have the best weaponry which is manufactured outside India?

DR. M. M. PALLAM RAJU: Sir, as far as the requirements of the Armed
Forces are concerned, the Ordnance Factories have been doing a pretty
good job. Whatever shortcomings



were there in the weapons, they have been rectified periodically. Now,
as you know, defence manufacturing is a highly capital-intensive
industry. To move into the next generation of weapons, both the
defence PSUs including the ordnance factories and the private sector
are open to get into collaborations. We have also given 116 licenses
for companies in the private sector to get into defence manufacturing.
IT they choose to get into that stream, that is also an option. But we
will definitely take up the hon. Member’s suggestion. Nevertheless,
the weapons that we have, there is always a constant quest to
improvise the quality of the weapons that we supply to the Armed

Forces.
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DR. M.M. PALLAM RAJU: Sir, since 2001, there has been a conscious
effort to involve the private sector. So far, like 1 have said
earlier, 116 licenses have been given iIn various streams for the
private sector to manufacture. The private sector has the freedom to
get into joint ventures and collaborations. Then the policy is also
constantly reviewed every year to increasingly give scope for the
private sector. ...(Interruptions)...
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DR. M.M. PALLAM RAJU: 1 am coming to that. Contrary to the
perception, there are a lot of suppliers from the private sector who
contribute to the overall manufacturing effort. Now we are also
encouraging them to get into integration aspects which will increase
the quantum of participation by the private sector. I will not be able
to put an exact figure, but the participation of the private sector is
quite substantial.



MR. CHAIRMAN: Shri Mohd. Ali Khan.
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SAHR1 RAMDAS AGARWAL: Sir, we want to know how much is the
investment. ...(Interruptions)...

MR. CHAIRMAN: This is a supplementary question. That is all.

DR. M.M. PALLAM RAJU: Sir, one of the ordnance factories which
manufactures BMPs 1is located in Andhra Pradesh. It 1is having
substantial orders. More orders are coming. This factory is doing
well.

Death of workers due to occupational diseases

*303. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) how many workers died in accidents in different industries in
different sectors in the country during the last three years, State-
wise;

(b) how many occupational diseases are identified in our country
and how many occupational diseases diagnostic centres are there to
diagnose the occupational diseases; and

(c) whether it is a fact that the number of workers dying due to

11



occupational diseases is the highest in India and, if so, the details
thereof?

t[ JTransliteration in Urdu Script.
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) A Statement is laid on the Table of the Sabha.

Statement

(a) As per the available information received from the Chief

Inspectors

of Factories of the State Governments, the State-wise and Sector-wise
details of
deaths due to accidents in different industries/manufacturing sectors
covered

under the Factories Act, 1948 during the year 2007, 2008 and 2009 are
given in Statement-1 and Statement-11 respectively (See below).

(b) As per Section 89 of the Factories Act, 1948, there are 29
occupational diseases listed in the Third Schedule which is given in
Statement-111 (See below).

The list of occupational diseases notified under sub-section (1) of
Section 25 of the Mines Act, 1952 1is given in Statement-1V (See
below).

The list of Occupational Diseases notified under the Employees*
State Insurance Act, 1948 is placed in Statement-V (See below).

The Industrial Medicine Division of the Central Labour Institute,
under the Directorate General of Factory Advice Service and Labour
Institutes (DGFASLI), Mumbai has a facility known as 'National
Referral Diagnostic Centre' to diagnose occupational diseases.

As regards mining sector, all the major mining companies in Coal,
Metal and Oil Sectors have their own Occupational Health Centres for
conducting statutory medical examinations. Most of the occupational
diseases are diagnosed in those Centres and reported to Directorate
General of Mines Safety (DGMS). As referral centres few Premier
National Institutes like National Institute of Occupational Health
(NIOH) Ahmedabad (with its Regional Occupational Health Centres) and
National Institute of Miners®™ Health (NIMH), Nagpur deal with
confirmation of cases of occupational diseases referred to them.

Employees®™ State Insurance Corporation is running five Occupational
Diseases Centers at Delhi, Chennai, Mumbai, Indore and Joka.

(c) The comparative information relating to workers dying due to
occupational diseases in the Country and Other Countries is not
available.

Statement

State-wise number of fatalities/death due to accidents in Industries

13



manufacturing sector for the year 2007, 2008 and 2009 (P)

State 2007 2008 2009
1 2 3 4
Andaman and Nicobar Islands NA 0 0
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1 2 3 4
Andhra Pradesh 153 166 165
Assam 11 15 7
Bihar 0 6 7
Chandigarh NA 2 0
Daman & Diu and NA 9 1
Dadra & Nagar Haveli
Goa 10 7 10
Gujarat 222 176 168
Haryana NA 47 NA
Himachal Pradesh 8 6 NA
Jammu and Kashmir 1 4 2
Jharkhand 21 23 36
Karnataka 69 94 75
Kerala 22 15 17
Madhya Pradesh NA 40 51
Maharashtra 132 218 211
Meghalaya 2 0 0
Orissa 83 81 122
Puducherry 7 1 8
Punjab NA 39 35
Rajasthan 55 49 56
Tamil Nadu 66 67 137
Tripura 1 0 2
Uttar Pradesh 66 68 61
Uttaranchal 19 12 22
West Bengal 68 78 65
Chhattisgarh NA NA 49

15



1 2 3 4

Delhi (NCR) NA NA 8
TOTAL 1016 1223 1315
Note: *There are no registered factories iIn Arunachal Pradesh,

Lakshadweep, Mizoram and Sikkim;
P : Provisional

Source: Data collected by DGFASLI through correspondence with Chief
Inspector of Factories of States/UTs

NA : Not Available
Statement
Sector-wise fatalities/deaths due to accidents in different

Industries/
Manufacturing sectors for the year 2007, 2008, and 2009 (P)

SI.No. Industry/Sector 2007 2008 2009
1 2 3 4 5
1. Agriculture Hunting and related service NA 4 NA
Activities
2. Collection Purification of water 2 1 1
3. Defense NA 4 1
4. Electricity Gas Steam and Hot water supply37 65 73
5. Mfg of basic metals 247 270 301
6. MFfg of Chemical and Chemical Products 117 151 179
7. Mfg of Coke, Refined Petroleum Products 51 24 45

and Nuclear Fuels

8. MFfg of Electrical Machinery and 20 17 12
Apparatus NEC

9. MFfg of Fabricated Metal products Except 64 48 60
Machinery and Equipment

10. Mfg of food products and Beverages 91 161 148
11. MFfg of furniture, manufacturing NEC 20 21 13
12. MFfg of Machinery and Equipment NEC 31 37 45
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1 2 3 4 5

13. MFfg of Medical precision and optical 0 3 2
Instruments

14. MFfg of Motor vehicles, trailers and semi 8 17 11
trailers

15. MFfg of Office Accounting and Computing 1 1 5
Machinery

16. MFfg of other Non Metallic Mineral Products90 116 113

17. MFfg of other transport equipment 17 19 22

18. MFfg of paper and paper products 56 52 55

19. Mfg of Radio, TV and communication 2 0 2
Equipment and Apparatus

20. Mfg of Rubber and. Plastic products 17 27 23

21. Mfg of Textile 104 103 89

22. MFfg of Tobacco Products 0 7 4

23. MFfg of Wearing apparel, Dressing and 4 7 0
Dyeing of Fur

24_. Mfg of Wood and Wood and Cork Products 6 16 13
except furniture

25. Mining of coal and lignite; extraction NA 1 16
of peat

26. Other Mining and Quarrying 3 5 3

27. Other service activities 1 9 20

28. Public Administration and Defense; 1 1 0
compulsory social security

29. Publishing, Printing and Reproduction NA 4 20
of Recorded Media

30. Recycling 0 1 12

31. Research and development NA 1 2

32. Retail trade except of motor vehicles and 5 2 1

motor cycles; repair

17



1 2 3 4 5

33. Sale maintenance and repair of motor 8 20 8
vehicles motor cycles, retail

34. Supporting an auxiliary transport activities; 2 2
3

35. Tanning and Dressing of Leather, Mfg 8 4 8
of Luggage, Handbags saddlery

36. Water transport 1 0 NA

37. Wholesale trade and commission trade, 1 2 1
except of motor vehicles

38. Construction 1 NA 4
ToTAL Number of fatal injuries 1016 1223 1315

There are no registered factories in Arunachal Pradesh, Lakshadweep,

Mizoram and Sikkim;

P Provisional

Source: Data collected by DGFASLI through correspondence with Chief

Inspector of Factories of States/UTs

NA :

Not Available

Statement-111

List of notifiable diseases under the Factories Act, 1948

1. Lead poisoning including poisoning by any preparation or

compound of lead or their sequelae.
2. Lead tetra-ethyl poisoning.
3. Phosphorous poisoning or its sequelae.
4. Mercury poisoning or its sequelae.
5. Manganese poisoning or its sequelae.
6. Arsenic poisoning or its sequelae.
7. Poisoning by nitrous fumes.
8. Carbon bisulphide poisoning.

9. Benzene poisoning, including poisoning

by

any

of

its

homologues, their nitro or amido derivatives or its sequelae.

10. Chrome ulceration or its sequelae.

18



11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

Anthrax.
Silicosis.

Poisoning by halogens or halogen derivatives of the
hydrocarbons, of the aliphatic series.

Pathological manifestation due to : -

a. radium or other radioactive substances.
b. X-rays.

Primary epitheliomatous cancer of the skin.
Toxic anaemia.

Toxic jaundice due to poisonous substances.

Oil acne or dermatitis due to mineral oils and compounds
containing mineral oil base.

Byssionosis.
Asbestosis.

Occupational or contact dermatitis caused by direct contract
with chemical and paints. These are of types, that is,
primary irritants and allergic sensitizers.

Noise induced hearing loss (exposure to high noise levels).
Beryllium poisoning.

Carbon monoxide.

Coal miners® pnoumoconiosis.

Phosgene poisoning.

Occupational cancer.

Isocyanates poisoning.

Toxic nephritis.

Statement-1V

List of notified Occupational diseases under the Mines Act, 1952

(i) Silicosis

(i1) Pneumoconiosis

(i) Manganese Poisoning - Nervous type

19



(iv) Asbestosis

(v) Cancer of lung or the stomach or the pleura and peritoneum

(i.e. Mesothelioma)

(vi) Noise induced hearing loss

Contact Dermatitis

(vii)
chemicals.
(viii)

substances.

Statement-V

caused

by direct contact with

Pathological manifestations due to radium or radioactive

(THE THIRD SCHEDULE)

(See section 52A)

LIST OF OCCUPATIONAL DISEASES

No. Occupational disease Employment

1 2 3

PART A

1. Infectious and parasitic diseases () All  work involving
exposure to
contracted in an occupation where health or laboratory
work;
there is a particular risk of
contamination (b) AIl work involving exposure
to veterinan/work;

(c) Work relating to handling
animals, animal carcasses,
part of such carcasses, or
merchandise which may have
been contaminated by animals
or animal carcasses;

(d) Other work carrying a
particular risk of
contamination.

2. Diseases caused by work in All work involving exposure to
the risk
compressed air concerned.

3. Diseases caused by lIgad or its All work involving exposure to

20



the risk

toxic compounds concerned.
4. Poisoning by nitrous fumes All work involving exposure to
the risk
concerned.
5. Poisoning by organ phosphorus All work involving exposure to
the risk
compounds. concerned.

21



1 2 3

PART B

1. Diseases caused by phosphorus All work involving exposure to
the
or its toxic compounds compounds concerned.

2. Diseases caused by mercury or All work involving exposure to
the risk
its toxic compounds concerned.

3. Diseases caused by benzene or All work involving exposure to
the risk
its toxic homologues concerned.

4. Diseases caused by nitro and All work involving exposure to
the risk
amido toxic derivatives of benzene concerned.

or its homologues.

5. Diseases caused by chromium or All work involving exposure to
the risk
its toxic compounds concerned.
6. Diseases caused by arsenic or All work involving exposure to
the risk
its toxic compounds concerned.
7. Diseases caused by radioactive All work involving exposure to
the
substances and ionising radiationsaction of radioactive substances
or
ionising radiations.
8. Primary epithelomatous cancer of All work involving exposure
to the risk
the skin caused by tar, pitch, concerned.

bitumen, mineral oil, anthracene,
or the compounds, products of
residues of these substances

9. Diseases caused by the toxic All work involving exposure to
the risk
halogen derivatives of hydrocarbons concerned.
(of the aliphatic and aromatic series)

10. Diseases caused by carbon All work involving exposure to
the risk

22



11.

12.

13.

disulphide

Occupational cataract due to
the risk
infra-red radiations

Diseases caused by manganese
the risk
or its toxic compounds

Skin diseases caused by physical,

to the risk

concerned.

All work involving exposure to

concerned.

All work involving exposure to

concerned.

All work involving exposure

chemical or biological agents not concerned.

included in other items

23



1 2 3

14. Hearing impairment caused by All work 1involving exposure to
the risk
noise concerned.

15. Poisoning by dinitrophenol or a AlIl work involving exposure to
the
homologue or by substituted action of radioactive substances
or
dinitrophenol or by the salts ionising radiations.
of such substances

16. Diseases caused by beryllium or All work involving exposure to
the risk
its toxic compounds concerned.

17. Diseases caused bycadmium or All work involving exposure to
the risk
its toxic compounds concerned.

18. Occupational asthama caused by All work involving exposure to
the risk
recognised sensitising agents concerned.
inherent to the work process

19. Diseases caused by flourine or All work involving exposure to
the risk
its toxic compounds concerned.

20. Diseases caused by nitro-glycerine All work involving exposure
to the risk
or other nitroacid esters concerned.

21. Diseases caused by alcohols and All work involving exposure to
the risk
ketones. concerned.

22. Diseases caused by asphyxiants: All work involving exposure to
the
carbon monoxide, and its toxic action of radioactive substances
or
derivatives, hydrogen sulfide ionising radiations.

23. Lung cancer and mesotheliomas All work 1involving exposure to
the risk
caused by asbestos. concerned.

24 . Primary neoplasm of the epithelial All work involving exposure
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PART

to the risk
lining of the urinary bladder or
the kidney or the ureter

c

Pneumoconioses caused by All
the risk

sclerogenic mineral dust (silicosis,
anthracosilicosis asbestosis) and
silico-tuberculosis provided that
silicosis is an essential factor in
causing the resultant incapacity

or death

concerned.

work involving exposure

concerned.

to
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1 2 3

2. Bagassosis All work involving exposure to
the risk concerned.

3. Bronchopulmonary diseases caused All work involving exposure to
the risk
by cotton, flax hemp and sisal concerned.
dust (Byssinosis)

4. Extrinsic allergic alveelitis caused All work involving exposure
to the risk
by the inhalation of organic dustsconcerned.

5. Bronchopulmonary diseases caused All work involving exposure to
the risk
by hard metals concerned

SHR1 RAMA CHANDRA KHUNTIA: Sir, this question relates to 400
million workers in the whole of the country. The information given by
the hon. Minister pertains only to the period from 2007 to 2009. What
about the information pertaining to 2010 and 2011 (till date)? The
Labour Department is supposed to have the up-to-date information about
deaths, accidents, job losses, employment, unemployment and so on.

Sir, if you look at the information given by the hon. Minister, you
will observe that the number of accidents and deaths has increased in
Andhra, Gujarat, Maharashtra and Orissa in industries like basic
metal, fruit products, etc. 1 want to know whether it is because of
the fact that the employers are not maintaining the minimum health
standards of workers, or, whether the case of State Governments are
not taking appropriate steps for implementing the various statutes.

SHR1 MALLIKARJUN KHARGE: Sir, the hon. Member is a very respected
trade union Jleader. He knows that it is the Chief Inspector of
Factories, in the case of factories, who 1is responsible for the
implementation of the Factories Act; also, under the Mines Act, the
Mines Inspectors implement it. The information available as of today
pertains to 2007, 2008 and 2009. So far as 2010 is concerned, the
information has been sought. Sir, 30th August is the last date for
collecting the information for 2010. That is why that information is
not included here. As soon as we get that information from the State
Governments, we will provide it. But as far as 2007, 2008 and 2009 is
concerned, 1 have provided full information.

Secondly, Sir, State-wise data has also been furnished, including
the sectors in which the people have died in fatal and nonfatal
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incidents. Sir, many State Governments have not provided the
information. We have been writing to them repeatedly and we have been
trying to get up-to-date information from them. As soon as we get the
information for the year 2010, we will provide it.
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SHR1 RAMA CHANDRA KHUNTIA: Sir, if you look at the reply given by
the hon. Minister, you will Tfind that the number of deaths in
accidents in the construction sector is only four whereas, 1 remember,
the hon. Minister last year only had stated in reply to my question
that in Delhi itself the number of deaths in accidents was 130. Sir, |1
wanted information particularly about the occupational diseases. No
information has been given about that. It is very important. The only
information that has been given 1is, “As per Section 89 of the
Factories Act, 1948, there are 29 occupational diseases listed in the
Third Schedule which is given at Annexure-111", whereas in developed
countries like Sweden the number pertaining to occupational diseases
runs into thousands. So, | want to know from the hon. Minister whether
the Department has taken any appropriate action or whether it has
engaged any agency to Ffind out how many occupational diseases are
there in the country. We have the ESI Corporation which has only four
diagnostic centres in the whole of the country. Will the hon. Minister
assure the House that the ESI Corporation will open, at least, one
centre in each State to identify and diagnose the occupational
diseases?

SHRI MALLIKARJUN KHARGE: Sir, 1 just want to point out that the
question of the hon. Member was: “(a) how many workers died in
accidents in different industries in different sectors in the country
during the last three years, State-wise”. For that, | have furnished
the detailed information. The question was not on how many people have
died of occupational diseases. That is why that information has not
been given here. The other thing that he had pointed out was that
while more than 130 construction workers had died, | had mentioned a
figure of only four. Sir, this figure of four was according to the
Factories Act. Where factories were constructed, four people had died
there. This question pertains to Factories Act and that is why this
figure had been given, not regarding construction workers.

i . ¥ . W, AWy Ad S accidents ¢ S
axg gt &, F @ & H &g ghdl i FfT o AR
& Coal mining &z 2008 #w 93, 2009 #HAzx 92 3k 2010 Hz 120
mining accidents g¢ 3 Metal mining #: 2008 #: 70, 2009 #H: 50
3R 2010 Az 87 accidents g , IEN  Mining Ho H¥A #Az 2008
#z  ma@ 163, 2009 H: 142 3R 2010 H: 207 fatal accidents gT
&t Mining @& supervisory staff, Director of Mine’s Safety 3T
Inspector of Mines, Hc & &y I &+ Fo HH Aeleg o

SAAT  TEAT g i 3@ strengthen & &o @€ do HAT HEA
#eH3S W g ?

@ AfeaweE @ W, #He TG FYA WA g B
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inspecting staff &# g¢ Economic hurdle & & doig ¥ #T ol
F odr FF F T W go, IR g ST SR Ho FIRr W
® g4 A trends in incidence of accidents in mines &
St figures provide &@ g , 398  HOUH ITg AREH
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gPTI 30K 392010 @ FA  Figure WA , @b ¥E 17 g, 2009 Ho
gg 22 g, IEY  IE decreasing trend gt

Sl d% 38 supervise @ &o dff  vacant posts & AT g,
3o fill up & &0 A% §H PRI HaT S o existing
inspectors &3 , &H 3@ Fear T o FJEEr  -Fo-JEEr
factories ®: inspect |

@ IRer W @ 0 W, SEER FH TSl P IR
@ clr I go , AdAS accidents, compensation, inspection FIRgE
F TSI ALhN aaf| AT Heg e 9 W g
mechanism g: &> @ -S@ a9 accidents §¢ & I 3F UEC
Fr:  implementation 3@  =gT g go, 9@ 3¥  monitor W ? 3N
F ., dr 3EM monitor IS Ho A% & WHR  HE Q@
mechanism develop &G, aifs &L first hand information A &
I PR oz P change FET  Bo, db 3P AR WA FE A F
e g ?

o AfeeTHTolT gwr T A9 I S go Hf3 “Labour”
subject Concurrent List Ho By F gog Jo Federal system of
Government #H: TET IqTHH o g S #@ powers Eo , BH
3 usurp g W Thd &t & 3¢ SEEr - -Sner
Fg T g, I direction 2 dHa o I 37 letters

af@ #@eEa & B g IR I W g 9 FW M seminars @
go , meetings @&l go , zonal meetings @& go , dn 3AH ol
it F AH FAT AT Fo HO Ie FT W @RI T -SRI
eIl at Mines Act &% FIW §H amendments &® go , Siiee

g FHAT s Standing Committee &k HET g IR ao
amendments 3T, ar 38 §gd  ¥o changes S|

SHRI N. BALAGANGA: Sir, due to sudden accidental death the family
of the deceased suffers badly. 1 would like to know from the hon.
Minister whether the Government would advise the factories or
organizations to appoint on compassionate grounds a son or a daughter
of the deceased person.

SHRI MALLIKARJUN KHARGE: 1 will have to examine this.
MR. CHAIRMAN: Now, Question No. 304. ...(Interruptions)...

SHRI TAPAN KUMAR  SEN: Sir, 1 had raised my hand.
...(Interruptions)...

MR. CHAIRMAN: Just one minute, please. We can take only three
supplementaries. ...(Interruptions)...

SHR1 TAPAN KUMAR SEN: Sir, 1 had raised my hand to put a
supplementary. -..(Interruptions)... It is the right.
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..-(Interruptions)...

MR. CHAIRMAN: There is no right on supplementaries. Supplementaries
are rotated round the House. ...(Interruptions)... Mr. Dhoot, please
go ahead.

SHR1 TAPAN KUMAR SEN: What is this, Sir? .._(Interruptions)...

MR. CHAIRMAN: Look, please. ...(Interruptions)...
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SHR1 TAPAN KUMAR SEN: Sir, it is not correct. ...(Interruptions)...
I express my anguish here, Sir.

MR. CHAIRMAN: Please.
Providing basic facilities in industrial areas

*304. SHRI RAJKUMAR DHOOT: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that severe lack of basic facilities like
pucca roads, sewerage, road lights, parking, garbage management, water
supply etc. in industrial areas is hampering the industrial growth of
the country;

(b) if so, the details thereof; and

(c) the action plan Government proposes to have in place for
providing these basic facilities in industrial areas of the country
within a time-frame?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) to
(c) A Statement is laid on the Table of the Sabha.

Statement

(a) to (c¢) The availability of adequate infrastructure is a
necessary prerequisite for industrial growth of the country. However,
it is not possible to quantify its impact on industrial growth at
aggregate level.

The basic amenities in the industrial areas are provided and
maintained by the State Government or its agencies or local bodies who
collect taxes/user charges for maintenance of these amenities.

SHRI RAJKUMAR DHOOT: Sir, the hon. Minister has given a very good
reply to my question, but, | have two queries. | would like to know
from the hon. Minister whether Government has done any survey about
the existing industrial area and basic facilities available in such
areas, in States and Union Territories. If yes, will he give us the
details, State and Union Territory-wise and if not, will he assure the
House that Government will undertake the exercise within a time frame
because this is the basic thing to promote industrial development in
the country?

SHRI ANAND SHARMA: The hon. Member has asked a very important
question, relating to the inadequate infrastructure for the growth of
industry in the country. As hon. Member would appreciate, industry
development is a subject which is dealt with by the State Governments.
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The State Governments identify the land which could be zoned for the
industrial areas. Many States promote industrial areas or estates
through industrial infrastructure corporations. Others
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maintain basic facilities in industrial areas through user charges. As
for the Government of India and Department of Industrial Policy and
Promotion, we are concerned with the lack of adequate growth of the
industry, particularly, the manufacturing industry in the country and
these are issues which the Union Government has discussed with all
stakeholders including the State Governments and the Chambers of
Industry and Commerce. There are a number of schemes which the Central
Government has come out with to support the States in the promotion of
industrial growth. One such scheme is the industrial infrastructure
upgradation scheme. Under this scheme, various projects are sanctioned
for creation of basic facilities and infrastructure in the industrial
areas and industrial parks. I can give all the details as to how much
has been sanctioned. Total investment of more than Rs. 4000 crores has
gone into these industrial projects with the assistance of the Central
Government. Thirty eight such projects have been sanctioned, fourteen
have been completed. Many of these are auto clusters, leather
clusters, chemical clusters, gems and jewellery clusters. There is
another scheme of the Government of India called the ASIDE scheme-
Assistance to States for Development of Export Infrastructure and
Allied Activities Scheme which 1is operated by the Department of
Commerce. Under this scheme, in the last five years Rs. 3254 crores
have been sanctioned and this scheme also assists for the creation of
new Export Promotion Industrial Parks, setting up of the electronic
and other related infrastructure and export conclaves and also inland
container depots and container freights stations. When 1 refer to the
first scheme, they are also for the common facilities in the clusters,
including the effluent treatment plants in the Common Effluent
Treatment Plants. There is one scheme which the Department of Micro
and Small Industry has, i.e. for the cluster development for the
MSMEs. The Ministry of Textiles has a scheme, the Integrated Textile
Parks which is created by the Department of Textiles and there is also
the issue of iInfrastructure creation which the Government is
addressing through the Five Year Plans. In the Eleventh Five Year
Plan, an amount of more than Rs.8 lakh crores, 1 have got the details,
has been invested. In the next Five Year Plans...

MR. CHAIRMAN: The answer to the supplementary is much longer than
the answer to the main question.

SHRI ANAND SHARMA: Sir, I will give a....

MR. CHAIRMAN: Please, we have to manage time. Please, put your
second supplementary, please.

SHRI RAJKUMAR DHOOT: 1 thank the hon. Minister that he has answered
my second query also with the first query. Sir, 1 want to put one more
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question. Since you have given me the chance to put one more
question. ...

MR. CHAIRMAN: You have already got the answer to your second
unasked question.
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SHRI RAJKUMAR DHOOT: No, Sir, more than half of the
question is answered; half of the question is still to be
answered. Mr. Chairman, Sir, road connectivity 1is very
important for industrial area. Central Government releases
funds for States under Central Road Funds. So, 1 would like to
know from the hon. Minister whether he would convince his
counterpart, the hon. Minister of Road Transport and Highways,
to ask the State Governments to improve roads in industrial
areas also when they submit their proposals to the Central
Government under the CRF. If not, what are the reasons for
that?

SHRI ANAND SHARMA: Sir, 1 will communicate this to my
colleague and Minister concerned.

DR. T. SUBBARAMI REDDY: Sir, it has been observed every now
and then that there are no sufficient facilities such as pucca
roads, sewerage, road lights, parking, garbage management and
water supply in industrial areas. So, 1 would like to seek from
the hon. Minister — even though it is a Sate Subject — a
clarification. The hon. Minister replied that the Government of
India is supplementing the efforts of the States with regard to
providing infrastructure. But, 1 want a comprehensive reply
from him on this. 1 would ask as to why the Government of India
cannot build up some mechanism. You are the overall boss of the
country. The Government of India must pay a special attention
on providing facilities. Sir, facilities are required for the
national growth. So, ultimately, it is the Central Government
and the hon. Minister responsible for the industrial growth.
The question is with regard to industrial growth. Therefore,
what mechanism the Government 1is planning to provide
infrastructure in industrial areas.

SHRI ANAND SHARMA: Sir, with your permission, | would like
to inform the hon. Member and the House that the Government of
India has been seriously considering how to augment the
industrial growth in the country, particularly with regard to
the share of manufacturing in the GDP which is very low.
Therefore, to create an Integrated Industrial Investment and
Manufacturing Zones, the hon. Prime Minister Chaired a meeting
of the National Manufacturing Council. Inprinciple approval has
been given to it and, very soon, the Cabinet will take the
final view. India will have a National Manufacturing Policy
which has its objective of raising the share of manufacture in
the GDP of the country from the present 16 per cent to 26 per
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cent and also creating 100 million jobs in 10 years. Sir, in
these NMIZs, assistance for trunk infrastructure will be given
by the Government of India and the States will bring equity in
the form of land. 1 am sure, once this policy is rolled out and

implemented, it will be transformed for the industrial growth
in the country.
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The second thing which 1 wanted to share with the hon. Member is
about the Delhi-Mumbai Industrial Corridor Project. There are
infrastructural constraints. This is what the question is all about.
That issue would be addressed, to a large extent, through the
industrial corridors. There, again, all clearances have been obtained
and the Cabinet Note has been moved. The DMIC passes through seven
States. We also proposed to develop seven smart industrial cities
covering Delhi, Haryana, Rajasthan, Uttar Pradesh, Madhya Pradesh,
Maharashtra and Gujarat. There is also a similar corridor which is
being proposed for the Southern India.

SHR1 P. RAJEEVE: Sir, in some places the Government is acquiring
land and providing infrastructure for industry. In some places the
industries themselves are managing infrastructure and acquiring land.
I would like to know what steps the Government have taken to ensure
that rights of farmers, agriculture workers and land owners are
protected while acquiring land and providing infrastructure for
industry. And, whether there 1is any specific direction given by
Government to companies for practicing corporate social
responsibility. ITf yes, the details may be given.

SHRI  ANAND SHARMA: Sir, as | mentioned earlier, industrial
development is a subject which is primarily falls within the domain of
the States. Land is also a State Subject. Ildentification of land,
loaning of land and compensation and rehabilitation falls within their
purview. The concerned Ministry is presently engaged in finalizing a
Land Acquisition Bill. And, the hon. Minister and colleague is on
record. So, 1 shall not be in a position to say anything at this stage
on the land acquisition policy which will come soon. But, the State
Governments have the primary responsibility in this respect.

¥ THASH  3EEr : gafd J@ey , #e AW A
S doe Tg q@elr ATET g B gH W9 39 9 B 30T TE qo
ST go IR I8 FIERT He i mar Be @ FfEe
gRfeege RIS §4 ge g, 348 SEEeR F ged
ggd @I g¢ g8l W S 9@ amenities wRT , Jo Tgr w
d&r g , s@eEd@ &b g S & FHo 7 AgGT ¥ UG

SEAAT W ge Ho ®AT PGA B WHR  F0 e

s & o 0 Ssftcaa AT T S AR 3ES  §9E 9% AU
g FE Wo? Fo AWeT ORdT g B0 ®a dem PR
sefegaer wfem @ @0 wed e 30 oRar @o s

St S amenities o , 3¢ qdSS T B AT, 3T W
FFOERE @ @ifgv  , Hegwr  ggl W SR 3T AT go, 98
qated JEi SR godaT | go 3IRGR §E  Ho  SPESPE W 3EE
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@ WeTeg AT : W, g F OWER T #n
TSR o afaR -afEd wdE fr 3 gea & fo 3R
3T gEa FSCICary o wdr ¥} TS o o Ig N9TH
go & e 3R e e gy &o W gp, SEd
Usomr o Y gn W IEe A @n o NASHAT  dw ugdl

STET dw Sf® amenities & TWRA o, WA 3R ggol
gfeqd Ioa @ T e Fo e Ao wREAr RS g
HEg TWHR & g, 3@ 3eo@ Far , JfEs #wrIe
qo gERgTe oI qF , "WE g8 ssitead

g go , oeg I WP o IART  HAGE &N SITEr go an TUsw

o R PE Qe AT g, 3TH OGHHA 2 Ho ded 75 T S
3gR Y@ go, 38R den WHR A B SRS o
fepa i1 E e B - rer) Ao 39T SPV sAT g AR Tsw T T
Jar  gsedr Tafaee AR R @ 25 gEaed tar
ol & STeT RER N HeIT e go , o -§¥caT
e go , @@ W Peg N NG Ao Ig Y@r g@r S
@'-:::- , arehr Ry TIHRY oo sﬂﬁ 39T SifERerlr

ATHTY TRT  , S HUS  HTAHET g, dg TSI WHR  Po HE
a:TQ‘:r FHo o, 3gH AR H TAT  ARET aar 3L

ki AT AT D W, 3R g R i T
TWHR d& & go , dn HUsES  AC ®AT & ? dgd
e Feaer i T TR CH) & go 3R 3mT 90
qRferd FEIET oA g ...(@@Eue )...

L FoRIST AR T W, 3P Al Fr: gieed Far
go 2., . (@AY ). ..

MR. CHAIRMAN: Thank you. Question No. 305. ..(Interruptions)..

Y afda AT TR, # qIRe Il e de gad
g €W 3emNl ¥ @O 93 g8fedd wRar go JR3EE
gEd  9gd  WE ¥ §H 38 SR Ao qRRe 9@l ATET go
AR gA UE e Y I ™I ot o (TEEYE )... W, 339
qTRT IBa FL AR Er A8 d@ & ...(@EEUE ).

F wmfa v |, H % T QR Ao Hhdal &P
(TEmEUE ).

o afew AT : agl T Q@ gleged Ho e
g ...(@FEuE ).,

SHRI ANAND SHARMA: Sir, ..(Interruptions)..

MR. CHAIRMAN: Just one minute. ..(Interruptions).. Just one minute.
.(Interruptions)..

it afea AT : He o agr ¥ TATAU. W &R

'~
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...(@@ TUE )... I, g T qTReT IO Cuz il
...(FEEUE ).

o wwwfa - A, A8, WUFEE A8 W w® g, 9%
TF HaRThaereT go W g

SHR1 ANAND SHARMA: Sir, 1 can only inform the hon. Member that 1 am
in regular correspondence with the hon. Chief Minister of Madhya
Pradesh on that particular issue. We are monitoring it and I will
write to the hon. Member about this.
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Resolving boundary dispute with Bangladesh

*305. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the boundary dispute between India and Bangladesh is
continuing since past few decades;

(b) if so, whether to resolve the vexed boundary dispute between
both the countries, any new approach has been developed;

(c) if so, the details thereof; and

(d) the time by when boundary dispute with Bangladesh is likely to
be resolved permanently?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (d) A
Statement is laid on the Table of the Sabha.

Statement

(a) Issues related to land boundary between India and Bangladesh,
including un-demarcated stretches of about 6.1 km., exchange of
enclaves, and territories in adverse possession, are being negotiated
between the two countries. The maritime boundary between India and
Bangladesh is pending arbitration.

(b) to (d) In January, 2010, during the visit of the Prime Minister
of Bangladesh to India, both the Prime Ministers of India and
Bangladesh agreed to comprehensively address all outstanding issues
keeping in view the spirit of the 1974 Land Boundary Agreement (LBA).
They had also agreed to convene the India-Bangladesh Joint Boundary
Working Group (JBWG) to take the process forward. Both Prime Ministers
agreed upon the need to amicably demarcate the maritime boundary
between India and Bangladesh. They noted the initiation of proceedings
under Annex VII of the United Nations Convention on the Law of the Sea
(UNCLOS). The 4th meeting of the JBWG was held in New Delhi on
November 10-11, 2010. The two sides, inter-alia, discussed the long
pending issues related to the land boundary. Both sides agreed to work
constructively towards resolving differences to demarcate the land
boundary; jointly take steps necessary to facilitate the process of
exchange of enclaves; and to jointly access the areas of adverse
possession. Joint headcount of the enclaves was completed from July
14-17, 2011.

SHRIMATI SHOBHANA BHARTIA: 1 would like to put one question to the
hon. Minister. What is the time-frame that is being envisaged for
trying to resolve both the land and the maritime dispute which is
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under arbitration? Since there has been some progress in demarcating
the land borders, 1 want to know from the hon. Minister whether there
is any possibility of this announcement coming to coincide with the
hon. Prime Minister’s forthcoming visit. And, also,
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would the resolution of this border dispute require the transfer of
only territory or territory and people?

MR. CHAIRMAN: Please put one question only.

SHR1 P. CHIDAMBARAM: Sir, on the maritime boundary, it would not be
possible for the Government to give any time-line. On October 8, 2009,
Bangladesh had given notice and the matter is now before the
International Arbitration Tribunal. India has time to submit its
counter memorial. After that the Tribunal will have to take up the
matter. Therefore, it is not possible to indicate a time-line.

On the land issues, | think, there is a good possibility that the
matters will be resolved when the Prime Minister visits Bangladesh
later next month. 1 think, it may not be appropriate for me to make
any announcement as such.

SHRIMATI SHOBHANA BHARTIA: Sir, as regards the joint headcount of
the enclaves, what is the total number after the joint headcount and
what is the nature of compensation that is being provided to any
enclave resident who wishes to be settled in India if his or her
enclave is absorbed by Bangladesh?

SHRI P. CHIDAMBARAM: Sir, the enclaves have been 1identified.
Bangladesh has 51 enclaves inside the Indian territory and India has
111 enclaves inside the Bangladesh territory. Under article 3 of the
1974 Agreement, after the enclaves are mutually transferred as per
whatever agreement is reached, the people in the area shall be given
the right of staying on where they are as nationals of the State to
which the areas are transferred. That option is given to the people.

Now, as far as the number of people is concerned, the number in
both categories of enclaves is not very large. In fact, there is a
popular misconception that the numbers are large. The total number in
all the enclaves put together is only 51,590.

SHR1 KUMAR DEEPAK DAS: Sir, we have many disputed lands on the
Indo-Bangladesh border, such as Lathitilla-Dumabari. We hope that this
dispute would be resolved when the delegation led by the hon. Prime
Minister visits the region. 1 would like to know about some 50 acres
of land, including a tea garden, that has been given to Bangladesh for
construction of the Bhongir line in the Karimganj area. The hon.
Minister of State had issued a Press Note on the issue. Something has
been happening on the South Samba and other regions also. So, land has

been given away to Bangladesh. 1 would like to know from the hon.
Minister whether he has made any inquiry into this matter, and if not,
then, 1 would like to request the hon. Minister to make an inquiry

44



into the matter and let us know what action has been taken against
illegal works being carried out by construction companies like the
NBCC.
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SHRI P. CHIDAMBARAM: Sir, 1 am not aware of the case that the hon.
Member 1is referring to. He has given brief particulars and has
mentioned the name of a company. 1 would certainly look into it and
reply to him.

L afay  FfIAR : gaafad ARG, WRAG 3R SEeRy Eax
AT W IE @S F HH RO G de G g gEr g, afted
®RT o §sga W gl 9 e FT: HHATRT T g o
FWUT 9§ AW @em g3 gb  dgl w ATt Ao S8 oS @b
JETEAT 3R 3T AR % S Qo &S gn o g do
gfgor AL S dATEAT AT Ho o Imam g Kiicde:r:]
agr Fo AR Fo SAEPRY ot wreq g Fo Oaw
Tg ST AEaT g o 39 @ o HrFATehsT F g A B o
FROT , 3 TdH ST YU Do JE  Hide  sSaremel gaifsw 3T T
go , 3ART  H@AT T go ARzER @ Ao AFew Fr: FHar
qATEAT E!‘-:::- ?

& wHmefa - oEfd Hard Bl

o gfay AR : gHfa S, #a gaa & I &t
=[] Ig AT GOT go i del W AR AR & g umEm
go RS afear et @ g ... 3@ FROT Fo HRT B W
FaremcRft gadfsw EC I ECI 2 S SEregeRT gadfsw
gl MW g, 3O Q¥ @ W FfA T 2o 3R s
BICICG Fo A AU HAT  JEIEAT @ g2

SHRI P. CHIDAMBARAM: Sir, | don’t think it is correct to link the
undemarcated border with the influx of immigrants from Bangladesh, and
1 submit with respect that to call an immigrant as an infiltrator also
may not be correct because infiltration is used in a very different
context in connection with militancy.

Now, the undemarcated border is only 6.1 Kkilometre. The 6.1
kilometre border lies in three segments. As | said, there is a good
possibility that these matters will be resolved when the Prime
Minister visits Bangladesh, and 1| think, whatever announcement is to
be made should be made by the External Affairs Minister or the Prime
Minister. It may not be appropriate for me...(Interruptions). Just a
minute; 1 am answering. As far as illegal immigration from Bangladesh
is concerned, yes, that is a problem. People from Bangladesh cross
over and enter into India. While large numbers come on Visas, a small
number does come illegally..._(Interruptions).

MR. CHAIRMAN: Please, allow the Minister to complete the answer.

SHR1 P. CHIDAMBARAM: We apprehend them on the international border.
I have the numbers that are apprehended at international border — in
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2008 - 3,175; in 2009 - 2,460; in 2010 - 1,600; in 2011 up to July -
453. But, 1| readily concede that a large number of people have come
across the border and they have not been apprehended. 1 concede that.
This is a very long border. It is a difficult border. We have a large
number of BOPs. We are increasing the number
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of BOPs by almost 50 per cent. We are trying to strengthen the border,
but given the nature of the terrain, the fact that people on either
side of the border belong to the same racial and language group, there
are great difficulties in identifying illegal immigrants. The problem
of illegal immigration from Bangladesh has been with us for many
years. There are no easy solutions, but we are doing our very best to
stop illegal immigration.

SHRI THOMAS SANGMA: Sir, 1 represent the State of Meghalaya which
shares a large part of its border with Bangladesh. The whole southern
part of our State has border with Bangladesh. Sir, 1 am given to
understand that the border fencing is done with a setback of 150 yards
from the border pillars. The border fencing is being done with a
setback of 150 yards in many parts. But, due to the difficulty of the
terrain, in many places, the fencing is being undertaken even beyond
the setback of 150 yards. In some places, it is almost 500 metres;
almost a kilometre. As a result, we are losing a lot of land to
Bangladesh and Bangladesh is not constructing any border from their
side.

MR. CHAIRMAN: What is the question?

SHR1 THOMAS SANGMA: So, in one way, Bangladesh is gaining more land
and we are losing lot of land. Why are there different sets of
guidelines in respect of border fencing at different places? At
Chinese border, in Sikkim, we have seen that fencing is done at zero
point. But, at Bangladesh border, we have a setback of 150 yards. Why
do we have separate set of systems for border fencing in regard to
China, Pakistan, or, Bangladesh? Will the hon. Minister assure this
House that we will have same set of rules?

SHRI P. CHIDAMBARAM: There are no different standards. Between
India and Bangladesh, when we started this Tfencing project, the
agreement was that fencing will be constructed beyond 150 yards from
the international border. Now, in some places, we have asked that we
should be allowed to erect the fencing within 150 yards. It is wrong

to say,
and, 1 think, this misconception should be corrected, that if the
fence is erected at 150 yards,

the land on the other side of the fence belongs to Bangladesh. It is
completely wrong. That land is Indian land. There are gates, there are
BOPs, there are BOPs, and, people ...(Interruptions)...

MR. CHAIRMAN: Please listen to the answer. ...(Interruptions)...

SHR1 P. CHIDAMBARAM: Given the good and friendly relations, and,
the improving relations between the two countries, let us not say or
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do anything which will harm the relations between the two countries.

IT there is a specific doubt, 1 am willing to clarify it. My learned
friend, the External Affairs Minister will clarify it. That land
belongs to India. The same thing applies to the Punjab border. 1 am

aware of the fencing work in Punjab. It was started in 1986 when 1 was
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the Minister of State. The land on the other side of the fence up to
the international border is as much Indian land as the land on this
side of the fence. There are gates; the gates are regulated. Access is
provided and cultivation takes place.

Now, as far as the cases where we want to build the fence within
150 yards, we have identified a certain number of patches where we
want to do that. Sir, 46 patches have been prioritized. In 34 patches,
joint inspection between India and Bangladesh has been completed. Work
has commenced in 27 cases, and, in the remaining cases, work will
commence. Wherever we want to build fence within 150 yards, we go
through a procedure. It is a slow procedure. It is a procedure that
requires negotiations with Bangladesh but we are addressing those
problems where the fence has to be put up within 150 yards of the IBB.

MR. CHAIRMAN: Question No. 306. ...(Interruptions)...

SHR1 BIRENDRA PRASAD BAISHYA: Sir, the Minister has not replied.
-(Interruptions). ..

MR. CHAIRMAN: No, Mr. Baishya. ...(Interruptions)... Please.
-(Interruptions) ... We are running out of time. Please.

SHR1 BIRENDRA PRASAD BAISHYA: Sir, the question was about the
border dispute between India and Bangladesh. The reply has been given
only for the land dispute between Bangladesh and India.

-(Interruptions)...

MR. CHAIRMAN: Mr. Baishya, please sit down. ...(Interruptions)...
SHR1 BIRENDRA PRASAD BAISHYA: *

MR. CHAIRMAN: This will not go on record. ...(Interruptions)...
SHR1 BIRENDRA PRASAD BAISHYA: *

MR. CHAIRMAN: You are taking precious time of the House.
-(Interruptions)... This is not going on record.
-(Interruptions)...

SHR1 BIRENDRA PRASAD BAISHYA: Sir, there should be a half-an-hour
Discussion. ...(Interruptions)...

MR. CHAIRMAN: Please raise the question with the Minister
separately. .._(Interruptions)...

SHRI KUMAR DEEPAK DAS: Sir, this 1is an important issue.
...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, please have a half-an-hour
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discussion. ...(Interruptions)...

MR. CHAIRMAN: Okay. Give notice for 1it. ...(Interruptions)...
Please take your seats. Now, Shri Mysura Reddy.

*Not recorded.
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MoU between India and China

*306. SHRI M.V. MYSURA REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the MoU entered into between India and China in the
early part of last year ensures that China would import much more of
its requirement of value added goods from India;

(b) if so, the details of goods that China imported from India
since signing of the MoU; and

(c) the increase in the export of value added goods to China
compared to the previous year?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) to
(c) A Statement is laid on the Table of the Sabha.

Statement

(a) Yes Sir. A Memorandum of Understanding (MoU) on expansion of
Trade and Economic Cooperation between India and China was signed on
19th January, 2010 in Beijing. The MoU provides that the Chinese side
will strive to import as much of its requirement of value added goods
from India as possible.

(b) The details of the goods that China imported from India since
the signing of the MoU are Statement-1 (See below).

(c) There is increase in the export of some value added goods to
China as compared to the previous year. A list of such goods alongwith
the percentage increase is Statement-11 (See below).

Statement-1

Principal Commodities that China imported from India
since the signing of the MoU

Values in US $ Million

Commodity 2010-11*

1 2
Non-Ferrous Metals 5,479.84
lron ore 4,319.32
Cotton raw incld. waste 1,574.56
Other ores and minerals 1,482.46
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1

Ferro Alloys

Petroleum (Crude and Products)
Plastic and Linoleum Products
Dyes/Intmdtes and Coar Tar Cheml.
Processed Minerals

Machinery and Instruments

Cotton Yarn, Fabrics, Madeupsetc
Other Commodites

Marine Products

Electronic Goods

Oil Meals

Inorganic/Organic/Agro Chemls
Castor oil

Spices

Prmry and semi-fnshd lron and STL
Drugs, Phrmcutes and Fine Chemls
Residl Chemicl and Allied Prdcts
Gems and Jewellary

Manufactures of Metals
GLS/GLSWR/CERMCS/REFTRS/CMNT/
Finished Leather

Transport Equipments
Cosmetics/Toiletries etc.
GUERGUM MEAL

Manmade Yarn, Fabrics, Madeups
Sesame Seeds

Manmade Staple Fibre

955.

704.

517.

452.

365

351.

328.

319.

280.

272.

242.

216

213

176.

152.

94

31

91

68

.46

07

78

84

42

7

55

.47

.41

34

81

132.6

93

83.39

71.74

66.18

66

.3

61.92

50.02

45.48

43.

34.

7

4

2565
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1 2
RMG Cotton incl Accessories 23.29
Groundnut 19.24
MICA 18.51
COIR & COIR Manufactures 18.32
Rubr Mfd, Prdcts Excpt Footwr 16.15
Paints/Enamels/varnishes etc. 12.76
Machine Tools 10.62
Aluminium other than prdcts 7.9
Paper/Wood Products 6.68
Iron and STL BAR/ROD etc. 5.93
Silk Waste 5.77
Residual Engineering ltems 5.76
Natrl silk yarn, Fabrics, Madeup 5.65
Other Cereals 5.64
Tea 5.5
Sugar 4.48
Misc. Processed ltems 4.03
Wollen Yarn, Fabrics, Madeups etc. 3.63
Leather goods 3.46
Carpet (Excl. Silk) Handmade 3.45
Handcrfs (Excl. Handmade Crpts) 3.37
Project Goods 2.67
Shellac 2.49
Fresh Fruits 2.43
Footwear of Leather 2.37
RMG Manmade Fibres 1.95
Cashew Nut Shell Liquid 1.9
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1

Processed Fruits and Juices
Jute Mfs. excluding floor cvrns
RMG of other Textile Matrl.
Dairy Products

RMG Wool

RMG Silk

Sports Goods

Coffee

Tobacco Unmanufactured

Jute Yarn

Processed Vegetables

Tobacco Manufactured

Leather Garments

Floricltr Products

Saddlery and Harnes

Floor covering of Jute

Comp. Software in Physical form
Fruits/Vegetable Seeds
Leather Footwear Components
Meat and Preparations

Spirit and Beverages

Pulses

Jute Hessian

Other Jute Manufactures

Rice (other than Basmati)
Footwear of Rubber/Canvas etc.

Silk Carpet

1.51

1.43

1.19

0.76

0.58

0.54

0.47

0.36

0.28

0.22

0.21

0.19

0.18

0.14

0.13

0.09

0.07

007

0.06

0.05

0.05

0.05

0.01
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1 2
Fresh Vegetables 0.01
Cashew 0.01
TOTAL 19,396.08

Data Source: DGCIS, Kolkata

*Figures of 2010-11 are provisional.

Statement-11

Value Added Goods Exports from India to China in 2010-11 as

compared to the previous year.

Commodity 2009-10 2010-11* %Growth
1 2 3 4
Dyes/intmdtes and COAR TAR Cheml. 217.87 452 .68 107.78
Processed Minerals 139.6 365 46 161.79
Cotton Yarn, Fabrics, Madeup etc. 155.9 328.78 110.89
Electronic Goods 250.23 272.77 9
Spices 103.25 176.34 70.8
Prmry. and Semi-Fnshd lron and STL 25.8 152.81 492.21
Residl. Chemicl. and Allied Prdcts. 68.04 93 36.67
Manufactures of Metals 37.56 71.74 91.01
Finished Leather 46.1 66.3 43.83
Transport Equipments 37.92 61.92 63.3
Cosmetcis/Toiletries etc. 40.06 50.02 24._85
Manmade Yarn, Fabrics, Madeups 23.12 43.7 88.97
Manmade Staple Fibre 13.05 25.65 96.5
RMG Cotton incl Accessories 13.62 23.29 71.01
Coir and Coir Manufactures 13.08 18.32 40.03
Rubr. Mfd. Prdcts. Excpt. Footwr. 11.54 16.15 40
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1 2 3 4
Paints/Enamels/Varnishes etc. 7.22 12.76 76.77
Paper/Wood Products 3.91 6.68 7078
Iron and STL BAR/ROD etc. 3.9 5.93 52.05
Residual Engineering items 3.71 5.76 55.18
Natrl. Silk Yarn, Fabrics, Madeup 3.22 565 75.3
Sugar 0 4.48 1,65,825.93
Misc. processed items 1.34 4.03 200.85
Leather Goods 0.53 3.46 552.22
Carpet (Excl. Silk) Handmade 2.48 3.45 38.9
Footwear of Leather 1.39 2.37 70.45
RMG Manmade Fibres 0.84 1.95 132.06
Jute Mfs. excluding Floor Cvrng. 0.51 1.51 196.84
RMG of other Textile Matrl. 0.87 1.43 63.64
Dairy Products 0.46 1.19 159.52
RMG Wool 0.27 0.76 181.11
RMG Silk 0.23 0.58 156.09
Sports Goods 0.45 0.54 20.61
Jute Yarn 0.04 0.36 829.53
Leather Footwear Components 0.07 0.1 37.38
Jute Hessian 0 0.06 5,354.55
TOTAL 1,228.18 2,281.98 85.8

Data Source: DGCIS, Kolkata

*Figures of 2010-11 are provisional.

SHRI M.V. MYSURA REDDY: Sir, as per the Minister’s statement, there
is no doubt that exports of value added goods to China have increased
from US $ 1,228.18 million in 2009-10 to US $ 2,281.98 million in
2010-11 but it is a comparative statement from 2009-10 to 2010-11. My
question is: what is the total value added goods trade deficit, and,
what steps have been taken by the Ministry to fill this gap?
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SHR1 ANAND SHARMA: Sir, 1 have provided all the information about
the commodities which are imported by India and the commodities which
are exported by India. This MoU, which the hon. Member is referring
to, was signed at the time of the Eighth Joint Economic Group Meeting
between India and China in Beijing in January, 2010, and, the primary
objective, therefore, has been to address the larger issue of
deficits. There has been a 66 per cent increase in the value added
goods exports to China after the signing of this MoU. It has gone up
from US $ 1.22 billion to US $ 2.28 billion. | can provide the
information separately to the Members about the value added goods, but
if 1 have to name a Tfew, these are fabrics, made ups, electronic
goods, primary and semi-finished iron, chemical and allied products,
transport equipment besides the others. When it comes to overall
trade, it is skewed. There is a huge deficit of 20.8 billion dollars
and India is concerned about this huge trade deficit. We had taken it
up with my counterpart and the Government of China. We were hoping
that through this MoU, we would be able to address this deficit
component. But, so far, there has not been much improvement in
addressing the deficit, because we primarily are exporting raw
material and importing semi-finished or finished goods.

SHRI M.V. MYSURA REDDY: Sir, as the Minister stated, our exports to
China mainly include iron ore, cotton, raw material, and other ores
and minerals and these are detrimental to India’s future. In view of
this, whichever goods we are importing, is there any proposal before
the Government in this regard? Because it was already taken up by the
Prime Minister during his visit to China. There are series of measures
to broad-base and balance our trade. Which are those series of
measures which the Government is going to take up to fill this huge
trade
deficit? Also, what are the measures that the Government is taking
regarding iron ore and cotton to have value-addition and afterwards
exporting them to China? What are the steps that you are taking?

SHR1 ANAND SHARMA: Sir, 1 have said and given this information to
the hon. House that 50 per cent of India’s exports are comprised of
iron ore. That is what the concern is. And | used the expression that
our trade with China is definitely skewed. 1 have given the
information of those products which we are exporting to China. The
measures were discussed with the Government of China both during the
visit of the Chinese Prime Minister to India and also on the margins
of the East Asia Summit our Prime Minister raised this issue very
strongly. The last such occasion was the recent BRICS Summit in Sanya,
China. At the time of the JEG, this matter was raised officially and a
memorandum as such was given. China had assured that there would be
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increase in market access in IT and IT-enabled services for the Indian
companies and also for the Indian pharmaceutical and drug companies,
particularly when it comes to official Government
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contracts or orders for pharmaceutical products. Unfortunately, that
has yet to be Tfully translated, and the progress as such is not
satisfactory, so we have raised it again with the Chinese Government.

SHR1 GOVINDRAO ADIK: Sir, it is good that the hon. Minister is the
Minister for both Commerce and Industry. Nowadays we see that in
Indian markets a lot of Chinese goods are coming in a big way. In
fact, Indian markets are flooded with Chinese goods right from the
consumables to electronic and engineering goods. It is affecting our
industry in a big way. Chinese goods are sold in Indian market at a
cheaper rate than Indian items and that is affecting the industrial
sector of the country. 1 would like to know from the hon. Minister
whether he is aware of it. And if he is, what are the measures they
are going to take?

SHR1 ANAND SHARMA: Sir, the Government is monitoring the imports
and steps are taken. There are various measures which are available.
Even under the WTO Agreement’s anti-dumping duties and safeguards
duties, the Government of India in the last one year had stopped the
import of mobile phones, which did not have the IMEl numbers, toys,
which did not meet our safety standards, and the CDMA receivers from
China. When there is such a complaint, there is a search and then
action iIs also initiated by the Government. 1 can assure the House
that the Government is alert to this development.

MR. CHAIRMAN: Thank you. Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Committee to examine issue of missing children

*307. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government/National Human Rights Commission (NHRC) has
constituted any Committee to examine the issue of missing children in
the country;

(b) if so, whether the said Committee has submitted its report and
if so, the details of recommendations made therein;

(c) the present status of the recommendations made by the
Committee; and

(d) by when all the recommendations are likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (d) NHRC constituted a Committee on 12th
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February, 2007 to make an in-depth examination of the issue of missing
children and suggest measures to facilitate tracing and restoring
missing children back to their families or to agencies/support systems
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where they could be taken care of and protected. The recommendations
made by the Committee inter-alia are:

- Issue of missing children to be accorded utmost priority by
all stakeholders,

- Establishing missing persons squad / desks in police stations,

- Proactive role of district administration in child
care and protection,

- Involving PRIS/NGOs,

- Creating National Data Base and Monitoring and Tracking System
by NCRB,

- Establishing a Child Helpline by Ministry of Women and Child
Development, and

- Sensitisation and training of all stake holders, especially,
law enforcement agencies, etc.

A copy of the recommendations of the Committee was sent to State
Governments/Union Territories Administrations for suitable action.

Development in unauthorised colonies of Delhi

*308. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of steps being taken for development in
unauthorised colonies of Delhi;

(b) whether there is any plan regarding provision of drinking
water, sewerage etc.; and

(c) the details of the plan regarding provisioning of other
community services?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH): (a) Government
of India issued Revised Guidelines in 2007 for regularization of
unauthorized colonies inhabited by non-affluent sections. DDA notified
Regulations for regularization of unauthorized colonies on 24.3.2008
and 16.6.2008. The work related to vregularization, including
preparation and implementation of development works involving agencies
concerned would be undertaken, coordinated, monitored and supervised
by Government of NCT of Delhi.

The details of steps taken by the GNCTD for the development of
unauthorized colonies are as follows:
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1639 Applications were received from Residents Welfare
Associations (RWAs) for regularisation of unauthorised
colonies in Delhi Government.

For 1218 Unauthorised Colonies, Provisional Regularisation
Certificates were
issued.
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. 1639 Applications received from RWAs were forwarded to various
Government agencies like Municipal Corporation of Delhi (MCD),
Delhi Development Authority (DDA), Archaeological Survey of
India (ASl), Forest Department, and Revenue Department for
scrutiny/verification.

- For 1018 colonies, clearances were received from the above
agencies.
- Lay Out Plans of 120 colonies were scrutinized by MCD (Town

Planning Deptt).

- Tentative boundaries were prepared for 51 wunauthorised
colonies by Government of NCT of Delhi.

DEVELOPMENT WORKS UNDERTAKEN UNDER VARIOUS SCHEMES ARE AS UNDER:

Government of NCT of Delhi has indicated that it is providing basic
civic amenities like construction of roads and drains, water
supply, sewerage, sanitation, street lights and electrification.
The funds are provided to the concerned agencies since 1998 for
providing these facilities in unauthorized colonies. An amount of
Rs. 3,376 crore has been released to the MCD, Delhi Jal Board and
other departmental agencies since 1998 till date.

(b) Yes, Sir. The development works include the provision of
drinking water and sewerage.

(c) Other community services like construction of roads, drains,
street lights etc. are also covered under the schemes by GNCTD.

GNCTD has indicated that an allocation of Rs.2,800.00 crore was
kept for the development of unauthorized colonies under the Plan
scheme of "Provision of Essential Services in unauthorized colonies"
in the Eleventh Five Year Plan (2007-08, 2008-09, 2009-10, 2010-
11,2011-12).

In the financial year 2010-11, an allocation of Rs.749.00 crore has
been made. Estimate amounting to Rs. 171.06 crore have been sanctioned
from April, 2010 to 31.01.2011 for construction of roads and drains,
laying of water lines, sewerage, street Ilighting, sanitation,
electricity.

In the financial year 2011-12, a provision of Rs.697.50 crore
(approx.) have been made for providing the civic amenities.

Unauthorised tapping of phone calls

*309. SHRI AVTAR SINGH KARIMPURI: Will the Minister of HOME AFFAIRS
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be pleased to state:

(a) whether Government has any plan to prevent unauthorised
tapping of phones including scanning of all mobile calls;
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the extent to which this plan would be effective to control
such phone tappings?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (d) Section 5(2) of the Indian Telegraph
Act, 1885 and 419A of the Indian Telegraph (Amendment) Rules 2007
clearly prescribe the process of interception, grounds  for
interception and the designated competent authority. Any interception
undertaken in contravention of these Act/Rules is illegal. Section 6
of the Indian Wireless Act, 1933 and Section 24 and 26 of Indian
Telegraph Act, 1885 prescribe penalties for unauthorized phone
tapping/interception or possession of equipments thereof. The Central
Government keeps updating the internal Standard Operating Procedures
(SOPs)/instructions for processing, executing and conducting oversight
of such interceptions. Recently, on 19.05.2011, based on views of an
Inter-Ministerial Group, these SOPs have been revised/updated to deal
both with changing technology and ensuring a strict compliance of Rule
419A. The central intelligence agencies had brought out the fact that
"multichannel GSM/CDMA receivers, transmitters and trans-receivers”
are dual use equipments. To ensure proper verification, such equipment
has been removed from the "Open General License”™ (OGL) list vide
Department of Commerce Notification No. 53/2009-14 dated 15.07.2010.

Textile Parks

*310. MS. MABEL REBELLO: Will the Minister of TEXTILES be pleased
to state:

(a) the State-wise, year-wise and size-wise details of Textile
Parks established during the last three years;

(b) why States which specialise in natural yarn, like Kosa are not
given any such Parks and encouraged to produce special yarn and silk;

(c) whether it is not a Tfact that without any support by
Government, such fabric may disappear altogether in few years’ time;
and

(d) the remedial action Government proposes to take during the
next three years?

THE MINISTER OF TEXTILE (SHRI ANAND SHARMA): (@) The details of
Textiles Parks established in the Country, State-wise, year-wise and
size-wise sanctioned during the last three years are as under:-
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Year 2008-09

Project Name State Project Size
(Rs. in crores)

1 2 3

RJID Integrated Textile Park, Surat Gujarat 121.36
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1 2 3

Deesan Infrastructure Pvt. Ltd., Dhule Maharashtra 139.23
Asmeeta Infratech Pvt. Ltd., Bhiwandi Maharashtra 200.80
Islampur Integrated Textile Park Pvt. Maharashtra 102.40

Ltd., Islampur

Latur Integrated Textile Park Pvt. Ltd., LaturMaharashtra 102.61
Purna Global Textile Park Ltd., Hingoli Maharashtra 91.80
Jaipur Integrated Texcraft Park Pvt. Ltd., BagruRajasthan 45.28
Bharat Fabtex and Corporate Park Pvt. Ltd., PaliRajasthan 103.08
Rhythm Textile and Apparel Park Ltd., NawansaherPunjab 125.46
Ludhiana Integrated Textile Park Ltd., Ludhiana Punjab 116.19
CLC Textile Park Pvt. Ltd., Chhindwara Madhya 88.92
Pradesh

Year 2009-10
Vaigai Hi-Tech Weaving Park, Theni Tamil Nadu 61.01
Year 2010-11

Kanchipuram AACM Handloom Silk Park, Tamil Nadu 83.83
Kanchipuram

(b) and (c¢) Two silk parks have been sanctioned, under the Scheme
for Integrated Textile Parks:

(1) Doddabalapur Integrated Textile Park at a cost of Rs.84.82
crores in Karnataka

(2) Kanchipuram AACM Handloom Silk Park at a cost of Rs.83.83
crores in Tamil Nadu.

The Scheme for Integrated Textile Parks is not location specific,
but is a demand driven scheme and investment decisions are based on
commercial viability. Government is providing support for development
of Tasar Silk (Popularly known as Kosa Silk) through the Catalytic
Development Programme being implemented by the Central Silk Board.

(d) Government has approved a budgetary allocation of Rs.400
crores for establishment of new Textile Parks under the Scheme for
Integrated Textile Parks. So far 55 proposals have been received for
establishing new Integrated Textile Park. However, no proposal for
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establishment of a Kosa Silk Park has been received. The strategic
approach proposed for the Twelfth Five Year Plan envisages development
of vanaya silk including Tasar in the Country.

Identification of Land Ports

*311. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has identified Land Ports to be established
in different parts of international borders; and

(b) if so, the time schedule to complete the work and trade flow
expected through such ports?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (@) Yes Sir, the Government has
identified 13 locations for setting up Integrated Check Posts 1i.e.
ICPs (Land Ports) on the international borders of India. The details
are as below:

Phase-1

No. Location State Border

1. Attari Punjab India-Pakistan
2. Raxaul Bihar India-Nepal

3. Jogbani Bihar India-Nepal

4. Agartala Tripura India-Bangladesh
5. Petrapole West Bengal India-Bangladesh
6. Dawki Meghalaya India-Bangladesh
7. Moreh Manipur India-Myanmar
Phase - 11

8. Hili West Bengal India-Bangladesh
9. Chandrabangha West Bengal India-Bangladesh
10. Sutarkhandi Assam India-Bangladesh
11. Kawarpuchiah Mizoram India-Bangladesh
12. Sunauli Uttar Pradesh India-Nepal

13. Rupaidiha Uttar Pradesh India-Nepal

(b) Construction of ICPs is being taken up in phases. The work on
the Integrated Check Posts at Attari, Raxaul, Jogbani and Agartala has
already commenced. The construction work of Petrapole will commence in
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the month of August, 2012.
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The scheduled date of completion of physical infrastructure is as
below:

(i) ICP at Attari — August, 2011

(ii) ICP at Raxaul - December, 2011

(iin) ICP at Jogbani - June, 2012
(iv) ICP at Agartala - June, 2012

Trade flow for ICPs under construction, initially estimated, is at
Annexure. Establishment of ICPs with better facilities are also
expected to catalyse bilateral trade relations and lead to increase in
volume of trade.

ICP ATTARI
PASSENGER TRAFFIC
(No. of daily passengers)
SI.No. DESCRIPTION 2011-12 2015-16 2020-21 2030-31
1. By Bus 188 280 401 401
2. On Foot 231 231 231 231
3. By Personal Vehicle 10 10 10 10
TOTAL 429 531 642 642
GOODS TRAFFIC
(No. of daily trucks)
SI.No. DESCRIPTION 2011-12 2015-16 2020-21 2025-26
2030-31
1. Export 186 238 303 352 408
2. Import 131 167 214 248 287

ICP JOGBANI

(Peak hour daily traffic)

SI.No. Vehicle Category2012-13 2015-16 2020-21
2025-26

1 2 3 4 5 6

1. Bus 4 4 4 5

71



2.

Truck

34

38

46

56
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1 2 3 4 5 6

3. Container 11 13 16 19
4. Tempo and Matador 4 5 6 8

5. Car/Jeep 24 26 29 32
6. Tractor and Trailer 15 17 21 26
7. 3 - Wheeler 5 5 6 6

8. Scooter/M. Cycle 152 162 181 203
9. Animal Driven 5 6 7 8

10. Cycle/Rickshaw 1466 1567 1752 1958
ICP RAXAUL

(Peak hour daily traffic)

SI.No. Vehicle Category 2012-13 2015-16 2020-21 2025-26
1. Bus 4 4 4 5
2. Truck 167 188 226 271
3. Container Traffic 13 14 18 21
4. Tempo and Matador 18 21 26 33
5. Car/Jeep 56 60 67 74
6. Tractor and Trailer 14 17 21 25
7. 3 - Wheeler 79 84 94 105
8. Scooter/M. Cycle 405 433 484 541
9. Animal Driven 162 180 208 241
10. Cycle/Rickshaw 2416 2583 2887 3226

ICP AGARTALA

PASSENGER TRAFFIC

(No. of daily passengers)

Year Indian Bangladeshi Total per day
Exit Entry Exit Entry Exit Entry
1 2 3 4 5 6 7
2012-13 23 23 19 16 42 39
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1 2 3 4 5 6 7

2019-20 46 46 40 33 86 79
2024-25 59 59 50 42 109 101
2029-30 75 75 64 54 139 129

GOODS TRAFFIC

Year Trucks per day
Incoming Outgoing Total
2012-13 5 5 10
2019-20 20 20 40
2024-25 32 32 64
2029-30 52 52 104

Review of progress of RAY

*312. SHRI JAl PRAKASH: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has reviewed the progress made by the Rajiv
Awas Yojana (RAY) till date;

(b) whether Government has recently held any dialogue with the
States to push forward the plan to make the country Jhuggi free;

(c) if so, the suggestions made by the States in this regard; and
(d) Government’s viewpoint with regard to them?

THE  MINISTER OF HOUSING AND URBAN  POVERTY  ALLEVIATION
(KUMARI SELJA): (a) Yes, Sir.

(b) Rajiv Awas Yojana (RAY) has been approved on 2nd June, 2011.
This Ministry has held two meetings with the State officials and State
Ministers of Housing, Urban Development, Municipal Affairs/Local Self
Government on 24th June, 2011 and 30th July, 2011 respectively.

(c) The States have endorsed the inclusive approach of the scheme
and gave the following main suggestions:

1. Inclusion of more cities under RAY;

2. Enhanced central funding;
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3. Simplification in the guidelines of the Affordable Housing in
Partnership scheme;

4. Policy on development of slums existing on Central Government
land;

(d) The point-wise response is as under:

1. The Ministry has released assistance of Rs 99.98 crore for
undertaking preparatory activities in 157 cities across 34
states and union territories under the Slum Free City Planning
Scheme, the preparatory phase of RAY. RAY 1is expected to
initially cover 250 cities across the entire country by the
end of the Twelfth Five Year Plan.

2. Under RAY 50% of the cost of provision of basic civic and
social infrastructure and amenities and of housing, including
rental housing - and transit housing for in-situ redevelopment
- in slums would be borne by the Centre, including operation
and maintenance of assets created under this scheme. For the
North Eastern and Special Category states the share of the
Centre would be 90% including the cost of land acquisition, if
required. The funding pattern is not proposed to be revised.

3. The Ministry is examining the issue of simplification of the
Affordable Housing in Partnership scheme guidelines.

4. The Ministry has taken up the matter of development of slums
on land belonging to the Central Government with the concerned
Central Ministries to arrive at an inclusive policy solution.

Freedom fighters receiving pension in U.P. and Bihar

*313. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the district-wise details of the number of freedom fighters in
Uttar Pradesh and Bihar, receiving pension from Central Government;

(b) the details of eligibility conditions for the said scheme
relaxed in case of certain Movements;

(c) whether Government would amend the Pension Scheme, 1980 with
respect to freedom fighters to include freedom fighters receiving
pension from State Governments but not from Central Government as
Central Pensioners, in view of their small numbers; and

(d) if not, the reasons for discrimination between State and
Central Pensioners, who sacrificed their lives for the independence of
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the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (@) The data of freedom Tfighters and their
eligible dependents
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drawing Central samman pension from the Public Sector Banks and
Treasuries has been uploaded on website of the Ministry of Home
Affairs. District/State-wise details are not maintained.

(b) Under the relaxed eligibility criteria of Swatantrata Sainik
Samman Pension Scheme, 1980 the freedom fighters who had participated
in Goa Liberation Movement during 1954-1955 and had been sanctioned
State freedom fighter pension by the Governments of Maharashtra,
Madhya Pradesh, Goa, Haryana, Rajasthan and Uttar Pradesh by
01.08.2002 are eligible for the sanction of central samman pension.
The freedom fighters who had participated during other phases of Goa
Liberation Movement and who fulfilled the eligibility criteria under
the Swatantrata Sainik Samman Pension, 1980, have also been sanctioned
Samman Pension. During the Hyderabad Liberation Movement a large
number of people had participated in border camps situated on the
borders of the erstwhile Hyderabad State to wage struggle against the
Nizam for the merger of the Hyderabad State with the Union of India.
The people who participated in border camps for a minimum period of
six months upto 15.09.1948 i.e. before the Police action in the
Hyderabad are eligible for grant of samman pension, on the
recommendation of the committee of eminent freedom fighters and the
State Government of Andhra Pradesh.

(c) to (d) A number of State Governments also grant freedom fighter
pension under their own schemes which contain different provisions
relating to eligibility and evidentiary requirements. The eligibility
conditions and evidentiary requirements adopted by different
States/UTs for grant of freedom fighters pension under State/UT
schemes vary from State to State and also from Swatantrata Sainik
Samman Pension Scheme, 1980. The State pensioners are also eligible
for the grant of Central pension provided they fulfill the eligibility
conditions and evidentiary requirements of the Swatantrata Sainik
Samman Pension Scheme, 1980. At present there is no proposal to
amend/relax the eligibility criteria of Swatantrata Sainik Samman
Pension Scheme, 1980.

Printech Park Cluster, Kanakapura, Bengaluru

*314. DR. VIJAY MALLYA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the State Government of Karnataka in its letter dated
8 April, 2010 to the Department of Industrial Policy and Promotion
(DIPP) has sought 1in principle approval to the establishment of
Printech Park Cluster at Kanakapura, Bengaluru (Rural District) at a
total project cost of Rs. 62 crore; and
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(b) if so, by when Government will communicate its approval to the
State
Government?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) Yes,
Sir. A proposal for the Printech Park Cluster at Harohalli Industrial
Area, Kanakapura Taluk, Bangalore with the project cost of Rs. 62.00
crore under Industrial Infrastructure Upgradation Scheme (11US) was
received in April, 2010.

(b) The entire Eleventh Five Year Plan allocation for Industrial
Infrastructure Upgradation Scheme (11US) has been committed for
existing clusters. Therefore, it is not possible to consider any new
proposal at this stage.

Creation of employment opportunities

*315. SHRI N. BALAGANGA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government has made any assessment about the number of
labourers likely to be employed in organized and unorganized sector in
the next five years;

(b) if so, the details thereof;

(c) whether Government proposes to create adequate employment
opportunities during the next five years; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) and (b) Twelfth Five Year Plan is under formulation and assessment
about the number of persons likely to be employed during next five
years will be made while Tfinalizing the plan. However, Quinquennial
Survey conducted by National Sample Survey Office in 2009-10 revealed
that 465.5 million persons on usual status basis were employed during
2009-10 out of which 28.1 million were in organized and the remaining
437.4 million were estimated to be in the unorganized sector.

(c) and (d) Focus of the 12th Plan (2012-17) would be on faster,
sustainable and more inclusive growth. The inclusive growth would
support creation of adequate livelihood opportunities. During the
Eleventh Five Year Plan (2007-12), a number of employment oriented
schemes such as Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), Swarnjayanti Gram Swarozgar Yojana (SGSY), Swarna Jayanti
Shahari Rozgar Yojana (SJSRY) and Prime Minister®"s Employment
Generation Programme (PMEGP) etc. are under implementation resulting
in employment generation. In addition to the above, the overall
expansion of the Indian economy and enhancement of GDP growth over the
years has significantly contributed towards enlarging employment
throughout the country. Vocational training and empowerment of people
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through education and skill development enable greater employability
of people.
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Deputing three IR Battalions in Gujarat

*316. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Central Government has received any request from
Government of Gujarat to depute three troops of India Reserve
Battalion Force; and

(b) if so, the necessary steps taken by the Central Government in
this direction?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (@) to (b) The Government of Gujarat vide
letter dated 27.01.2010, has requested for sanction of three IR
Battalions to be established one each at Viramgam of District
Ahmedabad, Kaneri of District Junagarh and Kalgam of District Valsad.

At present, there is no proposal to sanction more IR Battalions to
the States.

PSUs working under the Ministry

*317. SHRI O.T. LEPCHA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the names and locations of Central Public Sector Undertakings
(PSUs) working under the Ministry;

(b) the number of contract/casual labourers appointed therein
during the last three years;

(c) the areas/jobs in which these contract/casual labourers were
appointed;

(d) the number of contract/casual labourers who were regularized
during the last three years;

(e) the mechanism adopted to ensure minimum wages to these
workers;

() the mechanism to ensure that the provisions of various labour
laws are not violated by contractors and others; and

(g) the action taken in case of complaints against the violations
by contractors?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&)
There are six Public Sector Undertakings working under Ministry of
Commerce and Industry, viz.:-

SI.No. Name of the PSU Corporate Office
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1 2 3

1. State Trading Corporation of Jawahar Vyapar Bhawan,
Tolstoy India Limited (STC)
Marg, New Delhi-110001.
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1 2 3

2. MMTC Limited, Core-1, SCOPE Complex, Lodhi
Road, New Delhi -110 003

3. PEC Limited "Hansalya“, 15-Barakhamba
Road, New Delhi.

4. STCL Limited No.7A. "STC Trade Centre",
3rd
(Subsidiary of the STC of Floor, Nandini Layout,
Bangalore -
India Ltd.) 560 096.
5. India Trade Promotion Organisation Pragati Bhawan, Pragati
Maidan,
(1TPO) New Delhi

6. Export Credit Guarantee Corporation Express Towers, 10th Floor,
Nariman
(ECGC) Point, Mumbai -400 021.

(b) PSUs have not directly appointed any contract/casual employee
during the last three years. However in the last three years, the
services of 485 contract workers were utilized through various
contractors by PSUs under the Ministry.

(c) The contract workers are generally engaged for security,
housekeeping, horticulture, pantry, etc.

(d) None was regularised.

(e) Contract workers engaged through contractors are paid wages as
per Minimum Wages Act. To ensure that workers receive full wages,
wages to contract workers are disbursed in the presence of PSUs
representatives.

() At the time of agreement with outsourcing agencies, it is
ensured that the contractor has a valid licence and also registration
with the ESI and EPF organisations. A written agreement is entered
into between the Company and the contractor covering scope of job,
legal obligation, payment terms, other terms and conditions etc. As
per the payment clause, a contractor prefers his monthly bill on the
basis of minimum wages for workers including EPF and ESI contribution
paid for the workers. 1In case of non-compliance of contractual
obligations by contractors, the contract provides for pre-mature
termination of contract.

(g) Does not arise as complaints on violations by contractors have
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not been received by PSUs.
Committee for implementation of JIJNNURM projects

*318. PROF. ANIL KUMAR SAHANI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:
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(a) whether Government appointed an eight member Committee under
the Chairmanship of Dr. Issar Ahluwalia to ascertain the
implementation of Jawaharlal Nehru National Urban Renewal Mission
(INNURM) projects etc. ;

(b) whether the said Committee has submitted its report to
Government and, if so, the details of findings and recommendations of
the said Committee; and

(c) whether Government has agreed with the findings and
recommendations of the said Committee and, if so, the action taken to
implement the said recommendations?

THE MINISTER OF URBAN DEVELOPMENT (SHR1 KAMAL NATH): (a) Government
of India had appointed a ten member High Powered Expert Committee
(HPEC) under the chairmanship of Dr. Isher Judge Ahluwalia for
estimating investment requirements for urban infrastructure services.

(b) Yes, Sir. Executive Summary of report containing findings and
recommendation of the HPEC committee is annexed.

(c) A Sub Group was set up under the chairmanship of Dr. Isher
Judge Ahluwalia to prepare a model for operationalizing the
recommendations contained in the HPEC report. The Sub Group has given
a roadmap Tfor the improvement of urban governance and service
delivery.

Report on Indian Urban Infrastructure and Services
By High Powered Expert Committee Chaired by Dr. Isher Ahluwalia

March, 2011
A.  Summary and Recommendations
1. India is urbanising. This transition, which will see India‘s

urban population reach a figure close to 600 million by 2031,
is not simply a shift of demographics. It places cities and
towns at the centre of India"s development trajectory. In the
coming decades, the urban sector will play a critical role in
the structural transformation of the Indian economy and in
sustaining the high rates of economic growth. Ensuring high
quality public services for all in the cities and towns of
India is an end in itself, but it will also facilitate the
full realisation of India"s economic potential.

2. This Report comes to the conclusion that India"s economic
growth momentum cannot be sustained if urbanisation is not
actively facilitated. Nor can poverty be addressed if the
needs of the urban poor are isolated from the broader
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challenges of managing urbanisation. Cities will have to
become the engines of national development. India cannot
afford to get its urban strategy wrong, but it cannot get it
right without bringing about a fundamental shift in the
mindset which separates rural from the urban.
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The Report argues that the challenge of managing urbanisation
will have to be addressed through a combination of increased
investment, strengthening the framework for governance and
financing, and a comprehensive capacity building programme at
all levels of government.

At the centre of this approach is the role of cities and
towns in an interdependent federal system. The Committee is
of the view that Indias municipal corporations,
municipalities and nagar panchayats, commonly known as urban
local bodies (ULBs) need to be strengthened as local self-
government with clear Tfunctions, independent Tfinancial
resources, and autonomy to take decisions on investment and
service delivery. They must also be made accountable to
citizens. Elements of this shift are already present in the
local government framework as reflected in the 74th
Constitutional Amendment, the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), and the emphasis placed on the
urban sector by the Thirteenth Central Finance Commission.

This Report makes a case for a comprehensive framework of
urban policy and planning. The key elements of this framework
are:

- Increasing investment in urban infrastructure from 0.7
per cent of GDP in 2011-12 to 1.1 percent by 2031-32

- In association, increasing spending on maintaining
assets old and
new

- Engaging in renewal and redevelopment of urban areas

including slums

- Improving regional and metropolitan planning with
integration of land use and transportation

- Ensuring access to services for all including the poor
to meet the recommended norms

- Reforming systems of service delivery

- Improving governance of cities and towns by a unified
command under a Mayor

- Strengthening and securing the financial base of ULBs

- State Governments providing an enabling environment for
ULBs to discharge their enhanced responsibilities
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- Government of India launching a New Improved JNNURM
(NIJNNURM) that focuses on capacity building and
supports urban reforms within a programme approach

Summary

The

major conclusions emerging from the documentation and

analysis in the Report are presented below.

A.1 Urbanisation and Economic Growth

6.

Only 30 per cent of India®"s population lives in urban areas.
This is much lower than in China, Indonesia, South Korea,
Mexico, and Brazil. Some of this may be due to much lower per
capita incomes in India. The Committee®s projections suggest
that India®"s urban population as presently defined will be
close to 600 million by 2031, more than double that in 2001.
Already the number of metropolitan cities with population of
1 million and above has increased from 35 in 2001 to 50 in
2011 and is expected to increase further to 87 by 2031. The
expanding size of Indian cities will happen iIn many cases
through a process of peripheral expansion, with smaller
municipalities and large villages surrounding the core city
becoming part of the large metropolitan area.

Three decades of rapid economic growth would normally have
propelled migration from rural areas but growth in India has
not had this effect thus far. This is because
industrialisation has been capital intensive and the services
boom fuelled by the knowledge economy has also been skill
intensive. A few cities of India have acted as centres of
knowledge and innovation. As more cities provide economies of
agglomeration and scale for clusters of industries and other
non-agricultural economic activity, the urban sector will
become the principal engine for stimulating national economic
growth. Industrialisation will absorb more people as India
advances further in its integration with the world economy.
At the present juncture, India faces the challenge of
continuing on its high growth trajectory while making growth
more broad-based and labour-intensive.

The fortunes of the agricultural sector are crucially linked
to the manner in which growth in the industry and services
sectors unfolds. People living in rural areas typically tap
the opportunities that cities provide for employment,
entrepreneurial avenues, learning, and monetary repatriation.
As urbanisation grows, demand for food items other than
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foodgrains, i.e. vegetables, lentils, milk, eggs, etc., also
grows. This leads to investments in infrastructure,
logistics, processing, packaging,
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10.

11.

and organised retailing. These investments and other
economic inter-linkages connect and build synergy between
rural and urban centres. OF course, government policy should
also focus on enhancing the productive potential of the rural
economy. This Report maintains that India®s urban future
promises to be an inclusive one, with the benefits extending
to rural areas as well. Already, there is evidence to suggest
that rising standards of living in India®"s urban areas in the
post-reform period have had significant distributional
effects favouring the country®s rural poor.

The State of Service Delivery

Cities and towns of India are visibly deficient in the
quality of services they provide, even to the existing
population. Considering that the Indian economy is now one of
the fastest growing economies in the world, and standards are
rising, current service levels are too low relative to the
needs of urban households. They are also low relative to what
will be required to sustain the economic productivity of
cities and towns.

The Committee believes that public services such as drinking
water, sewerage, solid waste management, roads, and street
lights must be accessible to one and all to achieve the goals
of inclusion. At the same time, they must meet the service
norms as set out by the Ministry of Urban Development in 2008
to ensure the contribution of cities to economic growth. To
achieve both inclusion and economic growth will, however,
require shifting the focus of policy from creating physical
infrastructure to delivering services. The challenge is to
focus on reforming governance for service delivery. Without
this, additional capital investments in urban infrastructure
will not result in improvements in service delivery.

The Committee has taken note of the situation with respect to
low income housing and public transportation. The scarcity of
affordable housing drives the poor and some non-poor to slums
and most of these settlements lack even basic water and
sanitation facilities. On average, 25 per cent of the
population in many Indian cities lives in slums; in CGreater
Mumbai, slum dwellers account for 54 per cent of the total
population. Not all slum dwellers are poor, and the
complexity of these challenges is reviewed in the context of
urban planning, infrastructure development and public service
delivery for all.
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12. The challenge of urbanisation in India is to ensure service
delivery at the enhanced minimum standards that are necessary
when planning ahead. This is particularly so
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13.

14.

15.

16.

17.

in a situation when even the current urban population is
inadequately served and total urban population is likely to
increase by at least 250 million.

Estimates of Investment for Urban Infrastructure

This Committee"s terms of reference specified that it should
estimate investment requirements for eight major sectors of
urban infrastructure over the period 2008-20, and suggest
ways of financing the massive infrastructure deficit in the
urban sector along with ensuring improved service delivery
that meets the new specified norms.

The Committee has interpreted its mandate in a broad manner
by covering all areas of urban infrastructure and extending
the period to 2031. It has prepared detailed estimates of
investment for eight sectors, i.e. water supply, sewerage,
solid waste management, storm water drains, urban roads,
urban transport, traffic support infrastructure, and street
lighting. The Committee has also prepared an estimate of
investment in urban infrastructure as a whole by suitably
scaling up the estimates for these sectors. However, these
would not cover the requirements of primary health, primary
education, and electricity distribution, which are outside
the terms of reference of the Committee.

The Committee has made projections for the period from the
Twelfth

Five Year Plan to the Fifteenth Five Year Plan, i.e. 2012-31.
Given the volatility of land prices, the estimates do not
include the cost of land acquisition.

The 1investment for urban infrastructure over the 20-year
period is estimated at Rs. 39.2 lakh crore at 2009-10 prices.
Of this, Rs. 17.3 lakh crore (or 44 per cent) is accounted
for by urban roads. The backlog for this sector is very
large, ranging from 50 per cent to 80 per cent across the
cities of India. Sectors delivering urban services such as
water supply, sewerage, solid waste management, and storm
water drains will need Rs. 8 lakh crore (or 20 per cent). The
Committee has made explicit provision of Rs. 4 lakh crore
towards investment in renewal and redevelopment including
slums.

Recognising that the focus of policy should be on provision
of public services which flow from infrastructure assets and
not merely on creating the assets, the Committee has
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highlighted the importance of operations and maintenance
(0&M) for the upkeep of the assets. The 0&M requirements for
new and old assets are projected at Rs. 19.9 lakh crore over
the 20-year period.
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A.4

18.

19.

20.

21.

Governance

The Committee believes that governance is the weakest and
most crucial link
which needs to be repaired to bring about the wurban
transformation so urgently needed in India. Financing the
large sums required to meet the investment needs of urban
infrastructure is crucially dependent on the reform of
institutions and the capacity of those who run the
institutions for service delivery and revenue generation. The
Committee is of the view that large expenditures on Indian
cities and towns have to be combined with better governance
structures, strong political and administrative will to
collect taxes and user charges, and improved capacity to
deliver. Cities must be empowered, financially strengthened,
and efficiently governed to respond to the needs of their
citizens and to contribute to the growth momentum.

The municipal entities need to be strengthened as local
governments with “own®" sources of revenue, predictable
formula-based transfers from state governments, and other
transfers from the Government of India and state governments
to help them discharge the larger responsibilities assigned
to them by the 74th Constitutional Amendment. Improved tax
revenues combined with rational user charges will enable
cities to leverage their own resources to incur debt and also
access new forms of Ffinancing through public private
partnership (PPP). Only then can they augment the urban
infrastructure base, provide improved quality of services on
a sustainable basis to their residents, and contribute to the
growth momentum of the Indian economy.

Financing

Urban local governments in India are among the weakest in the
world both 1in terms of capacity to raise resources and
financial autonomy. While transfers from state governments
and the Government of India have increased in recent years,
the tax bases of ULBs are narrow and inflexible and lack
buoyancy, and they have also not been able to levy rational
user charges for the services they deliver.

ULBs can borrow from the market only within limits and with
explicit approval of the state government. However, this has
mostly not been a binding constraint since the real challenge
in accessing external finance has been the precarious state
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22.

of their own finances and poor governance.

The Committee believes that in view of the
urban infrastructure for economic growth and
Government of India and state governments will
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have to step in, both by providing substantial funds and by
facilitating the
use of additional mechanisms for funding, which will require
the strengthening of own finances of ULBs. The latter, in
turn, requires reforms in governance at all levels.

23. The Government of India will have to take a leadership role
in financing a major
part of the programme and, at the same time, facilitate and
encourage the involvement of state governments and ULBs.
State governments will have to contribute by way of a
constitutionally mandated revenue-sharing arrangement
with the ULBs. On their part, the ULBs will carry out reforms
in governance and financing to deliver public services of
specified norms to all including the poor. This should be
done within a framework of accountability. Rising aspirations
of the increasing numbers of people in urban India will make
further demands on
ULBs, and community participation will be an important factor
in ensuring accountability.

Effect of downgrading of US on India’s exports

*319. DR. K.V.P. RAMACHANDRA RAO : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that the downgrading of US is likely to
affect India’s exports;

(b) if so, what is the likely impact; and
(c) the steps being taken or proposed to be taken in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) On
5th August, 2011, international credit rating agency Standard and
Poor"s downgraded the US credit rating by one notch from AAA to AA+.
The downgrade appears unlikely to have any significant impact on
Indian exports.

(b) Other things remaining the same, lower credit ratings tend to
raise borrowing costs for the downgraded entity. With regard to the US
Government, no significant impact is discernible at this time and, in
general, analysts are not predicting any major impact in the future.
In the circumstances secondary impacts like upward pressure on
interest rates and adverse impact on US demand for goods and services,
including that for Indian exports to the US, are also not likely to be
significant. Consequently the impact on the global economy and India®s
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overall exports also appears unlikely to be significant. It is,
however, pertinent that the global economic scenario is complex, and

is iImpacted by a multitude of factors that go beyond the

immediate
issue of the US downgrade.
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(c) India®"s foreign trade policy includes comprehensive measures
to safeguard and promote Indian exports.

Liberhan Commission Report

t*320. SHRIMATI HEMA MALINI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the Ministry had submitted the
Liberhan Commission Report to CBlI for further action, but CBl has
turned down the Report as unfit for taking action, as reported in the
“Dainik Jagaran’ dated 22 May, 2011;

(b) if so, the details thereof; and
(c) if not, what is the factual position?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c) Following the submission of the
Report of Liberhan Ayodhya Commission of Inquiry, Ministry of Home
Affairs, Government of India, had asked CBI vide its letter No.
71013/5/09-AY dated 27.11.2009 to take necessary steps to expedite the
hearing of case No0s.197/92, 198/92 and 47 other cases pending in the
Special Courts of Rae Bareli and Lucknow. CBI took appropriate steps
and informed the Government of the steps taken. Vide D.O. letter No.
71013/5/2009-AY dated 23.12.2009, the CBlI were also requested to
examine and take further action on certain paragraphs of the report of
the Commission, regarding, inter-alia, collection transfer and receipt
of monies that funded the campaign that eventually resulted in
destruction of disputed structure, and roles and criminal liabilities
of 68 persons indicted in the Report of Liberhan Ayodhya Commission of
Inquiry.

CBI submitted a report to the Ministry of Home Affairs. The
Ministry of Home Affairs has made further observations and asked for a
response from the CBIl. The matter is under examination by the CBI.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Andhra Pradesh on top in SEZs

2326. SHRIMATI T. RATNA BAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Andhra Pradesh is on the top in SEZs
compared to other States; and

(b) if so, the details thereof and the business recorded like
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exports and imports from such SEZs during the Eleventh Five Year Plan
period, year-wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) A total of 585 proposals
for setting up SEZs have been approved in the country. 381 of such SEZ
projects have been notified for the country as a whole. Of these,
Andhra Pradesh accounts for 109 formally approved projects and 75
notified SEZs. 36 SEZs in Andhra Pradesh are currently exporting.
Visakhapatnam SEZ was set up by the Central Government prior to the
enactment of SEZ Act, 2005.

(b) As on 30th June, 2011, investments of Rs. 16,154 crore have
been made in these SEZs in Andhra Pradesh and direct employment for
83,603 persons has been generated. Year-wise exports and imports from
the SEZs located in Andhra Pradesh are as follows:-

(Export in Rs. crore)

Years Exports Imports
2007-08 1,329.70 -

2008-09 3,121.80 4,840.16
2009-10 5,663.66 2,614.16
2010-11 13,363.32 6,760.91
2011-12 4170.67 1640.65

(up to 30.6.2011)

Non-implementation of SAFTA by Pakistan

2327. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Pakistan offers tariff concession to
India only on the small positive list of items it allows to be
imported from India, but not on all products agreed to under South
Asian Free Trade Agreement (SAFTA);

(b) if so, the details thereof;

(c) whether India is expected to ask Pakistan to implement SAFTA
in spirit and offer it the same concession it offers to all other
SAARC members; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHR1 JYOTIRADITYA MADHAVRAO SCINDIA): (&) Yes Sir.

(b) Pakistan maintains a "Positive List" of 1945 items which are
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allowed to be imported from India. Under SAFTA, Pakistan operates a
sensitive list (negative list) of 1169 items.
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(c) VYes Sir.

(d) This issue is being discussed at the ongoing rounds of bi-
lateral trade talks
between India and Pakistan. At the Commerce Secretary level talks in
April, 2011, Pakistan side has in-principle agreed to move Tfrom
"Positive List" to "Negative List" trade regime. Pakistan has also
recognized that grant of MFN status to India would help in expanding
the bilateral trade relations.

Policies to increase manufacturing share

2328. SHRIMATI GUNDU SUDHARANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it 1is a Tfact that as per the United Nationals
Industrial Development Organisation, India is one of the world’s 10
largest manufacturing countries;

(b) if so, the details thereof; and

(c) what policies and programmes Government is formulating to
increase its manufacturing share which is just 1.8 per cent of the
total world’s output?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. According
to the International Yearbook of Industrial Statistics, 2011 of the
United Nation Industrial Development Organisation (UNIDO) India is one
of the world®"s ten largest manufacturing countries.

(c) The major focus areas for improving the manufacturing growth
have been the creation of world class iInfrastructure and devising
regulatory mechanism to reduce transaction costs; promotion and
facilitation of industrial investment including the foreign direct
investment; iImprovement 1in business environment; development of
industrial infrastructure through public private initiatives; and
development of industry relevant skills. The Union Budget 2011-12, has
clearly indicated that for sustained growth of GDP and productive
employment for younger generation, it is imperative that the growth in
manufacturing sector picks up. Government is considering a
manufacturing policy, which will bring down the compliance burden on
the industry through self-regulation and help make Indian industry
globally competitive and improve its share in global manufacturing
value added.

Export of cashew nuts
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2329. SHRI SHANTARAM NAIK: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) what is the quantum of export of cashew nuts from the country,
per
year;

104



(b) the value thereof in terms of rupees earned by the country;
(c) the State-wise share of exports and value thereof;

(d) whether any scheme has been evolved by Government to boost the
export; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) The total quantity
and monetary value of cashew (HS Code No. 0801-100, 210.220, 290)
exported during the last three years are as under:-

Year Qty. (in M.T.) Value (in Rs. Crs.)
2008-09 125486 2895.11
2009-10 117453 2797.92
2010-11 (Apr-Dec) 67792 1920.96

Source: DGCI&S

(c) The State-wise share of exports and value is not maintained
centrally.

(d) and (e) The Cashew Export Promotion Council of India under the
Department of Commerce has initiated various programmes including
participation in International food fairs, International conventions
and Seminars, sponsoring trade delegations, market  surveys,
disseminating trade enquiries and market information, publishing
statistics and journals, organizing Buyer Seller Meets etc. It is also
implementing schemes to promote cashew exports by assisting the
exporters to improve processing technology, quality of cashew kernels
etc. under the schemes of Department of Commerce namely, Marketing
Development Assistance (MDA), Market Assessment Initiatives (MAI),
Assistance to States for Infrastructure Development of Exports (ASIDE)
in addition to its Plan Schemes for the cashew exporters.

Besides, the registered exporters are eligible for other schemes of
the Department of Commerce including Duty Entitlement Passbook Scheme
(DEPB) and Vishesh Krishi and Gram Udyog Yojana (VKGUY).

Relaxation of continuity norms for SEZs

2330. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has suggested low-cost alternatives such as
skywalks to developers for ensuring continuity within Special Economic
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Zones, (SEZs) that have roads or railway line running through it;
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(b) if so, the details thereof and whether many SEZ developers
have requested Government for relaxation in continuity norms since the
revenue department is very particular about continuity issue as there
is danger of revenue leakage from the Tax Free Zone; and

(c) if so, the details thereof and the actions taken by Government
in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (@) Requests have been received
from time to time from some Developers, regarding relaxation of
contiguity norms. Each such case has been considered by the Board of
Approval (BOA) on merit. Depending on the technical feasibility and in
consultation with Department of Revenue, the BOA in suitable cases
allowed establishment of contiguity by dedicated security gates, over
bridges, skywalks, underpasses etc. with fencing as per the provisions
of the SEZ Rules so as to prevent any revenue leakage. Tax benefits
are not allowed to the Developer for the measures taken to establish
contiguity.

(b) as above.
(c) as above.
SEZs approved and notified in AP

2331. SHRI V. HANUMANTHA RAO: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the total number of Special Economic Zones (SEZs) approved and
notified till now in Andhra Pradesh;

(b) out of total land allotted to each of SEZs in Andhra Pradesh,
how much is agricultural land; and

(c) how many SEZs in Andhra Pradesh have deviated from their
desired objectives and what action Government has taken against
defaulting companies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): () In addition to
Visakhapatnam SEZ set up by the Central Government prior to the
enactment of SEZ Act, 2005, in the State of Andhra Pradesh, a total of
109 proposals have been accorded formal approval out of which 75 have
been notified.

(b) The total land area involved in the notified SEZs is 12258.32
hectares. Out of this, about 14.6% land was agricultural land.
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(c) The main objectives of the SEZ Scheme are:
() generation of additional economic activity;

(b) promotion of exports of goods and services;
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(©) promotion of investment from domestic and foreign
sources;

(d) creation of employment opportunities;
(e) development of infrastructure facilities.

The SEZ units are under obligation to achieve positive Net Foreign
Exchange (NFE) earnings to be calculated cumulatively for a period of
5 years from the commencement of production, failing which the units
shall be liable for penal action under the provisions of the Foreign
Trade (Development and Regulation) Act, 1992. No significant cases of
deviation from the desired objectives have been reported in SEZs in
Andhra Pradesh.

Reduction in customs duty for import of rubber

2332. DR. T.N. SEEMA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Government has taken any decision to reduce the
customs duty for import of natural rubber;

(b) what 1is the quantity of natural rubber proposed to be
imported;

(c) whether Government has consulted Rubber Board about this
additional import; and

(d) whether Government has received any representation against
this import?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (@) to (d) Yes Sir. The
Government has allowed import of a limited quantity of 40,000 MT of
dry form of rubber at a reduced duty of 7.5%.

Increase in import duty on apples

2333. SHRI RAJINITI PRASAD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to raise the import duty on apple
to safeguard the interests of apple growing States, especially
Himachal Pradesh;

(b) 1if so, by when steps are likely to be taken;

(c) whether it is also a fact that countries like China have
flooded Indian market with cheap varieties of apple resulting huge
losses to apple farmers; and

109



(d) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The information is
being collected and will be laid on the Table of the House.
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Indo-US trade

2334. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that USA now has become the biggest trade
partner of India;

(b) if so, the quantum of Indo-US trade in dollar terms as of now;

(c) whether US Secretary of State visited India in July only with
the view of developing economic relations and both the countries are
moving forward with a target of taking bilateral trade to almost 88
billion dollar annually; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b) Bilateral trade between India and the United States during
2009-10 and
2010-11 is as under:-

In USD Million

SI.No. Exports/Imports 2009-2010 2010-11

1. Exports 19,535.49 25,672.85
2. Imports 16,973.68 18,529.96
3. Total trade 36,509.17 44,202.81

(Source: Department of Commerce-NIC)

(c) and (d) During the Second India - US Strategic Dialogue held in
July, 2011 with U.S. Secretary of State, Hillary Clinton, the two
sides lauded the growth in trade and investment Tflows in both
directions. They welcomed the increase and the balanced and positive
growth in bilateral trade in 2010. They also acknowledged the enormous
potential for further expansion and reiterated their commitment to
take steps to expand trade ties further.

Increase in tobacco barns for Virginia tobacco sector

2335. SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government 1is aware that the Tobacco Board must
increase the number of tobacco barns for the Virginia tobacco sector;
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(b) whether it is a fact that Government is not assisting the
upgradation of the tobacco sector;
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(c) what are the reasons for the step motherly treatment of the
Virginia tobacco economy;

(d) what steps will be taken to make Virginia tobacco exports
competitive; and

(e) the reasons for neglect of the Southern-Centre Virginia
tobacco economy by Government in 2009-10 and 2010-117

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (@) Sir, the existing Barn
capacity is sufficient to cure the FCV crop that is being authorized
by the Tobacco Board.

(b) No Sir.
(c) Does not arise.

(d) and (e) Making Virginia Tobacco exports competitive 1is a
continuous process. The Tobacco Board is extending several services to
the FCV Tobacco industry for the upgradation and development of the
tobacco sector, including (1) reorienting the production of tobacco
regularly to meet the changing international demands by enhancing the
quality and productivity of Virginia tobacco grown in India through
extension activities; (2) addressing the concerns of customers
regarding elimination of Non Tobacco Related Matters (NTRMs) product
integrity, reduction of pesticide residue levels and traceability to
meet the global standards through education and awareness programmes
for farmers; (3) participation in international trade fairs and
exhibitions, organizing delegation of trade and exporters to various
countries, inviting trade delegations from important markets and
periodic interface and exchange of views with the Indian leaf tobacco
industry, international merchants and exporters; (4) incentive under
DEPB scheme to the tobacco exports. All these activities were
undertaken in 2009-10 and 2010-11 also.

Ban on tea factories from procuring leaves from agents

2336. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the tea factories are barred from procuring leaves
from agents and will have to get the same from small tea growers; and

(b) if so, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.
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(b) Does not arise.
Popularizing lesser known ancient temples

2337. SHRIMATI VIPLOVE THAKUR: Will the Minister of CULTURE be
pleased to state:
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(a) whether Government proposes to popularize several lesser known
ancient temples in the country including Himachal Pradesh;

(b) if so, the State-wise details thereof including Himachal
Pradesh;

(c) whether Government has decided to protect and maintain schools
which are being run in ancient temples/historical monuments since
their commencement; and

(d) if so, the State-wise details thereof including Himachal
Pradesh and if not, the reasons therefor?

THE MINISTER OF CULTURE (KUMARI SELJA): (@) and (b) The
Archaeological Survey of India (ASI) is in charge of protection and
maintenance of 3,676 centrally protected monuments/sites including
temples which have been declared so under the provisions of Ancient
Monuments and Archaeological Sites and Remains Act, 1958 in the

country. The State-wise abstract of centrally protected
monuments/sites is at Statement-1 (See below). The list of centrally
protected monuments in Himachal Pradesh 1is at Statement-11 (See
below).

(c) and (d) There is no such proposal.
Statement-1

List of Centrally Protected monuments under the
Archaeological Survey of India

S1_No. Name of State Nos. of Monuments
1 2 3
1. Andhra Pradesh 137
2. Arunachal Pradesh 03
3. Assam 55
4; Bihar 70
5. Chhattisgarh 47
6. Daman and Diu (U.T.) 12
7. Goa 21
S. Gujarat 202
9. Haryana 90
10. Himachal Pradesh 40
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11.

Jammu and Kashmir

69
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1 2 3

12. Jharkhand 12
13. Karnataka 507
14. Kerala 26
15. Madhya Pradesh 292
16. Maharashtra 285
17. Manipur 01
18. Meghalaya 08
19. Nagaland 04
20. N.C.T. Delhi 174
21. Orissa 78
22. Pondicherry (U.T.) 07
23. Punjab 33
24 . Rajasthan 162
25. Sikkim 03
26. Tamil Nadu 413
27. Tripura 08
28. Uttar Pradesh 742
29. Uttaranchal 042
30. West Bengal 133
TOTAL 3676
Statement-11

List of centrally protected Monuments in Himachal Pradesh

SI.No. Name of the Monument/Site Location District
1 2 3 4
1. Ganesh temple Bharmaur Chamba
2. Laxmi (Lakhana) Devi temple Bharmaur Chamba
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1 2 3 4
3. Mani Mahesh temple Bharmaur Chamba
4. Nar Singh temple Bharmaur Chamba
5. Shri Bajreshwari temple, Badrinath Chamba Chamba .
6. Shri Bansi Gopal temple Chamba Chamba
7. Shri Chamunda temple Chamba Chamba
8. Shri Hari Ram temple Chamba Chamba
9. Shri Laxmi Narian group of temple Chamba Chamba
in Mohalla Hathnala
10. Rock sculptures depicting Sita Ram, Chamba Chamba
Hanuman etc.
11. Shri Sita Ram temple in Mohalla Chamba Chamba
Bangota
12. Shri Shakti Devi temple Chhatrari Chamba
13. Champavati Temple, Himachal Pradesh Chamba Chamba
14. Katoch Palace Tira Sujanpur Hamirpur
15. Narbadeshwar temple including the Sujanpur Hamirpur
paintings therein as well as subsidiary
shrines within the compound wall
16. Temple Ashapur Kangra
17. Temple of Baijnath Baijnath Kangra
18. Temple of Sidhnath Baijnath Kangra
19. Buddhist stupa known as Bhim-ka-Tila Chaitru Kangra
20. Ruined fort Kangra Kangra
21. Rock inscription Khanyara Kangra
22. Fort Kotla Kangra
23. Rock cut temple with sculptures Masrur Kangra
24. Ruined fort Nurpur Kangra
25. Rock inscription Pathiar Kangra
26. Lord Eligin®s tomb Dharamshala Kangra
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1 2 3 4

27. Temple of Basheshar Mahadev at Hat Bajaura Kullu

28. Temple of Gauri Shankar with Dasa Kullu
sculptures

29. A Miniature stone shiva temple Jagatsukh Kullu

30. Temple of Gauri Shankar with Naggar Kullu
sculptures

31. Hidamba Devi temple Manali Kullu

32. Buddhist Monastery Tabo Lahaul &

Spiti

33. Phoo Gumpha Tabo Lahaul &

Spiti

34. Mirkula Devi temple Udaipur (Lahaul) Lahaul &

Spiti

35. Barsela Monuments Mandi Mandi

36. Panchvaktra Temple Mandi Mandi

37. Trilokinath Temple Mandi Mandi

38. Ardhnareshwar Templef Mandi Mandi

39. Shiva temple Mangarh Sirmaur

40. Vice Regal Lodge (Rashtrapati Niwas) Shimla Shimla

Not making relics excavated from Ayodhya Janam Bhoomi public

t2338. SHRI ANIL MADHAV DAVE: Will the Minister of CULTURE be
pleased to state the reasons for not making public the old relics
obtained from excavation on Ayodhya Janam Bhoomi?

THE MINISTER OF CULTURE (KUMARI SELJA): The matter of the old
relics obtained from excavation at Ayodhya Janam Bhoomi is under the
custody
of Special Full Bench of Allahabad High Court, Lucknow and is
therefore
sub-judice.

Vacant posts in IGNCA Trust

2339. PROF. SAIF-UD-DIN S0Z: Will the Minister of CULTURE be
pleased to state:
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(a) whether it is a fact that there are several vacancies in the
Trust of Indira Gandhi National Centre for the Arts (IGNCA); and

tOriginal notice of the question was received in Hindi.
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(b) if so, what steps are being taken to have a full complement of
trustees?

THE MINISTER OF CULTURE (KUMARI SELJA): (a) and (b) As per Clause-7
of the Deed of Declaration of Indira Gandhi National Centre for the
Arts (IGNCA), the total number of Trustees shall not be less than
seven and not more than twenty one. At present, ten trustees are on
the Board.

Establishing Rabindranath Tagore Modern Art Museum at Indore

t2340. SHRIMATI MAYA SINGH: Will the Minister of CULTURE be pleased
to state:

(a) whether the proposals regarding establishing Rabindranath
Tagore Modern Art Museum in Indore and upgradation of Rabindra Bhavan
Auditorium, Bhopal have been received from Madhya Pradesh Government;

(b) if so, its present status and the reasons for pendency of the
proposal received from the State Government;

(c) whether any time-frame has been fixed for disposal of the
proposal ;

(d) whether due to long delay in disposal of proposals,
development related works are hampered; and

(e) if so, the details thereof?

THE MINISTER OF CULTURE (KUMARI SELJA): (@) to (c) Yes, Sir. The
Government of Madhya Pradesh has submitted/ proposals for setting up
of Rabindranath Tagore Modern Art Museum at Indore and upgrading
Rabindra Bhavan Sabhagrih at Bhopal as part of commemoration of 150th
Birth Anniversary of Rabindranath Tagore. Details in relation to the
proposal for setting up of Rabindranath Tagore Modern Art Museum at
Indore are awaited from Government of Madhya Pradesh. As regards the
proposal for upgrading Rabindra Bhavan Sabhagrih at Bhopal, a meeting
of the National Appraisal Committee has been fixed for 29th August,
2011 to consider various proposals for Tagore Cultural Complexes,
including the said proposal.

(d) and (e) Do not arise.
Expansion of Karwar naval base

2341. SHRI NAND KUMAR SAI: Will the Minister of DEFENCE be pleased
to state:

(a) whether Government proposes for the expansion of Karwar naval
base;
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tOriginal notice of the question was received in Hindi.
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(b) if so, the details in this regard;

(c) whether Government has identified the areas which will be
covered under the said expansion plan;

(d) if so, the details thereof;

(e) the details of estimated expenditure likely to be incurred
thereon; and

() by when the expansion project of Karwar base will start and
completed for operation?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (F) Yes, Sir.
The matter is under consideration of the Government.

I1legal appointment in small arms factory at Kanpur

2342. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of DEFENCE be pleased to state:

(a) whether Government has taken cognizance of cases of illegal
appointment in Small Arms Factory (SAF) at Kanpur;

(b) if so, the number of illegal appointments and the period
during which they were made;

(c) the authority under whose order these appointments were made
and how these appointments were made without an advertisement;

(d) whether Government will also examine if any confidential
information had been leaked from the factory; and

(e) if so, action taken against the guilty?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (a) No case of illegal appointment has come to notice in Small
Arms Factory (SAF), Kanpur.

(b) to (e) Does not arise.
Pilots killed in MIG-21 crashes

2343. SHRI MOHAN SINGH: Will the Minister of DEFENCE be pleased to
state:

(a) the alternative for the unabated accidents of MIG-21 planes of
the Air Force and the number of MIG-21 crashed while taking off in the
last three years;

(b) the number of pilots and employees martyred in these MIG-21
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plane accidents and the number of common citizens killed where these
accidents took place; and
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(c) whether any compensation is paid by the Indian Air Force to
owners of the farms and places where these planes accidents take
place, if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) Review of existing
fleet and upgradation and induction of new fleet is a continuous
process and is reviewed by the Government keeping in view the
operational requirements of the Air Force. During the last three
years, 2 MIG-21 aircrafts of the Indian Air Force (1AF) have crashed
during take off.

(b) Neither any pilot nor Service personnel was killed in these
MIG-21 accidents. Also, no civilian was killed.

(c) Compensation for loss of/damage to civilian property due to
Indian Air Force Aircraft accidents is paid by the Government as per
extant rules.

Self-sufficiency in arms production

2344. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
DEFENCE be pleased to state:

(a) what action has been taken by the Ministry to increase defence
and arms production in our country as we are not self-sufficient in
arms production and despite the fact that we have talented scientists
and engineers;

(b) whether the Ministry is aware that the State Government of
Gujarat has shown 1its willingness to develop defence industry in
Gujarat;

(c) if so, whether the Ministry has consulted with Gujarat for
development of defence industry; and

(d) the details of target set by the Ministry for sufficient
domestic arms production?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (@) The Ministry of Defence has been taking various steps for
achieving self-reliance in defence production. A “Make Procedure® was
introduced as part of the Defence Procurement Procedure in 2006 to
encourage indigenous development and manufacture of defence equipment,
and action is in progress for the development of some major equipment
under this category. A Defence Production Policy has also been
introduced from January, 2011 with the objective of strengthening
indigenous capability in defence production and achieving self-
reliance. The policy includes various steps for encouraging indigenous
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design, development and manufacture of defence equipment by both the
public sector and the private sector. It would also encourage and
facilitate research and development projects as well as manufacture of
defence products by MSMEs. The Offset Procedure introduced as part of
DPP 2006 is also aimed at strengthening indigenous capabilities.
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(b) and (c) As per the information available with the Department of
Defence Production, no reference has been received from the Government
of Gujarat for developing defence industry in that State.

(d) As per the target set for 2011-12, the Ordnance Factories
would issue arms, ammunitions and products worth ~ 11,700/- crore,
whille for the 9 Defence Public Sector Undertakings a target of
31,590/- crore has been set for sales/value of production.

Initiation of second phase of coastal security

2345. SHRIMATI GUNDU SUDHARANI: Will the Minister of DEFENCE be
pleased to
state:

(a) the steps taken in the First phase of coastal security in the
country;

(b) whether it is a fact that the Ministry has started second
phase of coastal security;

(c) if so, the aims and objectives of the second phase;

(d) whether the Ministry feels that only 1,000 Sagar Prahari Bal
is sufficient for offshore patrolling; and

(e) if not, what proposals the Ministry has to increase its
strength?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) Consequent to the
terrorist
attack on Mumbai in November 2008, the Coastal security apparatus in
the country was reviewed by the Cabinet Committee on Security on 16th
February, 2009 and the following steps were taken:-

(i) Joint Operation Centers (JOC) have been set up at Mumbai,
Visakhapatnam, Kochi and Port Blair, jointly manned and
operated by the Navy and Coast Guard.

(ii) Establishment of a National Command, Control, Communication
and Intelligence Network for a vreal-time maritime domain
awareness linking operations rooms of the Navy and Coast
Guard, both at the field and the apex levels.

(iin) Action has been initiated for formation of “Sagar
Prahari Bal* for the for
protection duties for Indian Navy comprising of 1000 men and
80 Fast Interceptor Crafts.

(iv) Surface and air surveillance has been enhanced by Indian Navy
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and Coast Guard Ships and aircraft along the coast and in all
offshore development areas.

(v) Coastal security Exercises are conducted regularly on the east
and west coasts.
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(vi) Awareness drives have been conducted by the Navy and the Coast
Guard to sensitize the Fishing communities on issues related
to security threats from sea.

(vii) Long term measures include setting up of a Coastal Radar
Station change and Auto Identification System (AIS).

(viii) Under Coastal Security Scheme steps have been taken for
strengthening of Marine Police Force of coastal states and
Union Territories.

(b) and (c) Second Phase of Coastal Security Scheme is envisaged
with the objective of bridging the gaps in the present Coastal
Security system with a view to strengthen it further.

(d) and (e) The Sagar Prahari Bal has been raised by the Navy for
force protection, security of naval bases and co-located Vulnerable
Assets (VAs) and Vulnerable
Points (VPs). The sanctioned manpower of 1000 personnel is for these
roles/
tasks.

Lifting of ban on export of ALH

2346. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister of
DEFENCE be pleased to state:

(a) whether Hindustan Aeronautics Limited (HAL) plans to sell its
Advanced Light Helicopters (ALH) to South America Countries like
Columbia, Brazil and Chile but would not because of Government’s ban
on helicopter export;

(b) if so, whether Government has put some ban on helicopter
exports;

(c) whether Government has received any request from HAL to take a
liberal view in lifting the ban on exports imposed on it; and

(d) if so, what are the regulations and by when this ban is likely
to be lifted thus making the HAL to supply its product in the foreign
market?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (@) Hindustan Aeronautics Limited (HAL) has identified South
American Region as one of its target market for promotion of Dhruv-
Advanced Light Helicopter. With bagging of export order from
Ecuadorian Air Force against stiff global competition, Dhruv
helicopter has made a footprint in South America. HAL has supplied
seven Dhruv helicopters to Ecuador and is in the process of setting up
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a Regional Maintenance Centre for Dhruv to cover after-sales Logistic
support in the entire Latin American Region.

(b) No, Sir.

(c) and (d) Do not apply.
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Shortfall in production of indigenous naval warships

2347. SHR1 RAMDAS AGARWAL: Will the Minister of DEFENCE be pleased
to state:

(a) whether the Comptroller and Auditor General (CAG) of India has
reportedly come down heavily on defence PSUs tasked with the
responsibility of indigenous construction of naval warships in the
country as till date, only one frigate of P-17 has been commissioned
against the expected 9 ships by August, 2010;

(b) if so, what are the reasons for productivity of Indian
shipyards falling alarmingly behind global standards; and

(c) what measures are being taken by the Defence PSUs to meet
country’s requirement by producing more indigenous naval warships?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (@) Sir, the CAG has conducted a performance audit of the
indigenous construction of Indian naval warships, and has presented a
Report to the Parliament in March, 2011. While acknowledging that
India has attained credible capacity in warship building over the
years, the Report also includes a number of observations and
recommendations relating to more efficient project management, better
coordination amongst various agencies involved in the process, and
improved financial controls.

(b) The Report does not contain any observations on an alarming
fall in the productivity of Indian shipyards. It acknowledges that
warship building, on 1its own, 1is a complex, time-consuming and
iterative activity. This situation becomes more complex as a result of
our dependency on foreign sources for procurement of major weapons and
sensors, and also our aspirations for increased indigenous content in
Indian warships, leading to delays in the process of delivery of
ships.

(c) To meet the growing requirements of indigenous shipbuilding
and to adopt modern shipbuilding methods, Defence PSUs have embarked
on yard modernization projects with the support of the Ministry of
Defence. Further, initiatives have also been taken by Defence PSUs
with support of the Ministry to induct modern build technologies for
faster construction of naval warships.

Scam in re-settlement/rehabilitation of ex-servicemen

2348. SHRI RAMDAS AGARWAL: Will the Minister of DEFENCE be pleased
to state:
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(a) whether it is a fact that Ministry is facing a biggest defence
scam revolving around giving re-settlement/rehabilitation facilities
in the name of ex-servicemen;

(b) whether Directorate General Resettlement (DGR) seems more than
hand in glove in these murky deals, allegedly facilitating and
orchestrating the whole scam by submitting fake documents;
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(c) if so, the details thereof;

(d) the action taken by Government to punish guilty persons
involved therein; and

(e) what preventive measures are taken to stop such scams in
future?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (&) No, Sir.

(b) to (e) Does not arise in view of (a) above.
Elimination of bottlenecks in DPP

2349. SHRI PARIMAL NATHWANI: Will the Minister of DEFENCE be
pleased to state:

(a) whether in spite of allocation of huge budget for Defence, the
pace of military modernization is not adequate;

(b) if so, the details thereof;

(c) the details of factors acting as obstacle that hinder
procurement of modern equipments for armed forces; and

(d) how Government propose to reduce and ultimately eliminate
procedural delays and bottlenecks in Defence Procurement Procedures
(DPP)?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (@) Modernization of
the Armed Forces is a continuous process based on threat perception,
operational challenges, technological changes and available resources.
Highest priority is
being accorded to modernization of the Armed Forces which is
proceeding at a fast pace.

(b) to (d) The modernization is undertaken through procurement of
defence equipment/platforms 1in accordance with the provisions of
Defence Procurement Procedure (DPP). However, delays sometimes occur
in defence procurement projects due to several reasons such as
insufficient and limited vendor base, non conformity of the offers to
the Request for Proposal (RFP) conditions, field trials, complexities
in contract negotiations, limited indigenous capability and long lead
time for indigenization etc. Further, the market for state-of-the-art
defence equipment and platforms being circumscribed by denial regimes,
limited availability of required type of material, complexities in
construction and manufacturing involving integration of large number
of systems, assemblies and sub-assemblies also cause delays. To
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counter systemic and institutional delays, procedures and process are
continuously

refined on the basis of experience gained during the procurement
process. All procurements are guided by the Defence Procurement
Procedure (DPP) and time-lines given therein.
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IAF objection on construction of hotels near air base in Delhi

t2350. SHRI KAPTAN SINGH SOLANKI: Will the Minister of DEFENCE be
pleased to
state:

(a) whether it 1is a Tfact that Indian Air Force has raised
objections on construction of hotels and multi-storeyed buildings near
its air base in Delhi;

(b) if so, the details thereof;
(c) the policy of Government in this regard;

(d) whether these projects have been constructed ignoring the
rules; and

(e) if so, whether Government has fixed any accountability in this
regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) and (b) Objections
has
been raised by Air Force Station, Rajokri, in respect of constructions
by Dhawan Farm (now named as Mapple Emerald), Chawla Farm and Bhatia
Farm in close proximity to the Air Force Station.

(c) Under Section 3 & 7 of the Works of Defence Act, 1903,
restrictions have
been imposed by the Government upon the use and enjoyment of land in
the vicinity of
Air Force installations/establishment as specified in Gazette
Notification issued by the Government from time to time. Under Indian
Air Force Act, 1934, clearance is also to be obtained from concerned
authorities for buildings proposed to be constructed around Air Force
aerodromes.

(d) and (c) The constructions by Dhawn Farm (now named Mapple

Emerald),
Chawla Farm and Bhatia Farm falls within the 100m restricted zone of
Air Force Station,

Rajokri. The matter has been taken up by the Air Force Station with
the concerned local authorities.

Anti piracy operations against Somali pirates

2351. SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased
to state:

(a) whether it 1is a fact that Indian Navy has recently
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successfully conducted anti piracy operations against Somali pirates
who have threatened the sea trade;

(b) if so, the details thereof; and

(c) which are the other nations cooperating with India against
anti piracy operations?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (&) and (b) Yes, Sir.
26 Indian Navy ships have been deputed in the Gulf of Aden since
October, 2008.

tOriginal notice of the question was received in Hindi.
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A total of 1731 ships have been escorted. Indian Navy has prevented 34
piracy attempts. A total of 120 pirates have been apprehended and 73
fishermen and crew rescued in 4 operations of Navy in East Arabian Sea
in 2011.

(c) Indian Navy is cooperating with several other Navies in
countering piracy in Gulf of Aden and the Arabian Sea.

Rescue of Chinese Vessel

2352. SHRI R.C. SINGH: Will the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Indian Navy recently rescued a
Chinese Vessel, MV Fucheng, from pirates” clutches; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The Indian
Navy, played a role in the rescue of Chinese vessel MV Full City from
pirates on 5th May 2011 when, a message of pirate attack on MV Full
City vide MERCURY Net was relayed to Indian Naval Maritime Patrol
Aircraft (MPA) carrying out search in the area. Indian Naval Ship
Tabar, was also directed to close the area at best speed. The pirates
had boarded MV Full City but the crew locked themselves in the
citadel/safe house. The Indian Naval aircraft arrived on the scene
immediately and observed a pirate mother ship next to MV Full City and
a skiff alongside the ship. The aircraft made a number of low passes
over the ship and strongly warned the pirates on radio, to leave the
merchant ship immediately as other Indian naval warships were closing
the area. The aircraft observed that the warning had the desired
effect and the skiff was seen leaving the ship along with the pirates
and heading for 1its mother ship nearby. Meanwhile a helicopter,
launched from a Turkish warship Giresun and F-18 aircraft from the US
aircraft carrier also overflew MV Full City. A boarding team from
Giresun boarded MV Full City and confirmed that the pirates had
already left the merchant ship.

Investigations into Adarsh Housing Society scam

2353. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be
pleased to state:

(a) whether the investigations in Adarsh Housing Society scam has
been completed;

(b) if so, what are the findings; and

(c) what action has Government taken thereon?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Central
Bureau of Investigation (CBI) had registered a Preliminary Enquiry on
15.11.2010 into the alleged irregularities in the allotment of land to
Adarsh Cooperative Housing Society in Mumbai and
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construction of High rise building on it. The Preliminary Enquiry has
been completed and a regular case has been registered on 29.1.2011
against 13 accused persons under various sections of Indian Penal Code
and Prevention of Corruption Act, 1988 on the basis of outcome of
Preliminary Enquiry. Investigation is in progress.

Delay in delivery of arms from Russia

2354. SHRI D. RAJA: Will the Minister of DEFENCE be pleased to
state:

(a) whether Indian Navy had placed an order for three Talwar class
frigates with Russia in 2006 with the delivery date fixed in 2011 for
the first ship;

(b) if so, the details thereof;

(c) whether the State run Russian arms exporter, Rosoboronexport
publicly said that the deliveries of the ships would be delayed;

(d) whether almost all the defence deals with Russia has been hit
by the delays including aircraft carrier Marshal Gorshkov;

(e) if so, the details thereof;

() whether Government has tried to find out the causes of delays
and has a talk with Russia; and

(g) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (g) A contract
was signed with Rosoboronexport, Russia in 2006 for acquisition of
three Talwar Class follow-on ships and the delivery schedule for these
three ships was April, 2011, October, 2011 and April, 2012.
Rosoboronexport has intimated that the delivery of the ships would be
delayed as follows: 1st Ship - 12 months, 2nd Ship - 11 months and
3rd Ship - 14 months.

Two major cases of shipbuilding projects with Rosoboronexport,
Russia namely, Gorshkov and Talwar Class follow-on ships have been
delayed.

The induction of the Gorshkov/Vikramaditya was re-scheduled due to
the necessity to carry out additional works such as renewal of almost
all equipment/systems, hull structures, cabling, and application of
long-life paint to afford greater protection to the ship"s steel
plating and Tformulation of a detailed scope of harbour/sea
trials/aircrafts trials. The delivery date of the ship has been
revised to December, 2012.
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The Russian side has brought out that the delays in the Talwar
Class follow-on ships are primarily on account of non-availability of
adequate skilled manpower at the shipyard to undertake concurrent
construction of these vessels, and the delays in delivery of Russian
origin equipment to the shipyard.
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Issues relating to supply of defence equipment/platforms from Russia

are taken
up on a regular basis in various bilateral fora which include High
Level Monitoring Committee (HLMC) meeting, Indo-Russian Inter-

governmental Commission on Military Technical Cooperation (IRIGCMTC)
meetings and in the Project Review Meetings.

Security failure along West Coast

2355. SHRI N. BALAGANGA: Will the Minister of DEFENCE be pleased to
state:

(a) whether there is any security/intelligence failure along the
western coast of the country, due to which a ghost ship went
undetected for 100 hours;

(b) if so, the details thereof;

(c) whether there is a three-tier security ring in existence to
prevent untoward incidents;

(d) if so, the details thereof; and

(e) the steps taken by Government to tighten the security
apparatus along western coast?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) On 3ist
July, 2011 merchant vessels MT Pavit was found grounded 1-2 meter
depth in position 14 NM north of Colaba Point, Mumbai. Inputs
indicated that this ship is a bonafide vessel which has Indian crew.
M/s Pavit Shipping Lines, Dubai are the registered owners. The vessel
was abandoned on 30th June, 2011 off Oman due to engine failure and
ingress of water. The crew were evacuated by Royal Navy and
transferred to MT Jag Pushpa for disembarkment at Sikka, Gujarat. The
Maritime Rescue Coordination Centre Mumbai remained in touch with the
vessel through out the ordeal till abandoning and thereafter requested
the owner to monitor the vessel. The owners informed that the vessel
had already sunk as reported by UK Maritime Trade Organisation.
Therefore the vessel is unlikely to have security implications.

(c) to (e) Government has initiated several measures to strengthen
Coastal Security, which includes improving surveillance mechanism and
enhanced patrolling by following an integrated approach. Joint
operational exercises are conducted on regular basis among Navy, Coast
Guard, Coastal Police, Customs and others to check the effectiveness
of this approach adopted for security of coastal areas including
island territories. Further, continuous review and monitoring of
various mechanisms have been established by the Government at
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different levels, involving various agencies, including the
State/Union Territory authorities. The intelligence mechanism has also
been streamlined through the creation of Joint Operation Centers and
multi-agency coordination mechanism. Installation of radars covering
the country"s entire coastline and islands is also an essential part
of this process.
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Crashes of fighter air planes

2356. SHRI K.N. BALAGOPAL: Will the Minister of DEFENCE be pleased
to state:

(a) whether the accidents of fighter planes have increased during
the last three years as compared to the previous period;

(b) if so, the details thereof;

(c) the number of fighter planes that crashed during the last
three years and the makes thereof;

(d) how many pilots lost their life and how many were disabled
permanently, because of the crashes; and

(e) whether Government has developed any strategy to overcome
these regular accidents and if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) During the
last
three years (2008-2009 to 2010-2011) and the current year 2011-12 (up
to 17.8.2011), a total of 26 fighter planes of Indian Air Force (1AF)
had crashed. During the preceding three year
period of 2005-06 to 2007-08, 20 IAF fighter planes had crashed. Year-
wise details are given below:

Year No. of IAF fighter aircraft crashes
2005-2006 6
2006-2007 8
2007-2008 6
2008-2009 8
2009-2010 10
2010-2011 6
2011-2012 2

(upto 17.8.2011)

(c) and (d) During the last three years (2008-09 to 2010-11) and
current
year 2011-12 (upto 17.8.2011), 26 fighter planes of the IAF crashed.
The makes of these fighter planes were MiGs, Su-30 MKl and Jaguar. Six
pilots were killed in these crashes.

(e) Every I1AF aircraft accident is thoroughly investigated by a
Court of Inquiry (Col) to ascertain the cause of accident and remedial
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measures are taken accordingly to check their recurrence in Tfuture.
Apart from this, [IAF has taken various measures relating to
invigoration of
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aviation safety organization, streamlining of accident/incident
reporting procedure, analytical studies and quality audits of the
aircraft fleets to identify vulnerable areas and institute remedial
measures to reduce aircraft accidents. Ornithology cell, which carries
out bird surveys at flying bases and suggests bird prevention modules,
has been established at the Directorate of Flight Safety. All flying
bases have been visited by senior Aviation safety personnel of the IAF
to apprise and caution the operating units about the causes of the
accidents and to get views towards enhancing aviation safety. Accident
prevention programmes have been given an added thrust to identify risk
prone/hazardous areas specific to the aircraft fleets and operational
environment to ensure safe practices/procedures. Steps have also been
taken by Government to train pilots to prevent accidents due to human
error. These include increased use of simulators to practice
procedures and emergency action, focused and realistic training with
additional emphasis on the critical aspects of mission, introduction
of Crew Resource Management and Operational Risk Management to enable
safe mission launches, Aviation Psychology courses and introduction of
Aerospace Safety capsules in the ab initio training of aircrew.

Review of coastal assets

2357. SHRI NAND KUMAR SAl: Will the Minister of DEFENCE be pleased
to state:

(a) whether Government proposes to conduct review of coastal
assets including Indian Navy and nuclear installations in the country;

(b) 1if so, the details thereof;
(c) the objectives for such review;

(d) whether Government has fixed any time-frame by when such
review will be completed;

(e) if so, the details thereof; and
() the agency authorized to conduct such review?

THE MINISTER OF DEFENCE (SHRI A_.K. ANTONY): (&) to (f) Review and
upgradation of assets of Indian Navy and Coast Guard is a continuous
and ongoing process in view of the constantly changing security
environment.

A second phase of coastal security scheme is envisaged to bridge
the gaps iIn the existing arrangement and further strengthen coastal
security.

Non-payment of salaries to employees of Hindustan Shipyard Ltd.
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2358. SHRI NANDI YELLAIAH: Will the Minister of DEFENCE be pleased
to state:

(a) whether merger of Hindustan Shipyard Limited, Visakhapatnam
with Indian Navy had been completed;
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(b) if not, the reasons therefor;

(c) the total amount of arrears of salaries due as on date to
workers of Hindustan Shipyard Limited, Visakhapatnam;

(d) whether the arrears of salaries will be paid to workers; and

(e) if so, the immediate period during which arrears of salaries
will be paid to the workers of Hindustan Shipyard Limited?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. M.M. PALLAM
RAJU): (a) and (b) Government has already transferred Hindustan
Shipyard Limited (HSL), which was earlier under the Ministry of
Shipping to the Department of Defence Production, Ministry of Defence
by way of amendment of the Allocation of Business Rules on 23rd
February, 2010.

(c) Rs.51.43 crores approximately is due as arrears upto April,
2011 towards pay revision w.e.f. 1.1.2009. The revised salaries are
being paid from May, 2011.

(d) and (e) HSL is not in a healthy financial situation. As on
31.3.2011 this Shipyard has accumulated losses of Rs.930.10 crores and
the negative net worth of Rs. 628.01 crores. In the wage revision
settlement entered into with the Union by the Management of HSL, it
was agreed that payment of arrears on account of revision will be made
based on the improvement in the financial position of the Company.

Civil operations at Naval Airport at Karwar

2359. DR. VIJAY MALLYA: Will the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that the State Government of Karnataka
has approached the Ministry to give permission for civil operations at
the Naval Air port at Karwar;

(b) whether the State Government have already offered to provide
additional land for commencing civil operations;

(c) 1if so, why proposal has not been agreed to so far; and

(d) whether Government would consider the proposal of the State
Government favourably at the earliest?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (&) Yes, Sir.

(b) No firm proposal regarding additional land for commencing
civil operations has been received from the State Government.

(c) and (d) Do not arise.
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Discrepencies in land records

2360. PROF. ANIL KUMAR SAHANI: Will the Minister of DEFENCE be
pleased to state:
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(a) whether discrepencies were found in the figures of A-1 land as
mentioned in land calculation sheets prepared by Local Military
Authorities (LMAs) for the purpose of local management for keeping
land records of A-1 land in General Land Register and Military Land
Register;

(b) whether the land area in the records of LMAs was higher by
12769.86 acres in respect of 9 stations and lesser by 9427.77 acres in
the remaining stations, compared to the records of Defence Estate
Office (DEOs); and

(c) the measures taken to correct land records?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) to (c) As per the
existing rules, Defence Estates Officers (DEOs) maintain records of
all defence lands and they are the source of authentic records. Local
Military Authorities (LMAs) obtain these records from the Defence
Estates Officers and when 1in doubt, contact the Defence Estates
Officers for its resolution. In order to verify land holdings on
ground, Ministry has sanctioned a project in February, 2011, to be
implemented iIn a period of 3 years, for survey, demarcation and
verification of Defence lands.

Transfer of land to MIHAN Project, Nagpur

2361. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of DEFENCE be pleased to state:

(a) whether Maharashtra has requested for the early approval of
Government for the MoU signed for the transfer/exchange of land to the
Multi-Modal International Hub Airport (MIHAN) Project, Nagpur;

(b) if so, the details of the proposal and Government’s response
thereto; and

(c) the reasons for the delay to grant land to the MIHAN Project,
Nagpur and by when it will be sanctioned?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (&) Yes, Sir.

(b) For development of the existing airport at Nagpur into a
Multi-Modal International Hub Airport (MIHAN), Maharashtra Government
has proposed for transfer of 278 hectares of land under the possession
of Air Force Station, Nagpur, in lieu of which 400 hectares of land is
to be transferred by the State Government to the Indian Air Force
(1AF) . The proposal has been agreed "in principle® to by the IAF.
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(c) Finalisation of draft MoU for the transfer/exchange of Iland
between IAF and Maharashtra Airport Development Company (MADC), a
Government of Maharashtra company, is pending due to Airport Authority
of India®"s claim of ownership/lease rent in respect of over 288.74
acres of land at Nagpur airport which 1is presently under the
possession of IAF.
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Strategic depth of Karwar naval base

2362. SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Government proposes to have major
expansion of the strategic Karwar, India’s third major naval base
after Mumbai and Visakhapatnam, naval base in Karnataka;

(b) whether the expansion 1is being made to base some other
frontline warships/aircraft carriers/submarines there;

(c) whether the expansion is going to provide India with much
needed strategic depth and operational flexibility; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) to (d) Yes, Sir.
The matter is under consideration of the Government.

Investigation into sinking of cargo vessels

2363. SHRI JAI PRAKASH: Will the Minister of DEFENCE be pleased to
state:

(a) whether Government has conducted investigation into the
incidents of sinking of cargo vessels, M.V. Wisdom and M.V. Pavit at
Mumbai’s Juhu beach on 11th June and 31st July, 2011 respectively;

(b) 1if so, the details thereof; and

(c) the further steps being taken by Government to check the
occurrences of such incidents even after modernizing the monitoring
system of Indian Coast Guard post 26/11 Mumbai terror attacks?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) and (b) The two
cargo vessels MV Wisdom and MT Pavit ran aground off Mumbai coast
during June-July 2011. MV Wisdom, being towed from Colombo to Alang
for dismantling lost tow approximately 12 nm west of Mumbai harbour
and due to prevalent adverse sea conditions finally ran aground at
Juhu beach on the night of 11th June, 2011.

MT Pavit was abandoned on 30th June, 2011 off Oman coast due to
engine breakdown and ingress of water. All 13 Indian crew were rescued
by Royal Navy warship and transferred to MT Jag Pushpa for
disembarkation at Sikka Gujarat.

The Maritime Rescue Coordination Centre (MRCC) Mumbai remained in
touch with the vessel throughout the ordeal till abandoning and
requested the owner to monitor the vessel.
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However the owner informed MRCC that the vessel has already sunk. An
analysis carried out by Indian Navy has revealed that the reasons for
non detection of MV Pavit could possibly be attributed to report of
the vessel having been sunk, drift path of the ship through areas not
covered by radar, prevailing monsoon weather (low and thick cloud
base, poor visibility, heavy rain, rough seas) in the area, precluding
satisfactory detection by radar or visual identification and MT Pavit
was also not having operational Automatic ldentification System (AIS)
due to no power supply or batteries on the ship.

(c) Government has iInitiated several measures to strengthen
Coastal Security, which includes improving surveillance mechanism and
enhanced patrolling by following an integrated approach. Joint
operational exercises are conducted on regular basis among Navy, Coast
Guard, Coastal Police, Customs and others to check the effectiveness
of this approach adopted for security of coastal areas including
island territories. Further, continuous review and monitoring of
various mechanisms have been established by the Government at
different levels, involving various agencies, including the
State/Union Territory authorities. The intelligence mechanism has also
been streamlined through the creation of Joint Operation Centers and
multi-agency coordination mechanism. Installation of radars covering
the country®s entire coastline and islands is also an essential part
of this process.

Achievements of National Service Scheme

t2364. SHRIMATI HEMA MALINI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that National Crime Records Bureau has
revealed that 38 per cent people committing suicide in the country
fall in the age group of 15-29 years;

(b) if so, the details thereof; and

(c) the achievements of “National Service Scheme’ during the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 JITENDRA SINGH): (&) and (b) The percentage of people who
committed suicide in the age group of 15-29 years during the years
2008, 2009 and 2010 was 35.7%, 34.5% and 35.3% respectively. The age
group-wise details of persons who committed suicides in the country
during the years 2008, 2009 and 2010 are attached at Statement-1 (See
below) .
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(c) The National Service Scheme (NSS) aims at arousing social
consciousness of the youth with an overall objective of T"personality
development of the students through community service®. The
achievement of "National Service Scheme® during the last three years
i.e. 2008-09, 2009-10 and 2010-11 are attached at Statement-1I1.

tOriginal notice of the question was received in Hindi.
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Statement-1

Distribution of suicidal deaths by age group during
2008, 2009 and 2010

Year Upto 15-29 yrs. 30-44 yrs. 45-59 yrs. Above Total
14 yrs. 60 yrs.

2008 2381 44652 43562 25192 9230 125017

2009 2951 43920 43488 26603 10189 127151

2010* 3130 47625 44846 27889 11109 134599

*"Provisional data.

Statement-11

Achievements under National Service Scheme (NSS) during
the year 2008-09

Sl. State/UT Special Adopted Blood Tree Pulse
No. Camps Village Donation Plantation Polio
(Children
benefited)
1 2 3 4 5 6 7
1. Andhra Pradesh 825 3000 23416 211221 1232441
2. Arunachal Pradesh15 61 0 1385 246
3. Assam 225 160 0 0 0
4. Bihar 196 305 1168 49176 56296
5. Chhattisgarh 732 778 1500 116524 44572
6. Goa 70 70 1951 7401 5585
7. Gujarat 1438 1438 3149 13770 22522
8. Haryana 759 170 8905 3230 54720
9. Himachal Pradesh 387 655 1093 93298 15200
10. Jammu and 112 120 475 14621 65000
Kashmir
11. Jharkhand 65 122 1487 23109 16698

154



1 2 3 4 5 6 7
12. Karnataka 2204 2590 1225 360350 455186
13. Kerala 700 750 10303 709565 97309
14. Madhya Pradesh 836 932 2870 52566 92711
15. Maharashtra 1490 1490 64000 270000 210000
16. Manipur 17 60 130 2750 1230
17. Meghalaya 11 36 113 1000 200
18. Mizoram 231 240 2899 3445 46780
19. Nagaland 51 52 232 7175 8050
20. Orissa 1325 1325 1154 4662 578
21. Punjab 469 864 1829 30943 27932
22. Rajasthan 1554 1600 5976 193650 83000
23. Sikkim 125 125 350 12500 0
24. Tamil Nadu 4918 4670 35144 195944 136020
25. Tripura 142 160 3800 13000 50000
26. Uttar Pradesh 1842 1902 2363 150518 244169
27. Uttarakhand 585 569 420 33812 63254
28. West Bengal 589 845 9394 46038 29819
29. Andaman and 0 0 0 0 0
Nicobar Islands
30. Chandigarh 75 64 1275 16270 90750
31. Dadra and Nagar 12 12 0 0 0
Haveli
32. Daman and Diu 11 11 0 0 0
33. Lakshadweep 0 6 0 0 250
34. Puducherry 101 126 425 3850 36950
35. Delhi 0 0 2908 0 63203
TOTAL 22112 25308 189954 2641773 3250671
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Achievements under National Service Scheme (NSS) during
the year 2009-10

SI. State/UT Special Adopted Blood Tree Pulse
No. Camps Village Donation Plantation Polio
(Children
benefited)

1 2 3 4 5 6 7

1. Andhra Pradesh 591 3256 2774 49239 649017
2. Arunachal 1100 61 158 2600 350

Pradesh
3. Assam 3 176 0 0 0
4. Bihar 76 250 587 20500 13570
5. Chhattisgarh 552 610 1420 43871 22318
6. Goa 61 61 473 1185 11204
7. Gujarat 897 897 834 45328 9317
8. Haryana 131 131 6489 47700 13090
9. Himachal Pradesh 642 630 13 200250 16025
10. Jammu and 147 147 177 52000 77000
Kashmir

11. Jharkhand 21 85 70 7010 3250
12. Karnataka 1262 3001 737 195100 825581
13. Kerala 885 800 5621 105897 23000
14. Madhya Pradesh 502 502 0 30762 0
15. Maharashtra 1258 1258 45350 106890 518213
16. Manipur 1000 20 250 2000 0
17. Meghalaya 1600 36 163 1500 0
18. Mizoram 8650 235 1572 3217 6800
19. Nagaland 3527 45 754 5850 5000
20. Orissa 961 961 955 6500 0
21. Punjab 89 595 1056 28630 34629
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1 2 3 4 5 6 7
22. Rajasthan 1455 1600 6809 260000 80000
23. Sikkim 45 125 140 7000 0
24 Tamil Nadu 2565 4687 21987 111063 81213
25. Tripura 3172 34 2380 10000 2200
26. Uttar Pradesh 793 794 208 18552 8550
27. Uttarakhand 235 235 373 4599 40000
28. West Bengal 197 197 4613 22104 11016
29. Andaman and 0 0 0 0 0
Nicobar Islands
30. Chandigarh 36 69 1426 3750 447650
31. Dadra and Nagar 6 6 0 0 0
Haveli
32. baman and Diu 3 3 0 0 0
33. Lakshadweep 0 13 0 0 600
34. Puducherry 54 126 440 5075 39000
35. Delhi 1 0 50 100 1000
TOTAL 32517 21646 107879 1398272 2939593
Achievements under National Service Scheme (NSS) during
the year 2010-11
SI. State/UT Special Adopted Blood Tree Pulse
No. Camps Village Donation Plantation Polio
(Children
benefited)
1 2 3 4 5 6 7
1. Andhra Pradesh 1095 3256 19775 244824 1114894
2. Arunachal Pradesh50 65 36 2400 450
3. Assam 0 102 24 0 1428
4. Bihar 92 331 660 23383 28363
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5. Chhattisgarh 522 755 1406 98284 45477
6. Goa 78 80 200 1000 300

7. Gujarat 1013 1308 1500 672000 85000
8. Haryana 714 855 9168 19465 54720
9. Himachal Pradesh 638 660 780 84985 11117
10. Jammu and 65 80 1400 45350 113

Kashmir

11. Jharkhand 34 199 854 14160 1174
12. Karnataka 2605 2625 7100 200100 116010
13. Kerala 1117 800 1825 485000 25000
14. Madhya Pradesh 854 859 8008 59947 193341
15. Maharashtra 1907 1890 52806 390000 192969
16. Manipur 4 38 166 1450 200

17 . Meghalaya 15 106 121 530 2865
18. Mizoram 81 120 3120 2835 3420
19. Nagaland 21 34 490 12050 1200
20. Orissa 1047 1709 1675 25228 150

21. Punjab 427 97 3824 45612 24072
22. Rajasthan 1696 1700 7000 295000 52000
23. Sikkim 125 125 310 12512 25000
24. Tamil Nadu 4450 4686 70061 478794 242156
25. Tripura 114 44 19 22000 16000
26. Uttar Pradesh 2245 2291 1933 135245 186982
27. Uttarakhand 643 651 17676 248227 41187
28. West Bengal 653 829 8698 52394 12430
29. Andaman and 0 0 0 0 0

Nicobar Islands
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30. Chandigarh 131 78 2923 10000 54500

31. Dadra and Nagar 8 16 120 1600 7000
Haveli

32. baman and Diu 14 8 83 1300 1500

33. Lakshadweep 8 7 0 200 0

34. Puducherry 73 175 650 15000 6000

35. Delhi 6 550 3055 5200 6320
TOTAL 22545 27129 227466 3706075 2553338

Loss to crops due to natural calamities

1t2365.SHRI MEGHRAJ JAIN:
SHRI' RAGHUNANDAN SHARMA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the farmers have incurred loss of crops due to natural
calamities like flood, drought and hailstorms in the year 2010 and
2011;

(b) if so, the State-wise details of natural calamities; and

(c) whether any group of ministers or any group of officers was
sent to States by Government to make Tfirst hand assessment of the
loss?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 MULLAPPALLY RAMACHANDRAN): (&) Yes, Sir.

(b) to (c) The details of States affected by natural calamities
during the year 2010 and 2011 and visit by the Inter-Ministerial
Central Team (IMCT) to the affected States during 2009-10 and 2010-11,
for an on-the-spot assessment of damage and requirement of funds are
given at Statement-1 and 11.

tOriginal notice of the question was received in Hindi.

159



Statement-1

State-wise assessment of assistance made by Inter-Ministerial Central Teams and approved by Government of India in
the wake of Cyclonic storms, floods, cloudburst, hailstorms and landslides during the years 2009-10 and 2010-11

(Rs. in crore)
SI.No. States 2009-10 2010-11
Name of Assistance Assistance approved Name of calamity Assistance Assistance approved
assessed by GOl from assessed by GOl from
by IMCT by IMCT
NDRF* NRDWP NDRF* NRDWP
1 2 4 5 6 7 8 9 10
1. Andhra Pradesh 1185.41 606.88 69.785 Cyclonic storm/floods930.20# 735.65 18.025
2. Arunachal Pradesh - - - Floods/landslides 170.71 123.49 32.00
3. Assam - - - Floods/storm 206.17 206.17 -
4. Bihar - - - Thunderstorm 26.98 26.926 -
5. Goa 4.68 2.49 0.50 - - - -
6. Haryana - - - Floods 65.91 65.91 0.90
7. Himachal Pradesh - - - Flood/ landslides 295.597 242.73 27.56
8. Jammu and Kashmir - - - Cloudburst 45.06 45.06 11.10
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1 2 3 4 5 6 7 8 9 10

9. Karnataka Floods 2130.06% 1501.82 8.16 Floods 197.79 197.75 8.66
10. Kerala Floods 116.90 61.36 1.85 Floods/landslides 28.45 22.20 2.40
11. Maharashtra Floods 279.287 188.78 3.94 - - - -
12. Mizoram - - - - Cyclonic storn/ 9.14 6.249 -

hailstorms

13. Orissa Floods 82.88 39.32 - - - - -

14._ Tamil Nadu - - - - Floods 512.81 508.69 0.436
15. Uttar Pradesh - - - - Floods 874.40 869.40 5.00
16. Uttarakhand - - - - Floods/ landslides 817.91 624.07 71.10
17 . West Bengal Cyclonic 765.86 516.859 - Thunderstorm 111.02 107.59 0.07

storm “Aila’

18. Puducherry Floods 0.77 0.35 — Cyclonic storm “Laila’0.607 0.607 —

*Subject to the adjustment of balance available in the SDRF account for instant calamity.

$This includes two memoranda, submitted by State Government.

@ The State Government has not submitted memorandum to GOl during current financial year for additional assistance
so far.

#This includes four memoranda, submitted by State Government.

NRDWP = National Rural Drinking Water Pregramme.

(Note: - It is mentioned that the State Government in their memorandum had also projected requirement for items
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outside the purview of SDRF and NDRF norms. Accordingly, no assistance has been considered for those items).
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Statement-11

State-wise assessment of assessment made by Inter-Ministerial Central
Teams and approved by Government of India in the wake of drought
during
the years 2009-10 and 2010-11

(Rs. in crore)

SI. Name of StateDrought of 2009-10
Drought of 2010-11
No.

Assistance Assistance Assistance Assistance
assessed approved assessed approved
by IMCT by GOI~* by IMCT by GOI*

1. Andhra Pradesh 1837.10 575.30 — -

2. Assam 95.59 89.94 - -

3. Bihar 910.21 1163.64 650.80 1459 .54

4. Gujarat - - 321.35% 277.30%

5. Himachal Pradesh 178.32 88.93 - —

6. Jammu and Kashmir 167.28 156.77 - —

7. Jharkhand 139.52 200.955 833.54 855.30

8. Karnataka 260.52 116.49 - —

9. Kerala 33.02# 33.02# - —

10. Madhya Pradesh 317.61 246.31 - -

11. Maharashtra 1288.25 671.88 492 .90% 529.61%

12. Manipur 22.09 14.57 - -

13. Nagaland 20.26 21.12 - -

14. Orissa 294.75 151.92 407 .52 376.55
438.87% 438.87%

15. Rajasthan 3421.59 1034.84 - -

16. Uttar Pradesh 1685.215 515.05 - -

17. West Bengal — — 1163.09 724.99

# This includes hailstorm. $ Including unseasonal rains.

*Subject to the adjustment of 75% of available balance in the SDRF

account on concerned State Government, for instant calamity.

(Note: - It is mentioned that the State Government in their memorandum

had also projected requirement for items outside the purview of SDRF
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and NDRF norms. Accordingly, no assistance has been considered for
those items).
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Development of centralized intelligence sharing mechanism

2366. SHRI KALRAJ MISHRA:
SHRI D. RAJA:
SHRI K.E. ISMAIL:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government had announced after 26/11
attack on Mumbai that it will develop a centralized intelligence
sharing among the various intelligence agencies in 2008;

(b) 1if so, the details thereof;

(c) whether it is also a fact that the Ministry failed miserably
in its efforts to build such mechanisms;

(d) if so, the details thereof; and

(e) the details of steps to establish that mechanism
expeditiously?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 JITENDRA SINGH): (a) to (e) An executive order has been issued
on 31.12.2008 under which Multi-Agency Centre (MAC), has been obliged
to share intelligence with all other agencies, including agencies of
the state Governments, Union Territories. Likewise, all other agencies
have been obliged to share intelligence with MAC. Representatives of
the Member Agencies of the MAC meet regularly to undertake threat
assessment. The strength of |Intelligence Bureau has also been
augmented.

The Multi-Agency Centre in the Intelligence Bureau has
strengthened and re-organized to enable it to function on 24x7 basis.

Action has also been completed for establishment of online,
dedicated and secure connectivity between all the designated Members
of Multi-Agency Centre (MAC), MAC and the Subsidiary Multi-Agency
Centers (SMACs) in 30 important identified locations.

Up-gradation and strengthening of capabilities of intelligence
agencies, Is a continuous process.

Close connection of IM with Al-Qaeda

12367 .SHR1 SATYAVRAT CHATURVEDI :
SHRI MOTILAL VORA:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether Government has received information regarding close
connections of Indian Mujahiddin (IM) with Al-Qaeda;

tOriginal notice of the question was received in Hindi.
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(b) whether there is any possibility of role of Indian Mujahiddin

and Al-Qaeda in Varanasi blast; and

(c) whether Government will make intelligence agencies effective

to deal with this situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (@) No information is available regarding close
connections of Indian Mujahiddin (IM) and Al-Qaeda.

(b) Indian Mujahiddin 1is suspected to be involved in Varanasi
blast (December, 07, 2010). However, no information about the role of

the Al-Qaeda in the said blast is available.

(c) An executive order has been issued on 31.12.2008 under which
Multi-Agency
Centre (MAC), has been obliged to share intelligence with all other
agencies, including agencies of the State Governments and Union
Territories. Likewise, all other agencies have been obliged to share
intelligence with MAC. Representatives of the Member Agencies of the
MAC meet regularly to undertake threat assessment. The strength of

Intelligence Bureau has also been augmented.

The Multi-Agency Centre in the Intelligence Bureau has been

strengthened and re-orgnaized to enable it to function on 24x7 basis.

Action has also been completed for establishment of online,
dedicated and
secure connectivity between all the designated Members of Multi-Agency
Centre (MAC) and the Subsidiary Multi-Agency Centre (SMACs) in 30
important identified locations.

Upgradation and strengthening of capabilities of intelligence

agencies, is a continuous process.
Missing children in Delhi

t2368.SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware that the incidents of children

going missing are taking place regularly in Delhi;

(b) the number of children gone missing in Delhi during the last
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one year and the number of children out of them who have been found;

(c) the number of cases of children gone missing from juvenile

home in Delhi during the last three years; and

tOriginal notice of the question was received in Hindi.
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(d) the steps taken by Government to check the incidents of
kidnapping of children?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (@) and (b) The details of children
gone missing in Delhi during the year 2010 and 2011 (upto 31.07.2011)

and the number of children out of them, who have been found are given

below:
Year Number of missing Number of children
children found
2010 5091 3937
2011 (upto 31.07.2011) 3025 2040

(c) The details of cases of children gone missing from juvenile

home in Delhi during the last three years are given below:

Year Cases reported Number of missing children
2008 05 25
2000 52 146
2010 34 108

(d) The steps taken by the Delhi Police to check the incidents of

kidnapping of children are as follows:

(i) The Standing Order No. 252/09, which is regarding the duties
of the Police in case of missing children, has been revised in
light of the observations of Hon"ble Delhi High Court in a

matter regarding missing children.

(ii) Concerned staff of Delhi Police is briefed regularly and
action is taken as per the Standing Order by the police

station, as and when any such case is reported.

(iin) Additional Commissioners of Police/Deputy Commissioners
of Police have been instructed to closely supervise and
monitor the progress in the tracing of missing children as per

the Standing Order.

(iv) Delhi Police has also established Anti-Human Trafficking Units
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O

(AHTUs) in all districts and has formulated SOP in respect of
missing children, which mandates prompt registration of FIRs

and proper follow up of investigation of these cases.

A Missing Person Desk has been constituted in each police
station and the Inspector (Investigation) acts as the

Registering Officer of this Desk and the nominated
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Juvenile Welfare Officers are its members. The Inspector
(Investigation) ensures
that immediate action is initiated as per the Standing Order
on receipt of a complaint, and complete records are maintained
regarding efforts made by them to trace the missing child.
SHOs and senior officers regularly monitor/review the
functioning of this desk.

Sending of Letter Rogatory

12369.SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that hundreds of Letter Rogatory from
country have been sent to several countries of the world;

(b) if so, the actual number of the letters sent and the time
since when these letters have been pending without any action;

(c) whether reminders for taking early action on these letters
have been sent by the Government of India; and

(d) if so, the total number of reminders sent and the total money
spent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) 226 Letter Rogatories
sent by the Government of India through diplomatic channels to various
countries are pending for execution. A Statement of pending Letters
Rogatory is annexed.

(c) and (d) Quarterly reminders are being sent by the Government of
India to the concerned Foreign Governments through Diplomatic
Channels. As these LRs and subsequent reminders are sent through
diplomatic channels, separate cost on these cannot be worked

out.
Statement
LRs pending aboard as on 31.05.2011
SI. Name of the Country No. of LRs Earliest Pendency to
No. pending Latest Pendency
1 2 3 4
1. Australia 05 2002 to 2010
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2. Bahamas 02 2001 to 2009

3. Bahrain 02 2006 and 2011

tOriginal notice of the question was received in Hindi.

172



1 2 3 4

4. Bangladesh 03 2001 to 2004
5. Belgium 02 2009

6. Benin 01 2000

7. British Virgin Islands 02 2009

8. Canada 05 2000 to 2011
9. Cayman Island 01 2009

10. Cook Islands 03 2007

11. Czech Republic 01 2009

12. Cyprus 01 2010

13. Egypt 01 1999

14. France 02 1993 to 2009
15. Gambia 01 2000

16. Germany 03 2005 to 2007
17. Ghana 01 2007

18. Greece 01 2004

19. Guinea Bissau 01 2000

20. Hong Kong 08 2002 to 2010
21. Indonesia 01 2000

22. 1Isle of Man 01 2009

23. Israel 04 2000 to 2009
24_ ltaly 02 2000 and 2010
25. lvory Coast 01 2000

26. Japan 03 2000 to 2004
27. Kenya 02 2000 to 2007
28. Kuwait 04 2006 to 2007
29. Latvia 02 2009 to 2011
30. Lebanon 02 2000 to 2008
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31. Malaysia 04 2004 to 2008
32. Mauritius 05 2004 to 2011
33. Nepal 06 2010 to 2011
34. Netherlands 02 2005 to 2007
35. New Zealand 04 2008

36. Nigeria 05 2009

37. Oman 01 2006

38. Pakistan 06 2005 to 2011
39. Paraguay 01 2000

40. Qatar 01 2007

41. Russia 02 2003 to 2009
42. Saudi Arabia 03 2003 to 2010
43. Senegal 01 2000

44 _ Singapore 06 2009 to 2011
45. Slovakia (Republic of Slovakia) 01 2009

46. South Africa 02 2002 and 2005
47. Spain 01 2009

48. South Korea 03 2010 to 2011
49_ Sri Lanka 04 2001 to 2004
50. Sudan 01 2004

51. Swaziland 01 2005

52. Sweden 01 2010

53. Switzerland 03 2007 to 2010
54_. Tanzania 01 2000

55. Thailand 07 2002 to 2009
56. Turkey 01 2008

57. U.A.E. 36 2000 to 2011
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58. U.K. 26 2000 to 2011
59. U.S.A. 22 2001 to 2011
60. Uganda 01 2010

TOTAL 226

Internal security to private sector companies

t2370.SHRI RAVI SHANKAR PRASAD:
SHRI RAMCHANDRA PRASAD SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there is a proposal to assign the
responsibility of internal security to the private sector companies;

(b) if so, the draft of the proposal; and

(c) the reasons which have driven Government to move the said
proposal so as to bring it to effect?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (&) to (c) As per available information, no
proposal to assign the responsibility of internal security to the
Private Sector companies is under consideration with the Government.

However, private security agencies are allowed to provide security
services to any industrial or business undertaking or a company or any
other person or property within the provisions of the Private Security
Agencies (Regulation), Act, 2005.

Financial assistance to M.P. for relief to farmers

t2371_.SHR1 PRABHAT JHA:
SHRI RUDRA NARAYAN PANY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that financial assistance has been sought
by the Madhya
Pradesh Government to provide immediate relief to the farmers of the
State affected by natural calamity;

(b) if so, the details thereof and whether financial assistance
has been declared by Government; and

(c) if not, the reasons therefor?
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tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Yes, Sir.

The Government of Madhya Pradesh has sought financial assistance
for crop loss due to cold wave and frost during 2010-11.

In this context it is mentioned that at present cold wave and frost
are not eligible calamities for relief under State Disaster Response
Fund (SDRF)/National Disaster Response Fund (NDRF). The issue of
inclusion of any calamity in the list of notified natural calamities
has traditionally been considered by the successive Finance
Commissions. Presently, the natural calamities identified for the
purpose of relief assistance are cyclone, drought, earthquake, fire,
flood, tsunami, hailstorm, landslide, avalanche, cloud burst and pest
attack. The Government of India has constituted a Group of Ministers
(GoM) to look into the issue of inclusion of cold wave/frost as an
eligible calamity for relief under SDRF/NDRF. The GoM has considered
the matter and suggested constitution of a working group of
agricultural scientists/experts to examine the issue of quantifying
the damages caused by cold wave/frost for assistance
as appropriate. The GoM has further suggested that pending a Tfinal
view on inclusion of
cold wave/frost an event eligible for relief under the SDRF/NDRF, the
State of Madhya Pradesh should be considered for Additional Central
Assistance (ACA) in respect of expenditure
incurred for relief of farmers whose crops were damaged due to cold
wave/frost during the winter of past financial year (2010-11). A
Central Team of Agriculture experts/scientists has already visited the
State to assess the damage and is expected to make appropriate
recommendation for ACA.

Linking caste-based census with poor

t2372. SHRI SHIVANAND TIWARI: Will the Minister of HOME AFFAIRS be
pleased to
state:

(a) whether decision for caste-based census in 2011 was taken on
the demand of all the opposition parties;

(b) whether Government is linking caste-based census with census
of poor as per news reports;

(c) whether it is a fact that linking caste-based census with
census of poor will not yield true caste-based number and the actual
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purpose will be defeated;

(d) whether Government does not want to carry out caste-based

census under the census law as per the assurance given; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(b) No, Sir. In Socio Economic and caste Census 2011, the caste of
all persons is being collected. Besides data on caste/tribe, the
information on parameters such as occupation/activity, highest
educational level completed, disability, religion, housing/Zdwelling,
employment and income characteristics, assets, land owned etc. are
also being collected in Rural Areas. In addition, specific details on
main source of income/earning, chronic illness and amenities are also
being collected in Urban Areas. As such, the count alongwith the
Socio-economic profile of each caste would be available from Socio-
economic and Caste Census 2011. The data collected in the SECC will
also be used by the Ministry of Rural Development and Ministry of
Housing and Poverty Alleviation to determine number of persons living

below poverty line.

(c) In the pilot, operational procedure of SECC was tested in a
few rural and urban
EBs in the State of Haryana before launching on full scale. The caste
returns in the Pilot
Survey show that the castes encompassing all categories have been
recorded. The said
returns include various castes, communities including Scheduled
Castes, OBCs/BCs etc. Pilot Survey reveals that coverage is complete

and we get a comprehensive account of the population count.

(d) and (e) As per Census Act, 1948, details of individuals
collected in the Census are confidential and can not be made public.
In the SECC, it is proposed to publish all the
details collected except religion and caste of individual in the local
areas in order to bring transparency and invite claims and objections.
This list would further be placed before the Gram Sabha in rural areas
and in Ward/Committee in urban areas. In order to allow to such a
process, the SECC is not being conducted under the Census Act and it

has been taken up as a separate exercise.
Natural calamity rehabilitation fund in Lakshadweep

2373. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether there is a natural calamity rehabilitation fund in the

Union Territory of Lakshadweep; and
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(b) if not, whether Union Government would take action to form
such a
fund?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (&) No, Sir.

(b) No proposal to form a natural calamity rehabilitation fund has
been received from Administration of the Union Territory of
Lakshadweep.
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Amount spent on accused of bomb blast cases

t2374. SHRI1 RAGHUNANDAN SHARMA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the amount spent on the security of the accused of Ajmer,
Pune, Samjhauta Express blast etc. lodged in jails, and the types of
facilities withdrawn and since when these facilities stand withdrawn

to them;
(b) by when final judgment is to be pronounced in these cases; and

(c) the sections and grounds on which cases have been registered

against these accused?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (@) "Prison”™ is a State subject as per the VII
Schedule of the Constitution of India. Expenditure on prison and
prisoners 1is therefore incurred by the State Governments. Central
Government thus does not maintain any account of the expenditure
incurred on security and other heads on prisoners lodged in various

jails across the country.

(b) to (c) As per available information, the chargesheets have been
filed in the Ajmer, Pune, Samjhauta Express blast cases by the
respective investigation agencies 1in the competent Courts. The
relevant sections of the relevant Law/Acts have been invoked on the
basis of offence(s) committed by the accused persons. The matters are

sub-judice.
Status of peace talks with NSCN (IM)

2375. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the current status of peace talks with the National Socialist

Council of Nagaland (NSCN) in Nagaland;

(b) whether it is a fact that a broad agreement has been reached

with this Group by persuading them to join the political mainstream;

(c) if so, will the Union Government assure that non-Naga Tribes

are not adversely affected by such an agreement; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) Dialogue with Nationalist
Socialist Council of Nagaland (Isak/Muivah) (NSCN/IM) is continuing.
It Is pre-mature at this stage to indicate the details in this regard.

tOoriginal notice of the question was received in Hindi.
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BPL category people in jails

t2376. SHRI UPENDRA KUSHWAHA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that more than 90 per cent prisoners in
different prisons of the country are of Below Poverty Line category;

(b) if so, the details thereof; and

(c) whether any study has been conducted so far to analyse its
reasons?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c) “Prisons” is a State subject under
list 11 of the Seventh Schedule to the Constitution of India and
Prison Administration is primarily the responsibility of the
respective State Governments.

Information relating to economic profile of the prisoners is not
maintained centrally. No such study has been conducted centrally.

Releasing aid amount to Orissa for natural calamities

t2377. SHR1 RUDRA NARAYAN PANY: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether all the aid amount announced for Orissa for natural
calamities such as flood and drought has been released by the Centre;

(b) if so, the details thereof;

(c) whether the Centre has information on proper utilization of
all Central grant by the State Government;

(d) if so, the details thereof; and
(e) if not, the steps Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (e) The State of Orissa had
been allocated an amount of Rs. 391.58 crore in the State Disaster
Response Fund (SDRF) account for the year 2010-11, comprising Rs.
293.69 crore as Central share and Rs. 97.89 crore as State share. Both
the installments of Central share of State Disaster Response Fund
(SDRF) for the year 2010-11 amounting to Rs. 146.845 crore each were
released on 30th June, 2010 and 7.1.2011 respectively. In addition, an
amount of Rs. 560.17 crore (Rs. 301.48 crore for unseasonal rains of
2010 + Rs. 258.69 crore for drought of 2010) have been released from
National Disaster Response Fund (NDRF) on 24th March, 2011.

As per the scheme of State Disaster Response Fund (SDRF) the State
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Government is responsible to ensure that money drawn from the SDRF
account is actually utilized for the purposes for which the SDRF has
been set up and only on item of expenditure

tOriginal notice of the question was received in Hindi.
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and as per norms approved by the GOI. The State Accountant General is
required to monitor the expenditure as per the items and norms of
assistance. The Comptroller and Auditor General of India causes audit
of CRF/SDRF every year in terms of the scheme of the CRF/SDRF.

As per information available, the State Government had utilized an
amount of Rs. 609.49 crore as on 31st March, 2011.

Fresh investigation into killing of Laxmananand

t2378. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether fresh investigation into the case of Kkilling of
Laxmananand in Kandhamal, has been ordered;

(b) whether disregard to a proposal passed for a religious place
at Batticola forms the basis thereof; and

(c) if so, the details of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) No, Sir.

(b) to (c) Do not arise.
Nepali speaking people in the country

t2379. SHRI SAMAN PATHAK: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware of the number of Nepali speaking
people in the country, according to the Census Report of 2011;

(b) if so, the State-wise details thereof;

(c) whether Nepali speaking people living permanently in India are
linguistic minority in all States of the country;

(d) if so, the details thereof; and

(e) whether according to census report-2011, the number of Nepali
speaking people in the country is the same as that of 20017

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b) No Sir, the Census 2011 data in
respect of language speakers is not yet released. The distribution of
speakers of Nepali language for India. States and UTs as per Census
2001 is enclosed as Statement (See below).

(c) and (d) As per the census 2001, Nepali language is spoken by a
minority of the population in all the States except Sikkim. Nepali is,
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however, not the official language of the State of Sikkim.

(e) Since the number of Nepali speaking people as per Census 2011

is not available, hence, the comparison of Census 2001 and Census 2011
is not possible.

tOriginal notice of the question was received in Hindi.
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Statement

Distribution of Speakers of Nepali Language, India, States and Union Territories - 2001

S1. India/State/Union Total Rural Urban
No. Territory
Persons Males Females Persons Males Females Persons Males Females

1 2 3 4 5 6 7 8 9 10 11

INDIA 2,871,749 1,534,746 1,337,003 2,130,528 1,118.493 1,012,035 741,221 416,253 324,968
1. Jammu and Kashmir 8,199 5,787 2,412 3,428 2,521 907 4,771 3,266 1,505
2. Himachal Pradesh 70,272 42,346 27,926 57,682 34,395 23,287 12,590 7,951 4,639
3. Punjab 19,778 13,328 6.450 7,556 5,363 2,193 12,222 7,965 4,257
4. Chandigarh 5,390 3,516 1,874 946 600 346 4,444 2,916 1,528
5. Uttaranchal 91,047 54,655 36,392 58,059 34,523 23,536 32,988 20,132 12,856
6. Haryana 20,362 13,899 6,463 8,394 6,116 2,278 11,968 7,783 4,185
7. Delhi 44,367 27,997 16,370 3,042 1,879 1,163 41,325 26,118 15,207
8. Rajasthan 10,569 7,225 3,344 2,913 2,177 736 7,656 5,048 2,608
9. Uttar Pradesh 263,982 145,106 118,876 204,364 110,609 93,755 59,618 34,497 25,121
10. Bihar 18,763 9,861 8,902 13,592 7,119 6,473 5,171 2,742 2,429
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1 2 3 4 5 6 7 8 9 10 11
11. Sikkim 338,606 174,068 164,538 307,545 158,299 149,246 31,061 15,769 15,292
12. Arunachal Pradesh 94,919 52,276 42,643 70,186 38,688 31.498 24,733 13,588 11,145
13. Nagaland 34,222 19,347 14,875 19,938 11,241 8,697 14,284 8,106 6,178
14 Manipur 45,998 24,539 21 .459 41,763 22,261 19,502 4,235 2,278 1,957
15. Mizoram 8,948 5,429 3,519 1,210 987 223 7,738 4,442 3,296
16. Tripura 3,377 2,086 1,291 2,526 1,564 962 851 522 329
17. Meghalaya 52,155 28,385 23,770 21,095 12,122 8,973 31,060 16,263 14,797
18. Assam 564,790 293,122 271,668 503,057 259,781 243,276 61,733 33.341 28,392
19. West Bengal 1,022,725 514,596 508,129 776,257 389,186 387,071 246,468 125,410 121,058
20. Jharkhand 17,326 9,558 7,768 2,065 1,152 913 15,261 8,406 6,855
21. Orissa 9,927 5,850 4,077 1,489 939 550 8,438 4,911 3,527
22. Chhattisgarh 3.424 1,995 1,429 535 349 186 2,889 1,646 1,243
23. Madhya Pradesh 10,923 6,778 4,145 983 644 339 9,940 6,134 3,806
24_ Gujarat 17,123 11,336 5,787 3,813 2,850 963 13,310 8,486 4,824
25. Daman and Diu 1,407 1,223 184 1,304 1,134 170 103 89 14

188



1 2 3 4 5 6 7 8 9 10 11
26. Dadra and Nagar 1,030 840 190 629 515 114 401 325 76
Haveli

27 . Maharashtra 63,480 41,028 22.452 7,279 5,229 2,050 56,201 35,799 20,402
28. Andhra Pradesh 8,233 5,025 3,208 2,776 1,809 967 5,457 3,216 2,241
29. Karnataka 10,038 6,661 3,377 2,987 2,311 676 7,051 4,350 2,701
30. Goa 2,135 1,478 657 827 599 228 1,308 879 429
31. Lakshadweep 3 1 2 0 0 0 3 1 2
32. Kerala 2,715 1,912 803 828 556 272 1,887 1,356 531
33. Tamil Nadu 4,323 2,719 1,604 953 628 325 3,370 2,091 1,279
34. Pondicherry 411 295 116 198 147 51 213 148 65
35. Andaman and 782 479 303 309 200 109 473 279 194

Nicobar Islands
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Notifying and filling backlog vacancies

2380. SHRI AMBETH RAJAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether provision inserted vide the 81 Amendment to the
Constitution is being followed in the Ministry for all groups i.e.
Group A to Group D;

(b) whether backlog vacancies are notified and filled up every
year;

(c) the reasons, if any, for not following the procedure; and

(d) the details of backlog vacancies filled during the past five
years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (@) to (d) Recruitment to the posts
falling under Group A, B and C categories viz., Central Secretariat
Service (CSS)/Central Secretariat. Stenographers Service (CSSS) and
Central Secretariat Clerical Service (CSCS), in the Ministry (Proper)
are managed by Department of Personnel and Training (DOPT), which is
the Cadre Controlling Authority in respect of these posts.

There are no backlog vacancies in erstwhile Group D posts during
last five years in the Ministry of Home Affairs (Proper).

Migration from North-East to mega cities

2381. SHR1I KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that migration from North-East to other
mega cities has considerably increased;

(b) if so, the average increase in the last six years;
(c) the reasons therefor; and
(d) the steps taken by Government to prevent this?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Movement of citizens
within the country is not a subject matter of control by the
Government.

(c) and (d) In view of (a) above, does not arise.

Utilization of MPF funds by States
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2382. SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Government has sanctioned Rs. 1759 crores for
modernization of police force as per recommendation of 13th Finance
Commission;
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(b) if so, the State-wise details of fund allocated and used; and

(c) whether the State of Maharashtra has utilized all the funds

available under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI  MULLAPPALLY RAMACHANDRAN): (@) to (c) As per Ministry of
Finance, the 13th Finance Commission (FC-X111) has recommended Rs.
3676.00 crore for police training, up-gradation of training
infrastructure and police housing as part of State specific grants.
Details are annexed in a Statement (See below). Ministry of Finance
has not released any grant for training/up-gradation of State Police

so far.
Statement

13th Finance Commission recommendations for upgradation of police

training infrastructure and police housing of the State Police

(Rs. in crore)

SI. Name of State Amount Brief of Scheme

No.

1 2 3 4

1. Andhra Pradesh 113.00 (i) Rs. 13.00 crore to strengthen

the training facilities at
Premavathipet Hyderabad and at
the regional headquarters in

Visakhapatnam.

(i) Rs. 100 crore for up-
gradation of the Police
Training College at Warangal,
shifting of the old Police
Training College and Amberpat
to Medak and establishing a new

Police Training college at

Karimnagar .
2. Arunachal Pradesh 70.00 Construction of police stations
with
lock-ups, Type-Il buildings and
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bachelor barracks in 67 remote

administrative headquarters.

(i) Rs. 15 crore for Construction
of jJunior staff quarters in

hills/remote areas

(i) Rs. 35 crore for
Construction of junior staff

quarters in other areas.
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4

4.

Bihar

Chhattisgarh

Gujarat

Haryana

Jharkhand

50.00

206.00

106.00

42.00

250.00

215.00

100.00

73.00

(i) Rs. 25 crore for construction
of Police Academy

(i) Rs. 25 crore for setting up
the
Counter Insurgency and Jungle
Warfare School.

To set up police academy at Rajgir
to cater to Deputy Superintendent
of police, Sub inspector and other
ranks.

Construction of Jlower subordinate
quarters, barrack accommodation for
constables and model police
stations

To increase the training capacity
of police training schools and
strengthening the upcoming Police
Academy at Chandkhuri and Counter
Terrorism and Jungle Warfare at
Kanker.

Construction of accommodation for
police personnel, especially
constables, head-constables and
non-gazetted officers.

Strengthening infrastructure in the
four police training
establishments.

Support for strengthening the
infrastructure of the police
Department to conduct more

effective training programmes. .

(i) Rs. 14 crore for establishment
of Jharkhand Police Academy.

(i) Rs. 29 crore for up
gradation of the Jungle Warfare
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225.00

School.

(iii) Rs. 30 crore for enhancing
capacity of Constable Training
School at Padma.

Integrated police colonies to
provide family accommodation to the
police force posted in extremist
affected areas
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2

4

9.

10.

11.

12.

13.

14.

Karnataka

Kerala

Madhya Pradesh

Maharashtra.

Manipur

Meghalaya

150.00

100.00

180.00

223.00

84.00

23.00

50.00

Setting up of range-level and
district-level police training
schools all over the state to
create additional capacity for

training its police personnel.

Providing Community Police
Resources Centres, Tourist
Protection and Police Assistance
Centres, Senior Citizens Protection
Scheme, Foreigner Facilitation
Centres and construction of

dormitories for policemen.

To wupgrade five police training
centres and to establish a new
basic constable school at Sagar in
line with the standards and norms
of the Bureau of Police Research

and Development.

Enhancing police training
facilities through up-gradation of
various police training schools,
police academy and detective
training schools.

Up-gradation of Manipur Police
Training School (Pangei) to Manipur
Police Training College (MPTC)

Setting up of nine new police
stations to strengthen police
infrastructure in remote and rural

areas.

To strengthen infrastructure for
training of police personnel by
setting up the Meghalaya Police
Academy .
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Mizoram 31.00 Construction of 24 police stations
alongwith residential quarters and
15 outposts in the border areas

Nagaland 100.00 Construction of Type-l units for
lower functionaries in remote

areas.

Orissa 70.00 (i) Rs. 20 crore for establishment
of basic training school for
civil police at Bryee, Jagpur
District.
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1 2 3 4

(i) Rs. 30 crore for
establishment of a basic
training school for armed

police at Burla, Sambalpur
District.
(iii) Rs. 20 crore for

establishment of a new anti-
extremist training school at
Koraput/Rourkela.

18. Punjab 200.00 Upgradation of training facilities
for police personnel.

19. Rajasthan 100.00 Strengthening of training
infrastructure for police, jails,
home guards and civil defence.

20. Sikkim 10.00 Setting up of police training
centre at Yangang to augment
training capacity, including
additional residential

accommodation and equipment.

15.00 Construction of residential and
non-residential buildings for
police force.

21. Tamil Nadu 100.00 Strengthening of infrastructure
facilities.

22. Tripura 10.00 To establish a police academy.

75.00 Administrative blocks, barracks and
staff quarters and other buildings
for these battalions.

23. Uttar Pradesh 132.00 Strengthening of the present
training infrastructure and setting
up of new police training centres.

200.00 Construction of residential
buildings for non-gazetted police
officers.

24 _ Uttarakhand 70.00 (i) Rs. 20 crore for construction
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of Police Training centre.

(i) Rs. 50 crore for
construction of police stations
and police outposts.

25. West Bengal 163.00 (i)Rs. 91 crore for augmentation
of training capacity involving
creation of training schools
for 1600 additional personnel
annually.
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1 2 3 4

(i) Rs. 72 crore for Subsidiary
Police Training Schools for the
Kolkata police to ramp up
training facilities for 1500

additional personnel annually.

90.00 Construction of 2000 wunits of
residential accommodation for West

Bengal and Kolkata police

GRAND TOTAL 3676.00

Shortage of IPS officers

2383. SHRI T.M. SELVAGANAPATHI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that there is a huge shortage of IPS

officers in the Ministry;
(b) if so, the details thereof;

(c) whether IPS officers have been deputed to other Ministries and

departments, including other public service organizations;

(d) whether there are many IPS officers who were on deputation to
other Ministries and departments, including other public service

organizations for more than five years or so;

(e) whether Government is planning to call back these IPS
officers, considering the huge shortage of IPS officers in the

Ministry; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) In so far as appointment of IPS officers in
various Central Police Organizations (CPOs) under the Ministry of Home
Affairs on deputation basis is concerned, there is shortage at DIG and
SP levels. A statement showing the number of posts and vacancies at
all levels, meant for IPS officers, in various CPOs is attached in a
Statement (See below).
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(c) VYes.

(d) Presently there are nine IPS officers who are on deputation to
other Ministries and departments, including other public service

organizations, for more than five years.

(e) and (F) No such decision has been taken.
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Statement

Sanctioned Posts and vacancy position for IPS Officers in CPOs

Name of DG SDG ADG 1G DIG SP
orgn.
Sanctioned VacancySanctioned VacancySanctioned VacancySanctioned VacancySanctioned Vacancy

Sanctioned Vacancy

Post Post Post Post Post Post
1 2 3 4 5 6 7 9 10 11 12 13 14
01. BPR&D 01 - - - - 04 - 09 07 13 10
02. BSF 01 - 02 - 03 11 01 22 05 - -
03. CISF 01 - - - 02 05 - 14 02 - -
04. CRPF 01 - 03 - 03 14 - 30 15 - -
05. |ITBP 01 - - - 01 04 - 10 04 - -
06. NICFS - - - - - 01 - 01 01 - -
07. NCRB 01 - - - - 02 - 03 01 02 01
08. NPA 01 - - - - 02 - 05 01 16 13
09. NPM (BPR&D) - - - - 01 01 - - - - -
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10. NEPA - - - 01 - 01 01 - -
1 2 3 5 7 9 10 11 12 13 14
11. SSB 01 - 01 05 - 16 11 - -
12. NDRF&CD 01 - - 01 - - - _ -
13. NIA 01 - 01 02 - 05 - 15 5
14. NSG 01 - - 01 - 02 - - -
15. 1B 01 02 08 37 2 63 30 83 63
16. NCB@ 01 - - - - - - - -

TOTAL 13 07 20 91 03 181 78 129 92
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Blasts in Imphal

1t2384. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the outfit which has been found responsible for executing

blasts and consequential deaths a few days ago in Imphal;

(b) the details whether the persons executing the blasts had come

from outside or they had links outside India; and

(c) the details whether a few of the groups in the North-East who

are engaged in talks with Government are linked to these blasts?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 MULLAPPALLY RAMACHANDRAN): (a) to (c) Reports indicate that
suspected cadres of Nagaland based insurgent outfit “National
Socialist Council of Nagaland (Isak-Muivah)® (NSCN/IM) triggered a
blast at Sangakpham (under Police Station Heingang), district Imphal
East, Manipur on August 1, 2011 on a road near the District Council
Hall located at Poumai Colony. Five persons were killed and six others
were injured. NSCN/IM 1is having cease-fire agreement with the

Government of India and peace talks with the outfit are continuing.
SC/ST people killed

t2385. SHRI RAM VILAS PASWAN: Will the Minister of HOME AFFAIRS be
pleased to state the State-wise details of the Scheduled Caste and
Scheduled Tribe people killed in various States during the last four

years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): As per the information provided by the National
Crime Records Bureau (NCRB), the State-wise details of the Scheduled
Caste and Scheduled Tribe people killed during 2007-09 is given in
Statement-1 and Il respectively (See below). Updated data is available

upto 2009 only.
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tOriginal notice of the question was received in Hindi.
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Statement-1

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons

Chargesheeted (PCS) and
Persons Convicted (PCV) under Murder against SCs during 2007-2009

SI. State 2007 2008 2009
No.

CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 46 34 4 83 87 12 48 43 5 83 86 5 35 28 3 58 55 9
2. Arunachal Pradesh 0 0 0 0 0] 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 11 6 2 20 9 3 9 2 1 11 4 2 0 3 0 0 6 0
4. Bihar 26 21 2 62 56 4 46 35 6 55 45 9 22 15 8 36 34 8
5. Chhattisgarh 11 11 3 54 54 22 11 8 5 104 96 44 6 9 2 7 15 20
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 17 15 3 37 44 10 13 12 2 27 23 2 20 13 2 45 40 2
8. Haryana 10 7 0 24 24 0 6 5 2 14 14 6 7 5 3 19 18 5
9. Himachal Pradesh O 0 0 0 0 0 0 0 0 0 0 0 1 1 0 1 1 0
10. Jammu and Kashmir O 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 4
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11. Jharkhand 13 4 0 0 1 0 7 2 1 12 12 1 5 6 4 12 9 4
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
12. Karnataka 15 17 0 38 59 0 27 27 2 41 31 4 38 37 2 81 85 3
13. Kerala 3 0 2 6 0 5 3 6 1 24 20 3 3 2 0 16 11 0
14 . Madhya Pradesh 86 90 47 300 290 120 87 83 33 306 330 116 101 99 39 325 323 108
15. Maharashtra 16 20 4 59 69 7 23 19 2 70 65 14 27 26 1 161 166 1
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 1 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 13 7 1 13 15 3 17 20 0 18 17 0 25 18 2 34 33 2
21. Punjab 2 1 0 7 7 0 0 0 1 0 0 3 3 2 0 10 6 0
22_ Rajasthan 53 40 12 105 105 38 53 31 10 69 67 17 65 41 15 109 111 27
23. Sikkim 0 1 1 0 0 1 1 1 1 2 2 1 2 2 1 2 2 1
24_ Tamil Nadu 39 34 8 101 86 24 31 29 6 54 62 8 27 19 7 142 105 14
25. Tripura 0 0 0 0 0 0 1 1 0 1 1 0 0 0 0 0 0 0
26. Uttar Pradesh 310 290 158 963 897 516 239 223 162 756 675 508 235 210 170 736 628 564
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27. Uttarakhand 1 1 0 6 6 0 4 4 3 8 8 6 2 1 0 6 2 0

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
28. West Bengal 1 0 0 6 0 0 0 0 0 0 0 0 0 0 0 0 0 0

TOTAL STATE 673 599 248 1884 1809 766 626 551 243 1655 1558 749 624 537 260 1800 1650 772
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Nicobar Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and Nagar O 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi UT 0 0 0 0 0 0 0 1 0 0 11 0 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 o] 0 0 0 0
35. Puducherry 1 1 0 1 1 0 0 0 0 0 0 0 o o 0 0 0 0

ToTAL UT 1 1 0 1 1 0 0 1 0 0 11 0 0 0 0 0 0 0

TOoTAL ALL INDIA 674 600 248 1885 1810 766 626 552 243 1655 1569 749 624 537 260 1800 1650 772

Source : Crime in India.
Note : Information on disposal by police and courts includes the information on pending cases from previous years
also.
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Statement-11

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV) under Murder against STs during 2007-2009

State 2007 2008 2009

CR CS Cv PAR PCS PCV CR CS Cv PAR PCS PCV CR CS Cv  PAR PCS PCV

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
Andhra Pradesh 11 13 0 15 10 0 7 4 1 11 11 3 4 6 0 6 6 0
Arunachal Pradesh O 0 0 0 0 0 0 0 0 (0] 0 (0] (0] 0 0 0 0] 0
Assam 4 8 3 9 12 4 7 2 0 8 4 0 3 3 1 4 1 4
Bihar 1 1 0 1 1 0 1 1 0 2 1 0 1 1 0 1 1 0
Chhattisgarh 13 13 4 33 41 7 21 19 7 32 32 12 17 17 5 40 40 7
Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Gujarat 13 11 0 27 25 0 5 7 0 15 17 0 8 7 1 12 12 1
Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Himachal Pradesh O 0 0 0 0 0 0 0] 0 0 0 0 0 0 0 0 0 0
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10. Jammu and Kashmir O 0 0 0 0 0 0 0 0 0 0 0 0 0] 0 0 0 0
11. Jharkhand 20 20 2 18 18 3 4 2 0 7 7 0 6 4 7 17 13 8
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
12. Karnataka 1 1 0 16 16 0 3 3 0 8 8 0 2 2 0 12 12 0
13. Kerala 2 2 2 4 5 10 1 2 0 5 2 0 0 1 0 0 3 0
14. Madhya Pradesh 47 47 31 121 117 48 45 42 19 120 124 49 41 43 11 143 143 26
15. Maharashtra 8 8 1 27 32 1 11 10 0 26 22 (0] 8 7 0 35 19 0
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 o 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 6 0 0 11 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 2 3 2 7 7 3 6 5 3 9 9 5 14 9 0 23 23 0
21. Punjab 0 0 0 0 0 0 0 0 0 0 0 0] 0 0 0 0 0 0
22. Rajasthan 17 12 4 30 30 22 15 9 5 25 25 9 12 10 3 26 26 11
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 1 1 1 1 1 1
24 . Tamil Nadu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
25. Tripura 1 1 0 1 1 0 1 0 0 0 0 0 0 1 1 1 1 1
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26. Uttar Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 1 1 0 3 3 0

27. Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
28. West Bengal 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

TOTAL STATE 140 140 55 309 315 109 127 106 35 268 262 78 118 113 30 324 304 59
29. Andaman and 0 0 0 0 0 0 1 0 0 7 0 0 0 1 0 0 7 0

Nicobar Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and Nagar O 0 0 0 0 0 0O 0 -. 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

ToTAL UT 0 0 0 0 0 0 1 0 0 7 0 0 0 1 0 0 7 0

TOTAL ALL INDIA 140 140 55 309 315 109 128 106 35 275 262 78 118 114 30 324 311 59

Source : Crime in India.
Note : Information on disposal by police and courts includes the information on pending cases from previous years
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also.
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Setting up of National Intelligence Grid

2386. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the setting up of the National Intelligence Grid has

been delayed; and
(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (b) National Intelligence Grid has been
set up with an aim to create a facility that improves India®s
capability to counter internal security threats. National Intelligence
Grid (NATGRID) is conceptualized as a constantly evolving tool that
will mature
over several horizons with additional functionalities and enhancements
over a period of time. Cabinet Committee on Security (CCS) approved
the setting up of NATGRID on 8.4.2010. As mandated by this CCS, a
Detailed Project Report (DPR) on NATGRID was prepared. The CCS
accorded its "in principle" approval to this DPR in its meeting held
on 6.6.2011. As per the DPR and CCS approval thereon, the Foundation
and Horizon 1 of NATGRID should be set up in 24 months.

Regulating sale/import of bomb making chemicals

2387. PROF. P.J. KURIEN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of explosions/blasts occurred in the country during

the last two years due to terrorism;

(b) whether chemical analysis was done to determine the

ingredients used in each
blast;

(c) whether such ingredients and chemicals are freely available in

India or can be imported;
(d) if so, the details thereof; and

(e) what action Government proposes to take to regulate
sale/import of such chemicals so that they are not easily available to

terrorists and anti-social elements?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) There was no major terrorist incident in
the hinterland in the year 2009. Since 2010 as per the assessment of
the Central Intelligence and State Police Agencies, terrorist action

was responsible for the following two incidents of bomb blast in the

hinterland, viz.,

. 13th February, 2010 - bomb blast at "German Bakery'™ in Pune.
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. 13th July, 2011 - serial bomb blasts at Zaveri Bazar, Opera

House and Dadar area of Mumbai.

Apart from the above two, in two separate incidents of firing and
bomb blast on 9th Sept., 2010 near Jama Masjid, Delhi and on 7th
December, 2010 at Sheetalaghat, Varanasi, responsibility has been
claimed by some terrorist groups. This incidents as well as the claims

are under investigation.

Lastly, incidents of bomb blasts which have been reported and are
under investigation, in which no pointer/fact suggesting terrorist

involvement is available, are:
e 29th March, 2010 - bomb blast at Mehrauli, New Delhi.

e 17th April, 2010 - bomb blast at Chinnaswamy Stadium,

Bangalore.
e 25th May, 2011 - bomb blast near High Court in Delhi.

In all these incidents/bomb blasts, as per available information,

in all, 45 persons were killed and 236 persons were injured.

(b) Yes Sir. In various cases of terrorist/bomb blasts such as the
German Bakery bomb blast case of Pune and the bomb blast near Jama
Masjid in Delhi, "Ammonium Nitrate'" was found to have been used as one
of the ingredients of the Improvised Explosive Charge. Ammonium
Nitrate was also used in the recent Serial Bomb Blasts in Mumbai on
13.7.2011.

(c) to (e) The Department of Industrial Policy and Promotion,
Ministry of Commerce and Industry has notified that Ammonium Nitrate
or any combination containing more than 45% of Ammonium Nitrate by
weight including emulsions, suspensions, melts or gels (with or
without inorganic nitrate) shall be deemed to be an explosive within
the meaning of the Explosive Act, 1884 (IV of 1884) so that a separate
set of rules to regulate, manufacturer, storage, transport and sale of
Ammonium Nitrate can be framed. Government of India has issued
Notification No. S.0. 1678 (E) dated 21.7.2011 to this effect.

Rape with dalit women in U.P.

t2388. SHRI RAM VILAS PASWAN: Will the Minister of HOME AFFAIRS be
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pleased to

state:

(a) the number of incidents of rape with dalit women reported

during the last four years in Uttar Pradesh; and

(b) the number of accused of rape against whom action has been
taken?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (b) As per the information provided by
the National Crime Records Bureau (NCRB) the details of incidents of
rape of dalit women during past three years in state of Uttar Pradesh
and action taken thereof against the accused is given iIn a Statement

(See below). Latest data available is upto 2009 only.
Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted
(CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons
Convicted (PCV) under Rape against SCs during 2007-2009

State 2007 2008

CR CS Cv PAR PCS PCV CR CS Cv PAR PCS PCV

Uttar 318 277 146 530 488 267 375 322 167 645 567 304
Pradesh
State 2009

CR CS cv PAR PCS PCV
Uttar Pradesh 317 251 141 547 428 247

Source: Crime in India
Foreigners living in India

2389. SHRI KALRAJ MISHRA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has taken any steps to determine the number
of foreigners living in India in different States in the process of

Unique ldentification Number drive;

(b) if so, the number of persons from border countries found to

have infiltrated in different States; and

(c) the steps taken to deport or other wise send back such foreign
nationals who have illegally identified themselves as Indian

Nationals?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c¢) The mandate of Unique
Identification Authority of India (UIDAI) 1is to issue Unique
Identification (Aadhaar) numbers to all the residents of India. This
number is not a proof of citizenship. As per 2001 Census, the total
migrants classified by place of last residence and duration of
residence in place of enumeration is 51,55,423. Central Government is
vested with powers to deport a foreign national under Section 3(2)(c)
of the Foreigners Act 1946. These powers to identify and deport
illegally staying foreign nationals have also been delegated to the
State Governments/ Union Territory Administrations. Detection and

deportation of such illegal immigrants is a continuous process.
Atrocities against women in North-East States

2390. SHRIMATI NAZNIN FARUQUE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the year-wise and State-wise details of North-East States
regarding cases registered under 304B IPC (Dowry Death), Dowry
Prohibition Act, 1961 Domestic Violence Act, 2005 and atrocities

against women and rape cases during last three years;
(b) the disposal of above cases, percentage of challan/conviction;
(c) whether violence against women is on the increase; and
(d) if so, which are the worst three States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (d) As per the information provided by
the National Crime Records Bureau (NCRB), year-wise, details of North
East States regarding cases registered, cases charge sheeted, cases
convicted, persons arrested, person charge sheeted and persons
convicted under dowry death, Dowry Prohibition Act, 1961, atrocities
against women and rape cases, and Domestic Violence act 2005 for the
years 2007-09 is at Statement-1, 1l and 111 respectively.
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Statement-1

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Cases Conviction Ratio (CVR), Persons

Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under Dowry Deaths (Section 304B IPC)

during 2007-2009

State 2007 2008 2009

CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV
Arunachal Pradesh 0 0 0 - 0 0 0 0 0 0 0 0 0 0 0 _ 0 0 0
Assam 100 72 20 33.9 172 139 29 103 83 20 45.5 159 143 32 170 95 20 45.5 297 181 51
Manipur 0 0 0 - 0 0 0 1 0 0 - 1 0 0 0 0 - 0 0 0
Meghayala 2 1 0 - 4 1 0 2 1 0 - 2 3 0 0 0 - 0 0 0
Mizoram 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 - 0 0 0
Nagaland 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 - 0 0 0
Tripura 36 21 11 35.5 42 40 23 16 31 2 13.3 31 27 29 27 7 33.3 60 57 14
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Cases Conviction Ratio (CVR), Persons
Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under Dowry Prohibition Act, 1961 during
2007-2009

State 2007 2008 2009

CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV

Arunachal Pradesh 0 0 0 - 0 0 0 0 0 0

- 0 0 9 0 0 0 - 0 0 0
Assam 16 21 13 44.8 75 40 23 11 13 4 18.2 14 21 19 40 29 2 33.3 33 28 3
Manipur 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Meghalaya 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Mizoram 0 0 0 0 0 0 0 0 0 0 - 0 o o 0 0 0 - 0 0 0
Nagaland 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Tripura 0 0 0 - 0 0 0 1 0 0 - 0 0 0 2 2 0 - 2 2 0
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Statement-11

Number of Cases Registered, Cases Chargesheeted, Cases Convicted,
Persons Arrested, Persons Chargesheeted and Persons Convicted under
Protection of Women from
Domestic Violence Act 2005 during 2007

State/UT Cases Cases Cases Persons Persons Persons
Registered Charge- Convicted Arrested Charge- Convicted

sheeted sheeted
Arunachal 0 0 0 0 0 0
Pradesh
Assam 2 0 0 1 1 0
Manipur 0 0 0 0 0 0
Meghalaya 5 5 0 13 5 0
Mizoram 0 0 0 0 0 0
Nagaland 0 0 0 0 0 0
Tripura 0 0 0 0 0 0

Note: "*" indicates data not available.
**** jncludes IPC cases also.

Data is provisional

Number of Cases Registered, Cases Chargesheeted, Cases Convicted,
Persons Arrested, Persons Chargesheeted and Persons Convicted under
Protection of Women from Domestic Violence Act 2005 during 2008

State/UT Cases Cases Cases Persons Persons Persons
Registered Charge- Convicted Arrested Charge- Convicted

sheeted sheeted
1 2 3 4 5 6 7
Arunachal 0 0 0 0 0 0
Pradesh
Assam 0 0 0 0 0 0
Manipur 35 0 0 16 0 0
Meghalaya 5 5 2 29 6 2
Mizoram 0 0 0 0 0 0
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1 2 3 4 5 6 7

Nagaland 0 0 0 0 0 0

Tripura 0 0 0 0 0 0

Note: *"*" indicates data not available.
Data is provisional
Number of Cases Registered, Cases Chargesheeted, Cases Convicted,

Persons Arrested, Persons Chargesheeted and Persons Convicted
under Domestic Violence Act 2005 during 2009

State/UT Cases Cases Cases Persons Persons Persons

Registered Charge- Convicted Arrested Charge- Convicted

sheeted sheeted
Arunachal 13 8 3 12 8 3
Pradesh

Assam™*

Manipur 25 0 0 28 0 0
Meghalaya 23 28 0 76 45 0
Mizoram 4 4 1 4 4 1
Nagaland 6 6 3 6 6 3
Tripura 0 0 0 0 0 0

Note: *"*" indicates data not available.
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Statement-111

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Cases Conviction Ratio (CVR),
Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under Rape
(Section 376 IPC) during 2007-2009

State 2007 2008 2009

CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV

Arunachal Pradesh 48 29 5 71.4 57 37 7 42 22 1 50.0 37 28 2 59 46 3 60.0 60 51 3

Assam 1437 904 191 29.1 1477 965 180 1438 988 94 16.0 1445 967 201 1631 1004 128 25.7 1644 1040 235
Manipur 20 2 0 0.0 12 2 0 38 6 0 - 19 6 0 31 5 0 - 22 7 0
Meghalaya 82 32 8 53.3 76 34 17 88 41 11 42.3 82 57 11 112 67 7 30.4 110 96 7
Mizoram 83 78 28 80.0 87 95 32 77 69 85 92.4 94 81 92 83 86 58 87.9 81 117 53
Nagaland 13 12 26 92.9 15 15 31 19 18 13 86.7 27 20 15 22 25 10 90.9 27 29 16
Tripura 157 180 30 19.2 165 161 56 204 185 23 27.4 210 173 21 190 169 24 25.0 336 169 24
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Cases Conviction Ratio (CVR),

Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under

Total Crimes against Women*

during 2007-2009

State

CR CS <cCv

2007

CVR PAR PCS PCV CR CS CV

2008

CVR PAR PCS PCV CR CS CV

2009

CVR PAR PCS PCV

Arunachal Pradesh185 128 16

Assam 6844 4148 821
Manipur 188 3 1

Meghalaya 172 67 16
Mizoram 151 142 84
Nagaland 32 25 38
Tripura 1067 1078 133

48.5 203 155 20 175 122 18

22.8 8797 5755 851 8122 4776 436

12.5 133 3 1 211 6 0

53.3 130 71 30 208 75 25

89.4 152 163 95 162 147 125

95.0 58 40 49 47 36 24

16.2 1107 1175 222 1416 1292 97

58.1 180 139 25 164 147 25

16.5 8531 5814 1007 9721 5324 622

- 147 6 0 194 8 0

42.4 161 90 24 237 130 12

89.3 177 159 134 150 160 117

85.7 68 40 26 46 49 26

17.6 1774 1517 90 1517 1406 87

55.6 182 158 25

21.5118106435 892

- 183 10 0

21.4 178 190 12

88.0 165 235 123

92.9 72 62 54

13.5 2727 1910 121

Source: Crime in India.

Note: Information on disposal

also.

*Total Crimes against women

by police and courts includes the

information on pending cases from previous years

includes heads: Rape, Kidnapping and Abduction of Women and Girls, Dowry Deaths,

Molestation, Sexual Harassment, Cruelty by Husband and Relatives, Imporation of Girls, Immoral Traffic (Prevention
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Act), Dowry Prohibition Act, Indecent Representation of Women Act and Sati Prevention Act
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Modernisation of police stations

2391. SHRI SHANTARAM NAIK: Will the Minister of HOME AFFAIRS be
pleased to

state:

(a) whether Government has chalked out any plan for modernisation

of police stations in the country;

(b) if so, whether Government proposes to give Tfinancial and

material help to the State Government in this regard;

(c) the names of the States which have provided till date,

internet, fax, scanning facilities in all their police stations; and

(d) whether Government proposes to provide modern vehicles to

improve mobility of the police stations in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) "Police" is a State
subject as per VIl Schedule to the Constitution of India. As such, it
is primarily the responsibility of the State Governments to modernize
their police forces, including modernizing their police stations with
the requisite equipment. Nevertheless, Government of India is
implementing a Non-Plan Scheme for Modernization of State Police
Forces (MPF Scheme) to supplement the efforts of the State Governments

in this regard.

Under the MPF Scheme, funds have been released to States, inter-
alia, for construction of residential and non-residential buildings,
including police stations/out posts, procurement
of modern vehicles, modern weaponry, communication system, develop
training infrastructure facilities, forensic science facilities,
strengthen intelligence branches and procure security equipment etc.
The Ministry, however, does not maintain data regarding the names of
States which have provided till date, internet, fax and scanning

facilities in all their police stations.
Safeguarding coastal areas

2392. SHRI TARIQ ANWAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government has decided to safeguard
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the Coastal areas of the country;

(b) if so, the details of the projects undertaken/implemented

uptill now;

(c) whether some States have many more demands for infrastructure

and machinery; and

(d) if so, the State-wise details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (@) and (b) Subsequent to the Mumbai
incident of 26/11, the entire coastal security scenario of the country
has been subjected to multi-level, inter-ministerial review by the
Government of India and several important projects undertaken/impleted

are:

(i) The Coastal Security Scheme Phase-1 which provides for 73
Police Stations, 97 Check Posts, 58 Out Posts 30 Barracks, 204

boats, 153 Jeeps and 312 Motorcycles has been implemented.

(i) Following a vulnerability/gap analysis and the inputs received
from the Coast Guard and coastal States/Union Territories, a
Coastal Security Scheme
Phase-Il has been approved and its implementation over a
period of five years has commenced with effect from 1st April,
2011. The Scheme provides for 131 Marine Police Stations, 60
jetties, 10 marine operation centers, 180 boats, 35 RIBs
(Rigid Inflatable Boats), 10 large vessels (A&N), 131 Four
wheelers and 242 motorcycles.

(iin) Ministry of  Shipping is taking up compulsory
registration of all types of vessels, i.e. fishing as well as
non-Fishing vessels, and also to ensure fitting/provision of

Automatic ldentification System (AIS) on these boats.

(iv) Department of Fisheries is taking steps to issue biometric ID

cards to all the fishermen.

(v) The Registrar General of India (RGl) has been mandated to
issue Multi- purpose National Identity Cards (MNICs) to the

population in the coastal villages, including fishermen.

(vi) The Coast Guard is creating a chain of radar sensors along the
coastline. It is
also setting up 9 additional coast guard stations on the

western coastline of the country.

(vil) A Sagar Prahari Bal with a special force comprising in
1000 personnel and 80 Fast Interceptor Crafts for force
security protection of naval bases and co-located vulnerable

areas and vulnerable points is also being raised/equipped.
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(c) and (d) As per available records, State of Tamil Nadu has

requested for 195 All
Terrain Vehicles. State of Gujarat has requested for two coast guard

stations at Hazira and Dahej.

SC direction to close A and N Trunk Road

2393. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether the Supreme Court in one of its directions had
directed that the Andaman and Nicobar Trunk Road passing through Jarwa
land should be closed;

(b) if so, the details in this regard;

(c) whether it is a fact that Andaman and Nicobar Trunk Road has
not
been closed and heavy traffic is running on this road passing through
Jarwa land; and

(d) if so, the reasons for not following the directions of Supreme
Court?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) The Hon"ble Supreme Court
in its order dated 07-05-2002 accepted the Report of Prof. Shekhar
Singh and gave 19 specific directions which did not include direction
to close the Andaman Trunk Road passing through Jarawa Reserve.
Hon"ble Court in its direction at serial number 20 in the aforesaid
order dated 07-05-2002 directed that specific actions shall be taken
by Ministry of Environment and Forests/Andaman and Nicobar
Administration on the other recommendations of Shri Shekhar Singh
Report which had not been specifically dealt with in the above
mentioned order and that Ministry of Environment and Forests and the
Andaman and Nicobar Islands Administration shall file an affidavit
within three months giving details of action taken by them on each of
these recommendations.

2. Thus, Andaman and Nicobar Administration was required to take
specific action on other recommendations of Prof. Shekhar Singh Report
which, inter-alia, included recommendation with regard to closing of
the Andaman Trunk Road to all vehicular traffic from Miletilak in
South Andaman to the northern boundary of the S. Andaman Island and
from Kadamtala (corresponding to Prolobjig camp No.3) in Middle
Andaman upto Kaushalya Nagar (corresponding to Prolobjig camp No. 15).

3. Further, Andaman and Nicobar Administration was required to
file an affidavit giving details of action taken by them on each of
the other recommendations as directed by Hon"ble Supreme Court.

4. The Andaman and Nicobar Administration filed an I.A. NO.918 of
2003 in Hon"ble Supreme Court praying for variation of its order dated
07-05-2002. Hon"ble Supreme Court in the hearing held on 18-02-2005
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further directed the Andaman and Nicobar Administration to Tfile a
Supplementary Affidavit. In the Supplementary Affidavit filed on 22-
02-2005, Andaman and Nicobar Administration prayed to Hon"ble Supreme
Court to permit the use of/movement through the Andaman Trunk Road,
subject to certain safeguards. The case has not come up for hearing so
far.

5. In view of the Affidavits filed by it in the Hon"ble Supreme
Court, Andaman and Nicobar Administration is permitting traffic on
Andaman Trunk Road passing through Jarawa Reserve in escorted convoys
during day time only.
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Violation of Lotteries Regulation in Kerala

2394_. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the present status of the action taken by Government on the
reports submitted by the Government of Kerala since 2006 onwards,
about the violations of the Lotteries Regulation Act, 1998 and
Lotteries Regulation Rules, 2010 by promoters/distributors/selling
agents of paper based lotteries organized by Sikkim, Arunachal Pradesh

and Bhutan, who were operating in the State of Kerala; and

(b) whether Government intends to ban the lotteries organized by
the above States in other States and the Royal Government of Bhutan in

our country, in view of the violations and irregularities reported?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 JITENDRA SINGH): (a) and (b) The Government of Kerala had filed
a representation on 18.6.2010 regarding violation of the provisions of
the Lotteries (Regulation) Act, 1998 and the Lotteries (Regulation)
Rules, 2010 by the lotteries run by State Government of Sikkim as well
as the Royal Government of Bhutan. The Government of Kerala had sought
intervention of the Central Government to ban the lotteries run by the
State of Sikkim and the Royal Government of Bhutan. Accordingly, the
matter was examined in the Ministry of Home Affairs and a Notice was
given to the Government of Sikkim on 7.12.2010 in accordance with the
Rules. As regards, complaints against Royal Government of Bhutan, the
matter was taken up with the Royal Government of Bhutan through the
Ministry of External Affairs where the concerns of the State
Government of Kerala were conveyed to the Government of Bhutan. The
Royal Government of Bhutan has since cancelled their agreement with
their distributors and stopped operation of lotteries from 18th
August, 2011. The irregularities complained against the lotteries of

Sikkim have since been rectified by the Government of Sikkim.
Audited records of NGOs

2395. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of NGOs who had received foreign funds during 2006,
2007, 2008 and 2009;
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(b) the quantum of foreign funds received, year-wise;

(c) whether such NGOs are submitting audited records as required

under the existing laws;

(d) if not, the nature of action taken to ensure getting audited
records;

and
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(e) whether Foreign Contribution (Regulation) Act, 2006 has
resulted in harassment and encouraged corruption as is being

apprehended by many NGOs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI'  MULLAPPALLY RAMACHANDRAN): (&) and (b) The number of
associations which have reported receipt of foreign contribution
during the years 2005-06,
2006-07, 2007-08 and 2008-09 and the quantum of foreign contribution
received

by them are as under:-

Year No. of NGOs reported Amount of foreign
receipt of foreign contribution
contribution (Rs. in Crore)
2005-06 18650 7889.12
2006-07 19462 11111.12
2007-08 19247 9723.96
2008-09 20499 10837.49

(c) and (d) Associations, who are either registered or have been
granted prior permission under the Foreign Contribution (Regulation)
Act to receive foreign contribution, are required to submit annual
returns in the prescribed form accompanied with a balance sheet and
receipt and payment account, duly certified by a Chartered Accountant.
This annual return is required to be submitted for each financial year
within a period of nine months from the closure of the financial year
i.e. by 31st December each year. The associations which have not
submitted their annual returns for the years 2006-07, 2007-08 and
2008-09, have been served with notices to submit the same. There are
provisions in the Act to deal with the offence of non-submission of

annual returns.

(e) No, Sir. The Foreign Contribution (Regulation) Act, 2010 and
the Foreign Contribution (Regulation) Rules, 2011 framed there under
contain adequate provisions for transparent and accountable regimen to
regulate the receipt and utilization of foreign contribution by any

person.

Enhancing insurance premium amount under SRE Scheme
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2396. SHRI MANGALA KISAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware that present rate of insurance
premium of Rs. 1000/- for each security personal under SRE Scheme is
not adequate to attract Insurance Companies to come forward for Group
Insurance Scheme; and

(b) if so, what steps have been taken by Government to enhance the

premium amount under SRE Scheme?

236



THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b) Under the Security Related (SRE)
Scheme applicable to the Left Wing Extremism (LWE) affected States,
the Central Government, inter-alia, reimburses the cost of insurance
premium of security personnel engaged in anti-naxal operations
subjects to a ceiling of Rs. 1000/- per security personnel per annum.
The State Governments are free to pay higher insurance premium from

their own resources.
Objectives of establishing NIA

2397. SHRI AVINASH RAI KHANNA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) when National Investigation Agency (NIA) was established and
what was the objective of Government to established it;

(b) how much budget Government is spending on this agency; and

(c) how many cases the NIA has investigated since its creation and

the details and result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 JITENDRA SINGH): (@) The National Investigation Agency (NIA) was
established on 31st December, 2008, under the National Investigation
Agency Act, 2008 at national level to investigate and prosecute
offences affecting the sovereignty, security and integrity of India,
security of State, friendly relations with foreign State and offences
under Acts enacted to implement international treaties, agreements,
conventions and resolutions of the United Nations, its agencies and
other international organizations and for matters connected therewith
or incidental thereto. As per the National Investigation Agency Act,
the Central Government can direct to NIA to investigate a case
pertaining to scheduled offences.

(b) The total expenditure incurring on the functioning of NIA is

as under:-

2008-09 50,09,180.00

2009-10 12,03,10,573.00

2010-11 19,63,34,923.00

2011-12 8,55,76,026.00 (Upto
17.08.2011)
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(c) Since, creation of NIA, the Union Government handed over the
investigation of 29 [Assam (02), Maharashtra (03), Delhi (03), Kerala
(07), Goa (02), Manipur (03), Gujarat (01), Andhra Pradesh (02),
Haryana (01), West Bengal (02), Rajasthan (01), Jammu and Kashmir (01)
and Madhya Pradesh (01)] terrorism related cases to NIA. Out of these
29 cases, the chargesheets have been filed in 20 cases. In 2 of these
cases, convictions have been secured iIn respect of 2 accused persons.
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Crime against women in metro cities

t2398. SHRIMATI MAYA SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of crimes committed against women in the metro

cities of the country during the last three years;

(b) whether the incidents of crime differ in metropolitan cities;

and

(c) if so, whether any study has been conducted to ascertain the
reasons of difference and the steps required to be taken iIn this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c) As per the information provided by
the National Crime Records Bureau (NCRB) metro city-wise details of
cases registered, cases charge sheeted, cases convicted, persons
arrested, person charge sheeted and persons convicted for crimes
against women for the years 2007-09 is at Statement-1 and provisional
data for the year 2010 is at Statement-11 respectively (See below). No

such specific study has been conducted to ascertain the reasons.

As per Seventh Schedule, “Police®™ and "Public Order® are State
subjects under the Constitution, and as such the primary
responsibility of prevention, detection, registration, iInvestigation
and prosecution of crimes, iIncluding crimes against women, lies with
the State Governments and Union Territory Administrations. However,
the Union Government attaches highest importance to the matter of
prevention and control of crime against women. Ministry of Home
Affairs has sent detailed advisories dated 4th September, 2009 to all
State Governments/UTs, wherein they have been, inter-alia, advised to
adopt appropriate measures for swift and salutary punishment to the
persons found guilty of violence against women, improve the quality of
investigations, minimize delays iIn investigations of crime against
women, set up "Crime against Women Cells™ in districts, advised to
undertake gender sensitization of the police personnel, special women
courts and initiate steps for security of women working in night
shifts at call centers. Majority of the States/ UTs have established
"Women Cells®". Some States/UTs have also set up “All Women Police

stations® at district level and "Manila /children help desk® at police
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station level.

tOriginal notice of the question was received in Hindi.
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Statement-1

Cases Registered for various crimes against Women in various cities during 2009

SI. City Rape Kidnapping Dowry Molesta- Sexual Cruelty ImportationlmmoralDowry Indecent Sati Total
No. and Deaths tion Harassment by of TrafficProhibitionRepresen-Prevention
Crimes
Abduction Husband Girls () Act tation of Act Against
and Act Women Women
Relatives Act
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Agra 16 127 37 48 68 294 0 7 0 0 0 597
2. Ahmedabad 63 132 5 74 18 1169 0 13 0 0 0 1474
3. Allahabad 6 41 10 12 30 142 0 4 2 0 0 247
4. Amritsar 15 37 7 15 6 85 0 5 0 0 0 170
5. Asansol 13 17 17 14 0 211 0 1 5 0 0 278
6. Bengaluru 65 2 50 251 35 367 0 134 567 0 0 1471
7. Bhopal 117 52 42 187 20 201 0 2 0 0 0 621
8. Chennai 39 37 19 42 10 154 0 123 13 0 0 437
9. Coimbatore 9 9 4 21 3 48 0 13 0 0 0 107
10. Delhi (City) 404 1379 104 491 113 1177 0 27 6 0 0 3701
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1 2 3 4 5 6 7 8 10 11 12 13 14

11. Dhanbad 5 23 10 5 0 11 0 14 0 0 68

12. Faridabad 35 62 17 26 4 179 3 2 0 0 328
13. Hyderabad 47 55 36 295 63 1363 37 0 0 0 1896
14 . Indore 44 22 31 256 50 363 5 3 0 0 774
15. Jabalpur 76 16 9 84 19 48 0 19 0 0 271
16. Jaipur 69 189 20 102 0 573 15 1 44 0 1013
17 . Jamshedpur 34 30 8 22 3 60 0 19 0 0 176
18. Kanpur 40 227 73 109 210 551 4 3 0 0 1217
19. Kochi 20 5 1 49 14 95 66 0 0 0 250
20. Kolkata 42 107 10 201 90 411 27 0 0 0 892
21. Lucknow 30 239 29 147 240 572 1 0 0 0 1258
22. Ludhiana 38 65 9 31 9 89 11 0 0 0 252
23. Madurai 3 10 4 7 19 67 31 0 0 0 141
24. Meerut 15 79 19 25 80 205 0 0 0 0 423
25. Mumbai 182 86 15 400 101 434 113 1 0 0 1332
26. Nagpur 45 52 7 60 39 232 20 7 0 0 462
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1 2 3 4 5 6 7 8 10 11 12 13 14
27. Nasik 24 16 5 49 20 131 0 0 0 0 245
28. Patna 24 102 27 8 0 205 6 18 0 0 390
29. Pune 67 84 7 100 72 235 35 0 0 0 600
30. Rajkot 8 38 1 19 8 271 5 0 0 0 350
31. Surat 28 74 9 34 2 351 4 1 0 0 503
32. Vadodara 6 28 0 17 0 178 8 0 0 0 237
33. Varanasi 5 23 12 4 59 36 1 0 0 0 140
34 . Vijayawada 23 53 17 177 198 433 35 0 0 0 936
35. Vishakhapatnam 39 26 13 95 54 481 18 0 0 0 726

Source: Crime in India.
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Statement-11

Cases Registered for various crimes against Women in various cities during 2010 (Provisional)

SI. City Rape Kidnapping Dowry Molesta- Sexual Cruelty ImportationlmmoralDowry Indecent Sati Total
No. and Deaths tion Harassment by of TrafficProhibitionRepresen-Prevention
Crimes
Abduction Husband Girls () Act tation of Act Against
and Act Women Women
Relatives Act
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Agra 13 145 39 54 61 285 0 0 1 0 0 598
2. Ahmedabad 49 177 12 73 9 1230 0 12 2 0 0 1564
3. Allahabad 7 30 14 9 0 64 0 0 0 0 0 124
4. Amritsar 24 43 10 10 4 87 0 14 0 0 0 192
5. Asansol 18 13 19 13 0 310 0 1 0 0 0 374
6. Bengaluru 65 29 52 308 50 398 0 111 557 0 0 1570
7. Bhopal 73 53 25 21 139 191 1 3 0 0 0 506
8. Chennai 47 30 16 45 23 125 0 134 0 0 0 420
9. Coimbatore 15 10 1 35 1 45 0 24 0 0 0 131
10. Delhi (City) 414 1422 112 550 73 1273 0 27 15 0 0 3886
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1 2 3 4 5 6 7 8 10 11 12 13 14

11. Dhanbad 5 40 12 6 0 11 2 8 0 0 84

12. Faridabad 51 86 23 27 78 224 3 4 0 0 496
13. Hyderabad 45 41 44 171 60 1420 174 9 0 0 1964
14. Indore 69 23 26 211 47 259 1 1 0 0 639
15. Jabalpur 81 25 25 114 49 118 0 0 0 0 413
16. Jaipur 71 193 30 115 0 720 28 1 24 0 1182
17. Jamshedpur 16 25 13 6 1 22 1 58 0 0 142
18. Kanpur 42 263 92 118 7 447 0 0 0 0 969
19. Kochi 20 5 2 67 23 146 98 0 2 0 363
20. Kolkata 32 91 12 226 133 400 10 0 0 0 907
21. Lucknow 52 246 50 97 0 605 2 0 0 0 1052
22. Ludhiana 52 102 7 27 11 109 3 0 0 0 311
23. Madurai 3 9 11 12 20 69 62 0 0 0 186
24 . Meerut 19 75 14 34 0 215 1 0 0 0 358
25. Mumbai 194 146 21 475 138 312 123 0 0 0 1409
26. Nagpur 58 34 8 87 48 175 14 8 0 0 432
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1 2 3 4 5 6 7 8 10 11 12 13 14
27. Nasik 30 19 2 46 18 124 2 0 0 0 241
28. Patna 25 58 30 4 3 197 4 21 0 0 342
29. Pune 91 94 4 78 91 214 24 0 0 0 596
30. Rajkot 12 32 0 14 7 294 4 0 0 0 363
31. Surat 23 63 3 24 1 268 3 0 0 0 385
32. Vadodara 7 30 0 18 0 216 7 0 0 0 278
33. Varanasi 2 34 11 3 0 50 2 0 0 0 102
34 . Vijayawada 25 65 17 172 219 626 26 0 0 0 1150
35. Vishakhapatnam 53 24 11 59 52 393 14 0 0 0 606

Source: Crime in India
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Reimbursement of actual expenditure to Odisha under SRE

2399. SHRI MANGALA KISAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that actual expenditure made by Odisha
Government under Security Related Expenditure Scheme 1is often

restricted on flimsy grounds;

(b) if so, what steps have been taken or proposed to be taken to
ensure
full reimbursement of actual expenditure to the State Government by

relaxing norms and formalities;

(c) whether it is also a fact that the annual advances released to
Odisha Government under SRE Scheme is too meagre for which, State

Government is depending heavily for day to day requirements; and

(d) whether Government would consider substantial enhancement in

the annual advance to the State under SRE scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (d) The Central Government reimburses
the expenditure incurred by the Left Wing Extremism (LWE) affected
States including Orissa, on anti naxal operations under the Security
Related Expenditure (SRE) Scheme. The reimbursement is done on the
basis of audit conducted by the audit teams sent to the States, after
examining the bills, vouchers etc. in support of the claims made by

the State Governments.

The details of funds released to the Government of Orissa during
the last three years and the current year as advance under the SRE

Scheme are given here under.

Year Advance (Rs. in lakhs)
2008-09 339.07
2009-10 371.22
2010-11 4445 .69
2011-12 (up to 31.07.2011) 2156.62

It can be seen that allocation to Orissa under the SRE Scheme has
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increased consistently.

Talks with extremist/naxalite leaders

t2400. SHRI MOHAN SINGH: Will the Minister of HOME AFFAIRS be

pleased to

state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is trying to talk to the leaders of
extremism-inspired movements of Nagaland, ULFA and Bodoland and
resolve their problems;

(b) if so, the progress made in this direction;

(c) whether Government 1is ready to resolve the problems of
naxalite movement by holding conversations with the Ileaders of
naxalite movement and Marxist and Maoist organisations; and

(d) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Government has always
shown willingness to enter into dialogue with any group which 1is
willing to abjure the path of violence and place its demand within the
framework of the Constitution of India. Dialogue with Nationalised
Socialist Council of Nagaland (Isak/Muivah) (NSCN/IM) is continuing.
It is pre-mature at this stage to indicate the details in this regard.
The first round of talks between representatives of the Government of
India, Government of Assam and United Liberation Front of Asom (ULFA)
were held on February 10, 2011 at New Delhi. On 12th July, 2011, ULFA
has announced to shun all forms of violence/armed campaign for an
indefinite period. ULFA has submitted its charter of demands to the
Union Home Minister on August 5, 2011 at New Delhi. Talks with
National Democratic Front of Bodoland (NDFB/Progressive) is continuing
to resolve the grievances of the Bodo people.

(c) and (d) The 1ideology of Communist Party of India (Maoist)
(CPI/Maoist) is to overthrow the Indian State through armed struggle
which is not acceptable. Therefore, the Government has given a call to
CP1 (Maoist) to abjure violence and come for talks. This has not been
accepted by them, so far. Therefore, iIn such a scenario, no talks with
CP1 (Maoist) have taken place.

Inclusion of more districts under LWE

2401. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government provides special assistance to States where
some districts have been identified under “Left Wing Extremism”;

(b) if so, the details thereof; and

(c) whether Government proposes to include more districts under
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the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (@) to (c¢) The Government has approved an
Integrated Action Plan (IAP) for implementation in 60 selected tribal
and backward districts, including 48 LWE affected districts. A block
grant of Rs. 25 crores and Rs. 30 crores per district has been

allocated under
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this Scheme during the Ffinancial years 2010-11 and 2011-12
respectively. The focus of this Scheme 1is on building public
infrastructure and services. There is a proposal to include additional
20 LWE affected districts under the I1AP.

Cases registered under section 304, IPC

2402. SHRI AVINASH RAI KHANNA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the police is registering cases of
road accidents under section 304 IPC;

(b) if so, how many cases of road accidents have been registered
u/s 304 IPC by the Police, the State-wise details thereof;

(c) how many convictions have been resulted thereof, u/s 304 IPC
in such cases; and

(d) whether Government will give direction to the States for
registration of cases under proper provision of IPC?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) Yes Sir. Police is registering the cases of
road accidents under Section 304.

(b) The Union Government is not maintaining separate data on the
cases of road accidents registered under Section 304 IPC.

(c) Does not arise.

(d) “"Police®™ and “"Public Order® are State subjects under the
Seventh Schedule to the Constitution of India and therefore, the State
Governments are primarily responsible for prevention, detection,
registration and investigation of crime and for prosecuting the
criminals through the machinery of their law enforcement agencies as
also for protecting the life and property of the citizens.

List of fugitives to Pakistan

t2403. SHRIMATI HEMA MALINI:
SHRI PRABHAT JHA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Indian Government has recently
handed over a list of fugitives to Pakistan;

(b) if so, the details thereof;

(c) whether it is also a fact that a matter of goof-up in the
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handed over list of fugitives has come to light; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (d) Yes, Sir. During the Home Secretary
Level Talks between India and Pakistan which was held on 28-29 March,
2011 in New Delhi, Indian delegation handed over the list of Most
Wanted Fugitives to the Pakistani Delegation. However, subsequently,
it was discovered that two of those indicated as most wanted in the
list had earlier been arrested by the Mumbai Police and the Mumbai
Unit of CBI respectively, but they were also figured in the lists of
most wanted fugitives which was handed over to Pakistan Delegation.

Life convicts languishing in jails

2404. DR. YOGENDRA P. TRIVEDI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) how many people are locked up in jails against whom death
sentence is pronounced and upheld by High Court and there is no appeal

to Supreme Court or the appeal to Supreme Court is dismissed;
(b) Tfor how long they are languishing in jail; and

(c) whether Government proposes to resort to other methods of
ending life like injection in the absence of adequate number of

hangmen and hanging by neck has become outdated and cruel?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI  MULLAPPALLY RAMACHANDRAN): (a) and (b) No such data is
maintained centrally. However, as informed by NCRB, 377 convicts are
lodged in various jJjails facing death penalty in the country as on
31.12.2009.

(c) The Law commission of India has, inter-alia, recommended that
section 354(5) of Cr.P.C. be amended by providing an alternative mode
of execution of death sentence by administering lethal injection until
the accused is dead. Criminal Law and Criminal Procedure are on the
Concurrent list of Seventh Schedule to the Constitution of India and
the same are administered by the State Governments. Implementation of
recommendations is subject to vreceipt of views of the State
Governments and Central Government taking a holistic view on the
recommendation and views of the State Government. No time frame can be

fixed in this regard.
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Mistake in list of fugitives given to Pakistan

2405. SHRI R.C. SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether the Ministry has tried to find out the mistakes which

crept into the list of 50 most wanted fugitives given to Pakistan;
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(b) if so, the details thereof; and

(c) what action the Ministry has taken on the officials concerned

for their laxity?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c¢) Yes Sir. During the Home Secretary
Level Talks between India and Pakistan which was held on 28-29 March,
2011 in New Delhi, Indian delegation handed over the list of Most
Wanted Fugitives to the Pakistani Delegation. However, subsequently,
it was discovered that two of those indicated as most wanted in the
list had earlier been arrested by the Mumbai Police and the Mumbai
Unit of CBI respectively, but they were also figured in the lists of
most wanted fugitives which was handed over to Pakistan Delegation.
The concerned official responsible for such lapse has been placed
under suspension and two of his supervisory officers have been

transferred.
National Migration Policy

2406. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has proposal to formulate “National

Migration Policy” covering regular and irregular migration;

(b) 1if so, is there any data collection to know how many irregular

and regular migrations are happening in every State; and

(c) if not, what Government intends to do to meet International

Convention requirement?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (@) India, as a matter of policy,
does not support any kind of illegal migration either into its own
territory or illegal migration of its citizens to foreign territories.
To facilitate orderly migration, India has a robust visa regime in
place to enable Jlawful inward movement of persons including
professionals and skilled work force, business persons, students and
foreign tourists. Curbing illegal migration 1is also a priority.
Existing institutional and 1legal mechanisms, strengthening of
infrastructure to regulate/control cross-border movement and

bilateral/multi-lateral consultations, etc. seek to address the
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challenge of illegal cross-border movements.

(b) and (c) The Bureau of Immigration under Ministry of Home
Affairs is the nodal agency for immigration matters. It also collects
and maintains data about country- wise arrival, departure, port of
entry and other information about the foreigners like nationality,
purpose of visit etc. Data about State-wise registration of the
foreigners is also maintained. Moreover, data about violation of
immigration related laws by the Tforeigners, overstay, arrests and

deportation of foreigners is also maintained.
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Legalising betting in the country

2407. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that cases of cricket betting in various
parts of the country were detected in the recent past and many persons
were arrested by Police;

(b) if so, the details thereof;

(c) whether Government proposes to legalise betting in the country
to earn revenue, as is done in many countries; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (d) Betting is a State Subject under
List-11 (Item-34) of the Constitution of India and as such, State
Governments/Union Territories are expected to regulate/legislate in
the matter. Media reports indicate Cricket Betting in various parts of
the country and appropriate action 1is required to be taken by
respective State Governments/ Union Territories.

Modern gadgets and weapons for paramilitary forces

2408. SHRI AVTAR SINGH KARIMPURI: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government has any plan to procure the modern gadgets
and weapons for 1its para-military forces with in-built global
positioning system (GPS);

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the total expenditure and the estimated time by when such
equipments and modern weapons are likely to be purchased and provided
to these personnel?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (&) Yes, Sir.

(b) Details are as below:

(i) Seema Sashastra Bal (SSB) has installed four Vehicle Tracking
System as per the requirement.

(ii) Border Security Force (BSF) has procured 6714 Global
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positioning System (GPS) as separate equipment under
Modernisation Budget and general budget for the field
formations.

(in) National Security Guard (NSG) is likely to procure over
1000 digital radio sets with in-built GPS.
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(iv) SSB is likely to procure 1502 GPS wunits with UHF

communication.
(c) Not applicable.

(i) BSF has equipped its troops with GPS as separate equipment for
operational purpose at a total cost of Rs. 6,73,22,319.

(ii) Supply order for the Digital Radio sets with in-built GPS for
Rs. 2,97,92,081 has been placed by NSG and same are likely to
be delivered to NSG by 20th September, 2011.

(iin) Approximate financial implication for procuring 1502 GPS
unit with UHF communication by SSB is Rs. 4 crore and the
process is likely to be completed within next one year.

(iv) Purchase of Modern Gadgets, Weapons and equipment including
with in-built GPS for Central Armed Police Forces (CAPFs) is
an on- going process. The expenditure and time depend on the
technology and the operational requirements of the CAPFs. CRPF
takes inputs from various institutions regarding the

technological advancements.
Caste-based census

t2409. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the main points of the policy of caste-based census;
(b) by when the caste-based census is likely to be completed; and

(c) whether Government will consider to announce any time-bound
programme for completing the caste-based census within a stipulated

time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI1 JITENDRA SINGH): (a) The Union Cabinet decided on 19th May, 2011
that a combined survey called "Socio Economic and Caste Census (SECC)"
will be conducted by the Government of India across the country in a
phased manner from June to December, 2011. The State/UTs Governments
are to conduct the SECC. The Ministry of Rural Development and the
Ministry of Housing and Urban Poverty Alleviation in the Government of
India are the nodal Ministries in rural and urban areas respectively
for this combined exercise. The Office of the Registrar General and
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Census Commissioner, India 1is rendering complete Ilogistic and
technical support.

In Socio Economic and Caste Census 2011, the caste of all persons
is being collected. Besides data on caste/tribe, the information on
parameters such as

tOriginal notice of the question was received in Hindi.
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occupation/activity, highest educational level completed, disability,
religion, housing/Zdwelling, employment and income characteristics,
assets, land owned etc. are also being collected in Rural areas. In
addition, specific details on main source of income/earning, chronic

illness and amenities are also being collected in Urban Areas.

After the data has been collected from the Tfield, the Office of
Registrar General and Census commissioner India would process the
caste data and hand over the details of the castes/tribes returns to
the proposed Expert Group constituted by the Central Government in
consultation with the Ministry of Social Justice and Empowerment and
the Ministry of Tribal Affairs for categorization and classification.
As such, the count alongwith the Socio-economic profile of each caste

would be available from Socio Economic and Caste Census 2011.

(b) The Socio Economic and Caste Census 2011 is to be completed in
a phased manner from June to December, 2011 in all States/UTs of

India.

(c) This exercise has commenced 1in the States of Tripura,
Puducherry, Chandigarh, Daman and Diu and Dadra and Nagar Haveli. The
schedule for the remaining State/UTs has also been finalized in

consultation with the respective State/UT Government.
Crop loss due to rains and hailstorms in H.P.

2410. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that heavy rains and hailstorms in
October, 2010 had damaged paddy crops and vegetable crops at certain

places in Himachal Pradesh;
(b) if so, the district-wise details thereof;

(c) whether Government has given compensation to those farmers who
had suffered huge loss due to damage of their crops because of heavy

rains and hailstorms;
(d) if so, the details thereof and if not, the reasons therefor;

(e) whether Government has Tformulated any concrete scheme to
compensate

such farmers of the country who lose their crops in this heavy rains
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and hailstorms every year; and

(F) if so, the details thereof and the stipulated time limit by

when such farmers will get compensation for their loss?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (&) to (d) Yes Sir.

The district-wise details are not being maintained by this

Ministry.
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As per the existing scheme of State Disaster Response Fund (SDRF)
the financial assistance in the wake of notified natural calamities is
for immediate relief. The financial assistance is further supplemented
from the National Disaster Response Fund (NDRF) in cases of calamities

of a "severe nature-”.

On receipt of memorandum from State Government an Inter Ministerial
Central Team (IMCT) visited the State. Based on the report of the
IMCT, recommendation of the Inter Ministerial Group (IMG), the
government of India approved Rs.242.73 crore on 26th February, 2011
from NDRF subject to adjustment of 75% balance available in the SDRF
and Rs. 27.56 crore from Special Component of National Rural Drinking
Water Programme for damages caused in various sector including
agriculture. After adjustment, an amount of Rs. 149.95 crore has
accordingly been released from NDRF by the Ministry of Finance on 3rd
March, 2011 from relief activities to the State Government. In
addition , Rs. 117.68 crore as Central Share of SDRF has also been
released to the State in two installments on 30th June, 2010 and on
20th September, 2010 for the year 2010-11.

(e) and () It is mentioned that at present the existing schemes of
SDRF/NDRF provide for financial assistance towards relief and not for
compensation of loss. Further the relief fund is to assist the
affected persons to start their economic activities again and the
relief is by way of gratuitous assistance as an iImmediate help to

overcome the stress.

Under the existing scheme, the State Disaster Response Fund (SDRF)
is already placed at the disposal of the State Government and
according to the magnitude of the event, in accordance with items and
norms approved by the Government of India the State Government is
responsible for undertaking relief activities on the ground. The
guidelines provide for financial assistance from SDRF/NDRF for
immediate relief to the victims of flood, hailstorms, avalanches,
cyclone, cloudburst, drought, earthquake, Tfire, landslides, tsunami

and pest attack.
Handing over of ULFA leader by Bangladesh

2411. SHRIMATI NAZNIN FARUQUE: Will the Minister of HOME AFFAIRS be

pleased to state:
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(a) whether Bangladesh has started the legal process to hand over

ULFA leader Anup Setia to India;

(b) whether Prime Minister also handed over a list of 50 Indians

allegedly hiding or detained in Bangladesh;
(c) if so, by when Bangladesh would hand over them to India; and

(d) the steps taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (@) to (d) Government has taken up
security related issues including handing over of Anup Setia (United
Liberation Front of Asom (ULFA) leader) and various Indian Insurgent
Groups (MGs) leaders reportedly hiding or detained in Bangladesh, with
the Government of Bangladesh. Government of Bangladesh has assured to
take all possible measures to address the security concerns of India.
Details of action initiated by the Government of Bangladesh for
handing over of Anup Setia are not available. Hence, no specific time
frame can be indicated in this regard. However, matter 1is being

pursued with the Government of Bangladesh regularly.
Pakistan having fully trained Kashmiri fighters

2412. SHR1 SANJAY RAUT:
SHRI GOVINDRAO ADIK:
SHRI RANJITSINH VIJAYSINH MOHITE PATIL:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government’s attention have been drawn towards any
report that Pakistan has 12,000 to 14,000 fully trained Kashmiri
fighters ready to enter into our country for terrorist activities; and

(b) 1if so, Government views and response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (@) There are reports that around 2500 fully
trained Kashmiri militants are ready to infiltrate into Jammu and

Kashmir from across the border/LoC.

(b) The Government in tandem with the State Government have
adopted a multipronged approach to contain cross border infiltration
in Jammu and Kashmir, which includes, inter-alia, strengthening of
border management and multi-tiered and multi-modal deployment along
international border/line of control and infiltration routes,
construction of border fencing, improved technology, weapons and
equipment for security forces, improved intelligence and operational
coordination, synergizing intelligence flow to check infiltration and
pro-active action against the terrorists within the States. The
counter infiltration efforts are reviewed periodically at various
levels in the State Government, and in the Central Government.
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The Government has adopted various counter terrorist methods to
neutralise the efforts and capabilities of militants to disturb peace
in the State. The Government has also encouraged policies to
mainstream the youth and discourage the local youth from joining

militancy.
Gorkhaland Territorial Administration Pact

2413. DR. BARUN MUKHERJI: Will the Minister of HOME AFFAIRS be

pleased to state:
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(a) whether it is a fact that the Union Home Minister was present
during the inking of the “Gorkhaland Territorial Administration’ pact
between the West Bengal Government and the Gorkha Janamukti Morcha;

(b) if yes, does he endorses and justifies the title of the pact,

particularly the word “Gorkhaland”; and

(c) if yes, is he aware that the pact was signed keeping the West

Bengal Assembly and the public in dark?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c) A Memorandum of Agreement has been
signed between the Government of India, government of West Bengal and
Gorkha Janmukti Morcha (GJM) on 18.07.2011 wherein Union Home Minister

and Chief Minister West Bengal were also present.

The main objective of the agreement is to establish an autonomous
self-governing body called Gorkhaland Territorial Administration (GTA)
to administer the region so that the socio-economic, infrastructural,
educational, cultural, and linguistic development 1is expedited,

thereby achieving all round development of the people of the region.

The Government of West Bengal shall repeal the DGHC Act, 1988 along
with formation of GTA to be constituted by an Act of the legislature.

Shortage of housing facilities in urban areas

2414. SHRI N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether Government has carried out any survey and developed
any
comprehensive strategy to counter the acute shortage of housing

facilities in the urban areas of the country;
(b) 1if so, the details thereof;

(c) whether a technical group formed by Government to assess the
urban housing shortage 1in the country has since submitted its

recommendations;

(d) if so, the details thereof; and
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(e) the concrete steps Government has taken to meet the acute

shortage of housing in the country?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (@) and (b) In the Census of India 2001 “Houseless

Households®™ have been
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(enumerated as households who do not Ulive in buildings or census
houses but live in the open on roadside, pavements, in Hume pipes,
under flyovers and staircases, or in the open in places of worship,
mandaps, railway platforms, etc.. The Census of India, 2001 estimated
1,87,810 houseless households throughout the country in urban areas.
State-wise details of wurban houseless households are annexed at
Statement-1 (See below).

The National Urban Housing and Habitat Policy (NUHHP) 2007 aims at
promoting sustainable development of habitat in the country with a
view to ensuring equitable supply of land shelter and services at
affordable prices to all sections of the society in order to counter
the acute shortage of housing facilities in the urban areas of the

country.

(c) and (d) A Technical Group constituted by the Ministry to
estimate housing shortage at the beginning of Eleventh Plan, has

assessed the housing shortage as on 2007 as follows:

As on 2007
1. Households (in Million) 66.30
2. Housing Stock (in Million) 58.83
2.1 Pucca 47.49
2.2 Semi Pucca 09.16
2.3 Kutcha 02.18
3. Excess of households over Housing Stock 07 .47
(in Million) (1-2)
4. Congestion factor (%) 19.11
4.1 Congestion in households (in Million) 12.67
5. Obsolescence factor (%) 3.60
5.1 Obsolescence in households (in Million) 02.39
6. Upgradation of Kutcha (in Million) (2.3) 02.18
7. Total Housing Shortage (3+4.1+5.1+6) 24.71
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State-wise details of housing shortage estimated by the Technical

Group are annexed at Statement-11 (See below).

Further it was also estimated that the Housing requirement during
Eleventh Plan period (2007-2012) will be 26.53 million. It was

estimated as below:
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Housing Shortage as the beginning of Eleventh Five 24.71 million

Year Plan

Addition to household 8.71 million
Addition to housing stock 7.27 million
Upgradation of Kutcha houses 0.38 million
Total Housing Requirement during the 26.53 million

Eleventh Plan period (2007-2012)

(24.71 + 8.71 + 0.38 - 7.27 = 26.53)

(e) To meet this huge shortage it is estimated that an expenditure
of Rs. 6,00,000 crores for both housing and basic infrastructure is

required.

The Central Government is supporting the construction of housing
for poor sections of the society iIn urban areas through various

programmatic interventions namely:

- The Jawaharlal Nehru National Urban Renewal Mission (JNNURM),
launched by the Government in the year 2005 supports provision
of housing and basic services to urban poor in slums in 65
specified cities under the Sub Mission Basic Services to the
Urban Poor (BSUP) and in other cities and towns under the
Integrated Housing and Slum Development Programme (IHSDP). The
schemes are demand driven and so far 16,12,503 Dwelling Units
have been sanctioned for construction/upgradation 1in 936
cities/towns under BSUP and IHSDP components of JNNURM as on
12.07.2011.

- The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
provides for interest subsidy on housing loans to the
Economically Weaker Sections (EWS) and Low Income Group (LIG)
as part of credit-enablement measures and encourages those
households to avail of Iloan facilities through Commercial
Banks/Housing Finance Companies for the purposes of
construction/acquisition of houses and avail 5% subsidy in
interest payment for loans upto Rs. 1 lakh. Cumulatively, as
on 0370872011, 7805 beneficiaries iIn Andhra Pradesh,
Chhattisgarh, Karnataka, Madhya Pradesh, Maharashtra,
Rajasthan and Tamil Nadu have been covered under the Scheme.

271



The scheme of Affordable Housing in Partnership seeks assembly
of land for construction of affordable housing and provides
Central Government assistance towards provision of internal
and external infrastructure connectivity. The scheme which was
launched in 2009 with an outlay of ° 5000 crores, seeks
construction of 1 million houses for EWS/LIG/Middle Income
Group (MIG) with at least 25% for EWS Category.
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- A new scheme "Rajiv Awas Yojana®" (RAY) has been launched on
02.06.2011. The Scheme will provide financial assistance to
States that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic civic and
social services for slum redevelopment, and for creation of
affordable housing stock. Fifty percent (50 %) of the cost of
provision of basic civic and social iInfrastructure and
amenities and of housing, 1including rental housing, and
transit housing for in-situ redevelopment - in slums would be
borne by the Centre, including operation and maintenance of
assets created under this scheme. For the North Eastern and
Special Category States the share of the Centre would be 90%
including the cost of land acquisition, if required.

Statement-1

Houseless Households and Population by residence-India, States/Uts-

2001
SI. India/States/UT"s T/R/U Houseless Population
No. Households
1 2 3 4 5
India Total 447585 1943766
Rural 259775 1165167
Urban 187810 778599
1. Jammu and Kashmir Total 2123 12751
Rural 1641 10129
Urban 482 2622
2. Himachal Pradesh Total 1634 8364
Rural 1356 7047
Urban 278 1317
3. Punjab Total 8579 46958
Rural 4065 23549
Urban 4514 23409
4. Chandigarh Total 757 2722
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Rural 32 41

Urban 725 2681
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1 2 3 4 5
5. Uttarakhand Total 2940 14703
Rural 1942 10768
Urban 998 3935
6. Haryana Total 11860 59360
Rural 6806 35384
Urban 5054 23976
7. Delhi Total 10044 24966
Rural 235 1063
Urban 9809 23903
8. Rajasthan Total 27196 143497
Rural 16194 87866
Urban 11002 55631
9. Uttar Pradesh Total 43033 201029
Rural 21800 104387
Urban 21233 96642
10. Bihar Total 6940 42498
Rural 4235 29768
Urban 2705 12730
11.  Sikkim Total 80 286
Rural 55 228
Urban 25 58
12.  Arunachal Pradesh Total 105 442
Rural 82 360
Urban 23 82
13. Nagaland Total 452 2002
Rural 260 1254
Urban 192 48
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14. Manipur Total 555 2897
Rural 462 2525
Urban 93 372
15. Mizoram Total 72 336
Rural 15 73
Urban 57 263
16. Tripura Total 246 857
Rural 162 670
Urban 84 187
17. Meghalaya Total 380 1827
Rural 333 1644
Urban 47 183
18. Assam Total 3126 13355
Rural 2571 10989
Urban 555 2366
19. West Bengal Total 19385 110535
Rural 5337 19726
Urban 14048 90809
20.  Jharkhand Total 2559 10887
Rural 1585 6998
Urban 974 3889
21. Orissa Total 13044 42871
Rural 7998 31039
Urban 5046 11832
22. Chhattisgarh Total 7504 28772
Rural 5611 22558
Urban 1893 6214
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23. Madhya Pradesh Total 53489 231246
Rural 37827 169376
Urban 15662 61870
24. Gujarat Total 48095 220786
Rural 31409 148691
Urban 16686 72095
25. Daman and Diu Total 227 1071
Rural 135 659
Urban 92 412
26. Dadra and Nagar Haveli Total 305 1471
Rural 255 1261
Urban 50 210
27. Maharashtra Total 87474 340924
Rural 56880 236412
Urban 30594 104512
28. Andhra Pradesh Total 40818 163938
Rural 24167 97101
Urban 16651 66837
29. Karnataka Total 26057 102226
Rural 14690 61898
Urban 11367 40328
30. Goa Total 1393 5280
Rural 701 2991
Urban 692 2289
31 Lakshadweep Total - -
Rural - -
Urban - -
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32. Kerala Total 5654 16533
Rural 2885 9096
Urban 2769 7437
33. Tamil Nadu Total 20532 86472
Rural 7913 29344
Urban 12619 57128
34. Pondicherry Total 710 1662
Rural 81 194
Urban 629 1468
35. Andaman and Nicobar Island Total 217
242
Rural 55 78
Urban 162 164

Source: Primary Census Abstract, Census of India 2001.
Statement-11
Urban Housing Shortage at the end of the Tenth Five Year Plan

The estimated housing shortage of 24.71 million has been divided
amongst the States on the basis of the proportion of the number of
households in the urban areas of State to the total number of
households in the urban India as per the Census of India, 2001. The

distribution of the housing shortage amongst the States as on 2007 is

as follows:
(dwelling units in million)
State/UTs Housing Shortage
1 2
Andhra Pradesh 1.95
Arunachal Pradesh 0.02
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Assam

Bihar

0.31

0.59
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1

Chhattisgarh

Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu
Tripura
Uttaranchal
Uttar Pradesh
West Bengal
Andaman and Nicobar Islands
Chandigarh

Dadra and Nagar Haveli

-36

.07

.66

.52

.06

.18

.47

.63

.76

.29

.72

.05

.04

.04

.03

.50

.69

.00

.01

.82

.06

.18

.38

.04

.01

.08

.01
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1 2

Daman and Diu 0.01
Delhi 1.13
Lakshadweep 0.00
Pondicherry 0.06
ALL INDIA 24.71

State/UT-wise breakup of shortage in terms of different income groups

is not available.
Slum population in the country

2415. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the first five States and first five metros having larger slum

population in the country;

(b) the percentage increase in slum population during last three

years;
(c) the reasons for increase in the slum population;

(d) whether Government has accelerated efforts towards slum

development and rehabilitation; and
(e) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (&) The fFirst five States having Jlargest slum

population in the country as per Census 2001, are as follows:-

SI. State/UTs Slum Population in
No. 2001

1. Maharashtra 11975943

2. Andhra Pradesh 6268945

3. Uttar Pradesh 5756004

4. West Bengal 4663806

5. Tamil Nadu 4240931
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The five metros having largest slum population in the country as

per Census 2001, are as follows:-
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SI. Name of the Metro Slum Population in

No. 2001

1. Greater Mumbai 6475440
2. Delhi 1851231
3. Kolkata 1485309
4. Chennai 819873
5. Nagpur 737219

(b) As the Census 2011 slum figures are not available, it is not
possible to indicate the growth in the slum population.

(c) The existing urban planning models and urban land policies are
one of the key reasons for growth of slums. The other major reasons
are:-

(i) Increased urbanization leading to pressure on the available
land and infrastructure, especially for the poor.

(ii) Natural increase in the population of urban poor and migration
from rural areas and small towns to larger cities.

(iin) Sky-rocketing land prices due to increasing demand for
land and constraints on supply of land.

(iv) Absence of programmes of affordable housing for the urban poor
in most States.

(v) Lack of availability of credit for low income housing.
(vi) Increasing cost of construction.

(d) and (e) In pursuance of the Government®s vision of creating a
Slum-free India, a new scheme “Rajiv Awas Yojana®" (RAY) has been
launched on 02.06.2011 with a budget of ? 5,000 crores. The Scheme is
expected to initially cover about 250 cities, across the entire
country by the end of 12th Plan (2017). The selection of the cities
will be done in consultation with the Centre.

Under the Scheme, Fifty percent (50 %) of the cost of provision of
basic civic and social infrastructure and amenities and of housing,
including rental housing, and transit housing for in-situ
redevelopment - in slums would be borne by the Centre, including
operation and maintenance of assets created under this scheme. For the
North Eastern and Special Category States the share of the Centre
would be 90% including the cost of land acquisition, If required.

283



Setting up of Laurie Baker International School of Habitat Studies

2416. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:
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(a) whether the Kerala State Nirmithi Kendra has submitted a
proposal to Government through the Housing Department for setting up
of Laurie Baker International School of Habitat Studies (La BIS HaS)

with an outlay of Rs. 5 crore; and
(b) if so, the details thereof and Government’s decision thereon?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (@) and (b) In March, 2009 the Government of Kerala
addressed the Ministry of Housing and Urban Poverty Alleviation
regarding their proposal to ” develop Laurie Baker Nirmithi Training
Research Institute as a centre of excellence in the fTield of research
related to cost-effective construction and to impart training in
alternate building technology, at national/international level at a
financial outlay of Rs. 5 crores. In June, 2009 Government of Kerala
forwarded to Ministry of Housing and Urban Poverty Alleviation two
project proposals by the Kerala State Nirmithi Kendra, (i) on
establishment of Laurie Baker International School of Habitat Studies

(LABISHAS) and (ii) project for Innovative Building Materials.

Presently there is no ongoing scheme under the Ministry of Housing
and Urban Poverty Alleviation for providing Central assistance for the

proposal made by the Government of Kerala.
Central assistance for Kalavara shops in Kerala

2417. SHRI K.E. ISMAIL:
SHRI M.P. ACHUTHAN:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) whether Government is aware of a unique initiative of the
State Government of Kerala setting up of Kalavara Shops for making
available elementary house building materials to poor people at

affordable prices;
(b) if so, the details thereof;

(c) whether Kerala has requested for a Central assistance of Rs.

21 crore for upgradation of the existing Kalavara shops and for
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starting 27 new Kalavaras; and
(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF HOUSING AND URBAN POVERTY  ALLEVIATION
(KUMARI SELJA): (a) to (d) Yes, Sir. Government is aware of a unique
initiative of the Kerela State Government setting up of Kalavara Shops
for making available elementary house building materials to poor
people at affordable prices . Government of Kerala had made a request

for
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assistance of Rs. 21 crore for upgradation of the existing Kalavara
shops and for starting 27 new Kalavaras, which are fair price shops
set up by the State Government for selling building materials at

reasonable prices to the poor.

The State Government was informed on 28.10.2009 that as against the
State allocation of Rs. 449 crore of Additional Central Assistance
(ACA) under Basic Services to the Urban Poor (BSUP) and Integrated
Housing and Slum Development Programme (IHSDP), about 380 crore have
already been committed. The State Government was advised to submit
appropriate proposals under the scheme as also the new scheme of
"Affordable Housing in Partnership', where an allocation of Rs. 120.00

crore is available to the State.
Disparity in demand and supply for housing units for the urban poor

2418. SHRI RAJIV PRATAP RUDY: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government has failed to provide the

required housing units to urban poor in the country;

(b) what is the disparity between the demand and supply of housing
units in the country;

(c) the steps taken to improve the situation;

(d) whether there has been an increased dependency on private

sector for providing housing facilities to the urban poor; and
(e) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (d) The National Urban Housing and Habitat
Policy (NUHHP) 2007 aims at promoting sustainable development of
habitat in the country with a view to ensuring equitable supply of
land shelter and services at affordable prices to all sections of the
society. "Land" and "Colonisation® being State subjects, it is for the

State Governments to pursue the initiatives under the NUHHP:2007.

A Technical Group constituted by the Ministry of Housing and Urban
Poverty Alleviation to estimate housing shortage at the beginning of
Eleventh Plan, has estimated housing shortage as on 2007 to be at
24.71 million dwelling units. It was also estimated that the Housing
requirement during Eleventh Plan period (2007 - 2012) will be 26.53
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million. It was estimated as below:

Housing Shortage as the beginning of Eleventh Five 24.71 million

Year Plan
Addition to household 8.71 million
Addition to housing stock 7.27 million
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Upgradation of Katcha houses 0.38 million

Total Housing Requirement during the 26.53 million
Eleventh Plan period (2007-2012)

(24.71 + 8.71 + 0.38 - 7.27 = 26.53)

To meet this huge shortage it is estimated that an expenditure of
Rs. 6,00,000 crores for both housing and basic infrastructure is

required.

However, the Central Government is supporting the construction of
housing for poor sections of the society in urban areas through

various programmatic interventions namely:

- The Jawaharlal Nehru National Urban Renewal Mission (JINNURM),
launched by the Government in the year 2005 supports provision
of housing and basic services to urban poor in slums in 65
specified cities under the Sub Mission Basic Services to the
Urban Poor (BSUP) and in other cities and towns under the
Integrated Housing
and Slum Development Programme (IHSDP). The schemes are demand
driven
and so far 16,12,503 Dwelling Units have been sanctioned for
construction/ upgradation in 936 cities/towns under BSUP and
IHSDP components of JNNURM as on 12.07.2011.

- The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
provides for interest subsidy on housing loans to the
Economically Weaker Sections (EWS) and Low Income Group (LIG)
as part of credit-enablement measures and encourages those
households to avail of loan facilities through Commercial
Banks/Housing Finance Companies for the purposes of
construction/acquisition of houses and avail 5% subsidy in
interest payment for loans upto Rs. 1 lakh. Cumulatively, as
on 0370872011, 7805 Dbeneficiaries in Andhra Pradesh,
Chhattisgarh, Karnataka, Madhya Pradesh, Maharashtra,

Rajasthan and Tamil Nadu have been covered under the Scheme.

- The scheme of Affordable Housing in Partnership seeks assembly
of land for construction of affordable housing and provides
Central Government assistance towards provision of internal

and external infrastructure connectivity. The scheme which was
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launched in 2009 with an outlay of ~ 5000 crores, seeks
construction of 1 million houses for EWS/LIG/Middle Income
Group (MIG) with at least 25% for EWS Category.

A new scheme "Rajiv Awas Yojana®" (RAY) has been launched on
02.06.2011. The Scheme will provide financial assistance to
States that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic civic and
social services for slum redevelopment, and for creation of

affordable housing stock. Fifty
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per cent (50 %) of the cost of provision of basic civic and
social infrastructure and amenities and of housing, including
rental housing, and transit housing for in-situ redevelopment
- in slums would be borne by the Centre, including operation
and maintenance of assets created under this scheme. For the
North Eastern and Special Category States the share of the
Centre would be 90% including the cost of land acquisition, if
required.

Given the magnitude of the housing shortage and budgetary
constraints of both the Central and State Governments, it is amply
clear that Public Sector efforts will not suffice in Ffulfilling the
housing demand. In view of this scenario, the National Urban Housing
and Habitat Policy, 2007 focuses the spotlight on multiple stake-
holders namely, the Private Sector, the Cooperative Sector, the
Industrial Sector for labour housing and the Services/Institutional
Sector for employee housing. In this manner, the Policy seeks to
promote various types of public-private partnerships for realizing the
goal of "Affordable Housing for All".

Development of slums

2419. SHRI TARIQ ANWAR: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the State-wise details of slum households in the country;

(b) whether State Governments have sent proposals for development
of slums;

(c) if so, the details thereof; and

(d) the State-wise details of the works wundertaken under
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) for the
development of slums?

THE  MINISTER OF HOUSING AND URBAN  POVERTY  ALLEVIATION
(KUMARI SELJA): (@) State-wise details of slum households and slum
population estimates as per Census for 2001 are at Statement-1 (See
below).

(b) and (c) The details of proposals received from the State
Governments for development of slums and the action taken thereon by
way of sanctioning Additional Central Assistance for project proposals
submitted under Basic Services to the Urban Poor (BSUP) and Integrated
Housing and Slum Development Programme (IHSDP) components of
Jawaharlal Nehru National Urban Renewal Mission (IJNNURM) are as under:
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Detailed Project Reports
(DPRs) received

Projects approved

No. of Total No. of Project Central

DPRs Project projects cost share
received Costs approved approved committed
BSUP 587 38,522.42 501 29906.53 14804 .86
1HSDP 1419 13166.64 1035 11007.92 7311.42
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(d) State-wise details of dwelling units sanctioned, completed and
those in progress so far under BSUP and IHSDP-components of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) are at Statement-11 and

Statement-111 respectively.

Statement-1

State-wise details of dwelling units

State/UTs Total Slum Total Slum
population
Households
1 2 3
Andhra Pradesh 6268945 1324762
Assam 89962 17830
Bihar 818332 131099
Chhattisgarh 1097211 215685
Goa 18372 3881
Gujarat 1975853 386318
Haryana 1681117 323020
Jammu and Kashmir 373898 62507
Jharkhand 340915 61258
Karnataka 2330592 452114
Kerala 74865 14573
Madhya Pradesh 3776731 674143
Maharashtra 11975943 2375963
Meghalaya 109271 21542
Orissa 1089302 226408
Punjab 1483574 274570
Rajasthan 1563063 274427
Tamil Nadu 4240931 966162
Tripura 47645 10644
Uttar Pradesh 5756004 888267
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Uttarakhand 350038 61557

294



1 2 3

West Bengal 4663806 915380
Andaman and Nicobar Islands 16244 3599
Chandigarh 107125 29086
Delhi 2029755 415637
Puducherry 92095 20287
ALL INDIA 52371589 10150719

Source: office of the Registrar General and Census Commissioner, India

Note: Slum population estimated for cities/towns having above 20,000

Populations and reported Slums in 2001 census.

Statement-11
Physical Progress Report - BSUP

Upto 30th June, 2011

SI. Name of the State Dwelling Units Dwelling Units Dwelling Units

No. Sanctioned in Progress Completed

1 2 3 4 5

1. Andaman and Nicobar 0 0 0
Islands

2. Andhra Pradesh 134694 35388 86301

3. Arunachal Pradesh 852 190 90

4.  Assam 2260 1908 352

5. Bihar 22372 432 112

6. Chandigarh (UT) 25728 10624 2112

7. Chhattisgarh 30000 13090 0

8. Dadra and Nagar 0 0 0
Haveli

9. Daman and Diu 0 0 0

10. Delhi 74312 5376 13528
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1 2 3 4 5
11. Goa 155 0 0
12. Gujarat 105312 20967 69568
13. Haryana 3248 118 2778
14. Himachal Pradesh 636 176 0
15. Jammu and Kashmir 6677 917 0
16. Jharkhand 16724 358 0
17. Karnataka 28118 11575 9685
18. Kerala 23577 4526 9696
19. Lakshadweep 0 0 0
20. Madhya Pradesh 41446 21419 5844
21. Maharashtra 186745 28237 43349
22. Manipur 1250 643 0
23. Meghalaya 768 456 128
24_. Mizoram 1096 936 0]
25. Nagaland 3504 242 1270
26. Orissa 2508 1094 814
27. Puducherry 2964 751 358
28. Punjab 5152 4152 1000
29. Rajasthan 23151 5824 755
30. Sikkim 254 90 40
31. Tamil Nadu 91318 32523 18561
32. Tripura 256 0 256
33. Uttar Pradesh 68217 21774 16105
34. Uttarakhand 1799 120 63
35. West Bengal 155353 26128 50679
GRAND TOTAL 1060446 250034 333444
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Statement-111

Physical Progress Report - IHSDP

Upto 30th June, 2011

SI. Name of the State Dwelling Units Dwelling Units Dwelling Units
No. Sanctioned in Progress Completed
1 2 3 4 5
1. Andaman and Nicobar 40 0 0
Islands
2. Andhra Pradesh 47896 26393 21503
3. Arunachal Pradesh 176 0 0
4.  Assam 8668 372 1040
5. Bihar 18942 3533 2002
6. Chandigarh (UT) 0 0 0
7. Chhattisgarh 17922 8434 1688
8. Dadra and Nagar Haveli 144 0 0
9. Daman and Diu 16 2 14
10. Delhi 0 0 0
11. Goa 0 0 0
12. Gujarat 28424 2655 3401
13. Haryana 16426 2470 6035
14. Himachal Pradesh 1954 456 0
15. Jammu and Kashmir 7623 3702 31
16. Jharkhand 11544 2602 0
17. Karnataka 17237 5004 10559
18. Kerala 26295 4335 11722
19. Lakshadweep 0 0 0
20. Madhya Pradesh 22510 7293 1269
21. Maharashtra 102219 15754 10398
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22. Manipur 2829 1766 0
23. Meghalaya 912 104 48
24. Mizoram 1950 678 423
25. Nagaland 2761 240 480
26. Orissa 13365 5184 2209
27. Puducherry 432 72 0
28. Punjab 9984 4658 0
29. Rajasthan 41719 8114 4486
30. Sikkim 39 39 0
31. Tamil Nadu 37585 11661 21228
32. Tripura 3115 454 1069
33. Uttar Pradesh 47399 17667 7795
34. Uttarakhand 5032 2089 997
35. West Bengal 60171 9272 31172
GRAND TOTAL 555329 145003 139569

JNNURM projects in Kanpur

2420. SHR1 MAHENDRA MOHAN: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government has assured that the Members of Parliament
(MPs) and the Members of Legislative Assembly (MLAs) will have a
“greater’ say in the second phase of the JNNURM project implementation

to achieve substantial results;

(b) if so, what mechanism has been devised by Government in this

regard;

(c) whether Government are aware that 300 buses under JNNURM were
deployed

in Kanpur to make it pollution free, however most of them are idle due
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to poor maintenance;

and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (@) and (b) The second phase of the Jawaharlal
Nehru National
Urban Renewal Mission (JNNURM) has not been formalized so far. It has
been decided to associate the Members of Parliament (MPs) and the
Members of Legislative Assembly (MLAs) to review and monitor the
progress of projects and the reforms under the present phase of
JNNURM .

(c) As per information received from State Government, most of the
buses sanctioned under JNNURM for Kanpur are on road. Only 5% of buses
are scheduled for the purpose of maintenance according to norms of
Uttar Pradesh State Road Transport Corporation.

(d) Does not arise in view of (c) above.
Shortage of basic amenities to slum dwellers

2421. SHRI NATUJI HALAJI THAKOR: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether a large number of people living in cities’ slums are

facing acute shortage of basic amenities;

(b) if so, the details thereof and the action taken by Government

to provide basic amenities to them;

(c) the State-wise estimated number of slum dwellers proposed to
be provided dwelling units during the next Ffive years under the
Valmiki/Ambedkar Housing Schemes; and

(d) the State-wise number of houses likely to be constructed
annually and the time by when it is expected to be completed, and the
steps taken to check the rise in slums and for environmental

improvement of urban slums?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (@) and (b) Yes, Sir. The Government is aware that a
large number of people living iIn cities slums are facing acute
shortage of basic amenities. The Technical Group on Estimation of
Housing Shortage under the Chairmanship of Prof. Amitabh Kundu
constituted by the Ministry of Housing and Urban Poverty Alleviation
estimated the total shortage of dwelling unit at the beginning of the
Eleventh Plan Period i.e. 2007 as 247 lakhs. Out of this, about 99%
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shortage estimated for the EWS/LIG category of the population living
in the urban areas of the country. The Government Jlaunched the
Jawaharlal Nehru National Urban Renewal Mission (JINNURM) on December
3, 2005 to assist States/Union Territories to take up housing and
related infrastructure projects for the urban poor/slum dwellers.
Under the Sub-Mission Basic Services to the Urban Poor (BSUP),
Additional Central Assistance (ACA) is provided to 65 select cities of
national importance for undertaking affordable housing and basic
amenities viz.
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security of tenure at affordable prices, improved housing, water
supply, sanitation and
ensuring delivery through convergence of other already existing
universal services of the Government for education, health and social
security to the urban poor. Similar facilities are also provided in
other cities/towns under the Integrated Housing and Slum Development
Programme (IHSDP).

In accordance with the policy initiatives under JNNURM, the
Government launched a scheme of Affordable Housing in Partnership
(AHP) as a part of BSUP with an outlay of ~ 5000 crores for
construction of 1 million houses for Economically Weaker Sections
(EWS)/Lower Income Group (LIG)/Medium Income Group (MIG) with atleast

25% for EWS category across the country.

In pursuance of the Government vision of creating Slum-free India,
a new scheme of Rajiv Awas Yojana (RAY) has been launched on June 2,
2011. The scheme aims at providing Central support to States that are
willing to assign property rights to slum-dwellers. AHP has now been

dovetailed into Rajiv Awas Yojana (RAY).

(c) and (d) Does not arise, as the scheme of Valmiki Ambedkar Awas
Yojana (VAMBAY) has already been subsumed in IHSDP. State-wise details
of projects, total project cost sanctioned, central share committed,
dwelling units approved and Additional Central Assistance (ACA)

released under IHSDP are given in Statement (See below).
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Statement
Integrated Housing and Slums Development Programme (IHSDP)

(Rs. in crores)

SI. Name of Total Projects Approved
No. the State
No. of Total Total Total Total Total 1st 2nd Total
towns/ No. of Project number of Central State Instalment Instalment ACA
ULBs Projects Cost dwelling Share Share (50% of approved released
Approved Approved units Approved Central
Approved Share
(new+Up- approved)
gradation)
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 56 77 1139.10 47896 783.10 355.99 382.28 267.83 614.37
2. Arunachal Pradesh 1 1 9.95 176 8.96 1.00 4.48 0.00 4.48
3. Andaman and Nicobar 1 2 15.15 40 13.64 1.52 6.82 0.00 5.53
Islands
4. Assam 16 16 84.99 8668 70.22 14.77 35.11 0.00 35.11
5. Bihar 23 25 431.85 18942 229.88 201.98 114.94 0.00 105.35
6. Chhattisgarh 17 18 225.60 17922 158.83 66.78 79.41 55.68 118.31
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1 2 3 4 5 6 7 8 9 10 11
7. Dadra and Nagar 1 2 5.74 144 3.34 2.40 1.67 0.00 1.67
Haveli

8. Daman and Diu 1 1 0.69 16 0.58 0.11 0.29 0.00 0.29
9. Gujarat 37 38 381.78 28424 243.20 121.06 124.76 33.32 125.81
10. Haryana 14 18 272.26 16426 209.70 62.57 104.85 39.61 124.66
11. Himachal Pradesh 8 8 72.71 1954 48.79 23.93 24_39 0.00 24._39
12. Jammu and Kashmir 37 50 147 .60 7623 114.32 28.43 54.39 20.97 44 .91
13. Jharkhand 10 10 217.93 11544 131.33 86.60 62.79 0.00 55.05
14. Karnataka 32 34 404.00 17237 222.56 181.44 111.28 98.99 171.30
15. Kerala 45 53 273.32 26295 201.60 71.71 100.68 39.67 130.70
16. Madhya Pradesh 50 53 362.41 22510 249.56 112.85 124.84 12.48 124.88
17. Mizoram 6 8 39.27 1950 29.78 9.49 14.89 0.00 14.89
18. Rajasthan 51 57 804 .96 41719 533.59 271.37 266.80 47 .69 312.69
19. Meghalaya 3 3 41.48 912 22.43 19.05 11.21 0.00 11.21
20. Manipur 6 6 43.38 2829 32.35 10.08 16.33 6.18 22.52
21. Maharashtra 84 109 2148.18 102219 1431.32 718.57 715.37 67.98 683.69
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1 2 3 4 5 6 7 8 9 10 11
22_ Nagaland 2 2 90.13 2761 44.74 43.60 22.67 7.25 29.92
23. Orissa 31 34 292.84 13365 197.30 95.54 95.61 9.01 95.33
24_ Punjab 9 14 316.43 9984 133.54 182.89 66.77 0.00 66.77
25_ Puducherry 1 1 17.03 432 5.48 11.55 2.74 0.00 2.74
26. Sikkim 1 1 19.91 39 17.92 1.99 8.96 0.00 8.96
27. Tamil Nadu 83 84 515.88 37585 372.10 127.13 187.76 141.12 316.55
28. Tripura 5 5 43.64 3115 38.05 5.59 19.03 15.52 34.55
29. Uttar Pradesh 143 164 1325.10 47399 846.08 479.03 423.01 148.61 484 .25
30. Uttarakhand 18 21 161.28 5032 90.57 70.71 45.28 7.77 45.28
31. West Bengal 81 120 1103.33 60171 826.59 276.25 413.37 205.15 503.50
TOTAL 873 1035 11007.93 555329 7311.42 3655.97 3642.78 1224.85 4319.64

JINNURM Projects Cell-NBO

Project Approved till 109th CSC meeting held on 12.07.2011
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Urban homeless families in the country

2422_. DR. JANARDHAN WAGHMARE: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government has any data regarding the urban homeless

families in the country;
(b) if so, the details thereof; and

(c) the schemes operational in the country to achieve total
housing requirement and the number of new houses that would be

required/constructed during the next three years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (&) to (c) The Census of India 2001 does not define
homeless and instead “Houseless Households®™ have been enumerated as
households who do not live in buildings or census houses but live in
the open on roadside, pavements, in Hume pipes, under flyovers and
staircases, or in the open in places of worship, mandaps, railway
platforms, etc.. The Census of India, 2001 estimated 1,87,810
houseless households throughout the country in urban areas. State-wise
details of urban houseless households are given in Statement (See
below) .

The National Urban Housing and Habitat Policy (NUHHP) 2007 aims at
promoting sustainable development of habitat in the country with a
view to ensuring equitable supply of land shelter and services at
affordable prices to all sections of the society. T“Land®™ and
"Colonisation®” being State subjects, it is for the State Governments
to pursue the initiatives under the NUHHP:2007.

However, the Central Government is supporting the construction of
housing for poor sections of the society in urban areas through

various programmatic interventions namely:

- The Jawaharlal Nehru National Urban Renewal Mission (JINNURM),
launched by the Government in the year 2005 supports provision
of housing and basic services to urban poor in slums in 65
specified cities under the Sub Mission Basic Services to the
Urban Poor (BSUP) and in other cities and towns under the
Integrated Housing and Slum Development Programme (IHSDP). The

schemes are demand driven and as on 04.08.2011, total 501
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projects under BSUP with a total project cost of Rs. 29906.53
crores and 1035 projects under IHSDP with a total project cost
of ~ 7311.42 crores have been approved for construction of
total 10,60,446 Dwelling Units and 5,55,329 Dwelling Units

respectively.

The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
provides for interest subsidy on housing loans to the

Economically Weaker Sections (EWS) and
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Low Income Group (LIG) as part of credit-enablement measures
and encourages those households to avail of loan facilities
through Commercial Banks/Housing Finance Companies for the
purposes of construction/acquisition of houses and avail 5%
subsidy in interest payment for loans upto ~ 1 [lakh.
Cumulatively, as on 03/08/2011, 7805 beneficiaries in Andhra
Pradesh, Chhattisgarh, Karnataka, Madhya Pradesh, Maharashtra,
Rajasthan and Tamil Nadu have been covered under the Scheme.
The scheme is operational up to end of Eleventh Five Year Plan
Period (2011-12). Target for current year (2011-12) 1is to

cover 13,500 houses. However, this is a demand driven scheme.

- The scheme of Affordable Housing in Partnership seeks assembly
of land for construction of affordable housing and provides
Central Government assistance towards provision of internal
and external infrastructure connectivity. The scheme which was

launched in 2009 with an outlay of 5000 crores, seeks
construction of 1 million houses for EWS/LIG/Middle Income

Group (MIG) with at least 25% for EWS Category.

- A new scheme "Rajiv Awas Yojana® (RAY) has been launched on
02.06.2011. The Scheme will provide financial assistance to
States that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic civic and
social services for slum redevelopment, and for creation of
affordable housing stock. Fifty per cent (50 %) of the cost of
provision of basic civic and social infrastructure and
amenities and of housing, including rental housing, and
transit housing for in-situ redevelopment - in slums would be
borne by the Centre, including operation and maintenance of
assets created under this scheme. For the North Eastern and
Special Category States the share of the Centre would be 90%

including the cost of land acquisition, if required.
Statement

Houseless Households and Population by residence-India, States/Uts-
2001

SI. India/States/UT"s T/R/U Houseless Population
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No. Households
2 3 4 5
India Total 447585 1943766
Rural 259775 1165167
Urban 187810 778599
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1 2 3 4 5
1. Jammu and Kashmir Total 2123 12751
Rural 1641 10129
Urban 482 2622
2. Himachal Pradesh Total 1634 8364
Rural 1356 7047
Urban 278 1317
3. Punjab Total 8579 46958
Rural 4065 23549
Urban 4514 23409
4. Chandigarh Total 757 2722
Rural 32 41
Urban 725 2681
5. Uttarakhand Total 2940 14703
Rural 1942 10768
Urban 998 3935
6. Haryana Total 11860 59360
Rural 6806 35384
Urban 5054 23976
7. Delhi Total 10044 24966
Rural 235 1063
Urban 9809 23903
8. Rajasthan Total 27196 143497
Rural 16194 87866
Urban 11002 55631
9. Uttar Pradesh Total 43033 201029
Rural 21800 104387
Urban 21233 96642
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1 2 3 4 5
10. Bihar Total 6940 42498
Rural 4235 29768
Urban 2705 12730
11. Sikkim Total 80 286
Rural 55 228
Urban 25 58
12. Arunachal Pradesh Total 105 442
Rural 82 360
Urban 23 82
13. Nagaland Total 452 2002
Rural 260 1254
Urban 192 748
14. Manipur Total 555 2897
Rural 462 2525
Urban 93 372
15. Mizoram Total 72 336
Rural 15 73
Urban 57 263
16. Tripura Total 246 857
Rural 162 670
Urban 84 187
17. Meghalaya Total 380 1827
Rural 333 1644
Urban 47 183
18. Assam Total 3126 13355
Rural 2571 10989
Urban 555 2366
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1 2 3 4 5
19. West Bengal Total 19385 110535
Rural 5337 19726
Urban 14048 90809
20. Jharkhand Total 2559 10887
Rural 1585 6998
Urban 974 3889
21. Orissa Total 13044 42871
Rural 7998 31039
Urban 5046 11832
22. Chhattisgarh Total 7504 28772
Rural 5611 22558
Urban 1893 6214
23. Madhya Pradesh Total 53489 231246
Rural 37827 169376
Urban 15662 61870
24. Gujarat Total 48095 220786
Rural 31409 148691
Urban 16686 72095
25. Daman and Diu Total 227 1071
Rural 135 659
Urban 92 412
26. Dadra and Nagar Haveli Total 305 1471
Rural 255 1261
Urban 50 210
27. Maharashtra Total 87474 340924
Rural 56880 236412
Urban 30594 104512
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1 2 3 4 5

28. Andhra Pradesh Total 40818 163938
Rural 24167 97101
Urban 16651 66837
29. Karnataka Total 26057 102226
Rural 14690 61898
Urban 11367 40328
30. Goa Total 1393 5280
Rural 701 2991
Urban 692 2289
31 Lakshadweep Total - -
Rural - -
Urban - -
32. Kerala Total 5654 16533
Rural 2885 9096
Urban 2769 7437
33. Tamil Nadu Total 20532 86472
Rural 7913 29344
Urban 12619 57128
34. Pondicherry Total 710 1662
Rural 81 194
Urban 629 1468
35. Andaman and Nicobar Islands Total 217
242
Rural 55 78
Urban 162 164

Source: Primary Census Abstract, Census of India 2001.
Steps to bring down cost of houses in urban centres

2423. SHR1 P. RAJEEVE: Will the Minister of HOUSING AND URBAN
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POVERTY ALLEVIATION be pleased to state:
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(a) whether the Ministry has taken any effort to bring down the

cost of housing in urban centres during the last three years; and
(b) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) The National Urban Housing and Habitat
Policy 2007 lays, inter-alia, emphasis on promotion of cost effective,
environment-friendly building materials and technology with a view to
achieve savings in the use of scarce conventional materials like
Cement, Steel, Burnt Bricks, Timber etc. that could bring down the
cost of housing. The policy, further focuses on promoting and
incentivizing decentralised production with the available Ilocal

Building Materials.

Building Materials and Technology Promotion Council (BMTPC), an
autonomous organization under the Ministry has been involved in
propagation of cost effective, environment friendly Building Materials
and Technologies through demonstration construction, organisation of
seminars, capacity building programmes, exhibitions and awareness
programmes on cost-effective technologies all over the country. A
number of technologies developed by the R&D institutions and proved to
be cost effective, environment friendly and sustainable such as flyash
based bricks/ blocks, simple prefab system for slab/ roofing,
ferrocement components, wood substitutes etc. are being promoted by
BMTPC. Through the BMTPC, the Ministry is also encouraging development
and use of locally available material like bamboo Engineered Bamboo
Components and structures are being promoted is bamboo giving areas,

especially in North-Eastern Region.

Using R&D institution®s developed technologies, BMTPC has
constructed few demonstration structures in different parts of the

country which shows the reduction in the cost of construction .

BMTPC has also developed design package with alternate cost
effective technologies for different regions of the country and has
planned to showcase the cost effectiveness of the technologies with
State Government®"s willingness and support for adoption at large

scale.

Right to Housing
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2424 . PROF. ANIL KUMAR SAHANI: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government is enacting Right to Housing law mandating
minimum housing space of 24 sq meter to every homeless person and by

when the law will be enforced;

(b) whether Government has identified the number of homeless
persons in the country and if so, the details thereof, State/UT-wise;

and
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(c) in how many years Delhi will become slum free?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (&) to (c) No Sir, Government is not contemplating
enactment of Right to Housing law, mandating minimum housing space of

24 square meter to every homeless person because of foregoing reasons:

The National Urban Housing and Habitat Policy (NUHHP) 2007 aims at
promoting sustainable development of habitat in the country with a
view to ensuring
equitable supply of land shelter and services at affordable prices to

all sections of the society.

"Land® and "Colonisation”™ being State subjects, it is for the State
Governments to pursue the initiatives under the National Urban Housing
and Habitat Policy (NUHHP): 2007 and no timeframe for facilitation of

housing to all citizens can be assigned.

A Technical Group constituted by the Ministry of Housing and Urban
Poverty Alleviation to estimate housing shortage at the beginning of
Eleventh Plan, has estimated housing shortage as on 2007 to be at
24_.71 wmillion dwelling units and it was also estimated that the
Housing requirement during Eleventh Plan period (2007 - 2012) will be
26.53 million. To meet this huge shortage it is estimated that an
expenditure of Rs. 6,00,000 crores for both housing and basic

infrastructure is required.

However, the Central Government is supporting the construction of
housing for poor sections of the society iIn urban areas through

various programmatic interventions namely:

- The Jawaharlal Nehru National Urban Renewal Mission (JINNURM),
launched by the Government in the year 2005 supports provision
of housing and basic services to urban poor in slums in 65
specified cities under the Sub Mission Basic Services to the
Urban Poor (BSUP) and in other cities and towns under the
Integrated Housing
and Slum Development Programme (IHSDP). The schemes are demand
driven

and so far 16,12,503 Dwelling Units have been sanctioned for
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construction/upgradation in 936 cities/towns under BSUP and

IHSDP components of JNNURM as on 12.07.2011.

The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
provides for interest subsidy on housing loans to the
Economically Weaker Sections (EWS) and Low Income Group (LIG)
as part of credit-enablement measures and encourages those
households to avail of loan facilities through Commercial
Banks/Housing Finance Companies for the purposes of
construction/acquisition of houses and avail 5% subsidy in
interest payment for loans upto Rs. 1 lakh. Cumulatively, as

on
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0370872011, 7805 beneficiaries in Andhra Pradesh,
Chhattisgarh, Karnataka, Madhya Pradesh, Maharashtra,

Rajasthan and Tamil Nadu have been covered under the Scheme.

- The scheme of Affordable Housing in Partnership seeks assembly
of land for construction of affordable housing and provides
Central Government assistance towards provision of internal
and external infrastructure connectivity. The scheme which was
launched iIn 2009 with an outlay of Rs. 5000 crores, seeks
construction of 1 million houses for EWS/LIG/Middle Income

Group (MIG) with at least 25% for EWS Category.

- A new scheme "Rajiv Awas Yojana®" (RAY) has been launched on
02.06.2011. The Scheme will provide financial assistance to
States that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic civic and
social services for slum redevelopment, and for creation of
affordable housing stock. Fifty percent (60%) of the cost of
provision of basic civic and social infrastructure and
amenities and of housing, including rental housing, and
transit housing for in-situ redevelopment - in slums would be
borne by the Centre, including operation and maintenance of
assets created under this scheme. For the North Eastern and
Special Category States the share of the Centre would be 90%

including the cost of land acquisition, if required.

The Census of India 2001 does not define homeless and instead
"Houseless Households®" have been enumerated as households who do not
live in buildings or census houses but live in the open on roadside,
pavements, in Hume pipes, under flyovers and staircases, or in the
open in places of worship, mandaps, railway platforms, etc.. The
Census of India, 2001 estimated 19,43,766 houseless population
throughout the country out of which 7,778,599 are in urban areas and
11,65,167 are in rural areas. State-wise details of urban houseless

households are given in Statement (See below).

An amount of Rs. 981.96 lakhs has been released to Municipal
Corporation of Delhi Area for undertaking preparatory activities under
Slum Free City Planning Scheme i.e. the preparatory phase of "Rajiv

Awas Yojana"™ (RAY). The Slum Free City Planning process involves the
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steps of slum survey, Geographic Information System (GIS) mapping,
Geographic Information System - Management Information System (GIS-
MIS) integration and preparation of Slum Redevelopment/Rehabilitation
Plans, Zonal Plans and Slum Free City Plans of Action which is a time
taking exercise, dependent on the state"s ability to mobilize the
necessary technical and personnel resources. Further, as the scheme of
RAY will progress at pace set by States/UTs and it is not possible to
indicate the definite time frame to make Delhi slum free.
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Statement

Houseless Households and Population by residence-India, States/UTs-

2001
SI. India/States/UT"s T/R/U Houseless Population
No. Households
1 2 3 4 5
India Total 447585 1943766
Rural 259775 1165167
Urban 187810 778599
1. Jammu and Kashmir Total 2123 12751
Rural 1641 10129
Urban 482 2622
2. Himachal Pradesh Total 1634 8364
Rural 1356 7047
Urban 278 1317
3. Punjab Total 8579 46958
Rural 4065 23549
Urban 4514 23409
4. Chandigarh Total 757 2722
Rural 32 41
Urban 725 2681
5. Uttarakhand Total 2940 14703
Rural 1942 10768
Urban 998 3935
6. Haryana Total 11860 59360
Rural 6806 35384
Urban 5054 23976
7. Delhi Total 10044 24966
Rural 235 1063
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Urban 9809 23903
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1 2 3 4 5
8. Rajasthan Total 27196 143497
Rural 16194 87866
Urban 11002 55631
9. Uttar Pradesh Total 43033 201029
Rural 21800 104387
Urban 21233 96642
10. Bihar Total 6940 42498
Rural 4235 29768
Urban 2705 12730
11. Sikkim Total 80 286
Rural 55 228
Urban 25 58
12. Arunachal Pradesh Total 105 442
Rural 82 360
Urban 23 82
13. Nagaland Total 452 2002
Rural 260 1254
Urban 192 48
14. Manipur Total 555 2897
Rural 462 2525
Urban 93 372
15. Mizoram Total 72 336
Rural 15 73
Urban 57 263
16. Tripura Total 246 857
Rural 162 670
Urban 84 187
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1 2 3 4 5
17. Meghalaya Total 380 1827
Rural 333 1644
Urban 47 183
18. Assam Total 3126 13355
Rural 2571 10989
Urban 555 2366
19. West Bengal Total 19385 110535
Rural 5337 19726
Urban 14048 90809
20. Jharkhand Total 2559 10887
Rural 1585 6998
Urban 974 3889
21. Orissa Total 13044 42871
Rural 7998 31039
Urban 5046 11832
22. Chhattisgarh Total 7504 28772
Rural 5611 22558
Urban 1893 6214
23. Madhya Pradesh Total 53489 231246
Rural 37827 169376
Urban 15662 61870
24. Gujarat Total 48095 220786
Rural 31409 148691
Urban 16686 72095
25. Daman and Diu Total 227 1071
Rural 135 659
Urban 92 412
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1 2 3 4 5
26. Dadra and Nagar Haveli Total 305 1471
Rural 255 1261
Urban 50 210
27. Maharashtra Total 87474 340924
Rural 56880 236412
Urban 30594 104512
28. Andhra Pradesh Total 40818 163938
Rural 24167 97101
Urban 16651 66837
29. Karnataka Total 26057 102226
Rural 14690 61898
Urban 11367 40328
30. Goa Total 1393 5280
Rural 701 2991
Urban 692 2289
31 Lakshadweep Total - -
Rural - -
Urban - -
32. Kerala Total 5654 16533
Rural 2885 9096
Urban 2769 7437
33. Tamil Nadu Total 20532 86472
Rural 7913 29344
Urban 12619 57128
34. Pondicherry Total 710 1662
Rural 81 194
Urban 629 1468
35. Andaman and Nicobar Island Total 217
242
Rural 55 78
Urban 162 164

Source: Primary Census Abstract, Census of India 2001.
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Employment under SJSRY in Andhra Pradesh

2425. SHRI M.V. MYSURA REDDY: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the number of unemployed and under employed poor have been
provided gainful employment in Andhra Pradesh, district-wise, under
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) in the last three years,
year-wise;

(b) whether any self-employment ventures have been supported to

the above poor under the above scheme in Andhra Pradesh;

(c) if so, the details thereof, district-wise during the last
three years,

year-wise; and

(d) the changes Government has brought into the scheme to make it

more effective?

THE  MINISTER OF HOUSING AND URBAN  POVERTY  ALLEVIATION
(KUMARI SELJA): (@) to (c) The number of persons provided gainful
employment through assistance in setting up micro-enterprises under
Urban Self Employment Programme (USEP) component of Swarna Jayanti
Shahari Rozgar Yojana (SJSRY) in Andhra Pradesh during the last five
years, as reported by the State Government, is as under:-

Year Number of persons provided gainful employment
under Urban Self Employment Programme

2008-09 29156
2009-10 8389
2010-11 22505

District-wise data is not maintained at Central Level.

(d) Ministry of Housing and Urban Poverty Alleviation has brought
following changes in the scheme of Swarna Jayanti Shahari Rozgar

Yojana (SJSRY) to make it more effective:-

(i) For Special Category States (8 NER States and 3 other hilly
States 1i.e. Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim, Tripura, Jammu and Kashmir,
Himachal Pradesh and Uttarakhand), the funding pattern for the
Scheme between Centre and the States, has been revised from 75
25 to 90:10.
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(ii) For the Beneficiaries under the Urban Self Employment
Programme (USEP, the education limit criteria of "not educated

beyond 9th standard"™ has been removed.

(iin) For Self Employment (Individual category), the project
cost ceiling has been enhanced from the earlier Rs. 50000/- to
Rs. 2.00 Lakhs and the subsidy has also been enhanced from the
earlier 15% of the project cost (subject to a maximum of Rs.
7500/-) to 25% of project cost (subject to a maximum of Rs.

50,000/-) .
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(iv) For Group Enterprises set up by urban poor women, the subsidy
has been made as 35% of the project cost or Rs. 300,000/- or
Rs. 60,000/- per member of the Group, whichever is less. The
minimum number required to form a women group has been reduced
from 10 to 5. The revolving fund entitlement per member has
also been enhanced from the earlier Rs. 1000/- to Rs. 2000/-.

(v) For Wage Employment, there will be flexibility 1in the
material: labour ratio. 10% flexibility on either side on the
60: 40 ratio.

(vi) The skills training component has been restructured. Quality
skill
training will be provided to the urban poor linked to
certification, imparted preferably on Public-Private
Partnership (PPP) mode, with involvement of reputed
institutions like I1ITs, NITs, Poly-techniques, ITls etc. The
average expenditure ceiling per trainee has been enhanced from
the Rs. 2600/- to Rs. 10000/-

(vii) 3% of the total scheme allocation at the Central level
will support special /innovative projects to implement a time-
bound targeting to bring a specific number of BPL families

above the poverty line.
Slum development under IHSDP

2426. SHRI AVTAR SINGH KARIMPURI: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Integrated Housing and Slum Development Programme
(IHSDP) is being run in all cities of Punjab, Haryana and Uttar

Pradesh;
(b) 1if so, the details thereof, State-wise, City-wise; and

(c) the slum development works undertaken by Government during
each of the last three years and the current financial year in these

States?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) State-wise, City-wise details of projects
sanctioned under Integrated Housing and Slum Development Programme in

cities/towns of States of Punjab, Haryana and Uttar Pradesh are at
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Statement-1, 1l and 111 respectively (See below).

(c) Slum development works undertaken by Government under Basic
Services to the Urban Poor (BSUP) and Integrated Housing and Slum
Development Programme (IHSDP) components of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM), during each of the last three years
and the current financial year in the States of Punjab, Haryana and
Uttar Pradesh are at Statement-IV.
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Integrated Housing and Slums Development Programme (IHSDP)

Statement-1

Total Projects Approved

Status as on 04.08.2011

(Rs. in crores)
SI. Name of No. of towns/ Total Total Total Total Total 1st 2nd Total Date of
No. the State ULBs No. of Project number of Central State Installmentinstallment ACA CsC
Projects Cost dwelling Share Share (50% of Approved Released Meeting
Approved Approved units Approved Central
Approved Share
(new+Up- approved)
gradation)
1 2 3 4 5 6 7 8 9 10 11 12
1. Punjab Bhatinda Phase-1 1 26.32 592 9.89 16.43 4.94 4.94  22-Feb-11
2. Punjab Bhatinda Phase-111 59.85 1328 23.27 36.57 11.64 11.64 22-Feb-11
3. Punjab Budlada 1 17.92 384 6.90 11.02 3.45 3.45 22-Feb-11
4. Punjab Bhikhi (Ward- 5) 1 5.02 64 2.42 2.61 1.21 1.21  22-Feb-11
5. Punjab Bhikhi (Ward-12) 1 15.01 302 5.91 9.10 2.96 2.96 22-Feb-11
6. Punjab Bareta Phase-1 1 19.75 400 7.91 11.84 3.96 3.96 22-Feb-11
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1 2 3 4 5 6 7 8 9 10 11 12
7. Punjab Bareta Phase-11 1 12.14 240 4.86 7.28 2.43 2.43  22-Feb-11
8. Punjab Jalandhar 1 12.35 1627 7.15 5.20 3.58 3.58 26-Sep-07
Phase-1
9. Punjab Jalandhar 1 30.05 2311 18.40 11.66 9.20 9.20 24-Jan-08
Phase-11
10. Punjab Mansa 1 12.99 240 5.37 7.62 2.68 2.68 22-Feb-11
11. Punjab Mour 1 30.47 672 11.74 18.73 5.87 5.87 22-Feb-11
12. Punjab Rajpura 1 21.01 720 8.22 12.79 4.11 4.11 30-Sep-08
13. Punjab Sardulgarh 1 34.52 704 1..08 20.44 7.04 7.04 22-Feb-11
Phase-1I
14. Punjab Sardulgarh 1 19.03 400 7.41 11.62 3.71 3.71 22-Feb-11
Phase-11
TOTAL 9 14 316.43 9984 133.54 182.89 66.77 0.00 66.77




Statement-11
Integrated Housing and Slums Development Programme (IHSDP)
Total Projects Approved

Status as on 04.08.2011

(Rs. in crores)

SI. Name of No. of towns/ Total Total Total Total Total 1st 2nd Total Date of
No. the State ULBs No. of Project number of Central State Installmentinstallment ACA CsC
Projects Cost dwelling Share Share (50% of Approved Released Meeting
Approved Approved units Approved Central
Approved Share
(new+Up- Approved)
gradation)
1 2 3 4 5 6 7 8 9 10 11 12
1. Haryana Ambala city 1 15.40 495 12.32 3.08 6.16 6.16 9.24  28-Sep-06
2. Haryana Ambala Sadar 1 11.41 423 9.13 2.28 4.56 4.56 6.85  28-Aug-06
3. Haryana Ambala-Bandhu 1 3.17 192 2.53 0.63 1.27 1.27  28-Aug-06
Nagar
4. Haryana Ambala-Naraingarh 1 7.19 611 5.76 1.44 2.88 2.88 4.32 28-Sep-06
5. Haryana Bhiwani 1 28.92 1679 23.14 5.78 11.57 11.57 17.35 28-Aug-06
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1 2 3 4 5 6 7 8 9 10 11 12

6 Haryana Dadri 1 12.11 423 9.69 2.42 4.84 4.84 7.27 28-Sep-06
7 Haryana Hissar 1 26.81 1360 18.95 7.86 9.48 9.48 28-Nov-06
8 Haryana Jagadhri 1 26.52 968 18.80 7.72 9.40 9.40 28-Nov-06
9 Haryana Jhajjar 1 8.07 431 5.73 2.34 2.86 2.86 28-Nov-06
10 Haryana Jind 1 18.67 933 14.93 3.73 7.47 7.47 28-Feb-09
11 Haryana Kalka 1 2.59 130 2.07 0.52 1.04 1.04  28-Sep-06
12 Haryana Ladwa 1 3.56 200 2.85 0.71 1.42 1.42 20-Feb-09
13 Haryana Panchkula (Phase-1) 1 21.52 2388 17.22 4.30 8.61 8.61 28-Sep-06
14 Haryana Panchkula (Phase-11)1 22.09 2449 17 .67 4.42 8.84 8.84  28-Sep-06
15 Haryana Panchkula (Phase-11)1 22.16 2457 1nN73 4.43 8.86 8.86 28-Sep-06
16 Haryana Pinjore 1 3.79 150 3.03 0.76 1.51 1.51 28-Sep-06
17 Haryana Rewari 1 27.09 485 19.20 7.90 9.60 9.60 14.40 14-Dec-06
18 Haryana Yamunanagar 1 11.20 652 8.96 2.24 4.48 4.48 20-Feb-09

TOTAL 14 18 272.26 16426 209.70 62.57 104.85 39.61 124 .66
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Statement-111
Integrated Housing and Slums Development Programme (IHSDP)
Total Projects Approved

Status as on 04.08.2011

(Rs. in crores)

SI. Name of No. of towns/ Total Total Total Total Total 1st 2nd Total Date of
No. the State ULBs No. of Project number of Central State Installmentinstallment ACA CSC
Projects Cost dwelling Share Share (50% of Approved Released Meeting
Approved Approved units Approved Central
Approved Share
(new+Up- Approved)
gradation)
1 2 3 4 5 6 7 8 9 10 11 12
1. Uttar Pradesh ACHALDA 1 3.59 132 2.38 1.20 1.19 1.19 2.38
26-Feb-09
2. Uttar Pradesh Adalsarai Kalpi 1 3.29 120 2.10 1.19 1.05 0.95 1.53
22-0ct-08
town, Distt.
Jalaun
3. Uttar Pradesh Afzalgarh 1 2.57 184 1.96 0.61 0.98 0.98 1.96
28-Nov-06
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4. Uttar Pradesh AJHUWA 1 3.45 144 2.28 1.17 1.14 1.14
24-Feb-09
5. Uttar Pradesh Aligarh (Phase-1) 1 4.40 168 2.92 1.48 1.46 1.33 1.46
26-Nov-08
1 2 3 4 5 6 7 8 9 10 11 12
6. Uttar Pradesh Aligarh (Phase-11) 1 17.77 660 11.85 5.93 5.92 5.40 5.92 3-Feb-09
7. Uttar Pradesh Aligarh (Phase-111)1 15.37 558 10.16 5.21 5.08 5.08 7.62 24-Feb-09
8. Uttar Pradesh Amraudha 1 1.79 72 1.18 0.61 0.59 0.59 16-Dec-08
9. Uttar Pradesh Amroha 1 3.13 115 2.06 1.07 1.03 1.03 1.03 26-Feb-09
10. Uttar Pradesh Antu 1 15.05 579 9.99 5.06 4.99 4.99 14-Feb-09
11. Uttar Pradesh Arthala 1 5.62 208 3.76 1.86 1.88 1.71 2.74  30-Sep-08
12. Uttar Pradesh Awagarh 1 2.59 96 1.72 0.86 0.86 0.79 1.26  16-Dec-08
13. Uttar Pradesh Azamgarh 12.65 465 8.39 4.26 4.20 4.20 4.20 21-Feb-09
14. Uttar Pradesh Akrampur City 1 12.88 345 6.99 5.89 3.49 3.49 17-Jan-11
15. Uttar Pradesh Bilariya Ganj 1 4.68 125 2.53 2.15 1.26 30-May-11
16. Uttar Pradesh Bachhrawan 1 11.40 284 7.02 4.39 3.51 3.51 17-Jan-11
17. Uttar Pradesh Seorahi (Ambedkar 2.00 100 1.32 0.68 0.66 0.66 0.66 19-Nov-09
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Nagar) Phase-1

18. Uttar Pradesh Seorahi (Malviya 1 2.00 81 1.36 0.64 0.68 0.68 0.68 19-Nov-09
Nagar) Phase-11

19. Uttar Pradesh BABARPUR 1 4._88 180 3.24 1.64 1.62 1.62 3.24  26-Feb-09

1 2 3 4 5 6 7 8 9 10 11 12

20. Uttar Pradesh Ballia 1 9.07 313 5.67 3.40 2.83 2.83 5-Mar-10

21. Uttar Pradesh Banat 1 10.36 476 6.50 3.85 3.25 2.87 4.69 30-Jul-08

22_ Uttar Pradesh Baraut 1 4.41 208 3.00 1.41 1.50 1.34 1.50 30-Jul-08

23. Uttar Pradesh Basiti 1 4.58 163 3.01 1.57 1.50 1.50 2.26 21-Feb-09

24 _ Uttar Pradesh Beekapur, 1 2.22 84 1.51 0.71 0.75 0.69 1.10 22-0ct-08
Distt. Faizabad

25. Uttar Pradesh Belha 1 18.19 676 12.12 6.07 6.06 6.06 26-Feb-09

26. Uttar Pradesh Bhatawali 1 5.43 199 3.60 1.83 1.80 1.80 24-Feb-09

27. Uttar Pradesh Bhikampur 1 1.18 48 0.81 0.37 0.40 0.40 0.81 30-Sep-08

28. Uttar Pradesh Bichhari, Mugalsarai 1 7.45 273 4.93 2.52 2.46 2.46

24-Feb-09
29. Uttar Pradesh Bidhuna 1 14.73 600 9.98 4.76 4.99 4.99 9.98 30-Sep-08
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30. Uttar Pradesh Bisanda, of Distt. 2.77 96 1.78 0.99 0.89 0.89 22-0Oct-08
Banda, U.P.

31. Uttar Pradesh Biswan, Distt. Sitapur 1 6.44 252 4._40 2.04 2.20 2.00 3.20
22-0ct-08

32. Uttar Pradesh Bithur, Distt. Kanpur 1 2.86 108 1.95 0.91 0.97 0.89 0.97
22-0ct-08

33. Uttar Pradesh Bugrasi Phase-1 1 3.65 192 2.64 1.01 1.32 1.17 1.90 30-Jul-08

1 2 3 4 5 6 7 8 9 10 11 12

34_ Uttar Pradesh Bugrasi Phase-11 1 9.26 239 4_.99 4.27 2.50 30-May-11

35. Uttar Pradesh Bulandshahar 1 23.87 750 14.85 9.02 7.42 7.42  25-May-10

36. Uttar Pradesh Chakia 1 1.18 48 0.77 0.42 0.38 0.35 0.38 26-Nov-08

37. Uttar Pradesh Chandauli (Phase-1)1 6.88 263 4.50 2.38 2.25 2.25 22-0ct-08

38. Uttar Pradesh Chandauli (Phase-11) 1 3.95 168 2.55 1.40 1.27 1.27
26-Nov-08

39. Uttar Pradesh Chattari 1 2.69 112 1.95 0.73 0.98 0.89 1.42  30-Jul-08

40. Uttar Pradesh Chhatta 1 1.55 48 0.96 0.59 0.48 0.48 0.96  30-Jul-08

41. Uttar Pradesh Chibramau (Phase-1)1 5.90 240 4.00 1.90 2.00 2.00 4.00 10-Dec-08

42 . Uttar Pradesh Chibramau (Phase-I1) 1 15.91 648 10.80 5.12 5.40 5.40 3-
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Feb-09

43. Uttar Pradesh Chunar 1 5.97 216 3.91 2.05 1.96 1.96 3-Feb-09
44 _ Uttar Pradesh Dadri (Phase-1) 1 3.07 216 2.34 0.73 1.17 1.17 2.34 8-Dec-06
45_ Uttar Pradesh Dadri (Phase-11) 1 17 .43 637 11.54 5.89 5.77 5.77 5.77 21-Feb-09
46. Uttar Pradesh Dankaur 1 0.66 48 0.50 0.16 0.25 0.25 0.50 8-Dec-06
47 . Uttar Pradesh Dasna 1 4.29 204 2.78 1.51 1.39 1.39 2.78 7-Mar-08
48. Uttar Pradesh Derapur 1 1.85 72 1.22 0.63 0.61 0.61 16-Dec-08
49._ Uttar Pradesh Duddhi 1 15.48 451 8.05 7.42 4.03 30-May-11
1 2 3 4 5 6 7 8 9 10 11 12

50. Uttar Pradesh DIBIYAPUR 1 1.75 72 1.15 0.60 0.57 0.57 26-Feb-09
51. Uttar Pradesh Etah 1 2.58 96 1.72 0.86 0.86 0.78 0.86 26-Nov-08
52_ Uttar Pradesh Faizabad Phase-I 1 17.24 393 12.28 4.96 6.14 5.83 9.06 3-Feb-09
53. Uttar Pradesh Faizabad City, Phase-2 1 41.95 1197 25.31 16.64 12.65 12.65

17-Jan-11

54 _ Uttar Pradesh Farid Nagar 1 7.54 288 5.02 2.51 2.51 2.51 5.02 30-Sep-08
55. Uttar Pradesh Farrukhabad T.A. 1 1.89 72 1.28 0.61 0.64 0.58 0.64 16-Dec-08
56. Uttar Pradesh Fatehpur 1 5.17 216 3.31 1.86 1.66 1.66 1.66 21-Feb-09
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57. Uttar Pradesh Ghiror 1 16.10 450 9.62 6.48 4.81 4.81 4-Mar-11
58. Uttar Pradesh Ghasiganj, Sultanpur 1 3.14 116 2.08 1.06 1.04 1.04
24-Feb-09
59. Uttar Pradesh Ghaziabad 1 18.37 1236 14 .00 4.37 7.00 7.00 14.00 28-Nov-06
60. Uttar Pradesh Ghazipur 1 11.99 420 7.48 4.51 3.74 3.74 5-Mar-10
61. Uttar Pradesh Ghorawal 1 15.42 656 9.40 6.02 4.70 4.70 16-Dec-08
62. Uttar Pradesh Gokul 1 2.83 88 1.76 1.07 0.88 0.88 1.76 30-Jul-08
63. Uttar Pradesh Gola town, 3.12 120 2.13 0.98 1.07 1.07 22-0ct-08
Distt. Lakhimpur
64 . Uttar Pradesh Gopamau 1 3.80 144 2.53 1.27 1.26 1.15 1.26  16-Dec-08
1 2 3 4 5 6 7 8 9 10 11 12
65. Uttar Pradesh Gorakhpur Phase-1 1 16.75 611 11.09 5.66 5.54 5.54 8.32 21-Feb-09
66. Uttar Pradesh Gorakhpur Phase-11 1 17 .44 628 10.79 6.65 5.37 5.40 5-Mar-10
67. Uttar Pradesh Gosaiganj 1 1.92 72 1.30 0.61 0.65 0.59 0.65 26-Nov-08
68. Uttar Pradesh Hariharpur (Phase-1I) 1 1.97 72 1.34 0.63 0.67 0.67
30-Jul-08
69. Uttar Pradesh Hariharpur (Jawaharl 2.00 72 1.42 0.58 0.71 0.65 0.71  30-Sep-08

Nagar) Phase-I



70. Uttar Pradesh Hariharpur (Patel 1 1.84 60 1.29 0.55 0.64 0.59 0.64  30-Sep-08
Nagar)-Phase-111

71. Uttar Pradesh Hariharpur (Phase-1V) 1 8.47 252 5.72 2.75 2.86 2.863-

Feb-09

72 . Uttar Pradesh Hasanpur 1 0.81 36 0.53 0.27 0.27 0.27 0.27 24-Feb-09

73. Uttar Pradesh Hastinapur Phase-1 1 19.10 582 10.90 8.19 5.45 5.45 10.90 24-Feb-09

74 . Uttar Pradesh Hastinapur Phase-111 13.18 306 7.66 5.53 3.83 30-May-11

75. Uttar Pradesh Hyderabad 1 4.21 168 2.79 1.41 1.40 1.40 2.79 28-Feb-09

76. Uttar Pradesh Jaswant Nagar (Phase-1) 1 6.02 240 4.11 1.91 2.06 1.86 2.99

26-Nov-08

77 . Uttar Pradesh Jaswant Nagar 1 5.66 228 3.72 1.94 1.86 1.86 24-Feb-09
(Phase-11)

78. Uttar Pradesh Jewar 1 6.70 272 4.32 2.38 2.16 1.94 3.13 3-Feb-09

1 3 4 5 6 7 8 9 10 11 12

79. Uttar Pradesh Jhalu (Phase-1I) 1 1.50 56 1.02 0.49 0.51 0.46 0.74  30-Sep-08

80. Uttar Pradesh Jhalu (Phase-11) 1 5.78 450 3.77 2.01 1.89 1.67 1.89 26-Nov-08

81. Uttar Pradesh Jhinjhak 1 10.71 492 7.15 3.55 3.58 3.58 26-Nov-08

82. Uttar Pradesh Joya 1 0.93 42 0.61 0.32 0.31 0.31 0.31 24-Feb-09
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83. Uttar Pradesh Kadaura town, 4.25 156 2.71 1.54 1.35 1.23 1.97 22-0ct-08
distt. Jalaun

84 . Uttar Pradesh Kakri 16.95 629 11.20 5.74 5.60 5.60 8.40 24-Feb-09

85. Uttar Pradesh Khanpur 2.21 96 1.61 0.61 0.80 0.80 1.61  30-Jul-08

86. Uttar Pradesh Kharkhuda 2.66 96 1.81 0.86 0.90 0.90 1.81 30-Sep-08

87. Uttar Pradesh Kichhaucha 1.88 72 1.24 0.64 0.62 0.62 0.93 14-Feb-09

88. Uttar Pradesh Kishni 21.04 748 13.06 7.99 6.53 6.53 5-Mar-10

89. Uttar Pradesh Kosi-Kalan 8.82 384 5.45 3.36 2.73 2.73  24-Feb-09

90. Uttar Pradesh Koeripur 6.08 180 3.63 2.45 1.82 1.82 17-Jan-11

91. Uttar Pradesh Kunda town, 6.43 272 3.95 2.47 1.98 1.98 22-0ct-08
Distt. Pratapgarh

92. Uttar Pradesh Khurja 6.89 119 4.32 2.56 2.16 30-May-11

93. Uttar Pradesh Kuraon 4.97 209 3.24 1.73 1.62 1.62 14-Feb-09

1 2 3 5 6 7 8 9 10 11 12

94. Uttar Pradesh Kurara, Distt- 3.58 132 2.29 1.30 1.14 1.04 1.66 22-0Oct-08

Hami rpur
95. Uttar Pradesh Lalganj 9.62 246 6.31 3.31 3.15 3.15 25-May-10
96. Uttar Pradesh Laar 28.01 1527 18.70 9.31 9.35 4.67 14.02 14-Feb-09
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97. Uttar Pradesh Lal Gopalganj 1 8.03 396 5.11 2.92 2.56 2.56 2.56 14-Feb-09
98. Uttar Pradesh Lawar 1 8.38 359 5.36 3.02 2.68 2.68 5.36 28-Feb-09
99. Uttar Pradesh Mau City 1 19.22 479 10.73 8.49 5.37 5.37 17-Jan-11
100.Uttar Pradesh Mahavan 1 1.66 72 1.03 0.63 0.51 0.51 0.77  26-Feb-09
101.Uttar Pradesh Mahoba Town, Distt 2.61 84 1.69 0.91 0.85 0.78 0.85
22-0ct-08 Mahoba Uttar Pradesh
102.Uttar Pradesh Mahona 1 20.82 762 13.78 7.04 6.89 6.89 10.34 21-Feb-09
103.Uttar Pradesh Mahrajganj 1 11.42 399 7.10 4.33 3.55 3.55 5-Mar-10
104 .Uttar Pradesh Malihabad 1 4.05 148 2.68 1.37 1.34 1.34 2.01 24-Feb-09
105.Uttar Pradesh Manik pur, distt. 1 3.86 144 2.45 1.40 1.23 1.23 22-0ct-08
Chitrakoot Uttar Praesh

106.Uttar Pradesh Manjhanpur 1 3.19 120 2.13 1.06 1.07 1.07 14-Feb-09
107.Uttar Pradesh Mirzapur 1 20.71 536 14.27 6.44 7.14 7.14 3-Feb-09
1 2 3 4 5 6 7 8 9 10 11 12
108.Uttar Pradesh Mirzapur City 1 25.52 853 16.31 9.21 8.16 8.16 5-Mar-10
109.Uttar Pradesh Mohammadabad 1 3.19 132 2.15 1.04 1.07 0.97 1.07 16-Dec-08
110.Uttar Pradesh Moradabad 1 1.31 48 0.87 0.44 0.43 0.43 26-Nov-08
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111.Uttar Pradesh Mughalsarai 1 4.22 168 2.75 1.47 1.37 1.37 26-Nov-08
112_Uttar Pradesh Musafir Khana 1 15.86 534 9.91 5.95 4.95 4_95 4-Mar-11
113.Uttar Pradesh Muzaffarnagar 1 10.44 255 6.15 4.29 3.08 30-May-11
(03 slums)
114 _Uttar Pradesh Nandgaon 1 6.93 224 4.27 2.66 2.14 2.14 4.27  30-Jul-08
115_Uttar Pradesh Naraini 1 2.10 72 1.35 0.75 0.68 0.68 26-Nov-08
116.Uttar Pradesh Nawabganj 1 1.38 48 0.87 0.51 0.43 0.40 0.43  30-Sep-08
117.Uttar Pradesh Nawabganj 1 3.60 144 2.39 1.21 1.19 1.19 2.39 28-Feb-09
118.Uttar Pradesh Nehtaur 1 0.70 48 0.53 0.17 0.27 0.27 0.53 28-Nov-06
119.Uttar Pradesh Nidhauli Kala 1 1.62 60 1.08 0.54 0.54 0.49 0.54 16-Dec-08
120.Uttar Pradesh Nuriya Husainpur, 1 25.37 886 15.76 9.61 7.88 7.88 5-Mar-10
Husainpur. Distt.
Pilibhit
1 2 3 4 5 6 7 8 9 10 11 12
121. Uttar PradeshOrai town 1 7.16 288 4.50 2.66 2.25 2.02 3.26 22-0ct-08
(Lahariyapura) Distt.
Jalun, Uttar Pradesh
122_ Uttar PradeshP.P. Ganj 1 19.02 544 11.29 7.72 5.65 5.65 25-Feb-11
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123. Uttar PradeshPachperwa 1 1.02 48 0.77 0.25 0.38 0.35 0.56 30-Jul-08
124 _ Uttar PradeshParsadepur 1 34.50 1028 21.78 12.71 10.89 10.89 5-Mar-10
125. Uttar PradeshPali, Distt- Lalitpur, 1 3.92 144 2.50 1.42 1.25 1.13 1.25
22-0ct-08
Uttar Pradesh
126. Uttar Pradesh PHAPHOOND 1 1.50 60 0.98 0.51 0.49 0.49 0.98 26-Feb-09
127 . Uttar PradeshPichhor near Bajrang 1 4.01 144 2.57 1.44 1.28 1.17 1.28
22-0ct-08
Colony, Ditt Jhansi,
U.P.
128. Uttar PradeshPratapgarh 1 14.13 531 9.41 4.73 4.70 4.70 21-Feb-09
129. Uttar PradeshPadrauna 1 29.94 912 17.73 12.21 8.87 8.87 4-Mar-11
130. Uttar PradeshRabupura 1 0.84 72 0.64 0.20 0.32 0.32 0.64 8-Dec-06
131. Uttar PradeshRaebareli (Phase-1) 1 1.52 100 1.16 0.36 0.58 0.58 1.168-
Dec-06
132. Uttar PradeshRaebareli (Phase-I11) 1 20.85 353 14.87 5.98 7.43 7.43
30-Jul-08
133. Uttar PradeshRam Nagar 1 2.59 96 1.72 0.87 0.86 0.86 0.86 24-Feb-09
1 2 3 4 5 6 7 8 9 10 11 12
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134.

135

136.

137.

138.

139.

140.

141.

142.

143.

144.

145.

146.

147.

148.

Uttar PradeshRampur (Phase-1) 1

. Uttar PradeshRampur (Phase-11) 1

Uttar PradeshRasoolabad 1
Uttar PradeshRaya 1
Uttar PradeshRaibareli 1

Uttar PradeshRaibareli (07 slum)
25-Feb-11

Uttar Pradesh Sadat 1

Uttar Pradesh Saharanpur (Phase-1)
30-Jul-08

Uttar PradeshSaharanpur (Phase-I11)
28-Feb-09

Uttar PradeshSalarganj 1

Uttar PradeshSant Ravi Das Nagar
14-Feb-09

Uttar PradeshSandila, Hardoi 1

Uttar Pradesh Saona 1
Uttar PradeshSarai Mir 1
Uttar Pradesh Saurikh 1

4.14

11.29

5.24

1.53

37.38

1

7.93

156
462
216
48
1031

19.19

36

3.90

11.75

336

8.76

252
160
144

144
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7.37

3.59

0.95

22.42

429

0.61

208

456

5.40

360

4.68

2.59

2.56

2.35

1.45

3.93

1.65

14.96

12.08

0.32

2.54

7.32

2.53

5.73

3.33

1.58

1.29

1.12

0.30

1.37

2.70

3.03

2.34

1.30

1.28

1.17

0.47

6.04

1.27

2.43

2.86

1.17

1.35

3.68

1.79

0.95

11.21

0.30

2.70

2.34

1.30

1.28

2.35

14-Feb-09
26-Feb-09
26-Nov-08
30-Jul-08
17-Jan-11

6.04

26-Nov-08

1.27

30-Sep-08

2.86

5-Aug-10
30-Sep-08
16-Dec-08

10-Dec-08



149. Uttar Pradesh Sehjanwa 1 1.94 72 1.18 0.76 0.59 0.59 1.18 30-Sep-08
150. Uttar Pradesh Shankargarh 1 9.17 407 5.93 3.24 2.97 2.97 14-Feb-09
1 2 3 4 5 6 7 8 9 10 11 12
151. Uttar PradeshShivli 1 3.33 132 2.15 1.18 1.07 1.07 24-Feb-09
152. Uttar PradeshShivrajpur 1 3.34 132 2.26 1.08 1.13 1.02 1.13 26-Nov-08
153. Uttar Pradesh Sikandra 1 5.28 204 3.42 1.86 1.71 1.71  24-Feb-09
154 . Uttar PradeshSingahi 1 3.13 108 2.01 1.12 1.01 1.01 14-Feb-09
155. Uttar Pradesh Thakurdwara Phase-I 1 5.57 210 3.69 1.88 1.85 1.85
26-Nov-08
156. Uttar Pradesh Thakurdwara Phase-11 1 29.26 846 15.20 14 .06 7.60 7.60
17-Jan-11
157. Uttar PradeshTirwa 1 7.37 312 4.98 2.39 2.49 2.49 10-Dec-08
158. Uttar PradeshTirwa Khas 1 11.73 528 7.86 3.87 3.93 3.93 3-Feb-09
159. Uttar PradeshUgu 1 3.06 120 2.03 1.02 1.02 1.02 2.03 28-Feb-09
160. Uttar PradeshUjhani 1 1.29 128 0.98 0.31 0.49 0.49 0.98 8-Dec-06
161. Uttar PradeshUmri Kala 1 7.79 306 5.11 2.68 2.55 2.55 26-Feb-09
162. Uttar PradeshUnnao 1 2.51 96 1.72 0.79 0.86 0.86 1.72  26-Nov-08
163. Uttar PradeshUtaraula 1 1.74 60 1.21 0.53 0.61 0.56 0.88 30-Sep-08
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164 . Uttar PradeshVrindavan 1 6.31 276 3.90 2.41 1.95 1.95 2.92 26-Feb-09

TOTAL 143 1325.10. 47399 846,08 479.03 423.01 148.61 484.25

JINNURM Projects Cell-NBO Project Approved till 109th CSC meeting held on 12.07.2011

Statement-1V
Slum development work undertaken by the Government under BSUP and IHSDP during last three years
(Rs. in Crore)

Name of State 2008-09 2009-10 2010-11 2011-12
BSUP IHSDP BSUP IHSDP BSUP IHSDP BSUP IHSDP
Punjab No. of projects approved 0 1 0 0 0 11 0 0
Project Cost approved 0 21.01 0 0 0 253.01 0 0
ACA approved 0 8.22 0 0 0 99.76 0 0
No. of DUs approved 0 720 0 0 0 5326 0 0
ACA released 0 3.54 8.32 0 9.04 50.46 0 0
Haryana No. of projects approved 0 3 0 0 0 0 0 0
Project Cost approved 0 33.42 0 0 0 0 0 0
ACA approved 0 26.74 0 0 0 0 0 0
No. of DUs approved 0 1785 0 0 0 0 0 0
ACA released 15.59 0 0 13.37 7.79 19.81 0 0
Uttar Pradesh No. of projects approved 55 124 0 10 Addl . 15 1 6
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Project Cost approved 1893.13 771.75 0 160.35 11.67 299.77 11.28 59.92

ACA approved 937.76 509.10 0 100.63 5.40 177.76 4.80 33.70
No. of DUs approved 46240 29733 0 5456 0 8479 225 1495
ACA released 235.57 256.50 71.14 18.49 284.49 198.20 0.65 0
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Plight of labourers working in unorganised sector

12427 _.SHR1 MEGHRAJ JAIN:
SHRI RAGHUNANDAN SHARMA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government is aware of the plight of labourers working

in unorganised sector;

(b) if so, the details thereof and the action taken to improve

their condition;

(c) whether Government has formulated any social security scheme

and other welfare schemes for their upliftment; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) to (d) The Government is committed to providing social security to
unorganized workers. Recognizing the need of providing social security
to these workers, the Government has enacted the Unorganised Workers®
Social Security Act, 2008. The Act provides for constitution of
National Social Security Board to recommend social security schemes
viz. life and disability cover, health maternity benefits, old age
protection and any other benefit as may be determined by the
Government for unorganized workers.

The Government launched the Rashtriya Swasthya Bima Yojana for BPL
families ( a unit of five) in organized sector on 01.10.2007. The
scheme became operational from 01.04.2008. Under the scheme, smart
card based cashless health insurance cover of Rs. 30,000/- per family

per annum on a family Ffloater basis is provided.,

More than 2.4 crore families have been covered under the scheme as
on 31.07.2011.

To provide death and disability cover to rural landless households
between the age group of the 18 to 59 years, the Government launched
the "Aam Admi Bima Yojana"™ on 02.10.2007. More than 1.78 crore lives

have been covered under the scheme as on 31.07.2011

Indira Gandhi National Old Age Pension scheme provides for old age
pension of Rs. 200 per month to persons above the age of 60 years and

for the persons above the age of 80 years the amount of pension has
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been raised to Rs. 500 per month.

The Government 1is implementing various other social security
schemes/ programmes for workers in the unorganised sector, such as
Swarnjayanti Gram Swarojgar Yojana, Swarn Jayanti Shahari Rojgar

Yojana, Prime Minister"s Employment

tOoriginal notice of the question was received in Hindi.
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Generation Programme, Mahatama Gandhi National Rural Employment
Guarantee Act, 2005, Handloom Weavers®" comprehensive Welfare Schemes,
Handicraft Artisans®™ comprehensive Welfare Schemes, Pension to
Mastercrafts persons, National Scheme for Welfare of Fishermen and
Training and Extension, Janani Suraksha Yojana, National Family
Benefits Scheme, Janshree Bima Yojana, New Pension Schemes

(Swavalamban scheme) through various Ministries/Departments.

The Government has constituted Welfare Fund to provide welfare
measures to the beedi workers and their family members. These include
health care, housing assistance, education to children and group

insurance etc.
Enhancing interest rate on EPF

2428.SHRI R.C. SINGH:
SHRI M.P. ACHUTHAN:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that the employees and workers covered by
Employees Provident Fund (EPF) are getting pensions now-a-days from
EPF fund;

(b) 1if so, the details thereof;

(c) whether it is also a fact that pension holders do not get any
relief like other pensions due to hike in prices of essential

commodities as inflation remains high in the country;

(d) if so, whether Government 1is considering to increase the
pension amount as it has enhanced the interest rate on EPF deposit;

and
(e) 1if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Employees and workers covered by the Employees®™ Provident Fund
(EPF) are getting
pension from the Employees® Pension Fund created under the Employees”

Pension Scheme, 1995.

(b) On completion of 10 years of eligible service and attaining
the age of at least 50 years, a member is entitled to get pension from

the Employees®™ Pension Fund as per the provisions of the Employees”
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Pension Scheme, 1995.

(c) CGrant of relief under the Employees®" Pension Scheme, 1995 is
not linked with price rise, but is based on Annual Actuarial Valuation

of the Employees® Pension Fund.
(d) There is no such proposal at present.

(e) Does not arise.
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Hacking of the Ministry’s website

12429 _SHR1 SATYAVRAT CHATURVEDI :
SHRI MOTILAL VORA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that the Muskan Project in Bihar hacked
the website of Ministry and uploaded the information pertaining to its
projects in it;

(b) if so, when the website of the Ministry was hacked and when
the Ministry came to know about it;

(c) when the Muskan Project loaded its project-related
informations on the website and the extent of amount it duped from the
unemployed; and

(d) the action taken by Government to repay the people the amount
duped from them?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Yes, Sir.

(b) to (d) The fact relating to the forgery came to the Notice of
the Ministry of Labour and Employment in August, 2007. The Ministry
had immediately brought the same to the notice of Government of Bihar
and requested them to take necessary action in this matter. Government
of Bihar have reported to have carried out necessary enquiry in this
regard and requisite action are being taken by them.

Inclusion of beedi workers under RSBY

2430. SHRI K.E. ISMAIL:
SHRI M.P. ACHUTHAN:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that Rashtriya Swasthya Bima Yojana
(RSBY) scheme is in vogue to cover workers engaged in various sectors;

(b) if so, the details thereof;

(c) whether it is also a fact that Government proposes to include
beedi workers, domestic help workers into it;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) to (d) The Rashtriya Swasthya Bima Yojana, providing for smart
card

tOriginal notice of the question was received in Hindi.
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based cashless health insurance cover of RS. 30,000/- per annum on
family floater basis to BPL families (a unit of Tfive) 1iIn the
unorganized sector, has since been extended to building and other
construction workers registered with welfare boards constituted under
the Building and Other Construction Workers (Regulation of Employment
and Condition of Service) Act, 1996, street vendors, MGNREGA
beneficiaries who have worked for more than 15 days during the
preceding financial year, beedi workers and domestic workers. It is
the endeavour of the Government to cover other target groups in the
unorganized sector in a phased manner.

(e) Does not arise.
National level Social Security Fund for unorganised workers

2431. DR. BHARATKUMAR RAUT:
MS. SUSHILA TIRIYA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government has cleared to set up a National Ilevel
Social Security Fund for unorganized workers;

(b) the salient features of the benefits covered under the
proposed scheme;

(c) the value of proposed fund, names of the segments of
unorganized workers and the form of social security to be provided
under the fund;

(d) the number of workers to be benefited under the scheme;

(e) who will be the custodian of the fund/or any board or
committee that has been constituted to administer the fund; and

() the time by when proposed fund is to be constituted?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
() and (f) Yes, Sir. The National Social Security Fund for
unorganized sector workers has been constituted.

(b) The fund will support schemes for weavers, toddy tappers,
rickshaw pullers, beedi workers etc.

(c) and (d) The initial allocation of National Social Security Fund

was
Rs.1,000/- crore in Budget 2010-11. In addition to this, in Budget
Estimates for
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2011-12, a provision of Rs. 500/- crore has been made for transfer to
the National Social Security Fund. The number of workers to be covered
under the scheme would depend on the target group to be covered and

nature of social security schemes to be formulated.

(e) Ministry of Finance is the custodian of the National Social
Security Fund and the Ministry of Labour and Employment is the Nodal
Ministry to administer the scheme.
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Rehabilitation of child labourers

t2432. SHRI OM PRAKASH MATHUR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of child labourers working in various industrial
units in the country at present;

(b) the scheme of Government for their rehabilitation; and

(c) the number of such child labourers who have been sent to

educational institutions from there?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) As per Census 2001, there were 1.26 crore working children in the
country in the age group of 5-14, whereas in the Survey conducted by
National Sample Survey Organisation (NSSO) in 2004-05, the number of

working children were estimated at 90.75 lakh.

(b) The Government is implementing National Child Labour Project
(NCLP) for rehabilitation of children withdrawn from work. Under the
Project, children withdrawn from
work are enrolled in the special schools, where they are provided with
bridge education, vocational training, nutrition, stipend, health
care, etc. before mainstreaming into formal education system.

(c) As per information available 7.05 lakh children have been
mainstreamed into formal education system.

Locating and verification of child labourers

2433. SHRI SHADI LAL BATRA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has formulated any scheme for
rehabilitation and education of the child labourers in the country;

(b) if so, the State-wise details thereof;

(c) whether Government has envisaged the work of locating and
verification of child labourers to some Non-Governmental Organisations
(NGOs) ;

(d) if so, the details thereof, State-wise, NGO-wise;

(e) whether any complaint has been received by Government for
discrepancies in identification and verification of child labour in

various States particularly in Haryana and Uttar Pradesh;
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(F) if so, the State-wise details thereof; and

tOriginal notice of the question was received in Hindi.
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(g) the steps taken by Government to address these discrepancies?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) The Government is presently implementing National Child Labour
Project (NCLP) Scheme in 266 districts of the country for
rehabilitation of children withdrawn from work. Under the Project,
children withdrawn from work are enrolled in the special schools,
where they are provided with bridge education, vocational training,
nutrition, stipend, health care, etc. before mainstreaming into formal
education system.

(b) The State-wise details of coverage of NCLP scheme is given in
Statement (See below).

(c) No, Sir.

(d) to (g) In view of the above do not arise.

Statement

SI. Name of States No. of Districts covered
No. under NCLP scheme
1 2 3

1. Andhra Pradesh 20

2. Assam 3

3. Bihar 24

4. Chhattisgarh 7

5. Gujarat 9

6. Haryana 3

7. Jammu and Kashmir 2

8. Jharkhand 8

9. Karnataka 15

10. Madhya Pradesh 21

11. Maharashtra 15

12. Nagaland 1

13. Orissa 24

14. Punjab 3
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15.

Rajasthan

27
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1 2 3

16. Tamil Nadu 17
17. Uttar Pradesh 47
18. Uttarakhand 1
19. West Bengal 18
20. Delhi 1
TOTAL 266

Success of law to solve child labour problem

2434. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that according to Government’s estimate,
12.6 million children under age 14 are working in various occupations

in the country;

(b) if so, the details of steps Government has taken to stop Child

Labour problem in the country;

(c) whether Government has achieved any success through the

existing policies and acts during last three years; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) As per Census 2001, there were 1.26 crore working children in the

country in the age group of 5-14.

(b) to (d) The Government of India has adopted a multi-pronged

strategy for eradication of child labour which is as follows:

(i) A legislative action plan in the form of Child Labour
(Prohibition and Regulation) Act, 1986.

(i1) Project-based action plan in areas of high concentration of

Child Labour under National Child Labour Project Scheme.

in) Focus on general development programmes for the benefit
of the families of Child Labour.

The above measures have yielded positive results in eradication of
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child labour. During last three years, 298611 child labourers have

been mainstreamed in formal education system through NCLP Project.
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Implementation of EPFPS

t2435. MISS ANUSUIYA UIKEY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that “Employee Provident Fund Pension
Scheme” (EPFPS) has been implemented by the Central Government since
1995 and the amount of pension has been increased time to time

according to the price rise;

(b) if so, whether the orders have been issued by the Central
Government after notifying the amendments made through pension
improvement procedure, in the Gazette and whether the Government and
semi-government employees of the States and the Centre are being paid

the pension as per the scheme; and

(c) if notification and orders have not been issued, the reason

therefor and by when these will be issued?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHR1 MALLIKARJUN KHARGE):
(a) The Employees®" Pension Scheme, 1995 has been implemented by the
Central Government since 1995. Increase in the form of relief for
pension has been granted from time-to-time (total four times till

date) in the following manner and the grant of pension has increased

accordingly:
Rate of Relief Granted w.e.fT.
4% of original pension amount 15.11.1996
5.5.% of original pension amount 01.04.1998
4% of original pension amount 01.04.1999
4% of original pension amount 01.04.2000

Also, following categories of pension were increased w.e.f.
29.01.2000 in the following manner:

Category of Pension Increased from Increased to
Widow/Widower Pension Rs. 250/- Rs. 450/-
Children Pension Rs. 115/- Rs. 150/-
Orphan Pension Rs. 170/- Rs. 250/-

However, grant of increase/relief under Employees® Pension Scheme,
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1995 is not linked with price rise. The grant of relief is based on

the Annual Actuarial Valuation of the Employees®" Pension Fund.

tOriginal notice of the question was received in Hindi.
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(b) Notifications and orders have been issued by the Central
Government for grant of relief/increase iIn pension as mentioned in
reply to part (@) above. Further, Central Government and State
Government employees®™ are not covered under the Employees®™ Pension
Scheme, 1995. The Semi-Government employees of States and Central
Government undertakings are being paid pension as per this Scheme, if,
such undertakings are covered under the Employees®™ Provident Funds and

Miscellaneous Provisions Act, 1952.
(c) Does not arise in view reply to part (b) above.
Opening of medical colleges in big ESI hospitals

2436. SHRI RAM KRIPAL YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has any plan for opening of Medical
Colleges in their big Employees State Insurance (ESI) hospitals all

over the country, which have occupied lot of lands; and
(b) 1if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Yes, Sir. The ESI Corporation has plans to open Medical Colleges
in selected hospitals which meet the regulatory requirements of

Medical Council of India, all over the country.

(b) Details of Medical Colleges proposed to be set up in ESI
hospitals are given in Statement (See below).

Statement
Details of proposed ESI Medical Colleges in existing

ESI Scheme (ESIS)/ESI Corporation (ESIC) Hospitals

SI.No. State Location of the Project

1 2 3

1. Andhra Pradesh ESIS Hospital, Sanathnagar,
Hyderabad

2. Gujarat ESIS Hospital, Naroda

3. Haryana ESIS Hospital, Faridabad
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4. Karnataka ESIC Hospital, Rajajinagar,

Bangalore
5. Kerala ESIC Hospital, Kollam
6. Maharashtra ESIS Hospital, Mulund
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1 2 3

7. Madhya Pradesh ESIC Hospital, Nanda Nagar,
Indore

8. New Delhi ESIC Hospital, Basaidarapur

9. Tamil Nadu ESIC Hospital, KK Nagar, Chennai

ESIS Hospital, Coimbatore

10. West Bengal ESIS Hospital, Baltikuri, Kolkata

ESIS Hospital (ESIS): Run by the State Government.

ESIC Hospital (ESIC):Run directly by the ESI Corporation.
Revision of wage ceiling under EPS, 1995

2437. SHRI TAPAN KUMAR SEN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Parliamentary Standing Committee on Labour in its
39th report on Employees Pension Scheme, 1995 had recommended to

revise the wage ceiling for coverage to Rs. 15000 per month;
(b) if so, whether the same has been accepted; and
(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Yes, Sir.

(b) No, Sir.

(c) In order to implement the above recommendation of the
Committee, various options to neutralize the associated liability on
Pension Fund due to this reason are being explored in consultation

with experts.
Bonded labour in the country

2438. SHR1 RAJIV PRATAP RUDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is aware of several cases of bonded labour

in the country;

(b) what is Government’s plan to make country a bonded labour free

nation;
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(c) the action taken against the perpetrators of this crime;

(d) whether there has also been cases where children have been

engaged as bonded labour; and
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(e) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) and (b) The Bonded Labour System has been abolished by law
throughout the country with effect from 25th October, 1975 under the
Bonded Labour System (Abolition) Ordinance which was replaced by the
Bonded Labour System (Abolition) Act, 1976. As and when existence of
bonded labour is detected, such ©persons are 1identified for
rehabilitation. According to the reports received from the State
Governments, the total number of bonded labourers identified and
released is 2,89,327 as on 31.3.2011.

The responsibility for rehabilitating the freed bonded labourers
lies with the respective State Governments. In order to assist the
State Governments in the task of rehabilitation of identified and
released bonded labourers, a Centrally Sponsored Plan Scheme for
Rehabilitation of Bonded Labour is in operation since May, 1978. Under
the scheme, rehabilitation assistance @ Rs. 20,000/- per bonded labour
is provided which 1is equally shared by the Central and State
Government.

In collaboration with the 1LO, the Central Government and State
Government of Tamil Nadu have launched a pilot project in the State
for the purpose of reducing vulnerability to bondage through promotion
of decent work. Attempt is now being made to replicate this approach
in some other states of the country.

As a result of concerted efforts made by the Government through
various anti-poverty programmes, awareness, sensitization etc., the
incidence of bonded labour has witnessed a down ward trend over the
years.

(c) The Bonded Labour System (Abolition) Act, 1976, provides for
punishment for enforcement of bonded labour. The States/Union
Territories are mandated to implement the provisions of the Act.

(d) and (e) Separate data is maintained in respect of child bonded

labourers identified and released.
Bringing domestic servants within social security net

t2439. SHRI KAPTAN SINGH SOLANKI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that there has been an increase in the
number of cases of torture of domestic servants and keeping them
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deprived of their rights;
(b) if so, the details thereof;

(c) the State-wise details of the labourers working as domestic
servants in the country; and

tOriginal notice of the question was received in Hindi.
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(d) whether Government proposes to bring these domestic servants

within the purview of social security?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(@) and (b) As "Public Order® is a state subject, it is primarily the
responsibility of the State Government to take necessary action for
protecting people, including the domestic servants in the State. The
domestic work Tfalls under the purview of State sphere and State
Governments are empowered to take action for protection of their
rights.

(c) The State-wise details of labourers working as domestic
servants in the country is not maintained. However as per National
Sample Survey (NSS) 2004-05, there are about 47.50 lakh domestic

workers in the country.

(d) The Government has enacted the Unorganized Workers®" Social
Security Act, 2008 for the social security and welfare of unorganized

workers which includes domestic servants/workers.
Sexual harassment in work places

2440. SHRI AVINASH PANDE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the number of sexual harassment cases iIn work places

has increased/decreased over the past three years in India;
(b) if so, the details thereof;

(c) whether data for the number of sexual harassment cases in work

places is available for Delhi and NCR region; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) to (d) Centralized data on the number of cases of sexual
harassment 1is not maintained. The Government does not receive
complaints directly as these are to be dealt by Complaints Committees
constituted by the employers at their respective workplaces. However,
not many cases of sexual harassment have been reported in the last
three years. Only one case of sexual harassment has been reported in
Central Sphere. The case was examined by sexual harassment committee
of NTPC Dadri and was found to be false.
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In Delhi two cases of sexual harassment have been reported during

last three years. The details of these are as follows:

(i) Smt. Neelam Vig in M/s Jassaram Hospital, Karol Bagh, New
Delhi-The
case is presently being examined by committee constituted by

the management.
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(ii) Smt. Bimla Bhatt of M/s Jaypee Sidharth Hotel, Rajendra Nagar,
New Delhi— the management of Jaypee Siddharth Hotel has
terminated the service of the accused in the charges of sexual

harassment case.

No other case has been reported from the NCR region. However, The
Protection of Women against Sexual Harassment at Work Place Bill, 2010
has been introduced in Lok Sabha on 7.12.2010 by Minister of Women and
Child Development. The proposed legislation extends to the whole of
India and applies to every workplace whether in public or private
sector, whether organized or unorganized. The Bill also seeks to cover
all women who are employed as well as those who enter the workplace as
clients,, customers or apprentices besides the students and research

scholars in colleges and universities and patients in hospitals.
Strategy and time-frame to abolish child labour

2441 . SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what is the strategy and time-frame of Government to abolish
the child labour in the country and whether Government has got the

correct statistics of child labour, State-wise and industries-wise;

(b) whether the implementation of National Child Labour Project
(NCLP) has really reduced the drop out of the children in the school

and if so, the details thereof; and

(c) whether the child labour school teachers and staff are getting

monthly salary less than the minimum wages?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Child Labour is a complex socio-economic problem, which needs
sustained efforts over a long period of time. Considering the nature
and magnitude of the problem, Government is following a sequential
approach of first covering children working in hazardous
occupations/processes. As per the Census 2001, there were 1.26 crore
working children in the country in the age group of 5-14 years, the
State-wise information is as per Statement-1 (See below). As per unit
level
records of NSSO, 2004-05, sector-wise information in percentage terms

is as per Statement-11 (See below).
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(b) As per Census 2001, there were 1.26 crore working children in
the country in the age group of 5-14, whereas in the Survey conducted
by National Sample Survey Organisation (NSSO) in 2004-05, the number
of working children were estimated at 90.75 lakh.

(c) The teaching volunteers for the special schools and other
staff of the project society are being paid consolidated amount of
honorarium for their services, not monthly salary.
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Statement

State-wise distribution of working children according to 2001 Census
in the age group of 5-14 years

S1.No Name of the State/UT 2001

1 2 3

1. Andhra Pradesh 1363339
2. Assam 351416
3. Bihar 1117500
4. Gujarat 485530
5. Haryana 253491
6. Himachal Pradesh 107774
7. Jammu and Kashmir 175630
8. Karnataka 822615
9. Kerala 26156

10. Madhya Pradesh 1065259
11. Maharashtra 764075
12. Chhattisgarh 364572
13. Manipur 28836

14. Meghalaya 53940

15. Jharkhand 407200
16. Uttarakhand 70183

17. Nagaland 45874

18. Orissa 377594
19. Punjab 177268
20. Rajasthan 1262570
21. Sikkim 16457

22. Tamil Nadu 418801
23. Tripura 21756
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1 2 3

24. Uttar Pradesh 1927997
25. West Bengal 857087
26. Andaman and Nicobar Islands 1960
27. Arunachal Pradesh 18482
28. Chandigarh 3779
29. Dadra and Nagar Haveli 4274
30. Delhi 41899
31. Daman and Diu 729
32. Goa 4138
33. Lakshadweep 27
34. Mizoram 26265
35. Pondicherry 1904
TOTAL 12666377
Statement-11

Table 15 Sectoral Distribution of India®s Child Labour, 2004-05

State Agri.Mining Mfg. Elec. Cons. Trade,TrnsprtFinanceCom.,
Total
and Water Hotel Soc
Quar
1 2 3 4 5 6 7 8 9 10 11

A_P. 68.96 0.96 9.70 0.00 3.20 9.02 1.05 0.00 7.11 100
Assam 69.26 1.78 8.42 0.00 1.78 7.76 0.05 0.00 10.96 100
Bihar 71.84 0.00 11.16 0.00 0.00 15.49 0.07 0.38 1.05 100

Chhattisgarh87.90 0.00 2.37 0.00 0.86 7.17 0.00 0.00 1.70 100

Delhi 0.00 0.00 11.08 0.00 0.00 57.83 0.00 0.00 31.09 100
Goa 0.00 0.00 0.00 0.00 4.60 0.00 72.46 0.00 22.94 100
Gujarat 76.69 1.04 2.58 0.00 0.28 17.77 0.16 0.00 1.48 100

376



87.42 0.00

0.00 0.00 0.00 6.71 1.21

0.00 4.66

100
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1 2 3 4 5 6 7 8 9 10 11

Haryana 65.57 0.00 3.81 0.00 7.03 8.08 0.00 0.00 15.51 100
Jharkhand 65.28 0.00 14.63 0.00 4.25 12.08 0.66 0.26 2.84 100
Karnataka 82.60 0.22 9.27 0.00 1.19 5.73 0.70 0.00 0.30 100
Kerala 19.22 0.00 32.78 0.00 0.00 31.95 0.00 0.00 16.05 100
M.P. 82.89 0.00 9.93 0.00 1.50 4.33 0.00 0.00 1.34 100
Maharashtra 82.62 0.00 5.34 0.00 1.92 5.75 0.13 0.14 4.09 100
Orissa 73.18 0.88 17.36 0.00 3.25 3.34 0.91 0.00 1.08 100
Punjab 67.91 0.00 12.710.00 1.16 7.21 2.59 0.00 8.43 100
Rajasthan 75.78 0.00 9.60 0.19 2.94 7.26 0.05 3.74 0.44 100
T.N. 39.49 0.00 44.550.00 5.91 5.68 1.54 0.16 2.68 100
U.P. 61.24 0.00 25.34 0.00 0.40 9.73 0.68 0.50 2.11 100
Uttaranchal 80.73 0.00 4.72 0.00 5.24 9.31 0.00 0.00 0.00 100

W.B. 34.57 0.00 43.930.00 3.27 9.66 1.19 0.80 6.59 100

TOTAL 68.14 0.25 16.550.02 1.95 8.45 0.66 0.57 3.41 100

Source: Estimated from Unit Level Records of NSSO, 2004-05.
Revised targets for employment generation under Eleventh Plan

2442_. DR. T. SUBBARAMI REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the targets set for employment generation under
Eleventh Five Year Plan are likely to be revised in view of the

current growth rate of Gross Domestic Product;
(b) 1if so, the details thereof and the reasons therefor;

(c) the 1impact of the schemes/projects already Jlaunched for
employment generation in the country during the above said plan

period;

(d) whether evaluation of said schemes/projects have been carried
out to assess the physical achievements made and formulate a plan

accordingly in the future; and

(e) if so, the scheme/project-wise details thereof?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(@) and (b) There is no such proposal under consideration of the

Government.
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(c) During Eleventh Five Year Plan a number of employment oriented
schemes like Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), Swarnjayanti Gram Swarozgar Yojana (SGSY), Swarna Jayanti
Shahari Rozgar Yojana (SJSRY) and Prime Minister®"s Employment
Generation Programme (PMEGP) etc. are under implementation resulting
in employment generation. In addition to the above the overall
expansion of the Indian economy and enhancement of GDP growth over the
years significantly contributed for enlarging employment throughout
the country. Vocational training and empowerment of people through

education enables greater employability of people.

(d) and (e) The existing employment generation schemes are

constantly reviewed and assessed for better performance.

(i) National Food for work programme has been subsumed in MGNREGA
with effect from 02-02-2006 and Sampoorna Grameen Rozgar
Yojana (SGRY) in MGNREGA with effect from 01-04-2008. Recent
studies indicate that MGNREGA has succeeded in bringing large
numbers of women into paid work, many of them for the Tfirst
time. This comprehensive empirical enquiry reports that
MGNREGA also achieved success in empowering women,
economically and socially. MGNREGA also had a significant
positive impact on the conservation of natural resources of
the nearly 50 lakh works taken up during 2010-11, around two
third related to water conservation, resulting in a rise in
the water table, especially iIn dry and arid regions. The
scheme has also had significant implications for financial
inclusion in rural areas as more than 9.5 crore saving
accounts iIn banks and post offices have been opened for
MGNREGA workers.

(ii) The Ministry of Rural Development has decided to re-design the
ongoing SGSY into National Rural Livelihood Mission (NRLM) to
make it universal in application, focused in approach, and
time bound for poverty eradication by 2014-15. The idea has
been conceived as a cornerstone of national poverty reduction
strategy. The objective of the mission is to reduce poverty
among rural BPL by promoting diversified and gainful self-
employment opportunities which would lead to an appreciable

increase in income on sustainable basis. In the long run, it
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will ensure broad based inclusive growth and reduced
disparities by spreading out the benefits from the islands of

growth across the regions, sectors and communities.

(in) SJSRY has been comprehensively revamped with effect from

2009-10 based on the recommendations of an evaluation study.

(iv) Prime Minister"s Employment Generation Programme (PMEGP) was
started in 2008-09 after merging the existing Rural Employment
Generation Programme (REGP) and Pradhan Mantri Rozgar Yojana
(PMRY) .

381



The physical achievements made under the employment generation
schemes during 2007-08 to 2010-11 are given in Statement (See below).

Statement

Physical achievements made under employment generation schemes

S1.No. Name of Schemes 2007-08 2008-09 2009-10 2010-11

1. Mahatma Gandhi National
Rural Employment Guarantee
Act (MGNREGA)

Person days of employment 143.59 216.32 283.59 256.64
generated (in crore)

2. Swaranjayanti Gram Swarozgar
Yojana (SGSY)$

Total Swarozgaries Assisted 16.99 18.62 20.85 21.10
(in lakh)

3. Swarna Jayanti Shahri Rozgar
YoJdana (SJSRY)

(i) No. of Urban poor assisted 1.81 1.84 1.51 1.57
for setting up individual and
Group Micro Enterprises
(in lakh)

(ii)Number of Beneficiaries 2.48 3.03 1.88 2.54
provided skill training
(STEP-UP) (in lakh)

4. Prime Minister®s Employment
Generation Programme (PMEGP)*

Estimated Employment Generated - 2.55 4.20 4.23
(in lakh persons)

$Swaranjayanti Gram Swarozgar Yojana (SGSY) has been restructured as
the National Livelihood Mission (NRLM)

*Prime Minister®"s Employment Generation Programme (PMEGP) has been
launched since August, 2008.

Labour force in the country

2443. DR. GYAN PRAKASH PILANIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:
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(a) the estimated labour force in the country, category-wise;
(b) how many of them are unemployed;

(c) out of employed, how many are under-employed i.e. number of
those employed but unable to earn sufficient income from their work to

rise above the official poverty line;

(d) the number of youth (15-29) jobseekers, at present and their

educational level breakup; and
(e) how Government is going to address above worrisome scenario?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Reliable estimates of employment and unemployment are obtained
through quinquennial labour force surveys conducted by National Sample
Survey Office. Last such survey was conducted during 2009-10. As per
most recent survey, details of estimated labour force on usual status
basis for male and female residing in rural and urban areas in the

country during 2009-10 are given below :

(in million)

Residence Male Female Persons
Rural 233.48 107.13 340.61
Urban 107.42 26.95 134.37
TOTAL 340.90 134.08 474 .98

(b) 9.50 million persons among the total estimated labour force of

474.98 million during 2009-10 were unemployed.

(c) Latest data available in the quinquennial labour force survey
conducted during 2004-05 by National Sample Survey Office revealed
that percentage of working poor (those employed but unable to earn
sufficient income from their work to rise above the official poverty
line) was estimated at around 22 per cent in the country on usual
status basis (based on mixed recall period) during 2004-05.

(d) Number of youth job seekers in the age group of 15-29, all of
whom may not necessarily be unemployed, registered with employment
exchanges in the country as on 31st December, 2008 was 2.70 crore.
Data relating to youth job seekers according to educational level are

not maintained centrally.
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(e) Government of India is fully aware of the magnitude of
unemployment problem prevailing in the country, particularly, among
the youth and to tackle this problem, the Government has undertaken
skill development in a big way. In order to achieve this objective,
the coordinated Action Plan for Skill Development has set a target of

500 million skilled persons
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by the year 2022, and all concerned Ministries and Departments have
been mandated to undertake skill development programmes accordingly.
All the Government Industrial Training Institutes (ITIs) are being
modernized. New Government and Private ITls are set up to augment
training capacity. A new scheme, titled Skill Development Initiative
has been started to train one million persons in five years and then
one million every year in short term modular employable skills. In
addition, Government has also been implementing various employment
generation programmes and some of the important ones are:
Swarnajayanti Shahari Rojgar Yojana, Swarnajayanti Gram Swarojgar
Yojana, Mahatma Gandhi National Rural Employment Guarantee Act and

Prime Minister®s Employment Generation Programme.
Decline in labour force

2444 _ SHRI TARIQ ANWAR: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) whether it is a fact that country’s labour force has declined;
(b) if so, the details thereof;
(c) the reasons for the decline in work force; and
(d) the steps Government is taking in this regard?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) Reliable estimates of employment and unemployment are obtained
through quinquennial labour force surveys conducted by National Sample
Survey Office. Last such survey was conducted during 2009-10. As per
last two most recent surveys, labour force estimated on usual status
basis has increased from 469.94 million in 2004-05 to 474.98 million
in 2009-10.

(b) Does not arise.

(c) Estimated workforce on usual status basis in 2009-10 has
increased by about 6.4 million from 459.10 million in 2004-05 to
465.48 million in 2009-10.

(d) Does not arise.
Child labour in carpet and bangle industries in U.P.

2445. SHRIMATI KUSUM RAL:
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SHRI PRABHAT JHA:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:
(a) the number of child labourers rescued during the last three
years,
year-wise and State-wise with particular reference to Andhra Pradesh

and uttar

Pradesh;

386



(b) whether as per the recent report of an NGO titled “Capital
corruption-child labour in India’, the number of child labourers in

India is 60 million;

(c) whether lakhs of child labourers are being employed in carpet

and bangle industries of Bhadohi and Firozabad in U.P.;
(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken to eradicate child labour

in the country?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) The Government 1is implementing National Child Labour Project
(NCLP) for rehabilitation of children rescued/ withdrawn from work.
Under the Project, children rescued/withdrawn from work are enrolled
in the special schools, where they are provided with bridge education,
vocational training, nutrition, stipend, health care, etc. before
mainstreaming into formal education system. As per the available
information, the State-wise and year-wise details of number of child
labourers rescued/withdrawn from work during 2007-08 to 2009-10 in the

country is given in Statement-1 (See below).

(b) No such report has been received in the Ministry of Labour and

Employment, Government of India.

(c) and (d) No, Sir. However, as per the information received from
the Government or Uttar Pradesh, 84 child labourers from hazardous
occupations/processes and
35 child labourers in non-hazardous occupations/processes has been
identified/
rescued during Qlast three years from Bhadohi. Similarly from
Firozabad, 98 child labourers from hazardous occupations/processes and
260 child labourers from non-hazardous occupations/ processes has been

identified/rescued during last three years.

(e) The Government of India has adopted a multi-pronged strategy

for eradication of child labour which is as follows:

(i) A legislative action plan in the form of Child Labour
(Prohibition and Regulation) Act, 1986.

(ii) Project-based action plan in areas of high concentration of
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Child Labour under National Child Labour Project Scheme.

(iin) Focus on general development programmes for the benefit

of the families of Child Labour.

The above measures have yielded positive results in eradication of
child

labour.
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Statement

State-wise details of Child Labour rescued/withdrawn

SI. State No. of children rescued/withdrawn
No.

2007-08 2008-09 2009-10
1 Assam Nil Nil 3685
2 Andhra Pradesh 11,501 10779 13689
3 Bihar 657 1126 7998
4 Chhattisgarh 3015 1674 1063
5. Gujarat 620 845 1437
6 Haryana Nil 1164 1354
7 Jammu and Kashmir 6 Nil Nil
8 Jharkhand 617 4785 1816
9 Karnataka 4343 4549 3217
10 Maharashtra 3430 3495 5150
11 Madhya Pradesh 9692 9582 9692
12 Orissa 9661 10283 10585
13 Punjab 460 428 1023
14 Rajasthan 4155 11630 12326
15 Tamil Nadu 9215 7950 6321
16 Uttar Pradesh 9500 26390 40297
17 West Bengal 1092 3127 13187
18. Delhi* 382 694 737
19 Kerala** Nil Nil Nil
20. Lakshadweep** Nil Nil -
21. Mizoram** Nil Nil Nil
22. Tripura** Nil Nil Nil

*Schools are not operational

**Non-NCLP State
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Construction workers and street vendor under RSBY

2446. SHRI M.V. MYSURA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that as per the Census 2001, there are
nearly 1.5 crore building and other construction workers in the

country;

(b) whether it is also a fact that as per the Census 2001, there
are nearly 50 lakh street vendors in the country;

(c) whether the Ministry has any rough estimate of the building
and other construction workers and street vendors in the country as of
2010;

(d) how many building and other construction workers and street
vendors have been registered to get the benefit under Rashtriya
Swasthya Bima Yojana, State-wise; and

(e) what benefit the registered workers will get under RSBY?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) and (b) As per Census, 2001, there are about 1.41 crore Building
and other construction workers and about 42.19 lakh street vendors in
the country.

(c) The data of Census, 2011 is not yet available.

(d) 99,152 building and other construction workers have been
registered for benefits under RSBY. The State-wise number is annexed.
The Government of Haryana has registered 3167 street vendors for
benefits under RSBY.

(e) The benefits under RSBY are as under :

(i) Smart card based cashless health insurance (hospitalization)
cover of
Rs. 30000/- per annum on family floater basis.

ii) Coverage of all pre-existing diseases.

iii) Hospitalisation expenses, taking care of most of the
illnesses including maternity benefit,

(iv) Transportation cost of Rs. 100/- per visit with an overall limit of Rs.
1,000/~
per annum within the limit of Rs. 30000/-.
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SI.

Name of the States/UTs.

No. of building and other

No. construction workers registered
1 2 3

1. Bihar 1,745

2. Chhattisgarh 11,511
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1 2 3

3. Delhi 37,586
4. Gujarat 31,167
5. Haryana 17,143

TOTAL 99,152

Ensuring minimum wages in national capital

2447 . MS. MABEL REBELLO: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government is aware that liftmen, sweepers and other
menial workers are not getting minimum wages in Delhi;

(b) if so, how Government will ensure minimum wages;

(c) whether contract Ulabourers are mainly responsible for this
situation; and

(d) if so, what measures Government proposes to take to ensure
minimum wages at least in national capital?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHR1 MALLIKARJUN KHARGE):
(a) and (b) According to information provided by the Government of
Delhi, complaints regarding non-payment of minimum wages are received
from time to time. On receipt of such complaints, Labour Inspector is
directed to investigate; the matter/complaints and to ensure that
minimum wages are paid. If minimum wages are still not paid, workmen
are entitled to file a claim before the Authority under section 20 of
the Minimum Wages Act, 1948, who then decides the case and passes

appropriate orders.

(c) and (d) All workers, including contract labourers, are entitled
to minimum wages Tfixed for scheduled employments under the Minimum
Wages Act, 1948. Whenever there are cases of non-payment of statutory
wages, appropriate action is taken as described in (a) and (b) above.

Workers registered in unorganised sector welfare fund

2448. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what is the utilization of Rs. 1000 crores fund allotted for
unorganized workers welfare fund; and
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(b) whether Government of India and States have already framed
rules and how many workers have already registered in the unorganized
sector welfare fund?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) and (b) The information is being collected and will be placed on
the Table of the House.

Child labourers in the country

2449. SHRI Y.S. CHOWDARY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that at present there are more than six

crore child labourers in the country;
(b) if so, the details thereof;

(c) whether around Rs. 1,20,000 crore is pocketed as profit by
employers of child labour annually in India, an amount that is rarely
reported as income to Government in order to evade taxes; and

(d) the steps taken/being taken by Government to stop exploitation
of child labour?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
(a) and (b) As per 2001 census, the total number of working children
between the age group of 5-14 years in the country was 1.26 crore,.
However, in the Survey conducted by MSSO, in 2004-05 the number of
working children were estimated at 90.75 lakhs.

(c) No such report has been received in the Ministry of Labour and

Employment, Government of India.

(d) The Child Labour (Prohibition and Regulation) Act, 1986,
prohibits the employment of children below the age of 14 years in 18
Occupations and 65 Processes. Any person who employs a child in any
occupation or process where employment of children is prohibited under
the Act, is liable for punishment with imprisonment for term which
shall not be less than 3 months but which may extend to one year or
with fine ranging from Rs. 10,000/- to Rs. 20,000/-.

Kosa research and development Institute at Kunti, Jharkhand

2450. MS. MABEL REBELLO: Will the Minister of TEXTILES be pleased
to state:

(a) how does Kosa research and development centre located in Kunti
district of Jharkhand assure that it trains and assists large number
of tribals in LWE districts of its neighbourhood like Gumla, Simdega,

Latehar etc.;
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(b) how many families have benefited from this research and
development centre in tribal districts mentioned above;

(c) how do they ensure that tribals get fair price for Kosa cocoon
which they collect from jungles; and
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(d) do they have forward linkage schemes to create employment and

value addition to Kosa cocoons collected?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) The Government of India
through Central Silk Board (CSB) has established Central Tasar
Research and Training Institute (CTR&TI) at Nagri in Kunti district of
Jharkhand to conduct R&D to cater to the needs of Tasar (Kosa) Silk
Industry, a tribal based rural enterprise in the country. The
institute provides state-of-art technological know how to Tarmers
through i1ts network of Regional Tasar Research Stations (RTRS) and
Research Extension Centres (REC). One RTRS has been established in
Dumka (Jharkhand) which is supported by REC at Hatgamaria (Jharkhand).
One P4 station has started functioning at Chakradharpur (Jharkhand) to
provide elite seeds to Basic Seed Multiplication Centres (BSMTCs) for
multiplication. There are four BSMTCs in Jharkhand
State located at Kharsawan, Deoghar, Dumka and Madhupur which are
actively associated
in tasar silkworm seed multiplication. CSB has also established
Research Extension
Centers in Maheshpurraj, Rajmahal, Gumla and Bhandara to provide
technical guidance to farmers involved in mulberry sericulture in all

districts of Jharkhand, especially Gumla, Simdega and Latehar.

The institute is actively associated in process of skill
transferring and knowledge upgradation through Transfer of Technology
(TOT) to ensure that scientific and technological developments are
accessible to all farmers involved in tasar culture who can further
develop and exploit the technology into new products. The institute
has developed 55 technologies covering host plant improvement and
protection, silkworm improvement and protection and Post cocoon
technologies. Newly developed technologies are field tested and
demonstrated in the farmers®™ field with the support of state
Sericulture officials. Several Extension communication programmes Viz.
field days, Tfarmers days, Farmers meet-cum-exhibitions, vichar
Gosthi/Group Discussions and Tasar Krishi melas are organized to

facilitate spread of technological awareness among the farmers.

The Central Silk Board is also implementing a Centrally Sponsored

Scheme viz. '"Catalytic Development Programme (CDP) in collaboration

396



with the Jharkhand Government from IX Plan onwards. Under Beneficiary
Empowerment Programme of CDP, farmers and reelers are getting training
in pre cocoon and post cocoon aspects. The training programmes are
being conducted continuously covering 30 farmers per batch. Cluster
training is organized for reeling and spinning programmes. During the
year 2010-11, a total 7,348 beneficiaries (farmers, rearers, reelers

and spinners) and officials were trained.

Further, under Special Swarnjayanti Grameen Swarozgar Yojna (SGSY)
project, 10,455 tribals were trained in Left Wing Extremists districts

especially Gumla, Simdega and Latehar.
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Approximately 3,500 families have been benefited through different
training and skill development programme in tasar (Kosa) culture
during the year 2010-11.

(c) CSB has established a Tasar Raw Material Bank (RMB) at
Chaibasa in Jharkhand with the objectives:- (i) to ensure economic and
fair price to the primary tasar growers, (ii) to provide tasar
cocoons, yarn, silk waste etc. to the actual users at a steady price
and (iii) to ensure market price stability for tasar cocoons and raw
silk.

The officials of RMB go to all cocoon markets and keep check on the
price of the cocoons and ensure fair price to the poor tribal cocoon
producers, so as to arrest their exploitation by the middle-
men/mahajans. RMB also has two Sub-Depots functioning at Raigharh (MP)
and Bhagalpur (Bihar), to provide local support for the main unit at
Chaibasa. The RMB is working on commercial lines and it is purchasing
tasar cocoons directly from the Tribal rearers in different weekly
haats held in tribal arrears of Jharkhand/Bihar. RMB extends marketing
support to Khadi and Village Industries Commissions, recognized Co-
operative Societies, Voluntary Organisations/ NGOs, Pvt. Reelers,
Weavers and to any other agencies associated with tasar activities.
The RMB also sell cocoons as per the floor price fixed by the Tasar

Cocoon Purchase Committee.

(d) CSB is organizing National Level Silk Exports through Silk
Mark Organisation of India (SMOI), wherein the manufacturers and
traders dealing with Tasar Silk are encouraged by participating and
displaying their new products. During these expos, 30-35% stalls are
allocated to Vanya silk traders and manufactures.

Setting up of new textile parks

2451. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of TEXTILES be pleased to state:
(a) the State-wise details of textile parks in the country;

(b) whether Government is contemplating to set up 25 new textile

parks in the country;

(c) if so, the details of locations where these parks will be set
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up, particularly in Uttar Pradesh and Andhra Pradesh;

(d) whether Government proposes to set up these new textile parks

in the public private partnership mode; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) The details of the Textile Parks in
the Country, State-wise, is placed in Statement (See below).
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(b) Government has approved a budgetary allocation of Rs.400
crores for setting up new Textiles Parks in the Country.

(c) The Scheme for Integrated Textile Parks is a demand driven
scheme and investors decide investments based on commercial viability.
Currently no Textile Parks are operational in Uttar Pradesh and 5
Textile Parks are operational in Andhra Pradesh.

(d) Yes Sir.

(e) Government finances 40% of cost of common Tfacilities and
infrastructure upto a limit of Rs. 40 crores under the Scheme for
Integrated Textile Parks.

Statement

Scheme for Integrated Textile Parks (SITP)

Project Name Location
1 2
Hyderabad Hi-tech Weaving Park Mahboob Nagar
Hindupur Vyapar Apparel Park Limited Ananthpur
Pochampally Handloom Park Limited Pochampally
Brandix India Apparel City Private Limited Vishakhapatnam
MAS Fabric (India) Park Ltd. Nellore

(5) Andhra Pradesh Total

Gujarat Eco Textile Park Limited Surat
Mundra SEZ Textile and Apparel Park Limited Kutch
Fairdeal Textile Park Pvt. Ltd. Surat
Vraj Integrated Textile Park Limited Kheda
Sayana Textile Park Ltd. Surat
Surat Super Yarn Park Limited Surat
RJID Integrated Textile Park Surat

(7) Gujarat Total
Metro Hi-Tech Cooperative Park Limited Ichalkaranji

Pride India cooperative Textile park Limited Ichalkaranji
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Baramati Hi Tech Textile Park Limited Baramati
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1

2

Shri Dhairyashil Mane Textile Park Co-op
Society Ltd.

Deesan Infrastructure Pvt. Ltd.
Asmeeta Infratech Pvt. Ltd.
Islampur Integrated Textile Park Pvt. Ltd.
Latur Integrated Textile Park Pvt. Ltd.
Puma Global Textile Park Ltd.
(9) Maharashtra Total

The Great Indian Linen and Textile Infrastructure
Company

SIMA Textile Processing Centre
Palladam Hi-Tech Weaving park
Komarapalayam Hi-Tech Weaving Park Ltd.
Karur Integrated Textile Park
Madurai Integrated Textile Park Ltd.
Vaigai HiTech weaving Park
Kanchipuram AACM Handloom Silk Park
(8) Tamil Nadu Total
Jaipur Texweaving Park Limited
Kishangarh Hi-Tech Textile Park Limited
Next Gen Textile Park Pvt. Ltd.
Jaipur Integrated Texcraft Park Pvt. Ltd.
Bharat Fabtex and Corporate Park Pvt. Ltd.
(5) Rajasthan Total
Lotus Integrated Tex Park
Rhythm Textile and Apparel Park Ltd.

Ludhiana Integrated Textile Park Ltd.

(3) Punjab

Ichalkaranji

Dhule
Bhiwandi
Islampur
Latur

Hingoli

Perundurai

Cuddalore
Palladam
Komarapalayam
Karur

Madurai

Theni

Kanchipuram

Kishangarh
Kishangarh
Pali

Bagru

Pali

Ludhiana
Nawansaher

Ludhiana
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1 2

EIGMEF Apparel Park Limited Kolkata, West Bengal
Doddabalapur Integrated Textile Park Doddabalapur,
Karnataka
CLC Textile Park Pvt. Ltd. Chhindwara, MP

ToTAL (40)

Incentives to use agro textiles by farmers

2452 . SHRIMATI VASANTHI STANLEY: Will the Minister of TEXTILES be
pleased to

state:

(a) whether farmers have been incentivized to use agro textiles

for food security, crop protection etc.;
(b) if so, the details thereof;
(c) the budgetary allocation made; and
(d) whether Government plans to introduce any new programme?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes, Sir. Government has been
promoting the use of Agro Textile products since the 8th Plan. Under
the National Horticulture Mission (NHM), protected cultivation is one
of the components under which the agro textiles/plastics are being
promoted for Green House, Shade Net House, Plastic Tunnels and Plastic

Mulching.

(c) The budgetary allocation made during 2011-12 for protected

cultivation under NHM is Rs. 155.99 crore.

(d) There is no proposal to introduce new programmes under these

components of NHM.
Powerloom products sold as handloom

2453. SHRI MAHENDRA MOHAN: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government is aware that handloom markets are under

threat because powerloom products are being extensively sold as
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handloom products;

(b) whether this is preventing the genuine handloom products from
entering the

market;

(c) whether Government strictly implements the Handloom
(Reservation of Articles for Production) Act, 1985 and proper

machinery should be set up for its enforcement; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) Yes Sir, the Government is aware that
Powerloom Sector 1is in competition with handloom sector. However, to
prevent sale of Powerloom products as handloom products, the Handlooms
(Reservation of Articles for Production) Act, 1985 is implemented by
the Ministry.

(b) The Enforcement Officers of the Office of the Development
Commissioner for Handlooms, Regional Enforcement Officers and Weavers
Service Centres regularly and frequently inspect the stalls at various
National/State Level Expos to ensure sale of genuine handloom products
in handloom exhibitions from time to time. The Handloom weavers are
also encouraged to use Handloom Mark on genuine Handlooms Products.

(c) Yes Sir, the Government of India is strictly implementing the
Handlooms (Reservation of Articles for Production) Act, 1985. Three
Regional Offices of the Development Commissioner Handlooms at Chennai,
Delhi and Ahmedabad and all 25 Weavers Service Centres conduct
inspections of powerlooms units to implement the Handlooms
(Reservation of Articles for Production) Act, 1985 all over India. In
addition to this, Central Assistance is given to 9 State Governments
to set up an Enforcement Machinery and to ensure there is no violation
of the Handlooms (Reservation of Articles for Production) Act, 1985.
The nine States in
which Enforcement Machinery has been set up are Andhra Pradesh, West
Bengal, Gujarat, Rajasthan, Madhya Pradesh, Haryana, Tamil Nadu, Uttar
Pradesh and Kerala. Presently the Government of India is funding the
State Enforcement Machinery set up by the State Governments in 9
States.

(d) The details of powerlooms inspected to prevent violation of
the Handlooms (Reservation of Articles for Production) Act, 1985,
financial assistance released during the last three years are as

follows:
SI. Year Powerlooms Financial Assistance
No. inspections released
(Rs. in Lakh)
1. 2008-09 237111 350
2. 2009-10 251896 350
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3. 2010-11 261071 350

4. 2011 (Upto July, 11) 59326 0.49

Revival package for cooperatives in handloom sector in Orissa

2454 . SHR1 PYARIMOHAN MOHAPATRA: Will the Minister of TEXTILES be

pleased to state:
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(a) whether Government has received a proposal on Orissa regarding
a revival financial package for cooperatives in the handloom sector;

and
(b) if so, the action taken on the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) and (b) No Sir. However, in his
Budget Speech (2011-12), the Union Finance Minister has decided to
provide Rs.3,000 crore of financial package to NABARD for covering
nearly 15000 Cooperative Societies and 3 lakh weavers. The proposal,
inter-alia, includes writing off over dues loans and interest of
eligible weaver®"s Cooperative Societies and weavers concerned across

the country including the State of Orissa.
New centres for sericulture production

t2455. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
TEXTILES be pleased to state:

(a) whether Government is planning to establish new centres for

sericulture production;

(b) the State-wise number of sericulture production centres in the

country at present;

(c) whether silk cloths are more in demand in foreign countries;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Government of India, through
Central Silk Board (CSB), is implementing a special sericulture
project under Centrally Sponsored Scheme viz. "Catalytic Development
Programme® (CDP) in collaboration with state sericulture departments
of different States through cluster approach and has jointly developed
51 Clusters (45 pre-cocoon and 6 post cocoon) covering 16 States
involving around 250-300 stakeholders in each Cluster. The main
objective of this Cluster Development Programme is to bestow special
attention for the improvement of productivity in all stages to produce

high quality silk in the country. State-wise and sector-wise number of
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such

Sericulture Clusters are as under:-

SI. State Pre-Cocoon Post-Cocoon Total
No. Clusters Clusters

1 2 3 4 5
1. Karnataka 7 1 8

(Location to be finalized)

TOriginal notice of the question was received in Hindi.
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1 2 3 4 5

2. Tamil Nadu 6 1 7
3. Andhra Pradesh 6 1 7
4. Assam 4 1 5
5. Meghalaya 1 - 1
6. Mizoram 1 - 1
7. Nagaland 1 - 1
8. Manipur 2 - 2
9. West Bengal 3 1 4
10. Jammu and Kashmir 4 - 4
11. Uttarakhand 2 - 2
12. Himachal Pradesh 1 - 1
13. Maharashtra 3 1 4
14. Uttar Pradesh 1 - 1
15. Orissa 2 - 2
16. Chhattisgarh 1 - 1

GRAND TOTAL - 51 Clusters

(c) and (d) Yes, Sir. There is good demand of Silk cloths in
Foreign countries and export earnings during the last three years
(2008-09 to 2010-11) from export of natural Silk Yarn/Fabrics,
Madeups, Readymade Silk Garments and Silk Carpets is given as under:-

SI. Item of Exports 2008-09 2009-10 2010-11(P)
No.

Crore Million Crore Million Crore Million

Rs. us $ Rs. us $ Rs. us $
1 2 3 4 5 6 7 8
1. Natural Silk Yarn, 2127.72 462.65 1971.98 415.59 1578.40

346.44

Fabrics, Made ups
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2. Readymade 986.57 214.52 854.95 180.18 1095.10 240.36
Garments

410



1 2 3 4 5 6 7 8

3. Silk Carpets 58.67 12.76 40.59 8.55 15.84 3.48
4. Silk waste 5.23 1.14 24.92 5.25 34.52 7.58
ToTAL 3178.19 691.06 2892.44 609.58 2723.86 597.86

Source: DGCI&S, Kolkata
Coupling upgraded technology with adequate and timely credit

2456. SHRI MOHD. ALI KHAN: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government is stressing on the need to couple upgraded

technology with adequate and timely credit;
(b) if so, the details thereof; and
(c) the present position thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) to (c¢) Yes Sir. Government had
launched the back ended interest reimbursement/capital subsidy scheme
called the Technology Upgradation Fund Scheme (TUFS) on 01.04.1999 for
a period of 5 years for upgradation of the textiles and Jute Industry.
The scheme was continued in modified form w.e.f. 01.04.2007 to
28.06.2010. The scheme has again been launched in restructured form
for the period 28.04.2011 to 31.03.2012. Since 1999, TUFS has
catalyzed investment of Rs. 207747 crore. Government has revised the
Eleventh Five Year Plan allocation in TUFS from Rs. 8000 crores to Rs.
15404 crores on March 31, 2011.

Blacklisting of Indian garment exporters for using child labour

2457. DR. PRABHAKAR KORE: Will the Minister of TEXTILES be pleased

to state:

(a) whether India has been blacklisted for the third consecutive
year by United States for engaging child labour in its garment export

industry;

(b) whether the US blacklisting of Indian exporters will adversely

affect the prospects of apparel/garment exports to other garment
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exporting communities, including European Union; and

(c) if so, whether Government is taking up the matter with the US
Government
reiterating its steps to eliminate child labour in a phased manner

from its industrial/manufacturing sector?
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) Indian garments have been listed by
the United States Department of Labor in the year 2009 and 2010 in
their final determination of the Executive Order list No. 13126 and
Trafficking Victims Protection Reauthorization Act (TVPRA) list, on
grounds that the list of products might have been produced or

manufactured by forced or indentured child labour.

(b) As per United States Department of Labor the TVPRA and EO
lists are awareness generation list and do not act as Non Tariff
Barriers. The impact of these finding has not been witnessed in

apparel exports to other exporting countries.

(c) Government has engaged the US authorities through several
meetings since 2009, with a view to get Indian garments off the US DoL
lists. US DoL has also been furnished with the industry response to
the final determination based on field level surveys. Meanwhile, the
Apparel Exports Promotion Council (AEPC) has also commenced with
implementing the Common Compliance Code, a Plan Scheme of Ministry of
Textiles, for sensitizing the domestic industry on appropriate labour

practices.
Increase in export ceiling of cotton

2458. DR. K.P. RAMALINGAM: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government has decided to increase the cotton export
ceiling to 65 lakh bales from 55 lakh bales for the current year crop

season;

(b) if so, whether textile mills in the country have appealed to
Government to reconsider its decision to allow additional 10 lakh

bales of cotton for the current year; and

(c) if so, the details thereof and reaction of Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) to (c) Government has placed cotton
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exports on Open General Licence (OGL) without any quantity cap with

effect from August 2, 2011.
Wide variation in prices of cotton

2459. SHRI AVINASH PANDE: Will the Minister of TEXTILES be pleased

to state:

(a) whether it a fact that prices of cotton in the season 2010-11

varied from as low as 28000 per candy to as high as 64000 per candy;

(b) if so, the major reasons for such wide variation; and
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(c) what actions have been taken by Government in the financial
year
2010-11 to stabilize the cotton market for the welfare of the farmer?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) The price map of domestic cotton

prices in cotton season 2010-11 is given in Statement (See below).

(b) Cotton price rise is in accordance with market fundamentals
and international volatility in cotton prices. International cotton
prices reached a historical high of US $ 234 cents/lIb, the highest in

the past 150 years before moderating in the later part of the season.

(c) During the cotton season 2010-11, Government had taken several
steps to stabilize the cotton market 1including monitoring by an
Informal Group of Ministers/ Committee of Secretaries, calibrating
quantity caps on cotton exports and placing cotton export on Open
General Licence (OGL) without any quantitative cap from August 2, 2011
to avoid supply side disruptions. These measures ensure price
stability while balancing interests of cotton farmers and downstream

textiles industry.
Statement
THE COTTON CORPORATION OF INDIA LTD., NAVI MUMBAI

Domestic sale prices of S-6 In Rs. per candy spot as announced by
Cotton Association of India, Mumbai (CAl) and equivalent price in US
C/1b

vis-a-vis average price of Cotlook A Index

Date Price of S-6 In Conversion Factor Conversion of Cotlook A
Rs. candy spot (Exch Rate x 7.84) S-6 price in (CFR) in US

to per candy us C/Ib Cents/Ib
1 2 3 4 5

03-01-11 42500 350.13 121.38 171.95
04-01-11 42500 351.08 121.06 170.90
05-01-11 42500 353.90 120.09 171.90
06-01-11 42200 354.76 118.95 173.55
07-01-11 42000 355.78 118.05 170.00
10-01-11 43000 356.33 120.67 169.25
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11-01-11 43500 355.31 122.43 172.25

12-01-11 43300 353.98 122.32 176.25

13-01-11 43500 353.51 123.05 176.80
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1 2 3 4 5
14-01-11 43900 354.84 123.72 172.60
17-01-11 44600 354.84 125.69 170.10
18-01-11 45000 354.84 126.82 170.10
19-01-11 45000 355.62 126.54 174.10
20-01-11 44800 355.62 125.98 177.10
21-01-11 44800 358.68 124.90 181.70
24-01-11 46300 357.27 129.59 185.70
25-01-11 47100 356.64 132.07 190.70
27-01-11 49400 356.96 138.39 194.50
28-01-11 50000 358.21 139.58 197.50
31-01-11 48800 360.09 135.52 193.25
01-02-11 49000 359.39 136.34 197.05
02-02-11 50000 357.27 139.95 201.05
03-02-11 52500 357.50 146.85 205.05
04-02-11 52500 357.74 146.75 201.55
07-02-11 53000 357.11 148.41 197.55
08-02-11 55500 355.78 156.00 203.75
09-02-11 56500 355.15 159.09 205.45
10-02-11 60000 357.11 168.02 209.75
11-02-11 59500 358.52 165.96 216.75
14-02-11 59000 356.96 165.28 217.30
15-02-11 58500 356.25 164.21 214.90
16-02-11 58500 356.25 164.21 219.50
17-02-11 58000 355.94 162.95 226.50
18-02-11 59000 354.21 166.57 233.50
21-02-11 58500 354.21 165.16 226.50
22-02-11 57300 353.66 162.02 226.50
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1 2 3 4 5
23-02-11 56000 354.29 158.06 219.50
24-02-11 55000 355.62 154.66 215.75
25-02-11 54300 355.70 152.66 209.30
28-02-11 58000 354.76 163.49 216.30
01-03-11 59000 353.74 166.79 223.30
02-03-11 59000 353.74 166.79 225.50
03-03-11 59000 352.80 167.23 231.90
04-03-11 59500 352.49 168.80 236.25
07-03-11 58700 352.49 166.53 243.25
08-03-11 58500 352.49 165.96 243.65
09-03-11 57500 352.49 163.13 236.05
10-03-11 58200 352.49 165.11 233.25
11-03-11 58200 354.13 164.35 229.65
14-03-11 59200 353.98 167.24 233.40
15-03-11 59000 354.68 166.35 226.60
16-03-11 59000 354.21 166.57 219.60
17-03-11 59200 354.37 167.06 214.25
18-03-11 59500 353.58 168.28 221.05
21-03-11 59900 353.11 169.64 228.05
22-03-11 60200 353.27 170.41 228.15
23-03-11 60500 352.33 171.71 234.75
24-03-11 61000 350.92 173.83 230.75
25-03-11 61500 350.92 175.25 237.65
28-03-11 61500 351.00 175.21 233.45
29-03-11 61500 350.60 175.41 226.45
30-03-11 61500 350.92 175.25 223.45
31-03-11 61500 350.21 175.61 221.95
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1 2 3 4 5
01-04-11 61500 350.21 175.61 227.75
04-04-11 61500 350.21 175.61 223.00
05-04-11 61500 359.39 171.12 223.00
06-04-11 61000 354.76 171.95 228.00
07-04-11 61000 346.84 .175.87 234.40
08-04-11 61000 346.84 175.87 234.25
11-04-11 60800 346.84 175.30 228.55
13-04-11 58800 348.64 168.66 224.35
15-04-11 57800 348.64 165.79 219.45
18-04-11 56300 347.08 162.21 218.95
19-04-11 56000 349.90 160.05 218.95
20-04-11 56000 349.90 160.05 212.65
21-04-11 55000 347.23 158.40 206.35
25-04-11 55200 348.41 158.43 NQ
26-04-11 55200 349.51 157.94 196.15
27-04-11 55200 348.02 158.61 179.70
28-04-11- 53200 347.47 153.11 172.70
29-04-11 51700 347.94 148.59 NQ
02-05-11 50000 347.47 143.90 NQ
03-05-11 49000 347.86 140.86 173.10
04-05-11 49000 349.12 140.35 174.70
05-05-11 48000 349.12 137.49 168.70
06-05-11 46000 351.08 131.02 164.20
09-05-11 43500 350.29 124.18 163.50
10-05-11 43500 350.60 124.07 163.35
11-05-11 44000 350.45 125.55 166.65
12-05-11 45000 351.00 128.21 165.65
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1 2 3 4 5
13-05-11 44000 351.86 125.05 160.55
16-05-11 45000 352.96 127.49 160.95
17-05-11 45000 352.96 127.49 163.65
18-05-11 45000 353.35 127.35 164.80
19-05-11 45000 352.41 127.69 167.55
20-05-11 46200 352.17 131.19 163.55
23-05-11 46500 354.52 131.16 163.55
24-05-11 47000 354.45 132.60 165.15
25-05-11 47000 355.78 132.10 165.55
26-05-11 47000 354.92 132.42 167.15
27-05-11 47200 354.37 133.19 163.35
30-05-11 46500 353.58 131.51 NQ
31-05-11 46000 352.96 130.33 164.75
01-06-11 46000 352.25 130.59 168.95
02-06-11 45500 352.17 129.20 170.80
03-06-11 45500 351.55 129.43 173.00
06-06-11 44000 351.08 125.33 171.50
07-06-11 44000 350.84 125.41 167.50
08-06-11 44000 349.66 125.84 160.50
09-06-11 44000 350.21 125.64 157.90
10-06-11 43500 350.68 124.04 NQ
13-06-11 43500 351.55 123.74 NQ
14-06-11 43500 350.92 123.96 NQ
15-06-11 43000 350.13 122.81 NQ
16-06-11 42000 352.02 119.31 NQ
17-06-11 40500 352.25 114.98 NQ
20-06 11 39000 352.96 11049 NQ
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1 2 3 4 5
21-06-11 38000 352.02 107.95 NQ
22-06-11 38000 351.47 108.12 NQ
23-06-11 38000 352.17 107.90 NQ
24-06-11 38000 352.25 107.88 NQ
27-06-11 38000 353.51 107.49 NQ
28-06-11 38000 353.19 107.59 NQ
29-06-11 38000 352.09 107.93 NQ
30-06-11 38000 350.76 108.34 NQ
01-07-11 37500 352.09 106.51 NQ
02-07-11 37500 349.74 107.22 NQ
04-07-11 37500 348.49 107.61 NQ
05-07-11 37000 348.80 106.08 NQ
06-07-11 37000 348.02 106.32 NQ
07-07-11 37000 348.10 106.29 NQ
08-07-11 37000 347.55 106.46 NQ
11-07-11 36500 347.70 104.98 NQ
12-07-11 35500 350.29 101.34 NQ
13-07-11 34500 349.43 98.73 NQ
14-07-11 34000 349.12 97.39 NQ
15-07-11 33500 348.96 96.00 NQ
18-07-11 32000 349.35 91.60 NQ
19-07-11 31500 349.59 90.11 NQ
20-07-11 31000 348.57 88.93 NQ
21-07-11 31000 349.12 88.79 NQ
22-07-11 31000 347.78 89.14 NQ
25-07-11 30000 348.25 86.15 NQ
26-07-11 30000 347.31 86.38 NQ
27-07-11 30000 351.86 85.26 NQ
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1 2 3 4 5

28-07-11 30300 345.90 87.60 NQ
29-07-11 30800 346.14 88.98 NQ
01-08-11 32000 345.35 92.66 NQ
02-08-11 32000 346.84 92.26 NQ
03-08-11 32700 347.94 93.98 NQ
04-08-11 34200 348.17 98.23 NQ
05-08-11 35000 350.84 99.76 NQ
08-08-11 34000 352.88 96.35 NQ
09-08-11 34000 354.13 96.01 NQ
10-08-11 34000 346.61 98.09 NQ

PRICE : CORRESPONDING PERIOD LAST YEAR
10-08-10 30700 362.68 84 .65 NQ

(1 candy=355.62 kgs)
COMPARISON : CURRENT PRICE VIS-A-VIS OPENING PRICE (AS ON 01-10-10)
Increase/decrease -3700 -9.56 -
in actual and In -10% -9% -
COMPARISON: CURRENT PRICE VIS-A-VIS LAST YEAR PRICE
Increase In actual 3300 13.45 -

& In %tage term 11% 16% -

Movement of S-6 prices vis-a-vis Cotlook Prices — 2010-11
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Cloth bags an alternative to polythene

2460. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of TEXTILES be

pleased to state:

(a) whether it is a fact that cloth bags and prove an alternate of

polythene;

(b) whether it is also a fact that their massive production can

reduce the cost of these bags;

(c) whether it is also a fact that it may generate employment

opportunities in large number; and

(d) if so, whether Government will consider to take meaningful
initiative in this
direction?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (&) to (c) Yes, Sir.

(d) The Government of India has already taken various initiatives
through National Jute Board (NJB) under Ministry of Textiles for
establishing the supply chain for increase in production of jute carry
and shopping bags in both organized and decentralized sector. To
create awareness and to popularize use of low cost jute bags in place
of plastic bags, National Jute Board organizes promotion events and
awareness programmes in those States
where plastic bags have been banned by the respective State
Governments. National Jute Board also ties up retail activities in
different States to make available the supply of jute bags to

customers.
Mega Handloom Clusters in U.P.

2461. SHRIMATI MOHSINA KIDWAL: Will the Minister of TEXTILES be

pleased to state:

(a) whether Government had decided to open Mega Handloom Clusters

in the country;

(b) if so, how many have been opened so far and how many of them

are in Uttar Pradesh;

(c) how these clusters are helping weavers and whether Government

423



has made an estimate of indebted weavers in U.P.; and

(d) if so, how Government proposes to help the weavers of U.P. and
whether Government would announce any special package for weavers of
U.P.?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMD): (a) and (b) Yes, Sir. Hon"ble Finance
Minister in his annual Budget for the year 2008-09 had announced for

taking up two Mega Handloom Clusters at
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Varanasi (Uttar Pradesh) and Sivasagar (Assam) for their integrated
and holistic development. To take up these mega handloom clusters,
"Comprehensive Handloom Cluster Development Scheme (CHCDS)" was
introduced in November 2008. During 2009-10, as announced by the
Finance Minister in his Budget speech, two more Mega Handloom Clusters
have been taken up at Virudhunagar (Tamil Nadu) and Murshidabad (West
Bengal). The scheme covers clearly identifiable geographical locations
with at least 25,000 handlooms in which Government of India®s

financial support would be upto Rs.70 crore.

(c) and (d) These clusters will help the weavers by way of
Technology up-gradation, Product Diversification, Raw Material Bank,
Credit, Market Development, Forward and Backward Linkages, Human
Resource and Skill Development, Social Security, Physical
Infrastructure, Export and Marketing, Margin Money for working
Capital, Corpus Fund for Yarn Deport etc. providing suitable workplace
to enable them to produce quality products with improved productivity,
participation in exhibitions, Common Facility Centres, Marketing

Centres, supply of Yarn, Dyes and Chemicals, etc.

The Finance Minister in his budget speech (2011-12) has provided a
financial package worth Rs.3000 crore related to handloom weavers
cooperative societies in all over the country including Uttar Pradesh.
This package is designed to address problems of indebtedness of
handloom weavers of the country including U.P. This package benefits
approximately 15000 weavers®" co-operative societies and 3 lakh weavers
across the country including Uttar Pradesh by writing off their

overdue loans and interest.
Capital subsidy scheme for powerloom units

2462. DR. K.P. RAMALINGAM: Will the Minister of TEXTILES be pleased

to state:

(a) whether the capital subsidy scheme Tfor powerloom units
introduced by Government in 2003 but nearly 5 lakh powerloom units are

not covered under this scheme;

(b) 1if so, the details thereof and the total number of powerloom
units benefited under capital subsidy scheme during the last three

years, State-wise; and
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(c) the details of steps taken by Government for effective

implementation of this scheme in future?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) Government has Hlaunched Technology
Upgradation Fund Scheme (TUFS) for textile and jute industries w.e.f.
1.4.99. Under the said scheme, an option has been provided to the
small scale textile and jute industries to avail 15% Credit linked
Capital Subsidy (CLCS)/Margin Money Subsidy (MMS) in lieu of 5%

interest reimbursement
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under the Technology Upgradation Fund Scheme. An additional option has
been provided to SSI powerloom units w.e.f. 6th November, 2003 to
avail 20% Credit linked Capital Subsidy (CLCS)/Margin Money Subsidy
(MMS) in lieu of 5% interest reimbursement/15% Capital subsidy under
Technology Upgradation Fund Scheme. Under 20% CLCS/MMS for powerloom
units, the subsidy of Rs.227.39 Crore has been sanctioned to 3056
units out of which the subsidy of Rs.218.25 Crore have been released
to 2966 units upto 31.7.2011. The powerloom units have also availed
subsidy under 5% interest reimbursement and 15% CLCS/MMS through the

lending agencies/banks all over the country.

(b) State-wise subsidy released under 20% Credit linked Capital
Subsidy (CLCS)/ Margin Money Subsidy (MMS) for the last three years is
given in Statement
(See below).

(c) Regional Offices of the Office of the Textile Commissioner and
Powerloom Service Centres run by Textile Commissioner/Textile Research
Associations (TRAs)/ State Government agencies are continuously
conducting Seminars/Workshop/Awareness programmes with powerloom
weavers/entrepreneurs, their associations, federations, Textile
Industry Associations, lending agencies, State Governments etc. all
over the country for creating awareness among them about the schemes
for Powerloom Sector as well as Technology Upgradation Fund Scheme for
development of powerloom sector.

Statement

Total number of powerloom units benefitted under Capital Subsidy
Scheme under 20% CLCS/MMS for the last three year State-wise are as

under
(Rs. in Crore)

Sl. State 2008-09 2009-10 2010-11
No.

No. of Amount No. of Amount No. of Amount

units released units released units released
1 2 3 4 5 6 7 8
1. Andhra Pradesh 6 0.46 14 0.94 18 1.98
2. Daman and Diu 2 0.36 - - - -
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Gujarat 72
Jharkhand -
Haryana 10
Karnataka 6

3.63

0.61

0.17

29

10

0.08

0.81

52

0.20

0.02
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1 2 3 4 5 6 7 8

7. Kerala 1 0.04 - - - -
8. Madhya Pradesh 3 0.35 6 0.21 2 0.14
9. Maharashtra 228 22.10 211 20.94 121 10.35
10. Punjab 7 0.52 28 2.15 13 0.75
11. Rajasthan 8 0.31 6 0.43 2 0.7
12. Tamil Nadu 56 3.50 48 2.14 19 0.86
13. Uttar Pradesh 5 0.43 6 0.35 3 0.22
TOTAL 404 32.48 363 30.57 233 17.72

Interceptor Sewer project in Delhi

2463. SHRI N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Interceptor Sewer project to prevent untreated

sewage from flowing into the Yamuna in Delhi has taken off;
(b) if so, the details thereof;

(c) the gaps between wastewater generation and treatment capacity

in the country; and
(d) the plans to rectify the same?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (@) and (b) Delhi Jal Board (DJB) has informed
that
the project of Interceptor Sewer has been awarded in first week of
July, 2011. To complete the entire project in a time bound manner, the
project has been divided into six packages depending on the location
of existing Sewerage Treatment Plants and awarded to three different

agencies. The project comprises of the following components:-

(i) Construction of Sewage Pumping Station at different locations
to pump
the sewage from interceptor Chamber to the nearest Sewage

Treatment

429



Plant.

(ii) Laying of Interceptor sewer pipes of dia meter varying from
600mm to 2400mm in a total length of 59 km. along three major
drains (Najafgarh, Supplementary and Shadhara drains), through

Micro Tunneling method.
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(iin) Laying of rising mains in a length of 12 km. for sewage

pumping stations to the respective sewage treatment plant.

(iv) Construction of Interceptor chambers at the mouth of sub

drains failing out in to the above major drains.

(c) and (d) DJB has also informed that so far as Delhi is concerned
the total quantity of waste water generated is around 670 Million
Gallons per Day (MGD) where as the current treatment capacity of 18
sewerage treatment plants is around 513.4 MGD which is likely to be
increased up to 623.4 MGD by the end of this year by constructing and
commissioning sewage treatment plants at Kondli, Yamuna Vihar, Okhala
and Kapashera. The Sewerage Treatment Plants at Pappankalan (20 MGD),
Nilothi (20 MGD), Coronation (40 MGD). Delhi Gate (15 MGD) and Delhi
Cantt. (8 MGD) have been proposed to meet the demand of growing
populations by 2015. However, an International Consultant M/S AECOM
has been appointed for preparation of sewerage master plan for year
2031.

Allotment to SC & ST employees under automated allotment system

2464 . SHRI LALHMING LIANA: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the month-wise number of SC/ST employees who have been
allotted Type-1V residential quarters since the introduction of

automated system of allotment of Government quarters till date;

(b) whether any special provision is made for the benefit of SC/ST
employees under the new system;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Information is given in Statement (See below).

(b) Yes, Sir.

(c) 10% of vacancies in Type-l1 and 1l and 5% vacancies in Type-1I11
and IV are reserved for allotment of accommodation to the SC and ST
employees for initial allotment. SC/ST applicants are registered under
the General Category also and they can give their choices under
General, SC and ST category simultaneously. Rolling roster is followed

to implement the reservation. Under the Automated System of Allotment,
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every applicant is supposed to give his/her preferences for the
vacancies put on offer and the allotment is made as per roster if the
desired vacancy remains available till roster point is covered for
SC/ST.

(d) Question does not arise.
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Statement

SI. Month and Year Allotments made to Allotments made to
No. SC Employees ST Employees
1. January-2011 11 3
2. February-2011 6 5
3. March -2011 5 Nil
4. April -2011 6 3
5. May-2011 6 4
6. June-2011 4 7
7. July-2011 4 1
TOTAL 42 23

Allotment of lands to recognised political parties in Delhi

2465. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has allotted lands to eligible recognised

political parties in Delhi for construction of their offices;

(b) if so, the names of political parties who have since been
allotted lands indicating the areas of land, location-wise and date of

allotment;

(c) whether the political parties have taken possession of lands
after making full payments;

(d) the names of eligible political parties who have not been

allotted lands so far;
(e) the reason in each case; and
() by when the allotment is likely to be made?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Yes, Sir.

(b) A statement indicating the details given in Statement (See
below).

(c) Yes, Sir. However, possession has not been handed over to the
All India Trinamool Congress due to encroachments on the allotted
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land.

(d) The political parties who have applied for land but not so
far/allotted land are mentioned below:-
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1. Shiv Sena Parliamentary Party
2. Nationalist Congress Party
3. Bahujan Samaj Party

(e) 1. Shiv Sena Parliamentary Party: The Land Allotment
Screening Committee (LASC) recommended allotment of land measuring
1008 sq.mts. at M.B. Road, Sector VI, New Delhi. However, Shiv Sena
Parliamentary Party requested for allotment of land only at DDU Marg.
Due to non availability of vacant land in the desired location, the
request of Shiv Sena Parliamentary Party is still pending.

2. Nationalist Congress Party: Due to non availability of vacant
land in the desired location, the request of Nationalist Congress
Party is still pending.

3. Bahujan Samaj Party: Due to non availability of vacant land in
the desired location, the request of Bahujan Samaj Party is still
pending.

() As per procedure, the pending requests are considered by the
Land Allotment Screening Committee (LASC) constituted for allotment of
land. The LASC recommends cases for allotment of land taking into
account the entitlement of the party, the availability of land and
completion of all other procedural formalities. Thereafter, allotment
is made after obtaining the approval of Competent Authority.

Statement
SI. Name of Party Location Date of Area
No. allotment
1 2 3 4 5

1. AIll India Congress Dr. Rajinder Prasad 08.09.19754736.1 sq.yds.
Committee of Indian Road (as known as
National Congress Jawahar Bhawan Trust) 21.12.1976 4583.32
sq.yds.

Kotla Road Pkt.9-A 19.11.2007 8093 sqg.mts.
2. Rashtriya Janata DalKotla Road, Plot Nos.
03.07.2007 1904 sqg.mts.

34, 57, 58 and 59

3. Communist Party of Market Road, Plot Nos. 22.11.1983 1197.33
sq.mts.
India (Marxist) 27, 28 and 29
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Kotla Road, Plot Nos. 11.12.2008 2534 .46
sq.mts.
10, 11, 12 and 13

4. Samajwadi Party Vasant Kunj, Plot No.l 21.01.2009 1 Acre

5. Communist Party of Kotla Road, Plot No. 1502.12.1967 0.3 Acre
India
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6. Bharatiya Janata PartyBetween Dr. Rajinder
08.03.2001 1.87 Acre
(National Level) Prasad Road Raisina
Road

7. Janata Dal (United) Vasant Vihar Plot No. 427.04.2010 2000 sqg.mts.

8. Bharatiya Janata Patry Kotla Road, Plot Nos.
12.05.2010 1060.80 sq.mts.
(Delhi State) 4 & 5 alternative
9. All India Anna Pushp Vihar, M.B. Road, 30.07.20101008 sq.mts.
Dravida Munnetra Saket Plot Nos.13 & 25
Kazhakham
10. Delhi Pradesh Rouse Avenue, Plot 15.05.1987 1127.78
sq.mts.

Congress Committee No. 2

11. AIl India Trinamool DDU Marg, Plot 01.03.2011 1000 sqg-mts.

Congress Nos. 2 & 3

Allotment of land by DDA to schools and other institutions on

concessional rates

2466. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Delhi Development Authority (DDA) has allotted lands
to schools and other institutions on concessional rates and on

priority basis;

(b) if so, the names of the institutions and the terms and

conditions in this regard;

(c) the present status of compliance with the terms and

conditions/norms;

(d) whether DDA has been unsuccessful in enforcing the said terms

and conditions on these institutions; and
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(e) if so, the details of stringent measures taken to enforce the
terms and conditions/quota norms and the action taken against the
institutions for violating these

norms?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Delhi Development Authority has reported that
it has allotted land to schools and other institutions at Zonal

Variant Rates approved by the Central Government.

438



(b) Details of allotment made since 01.01.2005 for schools and
other institutions are given in Statement-1 (See below). A copy of
standard terms and conditions is given in Statement-11 (See below).

(c) to (e) Allottees are required to adhere to the terms and
conditions of allotment. Whenever any violation comes to the notice of
DDA, appropriate action is taken as per the terms and conditions of

allotment/lease deed.
Statement-1

Details of allotment of land for Schools and other Institutions
with effect from 1.1.2005 to till date

SI. Name of Institutions Category of Area Date of
No. Institutional allotment
allotment

1 2 3 4 5

(a) Schools

1. Sr. Sec. School School 5184 Sgm. 01.6.2005
Madan Pur Khaddar, 6077 Sqgm.
GNCTD 7581 Sgm.

2. Sr. Sec. School -do- 4050 Sqgm. 05.4.2005

Sector-25, Rohini, GNCTD

3. Sr. Sec. School -do- 8000 Sgm. 09.9.2005
Jasola Village, GNCTD

4. Preeti Educational Society Nursery 800 Sqgm. 10.7.2005
School
5. Primary School -do- 4000 Sqgm. 07.8.2006

Kalyan Vihar, MCD

6. Sr. Sec. School -do- 8000 Sgm. 08.2.2006
Sector-16-B, Dwarka,
GNCTD

7. Primary School -do- 3178 Sgm. 13.9.2006

Pocket-3, Bindapur, MCD

8. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-16, Pocket-A,
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Rohini, GNCTD
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1 2 3 4 5

9. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-21, Rohini, GNCTD

10. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-23, Rohini, GNCTD

11. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-18, Rohini, GNCTD

12. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-13, Dwarka, GNCTD

13. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-22, Dwarka, GNCTD

14. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-7, Dwarka, GNCTD

15. Sr. Sec. School -do- 2 Acre 20.9.2006
Sector-15, Rohini, GNCTD

16. Primary School -do- 4000 Sqgm. 04.7.2007
Pocket-5A, Sector-1,
Dwarka, MCD

17. Sr. Sec. Girls School -do- 8000 Sgm. 28.6.2007
Nasir Pur, GNCTD

18. Sr. Sec. Boys School -do- 8000 Sgm. 28.6.2007
Nasir Pur, GNCTD

19. Sr. Sec. School -do- 8000 Sgm. 19.6.2008
Village Sannoth, GNCTD

20. Sr. Sec. School -do- 8000 Sgm. 31.7.2008
Buland Masjid,
Shastri Park, GNCTD

21. Primary School -do- 2000 Sgm. 18.8.2008
Pocket-4, Bindapur,
Dwarka, MCD

22. High Brow Education Middle 6000 Sqgm. 27.7.2009
Society School

23. Sr. Sec. School -do- 6052 Sgm. 13.8.2010

Sector-4, Rohini, GNCTD
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1 2 3 4 5

24. Sr. Sec. School -do- 8000 Sgm. 27.9.2010
Sector-16B, Dwarka,
GNCTD

(b) Hospitals

1. Maternity Home Hospital 2532 Sgm. 19.1.2006
(Madanpur Khader),
DHS

2. Construction of Dispensary -do- 1273 Sqm. 03.8.2006
at Pocket-3, Bindapur, DHS

3. 200 Bedded Hospital at -do- 15139.15 Sgm. 16.6.2006
Hastsal, DHS

4. Construction of Hospital -do- 6319 Sgm. 29.9.2006
(Sarita Vihar), DHS

5. 200 Bedded Hospital at -do- 1.6 Hect. 10.11.2006
Tri Nagar, DHS

6. Construction of Dispensary -do- 1000 Sqgm. 27.10.2006
at Bank Enclave, DHS

7. Health Centre at Sector 4, -do- 1000 Sgm. 20.2.2007
Rohini, DHS

8. Health Centre at Lahor -do- 1061 Sqm. 14.8.2007
Shashtri Park, DHS

9. 200 Bedded Hospital at -do- 10000 Sgm. 21.5.2008
Dakshinpuri, DHS

10. Dispensary at Buland Masid -do- 1000 Sqgm. 06.8.2008
Shashtri Park, DHS

11. Dispensary in Vasant Gaon, -do- 1000 Sgm. 13.7.2009
DHS

12 Health Centre at Gandhi Vihar-do- 1000 Sgm. 08.6.2009

13 Medical College in Sector-17, -do- 3.70 Hect 14.5.2010
Dwarka, DHS

14 Dispensary at Sakarpur, DHS -do- 1870 Sgm. 31.8.2010

442



1 2 3 4 5

(c) Community Hall

1. Community Hall at Community Hall 800 Sqgm. 24.6.2005
Sec. 4 Rohini, MCD

2. Community Hall at -do- 665 Sqgm. 09.5.2005
Sec. 16, Rohini, MCD

3. Community Hall at -do- 653.275 Sqgm. 1.12.2006
Sec. 3, Rohini, MCD

4_ Community Hall at -do- 660 Sgm. 11.7.2006
Sec. 7 Rohini, MCD

5. Community Hall at -do- 1301 Sgm. 11.12.2006
OCF Geeta Colony
Block-12 East Delhi,
MCD

6. Community Hall at OCF -do- 763.685 Sqm. 25.6.2007
Pkt. in CGHS Mandawali
Fazalpur in AC 43, MCD

7. Community Hall at OCF -do- 965.85 Sqgm. 25.6.2007
Pkt in CGHS Mandawali
Fazalpur near Patparganj
Depot, MCD.

8. Community Hall at Geeta -do- 2074 Sgm. 9.5.2008
Colony, Block-10, MCD

9. Comrnunity Hall at -do- 1100 Sgm. 1.7.2009
Gandhi Vihar, MCD

10. Community Hall at -do- 743.80 Sqgm. 23.1.2009
East of Kailash, MCD

11. Community Hall at Mayur -do- 2042 Sgm. 3.9.2009
Vihar, New Kondli at Pkt 6
MIG Float, MCD

12. Community Hall at -do- 1593.63 Sqgm. 17.6.2009
Shalimar Village, MCD

13. Community Hall at -do- 1113.35 Sgm.  21.7.2009

Sec.24, Rohini, MCD
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14. Community Hall at -do- 1700 Sqgm. 15.1.2010
Vishwas Nagar, MCD

15. Community Hall at Pkt A-7, -do- 669 Sqgm. 16.2.2010
Sec. 17, Rohini, MCD

(d) Religious

1. Shri Vishnu Dharmik Sabha, Religious 126 Sqgm. 13.2.2006
Keshav Puram

2. Raj Yoga Education and -do- 400 Sgm. 14.2.2006
Research Foundation,
Dilshad Garden

3. The Delhi Marthoma Delhi -do- 400.06 Sgm. 16.6.2006
Church Society Regd., Dwarka

4. The Methodix Church in -do- 402 Sgm. 13.7.2006
India, Rohini

5. Sant Nirankari Mandal Regd., -do- 400 Sgm. 11.9.2007
Dwarka

6. The Delhi Orthodox Counsel, -do- 400 Sgm. 17.3.2008
Church, Mayur Vihar, Ph-111

7. Raj Yoga Education and -do- 400 Sqgm. 24.3.2008
Research Foundation, Dwarka

8. The Delhi Marthoma Church, -do- 340.80 Sqgm. 25.4.2008
Mayur Vihar, Ph-111

9. Kalibari, Dwarka -do- 400 Sgm. 19.9.2008

10. Shri Guru Singh Sabha -do- 400 Sqgm. 25.9.2008

11. Darsgah-E-Islamia Committee, -do- 407.17 Sqgm. 29.9.2008
Rohini

12. Sh. SS Jain Sabha, Rohini -do- 378 Sqgm. 06.11.2008

13. Shri Sanatam Dharmshala, Rohini-do- 395.58 Sqgm. 07.11.2008

14. Rohini Dharmik Sewa Samiti, -do- 350 Sgm. 02.12.2008
Rohini

15. Arya Samaj Sainik Vihar, -do- 200 Sqgm. 06.5.2009
Pitampura
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16. Ayyappa Sewa Samiti, -do- 392.60 Sqgm. 15.6.2009
Mayur Vihar
17. Sant Nirankari Mandal, Dwarka-do- 400.06 Sqgm. 19.9.2009
18. Bengal Welfare and Cultural -do- 364.06 Sgm. 11.5.2010
Association, Vasundhara
19. ISCON, Rohini -do- 4000 Sqgm. 23.6.2009
20. Sri Jagan Nath Rohini -do- 430.60 Sgm. 10.1.2011
Sewa Sangh
21. Sri Balaji Babosa Dharmik -do- 400 Sgm. 11.1.2011
Society
22. Jinendra Charitable Society -do- 400.50 Sgm. 25.2.2011
23. Delhi Wakf Board -do- 400 Sgm. 29.3.2011
24. Agarwal Sabha Rohini -do- 390 Sqgm. 05.5.2011
(e) Other Institutions (Higher Institutions)
1. SAARC University at Higher And 85.65 Acre 4.4.2009
Madangir Technical
Institutions.
2. Law College at Higher And 8000 Sqgm. 08.5.2009
Sector-22 Dwarka Technical
Institutions.
3. Ritanand Balved Higher And 2000 Sgm. 3/6/2006
Education Foundation Technical
Institutions.
4. Society For Employment Higher And 1479 Sqgm. 3/28/2006
And Carrier Counselling Technical
Institutions.
5. Kamal Education And Higher And 2021 Sgm. 6//8/2006
Welfare Society Technical
Institutions.
6. Oil Industries Higher And 6500 Sgm. 9/5/2006
Development Board Technical
Institutions.
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7. Rishi Aurobindo Higher And 11/15/2006
Educational Society Technical
Institutions.
8. Sky Vision Welfare Higher And 2300 Sgm. 1/2/2007
Society Technical
Institutions.
9. Spice Board Higher And 936 Sqm. 11/21/2007
Technical
Institutions.
10. The Missionary Of Higher And 1050 Sgm. 2/4/2008
Charity Technical
Institutions.
11. The Delhi Orthodox Higher And 461.60 Sgm. 12/21/2009
Diocesam Council Technical
Institutions.
12. International Medical Higher And 873 Sqgm. 6/9/2010
Sciences Academy Technical
Institutions.
Statement-11
Terms and conditions for allotment of land to any Private
Organizations
1. The shall be required to pay the cost of
land measuring Sgm. allotted for School building
@ per acre with 2.5 % ground rent per annum of the
total Premium (aggregate of the provisional land final premium).
The allottee shall have to pay balance premium for the land as
per rates determined by the Central Government under Rules-5 of
DDA (Developed Nazul Land) Rules 1981, and within the time
demanded by DDA. The rates of Jland determined by Central
Government shall be binding upon the allottee shall not be called
in question by it in any proceeding.
2. The land measuring Sgm. is allotted to the Society

for play field on temporary basis payment of nominal license fee

@ Rs. + enhancement, per annum per acre.
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3. The Ground Rent of the land shall be paid by the said Society
from the date of handing over the possession of the plot/land

area of the land/plot.
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10.

11.

12.

13

14.

15.

5% of the total strength of the student would be given admission
if recommended by the GNCTD, subject to normal test. Such
students should be allowed free ship admission based on income

criteria as decided by the Government of Delhi.

The shall use the land for Sr. Sec. School

failing which the land along with structure raised thereon will
be resumed by the Govt./DDA.

The cost of land as demanded with provisional. The Society shall
given an undertaking on non judicial stamp paper duly attested
from the 1st Class Magistrate/Notary Public to the effect that
the difference of cost of land as and when demanded by the Govt.,

of India and DDA shall be payable by the Society.

The Society shall shift the present existing school within

(two year) from the date of handing over the

possession of the land/plot.

The DDA reserve its right to alter any terms and conditions its

descriation.

The land shall be used by the Society for the construction of Sr.
Sec. School and for no other purpose whatever. No residence

except a small hut for chowkidar.

The building plan should be got approved from the local body/DDA

before undertaking any construction of the land.

The Society shall complete the construction of (School Building)

on the land within in a period of (two year) from

the date of handing over the possession of the land/plot.

The land shall be transferred/subleased to any other organization
department by the Society without prior permission of the DDA

obtained in writing.

The perpetual lease shall be executed by the Society own cost as

and when called upon to do so.

The Society shall provide fencing and boundary wall immediately

after taking over the possession of prevent the encroachment.

The person attending the school shall be required to take part in

any religion/institution or to attend any religious worship
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16.

without his/her consent and no citizen shall be deprived of the
admission on the school on ground of religion, face, case,

language or any of them.

In the even-of de-recognition of school by the Directorate of
Education, Delhi Administration or any other Competent Authority
by Lessee shall be required to pay premium for the land allotted
at the market rate prevailing on the date of de-recognition of
the school or the land with superstructure fixtures, fitting etc.
shall reverted to the Government of payment of composition as may
decided by the Govt./DDA.
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17.

18.

19.

20.

21.

22.

23.

The school shall not increase the rates of tution fee without the
prior written sanction of Directorate of Education, GNCTD and
shall follow the provision of Delhi school Education Act/Rule

1973 and other instructions issued from time to time.

The Society shall ensure that percentage of free ship from the
tution fee as laid down under Rules by the Delhi Administration
from time to time is strictly complied with. They will ensure
admission to the students belonging to weaker section to the

extent of 25% and grant free ship to them.

The Delhi Administration will have two nominees on the Governing

General Body of the Society.

The Society shall not refuse admission to the residents of the

locality.

The Society Tfollow the instructions of the Directorate of
Education for minimum/maximum enrolment of students in the school

new building constructed on land allotted by the Govt./DDA.

If the allotment 1is cancelled for breach of any terms and
conditions of the allotment, the possession of the land with
building if any will be handed over to the DDA by the allottee on

the date and time given in the cancellation letter/Notice.

IT the above terms and conditions are acceptable to Society, the
acceptance there of with attested undertaking be sent to the

undersigned along with 3rd copy of bank challan in favour of DDA

for Rs. /- (Premium Rs. /-,
Ground Rent Rs. /- License fee and Rs.
/- and documentation charges Rs. /-) within 60 days

from the date of issue of this letter. The said amount can also
be deposited in the State Bank of India/Central Bank of India
situated at DDA office, Vikas Sadan and 3rd copy of the Challan
may be sent to this office along with acceptance
letter/undertaking within 60 days from the date of issue of
demand-cum-allotment letter. Thereafter interest @ 18% per annum
shall be chargeable upto 180 days from the date of issue of this

demand-cum-allotment letter.
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24.

25.

In case the payment and acceptance letter with required
undertaking is not received with stipulated stated above, it will
be presumed that Society is not interested in the allotment of
the land and the offer of allotment will stand automatically

cancelled/withdrawn.

The Society shall also abide by the terms and conditions given in
the sponsorship letter and other conditions as may be imposed by

the sponsorship authority from time to time.
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26.

The Society shall pay the cost of fencing/Boundary wall if any,
as and when demand by DDA.

Standard terms and conditions for allotment of land to any

Private Hospital

The Society/Hospital will furnish and undertaking on a non
judicial stamp paper of duly attested by 1st Class
Magistrate/Notary Public to the effect that they will pay
different of the cost of land on revised rates as may be decided
by Govt, of India/DDA.

That the Hospital the serve as general Public Hospital with at
least 25% of the beds reserved for free treatment for the weaker

section of the society.

The OPD of the Hospital will provide free service to the patients

falling in the indigent category.

The Hospital shall take part in the National Health Program for
which its
services may be <called by the Directorate of the Health

Service/Ministry of Health.

The Hospital shall earmark, a separate area for Maternity and
Child Health Center which will be available free of cost for the

Community.

In case of surgical unit, hospital will provide Tfacility for
sterilization on
such payment as may be fixed by Delhi Govt/Govt, of India from
time to

time.

The land shall be used by the society for the purpose of
construction of Hospital and essential nursing and medical staff

quarters and for no other purpose whatsoever.

The Hland shall not be transferred/sub-leased to any other
organization by the society without prior permission of the DDA

obtained in writing.

In case to violation of any of the conditions imposed the Delhi
Govt./

452



10.

11.

12.

13.

Govt. of India would be free to resume the title of land.

The construction of the Hospital and essential staff quarters
will have to be completed within a period of 2 years from the

date of handing over the possession of plot.

The society shall be bound by the architectural controls as may
be prescribed by the Director (Plg.)/Chief Architect, DDA.

The Hospital shall execute lease deed at thereon expense as and

when called upon to do so.

The construction plan should be got approved from the local

body/DDA before undertaking any construction on the plot.
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Fault in underground water pipeline in Dwarka

2467. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether there is hardly any water flow of potable water in
many DDA HIG/MIG flats which are located in the back row of Sector-13,
Pocket-B, Dwarka, PH-11 (Metro View Apartment);

(b) whether there is also some fault in underground water pipeline
of Looping System through which water supply is made to flats;

(c) the steps taken to identify the problem and rectify it, and
also to augment the supply of water;

(d) whether residents have approached the concerned officials many

times and submitted representations in this regard; and

(e) the steps being taken to overcome the hardship being faced by
the public?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (&) DDA has informed that it is not true that
there is hardly any water flow of potable water in many DDA HIG/MIG
Flats, which are located in the back row of Sector-13. Pocket-B.
Dwarka Phase-11 (Metro View Apartment). However, instances have been
brought to the notice of DDA where household at back lanes get only
25-30 minutes supply against 1 hour 30 minutes supply from the source.

(b) DDA has also informed that the water supply line in Pocket-B.
Sector-13 has been laid as per the approved scheme from Delhi Jal

Board (DJB) and there is no fault in the underground water pipeline.

(c) Due to short supply of DIB water in Dwarka i.e. 3.5 Million
Gallons per Day (MGD) against the demand of 8.0 MGD, the water
received in the Under Ground Reservoir (UGR) water available in this
pocket is insufficient to supply at a reasonable pressure. To rectify
this problem, the water is augmented through tankers so that minimum
requirement of water is made available even to the back row of flats
of this pocket.

(d) DDA has further informed that the residents have represented a
few times on the problem of inadequate water supply. Hardships being
faced by the residents of this pocket have been overcome by adding

additional quantity of water in UGR by increasing number of tankers as
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per requirement.
Violation of reservation rules by CPWD in promotions

2468. SHRI PRAMOD KUREEL: Will the Minister of URBAN DEVELOPMENT be

pleased to state:
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(a) whether it is a fact that the CPWD is not Tfollowing the
reservation policy for SCs/STs/OBCs by not adopting related standards
at the time of promotion;

(b) whether recently in the matter of promotions from Assistant
Engineers (Group B) to the post of Executive Engineers, there was a

violation of reservation rules; and

(c) if so, the steps being taken by Government to rectify the
situation?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) No, Sir.

(b) There is no violation of reservation policy in the promotion
of Assistant Engineers to the post of Executive Engineer in CPWD.

(c) Does not arise.
Migration from rural to urban areas

2469. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that according to the 2011 provisional
census, more people are moving to cities and towns from rural areas;

(b) if so, the details thereof;
(c) the increase in the share of people living in urban areas; and

(d) how the rural migration to urban areas in India compares to
that in developed countries?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHR1 SAUGATA RAY): (@) and (b) According to the office of the
Registrar General analysis of migration data of Census (2011) is not

available at present.

(c) The percentage of people living in urban areas has increased
from 27.8% in 2001 to 31.16% in 2011.

(d) Level of urbanization in India is 31.8% which is lower than
Europe
(74%) .

Upgradation of Government quarters

2470. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of URBAN
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DEVELOPMENT be pleased to state:

(a) whether it is a fact that most Government quarters of J and H
Block in Kali Bari, New Delhi, have not been upgraded from 2009-10 to
July, 2011;

(b) if so, the names, addresses and details thereof;
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(c) if so, the reasons therefor and by when they will be upgraded;

and

(d) the year-wise details of “’Annual Budget’’ released for the
maintenance of J and H Blocks for the years 2009-10 and 20117

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) 71 Nos. of quarters out of 360 in "J" Block
and 47 Nos. of quarters out of 360 in "H" Block have been upgraded

during the given period.
(b) Details are given in Statement-1 (See below).

(c) Under the upgradation scheme, quarters are upgraded in phased

manner, subject to availability of funds.

(d) The budget is not allotted colony-wise. The funds released for
upgradation of quarters for various colonies under “H”> Division of
CPWD which covers "J" & "H Blocks in Kali Bari is given in Statement-
11 (See below).

Statement-1

Details of quarters upgraded in J&H Blocks, Kali Bari, New Delhi
during 1.4.2009 to 31.7.2011.

SI. Service Name of Nos. of Quarter Nos.
No. Centre Block Quarters
No.
1 242 J Block 71 J-554, 555, 556, 559, 560,561,

562, 563, 564, 565, 568, 569,
572, 573, 579, 580, 581, 582,
585, 586, 588, 590, 593,633,
635, 637, 643, 664, 668, 713,
721, 736, 762, 763, 764, 783,
789, 800, 807, 810, 812, 822,
823, 838, 841, 867, 868, 870,
871, 873, 875, 884, 885, 886,
887, 888, 889, 890, 891, 892,
894, 895, 896, 941, 942, 944,
946, 947, 950, 956, 267

2 243 H Block 47 H-193, 194, 196, 197, 198,
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199, 200, 203, 207, 208,

210,

211, 212,213, 214,215,217,

218, 224,225,
227,229,231, 234,

226,
235,

236,237, 238,249, 256,270,
273, 303, 307, 349, 383,402,

427,435, 447, 454, 489,
509, 541, 235.

505,
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Statement-11

Details of funds allocated and utilized for upgradation of
Government quarters under “H” Division of CPWD

(Rs. in crores)

SI.No. Financial Year Allocation Expenditure

Budget Head-4216

1. 2009-10 12.50 12.49
2. 2010-11 14.59 14.59
3. Upto 07/11 09.70 08.19

Budget Head-2216

1. 2009-10 05.45 05.45
2. 2010-11 01.95 01.95
3. Upto 07/11 01.40 01.18
Note: “H” Division of CPWD covers colonies namely Type-Il1 at Hanuman

Road,, BKS (Part-1 & 2), Sector-2, Kali Bari Marg, J, H, K,
Blocks, D-Block, Albert Square , Foch Square, Sector-3, Sector-
4, and Bungalows at Pandit Pant Marg, Mahadev Road, Gurudwara
Rakabganj Road.

Cess for Labour Welfare Schemes by construction companies in NCR

2471. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether 1 per cent cess of labour welfare schemes paid by
construction companies in National Capital Territory is being paid
regularly;

(b) if so, the total amount thus paid during the years 2007, 2008
and 2009;

(c) whether such cess paying companies are consulted while
launching labour welfare schemes; and

(d) whether it is a fact that Delhi Metro Rail Corporation is
demanding back the unspent portion of their contribution of Rs. 126
crores for introducing their own labour-oriented schemes?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
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(d) Yes, Sir.

(b) The total amount of cess collected during the last 3 years is
as under:
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Year Amount of Cess collected (in

Rs.)
2007-2008 Rs. 73,30,57,435
2008-2009 Rs. 103,40,66,592
2009-2010 Rs. 146,94,59,112
TOTAL: Rs. 323,65,83,139

(c) No such consultation is required under the Act.

(d) Yes, Sir. But their demand cannot be acceded to because there
is no provision under the Building and Other Construction Workers
Welfare Cess Act, 1996.

Fund allocation to NE States under JNNURM

2472. SHR1 BIRENDRA PRASAD BAISHYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the State-wise details of financial allocation made, amount
released, utilization and achievement for the implementation of
various components of Jawaharlal Nehru National Urban Renewal Mission
(INNURM) in the North Eastern States for the last three years; and

(b) the State-wise details of projects for establishment of
various infrastructures under JNNURM under consideration of the
Ministry including the time by when these are likely to be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHR1 SAUGATA RAY): (@)  Details of State-wise financial allocation
for North Eastern States and amount released for utilisation under
Urban Infrastructure and Governance (UIG) Sub-Mission of Jawaharlal
Nehru National Urban Renewal Mission (JINNURM) is given in Statement-I
(See below).

Details of State-wise financial allocation for North Eastern States
and amount released for utilisation under Urban Infrastructure
Development Scheme for Small and Medium Towns (UIDSSMT) 1is given in
Statement-1 (See below).

(b) One Detailed Project Report (DPR) namely Storm Water Drainage
at Kohima, Nagaland is under consideration under UIG Sub-Mission.

Under UIDSSMT, Two (2) projects of Assam, One (1) Project of
Manipur and Four (4) Projects of Tripura have been received in the

462



Ministry. All these States have exhausted their Mission allocation
under UIDSSMT and, therefore, these Projects cannot be considered for
release. In respect of Nagaland, four technically cleared Projects are
pending for want of specific priority by the State Government of
Nagaland which can be accommodated within the remaining available
allocation. 1In addition, Three (3) more projects which are not

technically cleared are also pending.
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Statement-1

(Rs. in lakh)

S1. Name of State Total 2008-09 2009-10 2010-11
No. Allocation
for the Additional ACA released ACA ACA released ACA ACA released
Mission Central for Utilisation Committed for Utilisation Committed for
Utilisation
Period Assistance for the for the for the
(ACA) projects projects projects
Committed approved approved approved
during the during the during the
Mission period Mission period Mission period
1. Arunachal Pradesh 10740.00 8215.65 2053.91 0.00 2006.94 0.00 0.00
2. Assam 27320.00 0.00 6321.15 7112.41 0.00 3792.54
3. Manipur 15287.00 2308.34 0.00 9225.12 2883.37 0.00 0.00
4. Meghalaya 15668.00 19616.15 4904 .04 0.00 0.00 0.00 0.00
5. Mizoram 14822.00 0.00 0.00 0.00 756.82 0.00 0.00
6. Nagaland 11628.00 0.00 389.26 4538.19 1702.81 0.00 0.00
7. Sikkim 10613.00 0.00 538.20 6535.49 1663.87 0.00 0.00
8. Tripura 14018.00 7043.40 1760.85 9000.00 2250.00 0.00 0.00
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TOTAL: 120096.00 37183.54 15967.41 29298.80 18376.22 0.00 3792.54

465



Statement-11

(Rs. in lakhs)

SI. State Mission ACA released for
utilisation for
No. Allocation projects sanctioned during

the Mission Period

2008-09 2009-10 2010-11

1. Arunachal Pradesh 746.00 1771.19 0.00 0.00
2. Assam 10129.00 6946.79 0.00 0.00
3. Manipur 1260.00 2200.95 0.00 0.00
4. Meghalaya 719.00 644,97 0.00 0.00
5. Mizoram 824.00 699.77 0.00 0.00
6. Nagaland 1028.00 0.00 190.75 0.00
7. Sikkim 120.00 1085.40 0.00 0.00
8. Tripura 1376.00 1577.38 0.00 0.00

TOTAL: 16202.00 14926.45 190.75 0.00

Reducing grant-in-aids for NGOs

2473. SHRI DHIRAJ PRASAD SAHU: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has any plan to reduce their grant-in-aids
in the next financial year for the NGOs working under the Ministry;

(b) if so, the reasons for reducing grant-in-aids to the NGOs;

(c) the budget under grant-in-aids to NGOs working under the
Ministry in the last three financial years; and

(d) the details of grants already sanctioned during the last three
financial years i.e. 2007-08, 2008-09, 2009-107?

THE MINISTER OF STATE 1IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) No, Sir,

(b) Does not arise in view of (a) above.

(c) and (d) There is no fixed budget under grant-in-aids to the
NGOs for the various schemes of the Ministry. The details of funds
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released/sanctioned during the last three years are as under the
subcomponents “Centres of Excellence in Urban Development” and
“Research in
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Urban and Regional Planning in Urban Development” of the Capacity
Building for Urban Local Bodies (CBULB) scheme are as under:

Name of the Focus area of the Total Funds released
Institution CoE/ name of amount C in lakhs)
research projectSanctioned
2007-08 2008-09 2009-10

Centre of Excellence in Urban Development

Centre for - Waste Water 36.65 - 9.16 9.16
Environment and Management

Development (CED),
Thiruvananthapuram Management

Solid Waste

Centre for Science Sustainable Water 83.00 - 20.75
20.75

and Environment Management

(CSE), New Delhi

Integrated Research Climate Change 15.54 - 3.89 3.89
and Action for Vulnerability

Development (IRADe), and Adaptation

New Delhi

The Energy and = Area Sabhas 54.00 - 13.5 13.5
Resources Institute - Green Building

(TERI), New Delhi Course
Research in Urban and Regional Planning in Urban Development

All India Institute Research Study - 7.50 7.48 -
of Local Self on concern and
Governance (AIILSG), challenges of

Ahmedabad ULBs

All India Institute Working of ward - 0.87 - -
of Local Self Committees

Governance (AIILSG),

Mumbai

Non-attendance of complaints by CPWD Service Centre, R.K. Puram

2474_. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the residents of Sector VIII, R.K. Puram, New Delhi
made a number of complaints to the CPWD Service Centre regarding
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repair in their quarters regarding defective electric wiring and other
civil work in 2010 and 2011;
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(b) if so, the number of complaints made and the number of

complaints attended, quarter-wise;

(c) whether Government 1is aware that some quarters are in
dilapidated condition, particularly the cealing of the house for which
allottee of the quarter have made complaints;

and

(d) the reasons for not attending the complaints after the lapse

of several months?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (@) and (b) The details of complaints made and
attended from 1.4.2010 to 31.7.2011 in respect of Sector-VIll, R_K.

Puram, New Delhi are given as under:

No. of No. of No. of Complaints
complaints complaints complaints disowned by
received attended not related allottees

to CPWD
20263 16282 113 108

Out of these, 6 complaints were related to defective electric

wiring.

(c) and (d) The quarters are 40-60 years old. Hence, some quarters
require major repair which includes ceiling plaster also. The work is
taken up in phases subject to availability of funds and this is an

ongoing process.
Proposals from Assam under JNNURM

2475. SHR1 BIRENDRA PRASAD BAISHYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Ministry has received proposals of projects from
the State Government of Assam for establishment of various
infrastructures and transportation in the towns other than Guwahati

under Jawaharlal Nehru National Urban Renewal Mission (JNNURM);
(b) if so, the details thereof; and

(c) the reasons for delay in sanction of projects and the time by
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when these are likely to be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) to (c) Under Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT), a component of JNNURM, so
far 32 projects of 30 towns of Assam have been received from the State

of Assam. Of these, 30 projects of 28 towns at an
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approved cost of Rs. 20783.30 lakh involving central commitment of Rs.
18952.866 lakh have been approved for release of funds and an amount
of Rs. 9955.94 lakh has so far been released to the State. A statement
showing details of these 30 projects is given iIn Statement (See
below). Funds for the remaining two Water Supply projects at Karimganj
and Doomdooma have not been technically cleared for want of technical
compliance by the State and these can not be considered for release as
the State of Assam has exhausted its entire seven year Mission
allocation under UIDSSMT.

Statement

Status of UIDSSMT in Assam

(Rs. In lakhs)

SI. Town Name Scheme Approved ACA 1st instl. 2nd instl. Total
No. Cost CommittedReleased Released ACA
Released

1 2 3 4 5 6 7 8
1. Barpeta D 1871.96 1712.84 870.46 870.46
2. Barpeta Road D 328.57 295.71 131.43 131.43
3. Pathsala D 503.06 460.30 233.93 226.37 460.30
4. Serthebari D 274.14 250.84 127.48 127.48
5. Bokakhat D 545.74 499.36 253.77 245_.59 499._36
6. Lakhipur (Cachar) D 632.10 578.37 293.93 293.93
7. Lakhipur (Cachar)Ws 815.88 734.29 367.65 367.65
8. Basugaon D 756.09 691.82 351.58 351.58
9. Dhubri D 710.17 648 38 328.81 328.81
10. Gauripur D 547.64 501 09 254.65 254 .65
11. Sapatgram D 565.06 517.03 262.76 262.76
12. Chabua D 226.91 204.22 90.76 90.76
13. Lakhipur (Goalpara) D 264.18 237.76 105 67

105.67
14. Dergaon D 1660.38 1515.92 768.74 768.74
15. Hailakundi D 783.64 717.03 364 39 364.39
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16. Lala D 612.21 558.95 283.45 283.45

473



1 2 3 4 5 6 7 8

17. Jorhat D 1592.42 1457.07 740.48 740.48
18. Titabar D 828.85 758.40 38541 385.41
19. Hamren D 226.47 203.82 90.59 90.59
20. Howraghat D 262.75 236.48 105.10 105.10
21. Gosaigaon D 201.98 181.78 80.79 80.79
22_. Marigaon D 423.77 381.39 169.51 169.51
23. Hojai D 992.98 908.58 461 74 461.74
24. Lanka D 399.11 359.20 159 64 159.64
25. Hojai WS 1055.54 96582 490.82 490.82
26. Maibong D 492.61 450.74 229.06 229.06
27. Simaluguri D 667.74 610.99 310.50 310.50
28. Dhekiajuli D 722.88 650.59 325.30 325.30
29. Digboi D 1074 97 983.59 499.86 499.86
30. Udalguri D 743.50 680.30 345.73 345.73
TOTAL 30 20783.3018952.66 9483.98 471.96 9955.94

WS - Water Supply, D - Drain
Exemption of house tax to urbanised and rural villages of Delhi

2476. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the original residents of urbanised and rural villages

in Delhi are exempted of house tax on their houses and plots;

(b) the details of people entitled for exemption of house tax in
Delhi;

(c) the details of house tax imposed on the property being used

commercially in the urbanised and rural villages;

(d) the number of people who are paying house tax under the Unit

Area System; and
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(e) the details of plans for those people who do not pay the house

tax?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (@) Municipal Corporation of Delhi (MCD) has
informed that under section 114 of the Delhi Municipal Corporation Act
(DMC Act), all lands and buildings in Delhi within the jurisdiction of
MCD are liable to pay property tax. There is no exemption of house lax
in the urbanised villages. However, in rural villages, exemption upto
200 sqg. mtr. on prorata basis is available on property under self-

residential use by the original owner or his legal heirs.

(b) The following properties are exempted from paying the property
tax within the jurisdiction of MCD;

(i) Vacant lands and buildings exclusively used for agricultural
purposes in accordance with the guidelines prescribed in the

bye-laws;

(ii) any vacant land or building included in any village abadi.
which is occupied for residential purposes by any original
owner or his legal heir, subject 10 a maximum of one hundred

square meters of covered space;

in) vacant lands or buildings or portions thereof,

exclusively used for the purposes of public worship:

(iv) vacant land or buildings or portions thereof, exclusively
occupied and used, with the approval of the Corporation for
the purpose of public charity as may be specified in the bye-
laws or for the purpose of medical relief to, or education of

the poor, free of charge:

(v) vacant lands or buildings exclusively used for the purpose of
public burial or as cremation ground, or any other place used

for the disposal of the dead, duly registered under PMC Act;

(vi) such heritage lands or buildings as are specifically notified
for exemption by the Corporation as also such premises as are

so specified by the Archaeological Survey of India:

(vii) vacant lands and buildings owned exclusively by war
widows, gallantry award winners in Defence forces. Police and
Para-military Forces as
also civilians who have received bravery awards of the highest

order
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from the Government including Annual Bravery Awards given by

the President:

(viii) vacant lands and buildings owned by, or vested in the
Corporation but not leased out or rented out and in respect of
which the property tax, if levied, would, under the provisions
of DMC Act, be leviable primarily on the Corporation. However,
u/s 115 (3) of the DMC Act, the Corporation may levy on such
vacant lands and covered space of buildings as are exempt from

the properly tax, service charge on such
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scale, as may be provided under DMC Act or as prescribed by
the Corporation, provided that the service charge so levied
shall not be less than seventy five per cent, of the amount
that would have been payable as property tax for the covered

space of the building or the vacant land.

New Delhi Municipal Council (NDMC) has informed that in respect of
NDMC area, exemption from property tax is available on lands and
buildings exclusively occupied and used as place of public worship or
by a society or body for charitable purposes viz. relief of poor,
education and medical relief and the society or body is substantially
supported through voluntary contributions and 1is not generating

surpluses.

(c) MCD has also informed that the property tax is the same in the
urbanised and rural villages on properties being used commercially.
NDMC has informed that the property tax in NDMC area is levied under
New Delhi Municipal Council (Determination of Annual Rent) Bye Laws of

2009.

(d) MCD has informed that under the Unit Area System, 10,35,451
property owners paid the property tax for the financial year 2010

2011. In NDMC area tax is not payable under Unit Area Method,

(e) MCD has further informed that survey of properties in the
unauthorised colonies was undertaken by it in financial year 2010-2011
and 18.6 lakh properties have been covered in different areas MCD is
now identifying the non files and issuing notices to such defaulters
to file Property tax Returns and to pay property tax, MCD is liaising
with Survey of India to get colonies wise data of properties as per
Delhi State Special Data Infrastructure project and is willing to use

the data for identification of non files and to enforce compliance.

NDMC has informed that those who have not paying property tax under
New Annual Rent Bye Laws 2009 and are still paying tax under House Tax
Bye Laws of 1962 as amended, notices under section 72 of the NDMC Act
have been issued for revising the existing rateable value, wherever

required.

Fixation of pay of Foreman (Elect.) in CPWD
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2477. SHRI RAJINIT PRASAD: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the reasons for not implementing the recommendation of Central
Sixth Pay Commission in respect of Foreman (Electrical) in the Central

Public Works Department (CPWD) regarding fixation of their pay in the
scale of pay of Rs. 7450-11500 and a grade pay of Rs. 4600/-;
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(b) whether it is a fact that earlier, the pay scale of Foreman
(Electrical) was higher than that of JEs;

(c) the reasons for reducing their scales afterwards and lowering
it below than that of JE; and

(d) by when Government will consider removing this anomaly and

give them justice?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (@) There is no such recommendation of the 6th

Central Pay Commission in respect of Foreman (Elect) in CPWD.

(b) No. Prior to implementation of 6th CPC the pay scale of
Foreman (Elect.) was Rs. 4500-7000 and JE was Rs. 5000-8000

(c) and (d) Not applicable in view of replies at (a) and (b) above.
Funds released to State Governments under UIDSSMT/UIG

2478. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the details of the funds released to the State Governments
during the last three years for their small and medium sized towns and
cities under Urban Infrastructure Development Scheme for Small and

Medium Towns/Urban Infrastructure and Governance (UIDSSMT/UIG);

(b) whether the funds allocated under this scheme are being fully

utilized by State Governments; and

(c) if so, the plan-wise/city-wise details of the funds spent
particularly in all the small and medium-sized towns/cities of

Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) and (b) State-wise and Year-wise statement
showing the details of funds released for utilization during last
three years for the projects sanctioned during the Mission period
under Urban Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT) and Urban Infrastructure and Governance (UIG)
components of Jawaharlal National Urban Renewal Mission (JNNURM) are

given in Statement-1 and Statement-11 respectively (See below).
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(c) Project-wise/city-wise details of  funds released for
utilization for the projects sanctioned during the Mission period for
Maharashtra under UIDSSMT and
UIG components of JINNURM are enclosed at Statement-111 and Statement-

1V respectively.
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Statement-1

UIDSSMT: State-wise year-wise status of funds released
as on 31.07.11 (Last 3 years)

for utilization

(Rs in Lakhs)

SI. State 2008-09 2009-10 2010-11
No. ACA released ACA released ACA released
for utilization for utilization utilization
for projects for projects for projects
sanctioned sanctioned sanctioned
during during during
Mission period Mission period Mission period
1 2 3 4 5
1. Andhra Pradesh 75586.14 476.88 43079.00
2. Assam 6946.79 0.00 0.00
3. Arunachal Pradesh 1771.19 0.00 0.00
4. Bihar 4342 .50 0.00 0.00
5. Chhattisgarh 0.00 0.00 2447.76
6. Goa 0.00 0.00 337.20
7. Dadra and Nagar Haveli 26.00 719.89 0.00
8. Daman and Diu 31.00 0.00 0.00
9. Gujarat 12169.72 0.00 4651.09
10. Haryana 2524 .58 0.00 0.00
11. Himachal Pradesh 85.59 0.00 345.82
12. Jharkhand 0.00 0.00 0.00
13. Jammu and Kashmir 1508.92 0.00 4020.85
14 . Kerala 8783.42 0.00 0.00
15. Karnataka 14891.23 0.00 17662 .95
16. Madhya Pradesh 12973.95 0.00 3871.53
17. Maharashtra 88262.02 14072.30 22781.21
18. Manipur 2200.95 0.00 0.00




1 2 3 4 5
19. Meghalaya 644 .97 0.00 0.00
20. Mizoram 699.77 0.00 0.00
21. Nagaland 0.00 190.75 0.00
22. Orissa 4410.38 0.00 90.37
23. Punjab 8367.20 0.00 1982.00
24. Puducherry 0.00 1567.20 0.00
25. Rajasthan 19181.70 0.00 0.00
26. Sikkim 1085.40 0.00 0.00
27. Tripura 1577.38 0.00 0.Q0
28. Tamil Nadu 29231.75 1935.35 2135.61
29. Uttar Pradesh 16865.73 10918.80 16933.84
30. Uttarakhand 2469.30 0.00 0.00
31. West Bengal 11388.41 0.00 2005.51
TOTAL: 328025.99 29881.17 122344.74
Statement-11

UIG: State-wise year-wise status of funds released for

as on 31.07.2011 (Last 3 years)

utilisation

(Rs in Lakhs)

Name of State

2008-09
ACA released
for utilization
for projects
sanctioned
during

Mission period

2009-10
ACA released
for utilization
for projects
sanctioned
during

Mission period

2010-11
ACA released
utilization
for projects
sanctioned

during

Mission period

1 2 3 4
Andhra Pradesh 18898.95 27385.07 15569.86
Arunachal Pradesh 2053.91 2006.94 0.00
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1 2 3 4
Assam 6321.15 7112.41 3792.54
Bihar 1955.62 7441 .39 0.00
Chandigarh 405.20 0.00 734.52
Chhattisgarh 0.00 12145.60 3643.68
Delhi 2220.58 17248.00 43509.00
Goa 0.00 0.00 0.00
Gujarat 47035.34 47788.21 7297.21
Haryana 9147 .46 0.00 5283.80
Himachal Pradesh 0.00 2619.01 0.00
Jammu and Kashmir 2500.00 0.00 0.00
Jharkhand 6682 .46 5384 .66 417.03
Karnataka 12992 .94 21578.53 7659.85
Kerala 3350.50 2439.45 0.00
Madhya Pradesh 15931.43 12343.27 4828.66
Maharashtra 88349.54 88649.86 42004 .49
Manipur 0.00 2883.37 0.00
Meghalaya 4904.04 0.00 0.00
Mizoram 0.00 756.82 0.00
Nagaland 389.26 1702.81 0.00
Orissa 3338.00 2491.60 0.00
Punjab 4939.22 3346.62 0.00
Puducherry 993.20 0.00 0.00
Rajasthan 20281.38 2826.10 0.00
Sikkim 538.20 1663.87 0.00
Tamil Nadu 28446.11 37723.44 2635.84
Tripura 1760.85 2250.00 0.00
Uttar Pradesh 43078.75 47632.21 25479.16
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1 2 3 4

Uttarakhand 2678.56 7546 .69 981.06

West Bengal 22857.17 27717.88 17412.81

TOTAL: 352049.82 392683.81 181249.51
Statement-111

Town-wise projects approved, ACA Released for utilization as on
31.7.2011 under UIDSSMT in Maharashtra

(Rs in lakhs)

SI.No. Town Name Scheme ACA Released
1 2 3 4

1. Shirdi S 1977.19
2. Ahmednagar - Phase-1 WS 2031.20
3. Ahmednagar - Phase-2 WS 2922.00
4. Shrirampur WS 3485.60
5. Sangamner WS 702.40
6. Akola S 4998.48
7. Akot WS 782.80
8. Balapur WS 484.00
9. Murtijapur WS 706.80
10. Telhara WS 245.60
11. Amaravati S 3444 .91
12. Achalpur WS 3063.59
13. Aurangabad WS 14386.80
14. Sillod WS 989.50
15. Vaijapur WS 2792.48
16. Beed WS 1691.94
17. Gondia WS 2455.30
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1 2 3 4
18. Ambejogai WS 440.92
19. Khamgaon WS 3462.54
20. Shegaon WS 3147.60
21. Chandrapur S 5761.04
22. Bhadravati WS 715.96
23. Basmath WS 2570.40
24. Hingoli WS 3661.54
25. Amalner WS 1989.60
26. Chalisgaon WS 325.60
27. Chopada WS 396.09
28. Parola WS 161.20
29. Pachora WS 1454 .40
30. Ambad S 660.96
31. Jalna WS 9919.20
32. Kolhapur S 2606 .37
33. Kolhapur UR 82.89

34. Gadhinglaj WS 718.44
35. Ichalkaranji WS 2955.86
36. Kolhapur WS 4762 .86
37. Jaysingpur WS 552.96
38. Latur D 4424 .80
39. Latur P 29.60

40. Latur R 2872.80
41. Latur R 302.00
42. Latur R 704 .00
43. Latur UR 50.40

44 Islampur WS 1185.01
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1 2 3 4
45. Kamptee S 888.49
46. Saoner S 262.07
47. Umred WS 1212.80
48. Katol WS 1534.40
49. Hadgaon WS 85.85
50. Nandurbar WS 1924.14
51. Shahda WS 1379.20
52. Malegaon WS 3757.96
53. Yeola WS 810.12
54. Manmad WS 134.40
55. Osmanabad WS 8279.54
56. Phaitan WS 2627.90
57. Parbhani WS 8358.40
58. Pathri WS 417.20
59. Sailu ws 951.20
60. Sonepeth WS 238.40
61. Jintur WS 727.20
62. Baramati WS 1114.92
63. Bhor ws 260.15
64. Jamner WS 614.88
65. Daund S 766.32
66. Shirur S 355.92
67. Junner WS 528.53
68. Vadgaon WS 265.60
69. Alibag S 496.00
70. Panvel S 1242 .86
71. Khopol i WS 593.20
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1 2 3 4
72. Pen WS 518.80
73. Chiplun WS 779.14
74. Dapoli WS 56.80
75. Tasgaon WS 582.40
76. Ashta WS 548.90
77. Sangli, Miraj, Kupwada WS 3279.33
(Sangli-Ws)
78. Vita WS 598.24
79. Pachgani S 128.00
80. Karad WS 1164.00
81. Rahimatpur WS 161.44
82. Satara WS 1886.36
83. Malvan S 753.76
84. Vengurla S 318.14
85. Pandharpur S 1270.00
86. Mangalwedha WS 649.14
87. Sangola WS 1716.00
88. Karmala ws 751.89
89. Kurduwadi WS 306.74
90. Solapur WS 2879.58
91. Arvi WS 583.44
92. Washim WS 1198.80
93. Pusad WS 683.70
94. Yavatmal WS 438.40
TOTAL: 94 164156.28

$ Ws-Water Supply, S - Sewerage, D - Storm Water Drain,

SWM - Solid Waste Management, R — Road
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Statement-1V

City-wise projects approved, ACA released for utilization as on
31.7.2011 under UIG in Maharashtra

(Rs. In lakhs)

S1. Name of the Total ACA Committed for ACA released for
No Mission Cities the project approved Utilisation for projects
of Maharashtra during the Mission sanctioned during the
period Mission period
1. Greater Mumbai 184658.73 127356.29
2. Nagpur 68704.10 27309.40
3. Nanded 58622.02 50463.69
4. Nashik 39958.08 26611.52
5. Pune 155378.75 120790.35
TOTAL: 507321.68 352531.25

Proposal from Maharashtra under JNNURM

2479. DR. YOGENDRA P. TRIVEDI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the number of proposals sent by Government of Maharashtra so
far to the Central Government for sanction under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) and the funds provided so far

by Government; and

(b) the details of number of proposals pending for sanction so far

and the funds yet to be received by Maharashtra so far?

THE MINISTER OF STATE |IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (@) and (b) So far 173 Detailed Project Reports
(DPRs) have been received from Government of Maharashtra for financial
assistance under Urban Infrastructure and Governance (UIG) Sub-Mission
of Jawaharlal Nehru National Urban Renewal Mission (INNURM), out of
which 79 projects have been approved at a total cost of Rs.
1,150,487.18 lakh with Additional Central Assistance (ACA) commitment
of Rs.513,827.18 lakh. An amount of Rs.354,157.51 lakh has been
released as ACA so far, to State Government for various projects.

One DPR related to Underground Sewerage System in Ambernath, Mumbai
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has been received. However, the overall allocation for Maharashtra

under UIG Sub-Mission has been exhausted.
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12.00 Noon.

Construction of CGHS dispensary in Kalkaji, New Delhi

2480. SHRI O.T. LEPCHA: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the construction work for CGHS dispensary No. 75,
Kalkaji i,
New Delhi-19 on a new plot near Aravali Apartments, Alaknanda has been
assigned to the Central Public Works Department (CPWD) under the

Ministry;

(b) if so, what is its fate or stage at which the work is going

on; and

(c) by when the building is likely to be completed by the
department and handed over to the Ministry of Health and Family

Welfare?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) No, Sir.

(b) and (c) Does not arise.

[MR DEPUTY CHAIRMAN in the Chair]
PAPERS LAID ON THE TABLE
Notification of the Ministry of Labour and Employment

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
Sir, | lay on the Table, under sub-section (3) of Section 37 of the
Apprentices Act, 1961, a copy (in English and Hindi) of the Ministry
of Labour and Employment Notification No. G.S.R. 552 (E), dated the
20th July, 2011, publishing the Apprenticeship (Third Amendment)
Rules, 2011.

[Placed in Library. See No. L.T. 4999/15/11]

I. Report and Accounts (2009-10) of the NCSM, Kolkata and related

papers

I11. Report and Accounts (2008-09) of the NCF, New Delhi and related

papers
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THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND THE
MINISTER OF CULTURE (KUMARI SELJA): Sir, 1 lay on the Table, a copy
each (in English and Hindi) of the following papers:—

I. (a) Annual Report and Accounts of the National Council of
Science Museums, Kolkata, for the year 2009-10, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Council.
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(c) Statement giving reasons for the delay in laying the

papers mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 4952/15/11]

11. (@) Annual Report and Accounts of the National Culture Fund,
New Delhi, for the year 2008-09, together with the

Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above

Organization.

(c) Statement giving reasons for the delay in laying the

papers mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 5037/15/11]
Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR1 MULLAPPALLY RAMACHANDRAN): Sir, 1 lay on the Table, under sub-
section (3) of Section 156 of the Indo-Tibetan Border Police Force
Act, 1992, a copy
each (in English and Hindi) of the following Notifications of the

Ministry of Home Affairs:—

(1) S.0. 1224 (E), dated the 28th May, 2011, regarding delegation
of powers under Foreigners Act, 1946, to members of Indo-

Tibetan Border Police of the rank of Head constable and above.

(2) S.0. 1225 (E), dated the 28th May, 2011, regarding delegation
of powers under Passport (Entry into India) Act, 1920, to
members of Indo-Tibetan Border Police of the rank of Head

constable and above.
[Placed in Library. For (1) and (2) See No. L.T. 4693/15/11]
Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, I lay on the Table—

(i) A copy (in English and Hindi) of the Ministry of Commerce and
Industry (Department of Industrial Policy and Promotion)
Notification No. G.S.R. 209 (E), dated the 11th March, 2011,
publishing the Patents (Appeals and Applications to the
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Intellectual Property Appellate Board) Rules, 2011, under sub-
section (4) of Section 157 of the Trade Marks Act, 1999.

[Placed in Library. See No. L.T. 5010/15/11]

(ii) A copy (in English and Hindi) of the Ministry of Commerce and

Industry
(Department of Commerce) Notification No. S.0. 497 (E), dated

the
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10th March, 2011, publishing the Export of Fresh, Frozen and
Processed Fish and Fishery Products (Quality Control and
Inspection and Monitoring) (Amendment) Rules, 2011, under sub-
section (3) of Section 17 of the Export (Quality Control and
Inspection) Act, 1963.

[Placed in Library. See No. L.T. 5007/15/11]
1. Notification of the Ministry of Textiles.

11. Report and Accounts (2009-10) of the HHEC, New Delhi and related
papers

1. Report and Accounts (2009-10) of the NIFT, New Delhi and
related papers

IV. MOU (2011-12) between GOl and CCICI Limited

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMAT1 PANABAKA LAKSHMI): Sir, I lay on the Table—

I. A copy (in English and Hindi) of the Ministry of Textiles
Notification No. G.S.R. 256 (E), dated the 25th March, 2011,
publishing the Textiles Committee (Amendment) Rules, 2011,
under sub-section (3) of Section 22 of the Textiles Committee
Act, 1963.

[Placed in Library. See No. L.T. 5020/15/11]

I1. (1) A copy each (in English and Hindi) of the Tollowing
papers, under sub-section (1) of Section 619A of the
Companies Act, 1956:—

(a) Fifty-second Annual Report and Accounts of the
Handicrafts and Handlooms Exports Corporation of
India Limited (HHEC), New Delhi, for the year 2009-
10, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above

Corporation.

(2) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.
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[Placed in Library. See No. L.T. 5014/15/11]
I1l1. A copy each (in English and Hindi) of the following papers:—

(i) (@) Twenty-fourth Annual Report and Accounts of the
National Institute of Fashion Technology (NIFT), New
Delhi, for the year 2009-10, together with the

Auditor’s Report on the Accounts.
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V.

(b) Review by Government on the working of the above
Institute.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 5013/15/11]

Memorandum of Understanding between the Government of India
(Ministry of Textiles) and the Central Cottage Industries
Corporation of India Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 5012/15/11]

1. Notifications of the Ministry of Home Affairs

11. Report,
New Delhi

Memorandum (2008-09) and Accounts (2009-10) of the NHRC,
and related papers

SHRI1 MULLAPPALLY RAMACHANDRAN: Sir, 1 lay on the Table—

(i) A copy each (in English and Hindi) of the following

Notifications of the Ministry of Home Affairs, under sub-
section (3) of Section 155 of the Sashastra Seema Bal
Act, 2007:-

(1) G.S.R. 120 (E), dated the 9th April, 2011,
publishing the Border Security Force, Combatised
Assistant Sub-Inspector (Steno) and Head Constable
(Ministerial) Recruitment Rules, 2011.

(2) G.S.R. 335 (E), dated the 21st April, 2011,
publishing the Border Security Force, Electronic
Data Processing, Principal System Analyst/Deputy
Inspector General and Programmer/Assistant
Commandant Recruitment Rules, 2011.

[Placed in Library. For (1) & (2) See No. L.T. 4972/15/11]

(3) G.S.R. 489 (E), dated the 27th June, 2011,
publishing the Sashastra Seema Bal Combatised
(General Duty) Group “C” Posts Recruitment Rules,
2011.

(4) G.S.R. 440 (E), dated the 8th June, 2011, publishing
the Sashastra Seema Bal Group “B” Combatised (Non-
Gazetted) Para-Veterinary Post Recruitment Rules,
2011.
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(5) G.S.R. 300 (E), dated the 5th April, 2011,
publishing the Sashastra Seema Bal, Head Constable,
Group “C” Combatised (Non-Gazetted) Motor Transport
and Mechanic Cadre Posts Recruitment Rules, 2011.

[Placed in Library. For (3) to (6) See No. L.T. 4971/15/11]
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(6) G.S.R. 441 (E), dated the 8th June, 2011, publishing
the Sashastra Seema Bal, Combatised, Ministerial and
Stenographers (Non-Gazetted) Group “B” and “C” Posts
Recruitment Rules, 2011.

(7) G.S.R. 565 (E), dated the 25th July, 2011,
publishing the Sashastra Seema Bal Group “B”
Combatised (Non-Gazetted) Pioneer Cadre Posts
Recruitment Rules, 2011.

[Placed in Library. For (6) & (7) See No. L.T. 5052/15/11]

(ii) A copy each (in English and Hindi) of the following
Notifications of the Ministry of Home Affairs, under sub-
section (3) of Section 22 of the Central Industrial
Security Force Act, 1968:—

(1) G.S.R. 79 (E), dated the 10th February, 2011,
publishing the Central Industrial Security Force
Fire Wing (Subordinate Ranks) Group “B” and Group
“C” Posts Recruitment Rules, 2011.

[Placed in Library. See No. L.T. 4831/15/11]

(2) G.S.R. 253 (E), dated the 24th March, 2011,
publishing the Central Industrial Security Force,
Group “A” Fire Cadre Posts Recruitment (Amendment)
Rules, 2011.

(3) G.S.R. 438 (E), dated the 8th June, 2011, publishing
the Central Industrial Security Force (Group “A” and
“B” Civilian Gazetted Posts) Recruitment Amendment
Rules, 2011.

[Placed in Library. For (2) & (3) See No. L.T. 4970/15/11]

(i) A copy each (in English and Hindi) of the following
Notifications of the Ministry of Home Affairs, under sub-
section (3) of Section 156 of the Indo Tibetan Border
Police Force Act, 1992:—

(1) G.S.R. 206 (E), dated the 10th March 2011,
publishing the Indo-Tibetan Border Police Force,
Group “A” (Gazetted) Ministerial Posts Recruitment
Rules, 2011 along with delay statement.

[Placed in Library. See No. L.T. 4973/15/11]

(2) G.S.R. 255 (E), dated the 25th March, 2011,
publishing the Indo-Tibetan Border Police Force,
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e

Private Secretary, Section Officer and Assistant,
Grout “B” posts Recruitment Rules, 2011.

[Placed in Library. See No. L.T. 5054/15/11]

G.S.R. 392 (E), dated the 20th May, 2011, publishing
the Indo-Tibetan Border Police Force, Combatant
Ministerial and Combatant Stenographer Cadre (Group
“B” and Group “C” Posts) Recruitment (Amendment)
Rules, 2011.
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(4) G.S.R. 393 (E), dated the 20th May, 2011, publishing
the Indo-Tibetan Border Police Force, Assistant
Commandant (Office) and Assistant Commandant (Staff
Officer) (Group “A” Posts) Recruitment (Amendment)
Rules, 2011.

(5) G.S.R. 411 (E), dated the 27th May, 2011, publishing
the Indo-Tibetan Border Police Force, Engineering
Cadre, (Group “A” Posts) Recruitment Rules, 2011.

(6) G.S.R. 412 (E), dated the 27th May, 2011, publishing
the Indo-Tibetan Border Police Force, Para Medical
Cadre (Group “A”, “B” and “C” Posts) Recruitment
(Amendment) Rules, 2011.

[Placed in Library. For (3) to (6) See No. L.T. 4973/15/11]

I1. A copy each (in English and Hindi) of the following papers,
under sub-section (2) of Section 20 and sub-section (4) of
Section 34 of the Protection of Human Rights Act, 1993:—

Annual Report of the National Human Rights Commission (NHRC),
New Delhi, for the year 2008-09.

Memorandum of Action Taken on the Annual Report of the
National Human Rights Commission, New Delhi, for the year
2008-09.

[Placed in Library. See No. L.T. 5051/15/11]

Annual Accounts of the National Human Rights Commission, New
Delhi, for the year 2009-10, and Audit Report thereon.

[Placed in Library. See No. L.T. 5050/15/11]

REPORT OF THE COMMITTEE ON PETITIONS

ke oITT A FRIN GeRTEs ) : #AEGT , H:  Fedr
S7®0T gear W dchlel F e I e A arelr
TrfreRT o HEY Ao IR gafd @ ve b SadrenEar
RfadesT (3iES Jgar  gfEr #de ) wEqd AT &

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION

501



SHR1 KAPTAN SINGH SOLANKI (Madhya Pradesh): Sir, 1 lay on the
Table, a copy (in English and Hindi) of the Fourteenth Report on
action taken by the Government on the observations/recommendations
contained in the Fifth Report of the Committee on Demands for
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Grants (2010-11) pertaining to the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs).

RE: SHRI LANKAN TAMILS ISSUE

MR. DEPUTY CHAIRMAN: Now, we will take up Short Duration
Discussion.

SHRI S.S. AHLUWALIA (Jharkhand): So far as the Sri Lankan Tamils
issue their condition, relief, rehabilitation and other issues are
concerned, my name is also listed in the Short Duration Discussion.
The entire House would like to discuss that matter. However, the
entire country is seized of the matter on corruption.
...(Interruptions)...

DR K.P. RAMALINGAM (Tamil Nadu): We want to discuss the Sri Lankan
Tamils issue first.

SHRI D. RAJA (Tamil Nadu): Sir, we want to discuss the Sri Lankan

Tamils issue as it has been listed in the business more than once.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we want to discuss the Sri
Lankan Tamils issue first. We have been waiting for it.

SHR1 S.S. AHLUWALIA: Sir, we would like to discuss the corruption
issue. ....(Interruptions)... When the entire nation is watching on
T.V. the corruption issue, the Parliament cannot run away from its
responsibility. That is the reason we want to take up the Iissue.
...(Interruptions)...

MR DEPUTY CHAIRMAN: In fact, both are listed. The first is the Sri
Lankan Tamils 1issue; and the second 1is corruption issue. But it
depends on the House. ...(Interruptions)...

SHRI S.S. AHLUWALIA: My humble submission to my Tamilian brothers
is we can take up the issue of Sri Lankan Tamils tomorrow. But today
when the nation is watching on T.V. the corruption issue, we should
take up the corruption issue first. This is the need of the hour. The
entire nation is demanding ...(Interruptions)...

MR  DEPUTY CHAIRMAN: The Minister wants to say something.
-..(Interruptions)... Please, please, please, please 39 afdT
(AU )... §Ad g o, 39 dfu (AU ).
gegHa TE S, 39k AT I WwW o w
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI RAJEEV SHUKLA): Mr. Deputy Chairman, Sir, we are for the debate
on both the issues. If corruption can be taken up, we are ready for
it. IT Sri Lankan Tamils issue can be taken up, we are ready for that

also. ...(Interruptions)....

DR K.P. RAMALINGAM: We have been waiting to participate in the
debate on the Sri Lankan Tamils issue for the last two weeks.

...(Interruptions)...
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o T qRIaTe @GR ): W ...(@@EUE  )...
HECE Ao ... (FHEUH ). ..

MR. DEPUTY CHAIRMAN: If the House agrees, we can take up one issue

today; and another issue tomorrow.

SHRI S.S. AHLUWALIA: We all know that the House could not function
yesterday on the issue of corruption. ...(Interruptions)... We would
like to discuss how to solve the corruption issue on the floor of the

House.

SHRI D. RAJA: Sir, since the External Affairs Minister is sitting
here, since the Leader of the Opposition is sitting here,

...(Interruptions)...

SHR1 TIRUCHI SIVA: Sir, we have discussed corruption many a time.
We can discuss that tomorrow also. What has been listed first is only

the Sri Lankan issue. Why should we bypass that?

MR. DEPUTY CHAIRMAN: No, no; 1 have called Mr. Raja for that.
...(Interruptions)...

SHRI1 TIRUCHI SIVA: Even last week, it was listed. But we adjourned
for another issue. ...(Interruptions)... It is a very, very sensitive

issue, Sir. .._(Interruptions)...

SHR1 V. HANUMANTHA RAO (Andhra Pradesh): Short Duration Discussion
on Sri Lankan Tamils be taken up Ffirst, Sir. .._(Interruptions)...

SHRI D. RAJA: Sir, let me make a submission.
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... Anything, Mr. Raja?

SHRI D. RAJA: Sir, my submission is, the hon. External Affairs
Minister is present in the House; the Leader of the Opposition is
present in the House; Sri Lankan Tamil issue is not an issue confined
to only Tamil Nadu or parties hailing from Tamil Nadu; it should be
treated as a national issue. The country, as a whole, should respond.
---(Interruptions)... And the Parliament, as a whole, should respond.
That is why I have been demanding for a meaningful discussion on the

Sri Lankan Tamil issue.
SHRI TIRUCHI SIVA: It is not “17, but “we”!

SHRI D. RAJA: Yes. We would like to have ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down, Mr.

Siva.
...(Interruptions)...
SHR1 TIRUCHI SIVA: Why are you, again, confining it to “you’?
SHR1 D. RAJA: Come on. 1 know how to speak. Sir, we would like to

see the Government’s response because the whole country is agitated.

International community is agitated. That is why we want to have a
meaningful discussion on that.
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SHRI TIRUCHI SIVA: Sir, the same issue has been discussed many a
time under Calling Attention. First time, we are taking it up under
the Short Duration Discussion. When it was listed for discussion last
week, some other issues came up and we gave it up. We gave way, Sir.
This time also, when another Short Duration Discussion is going to
take place, we don’t have any objection to that. But let us have it
first on Sri Lankan Tamils. It is a very sensitive issue, Sir. The
life of the people who are stranded there is iIn danger. Every day,
they are suffering badly and are dying there. They are living under
substandard living conditions. We want to discuss this first. It is a

very sensitive issue, Sir.

MR. DEPUTY CHAIRMAN: The Chair has no objection to its taking up.
But, now, they are asking for corruption first.

SHR1 V. HANUMANTHA RAO: No, Sir. ...(Interruptions)... Discussion
on Sri Lankan Tamils be taken up first. ..._(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, we are interested to discuss corruption

first. .._(Interruptions)...

SHRI  TIRUCHI  SIVA: Sir, it 1is a very sensitive issue.
---(Interruptions)... Please take it up first. ...(Interruptions)...

SHRI S.S. AHLUWALIA: We are interested to discuss Sri Lankan Tamils
issue. ...(Interruptions)... We are interested to discuss; that is why
I have given notice. ...(Interruptions)... 1 have given notice.

.. -.(Interruptions)...

SHR1 V. HANUMANTHA RAO: Sir, the listed Business should be taken up

first. _._.(Interruptions)...

SHRI S.S. AHLUWALIA: When the entire nation 1is agitated.

.. -(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the Government should send a message to the
people in Sri Lanka that Government of India is for them. For that
only, we want to discuss this first....(Interruptions)... and get an
assurance from the Government. For that, we need a discussion.

..-(Interruptions)...
MR. DEPUTY CHAIRMAN: We will take up Sri Lanka tomorrow.

DR. K.P. RAMALINGAM: No, no, no. ...(Interruptions)...
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SHRI S.S. AHLUWALIA: Discuss Sri Lanka issue tomorrow. Discuss

corruption today. ...(Interruptions)...
SHR1 SITARAM YECHURY (West Bengal): May 1 suggest one thing, Sir?

MR. DEPUTY CHAIRMAN: Yes, Mr. Sitaram Yechury.
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SHR1 SITARAM YECHURY: Sir, 1 suggest that you should adjourn the
House for Tfifteen minutes; call the Leaders inside, discuss it and
take a decision.

SHRI TARIQ ANWAR (Maharashtra): Yes, Sir. 1 think this is the right
way to settle it.

MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.

The House then adjourned at eight minutes past twelve of the clock.

The House re-assembled at twenty-three minutes past twelve of the
clock,
MR. DEPUTY CHAIRMAN in the Chair.

RE: SHRI LANKAN TAMILS ISSUE — (Contd.)

MR. DEPUTY CHAIRMAN: Hon. Members, now we will take up the
corruption issue and the Sri Lankan issue will be taken up tomorrow.

.(Interruptions).. It has been decided. ....(Interruptions).. 39 3afdw
_(TEEuE ).
SOME HON. MEMBERS: No, Sir. ...(Interruptions)...
it IyEsfy : mgafdT (I ).

SHR1 PAUL MANOJ PANDIAN (Tamil Nadu): Sir, this is an important
issue. ...(Interruptions)..

LI T : asfde c..(@EENE ).,

SHRI TIRUCHI SI1VA: Sir, we can’t accept this decision.
...(Interruptions)... We can’t accept this decision.
...(Interruptions)... The Sri Lankan issue has to be discussed.
.. .-(Interruptions)... In protest we are staging a walk-out.
...(Interruptions) ... Every time the Sri Lankan issue is not given the
importance it deserves. ...(Interruptions)... So, we are not able to
accept this proposal. ...(Interruptions)... We are staging a walk-out.

...(Interruptions)...
(At this stage some hon. Members left the Chamber.)

DR. V. MAITREYAN (Tamil Nadu): Sir, we are also not accepting this
proposal. We are also protesting and staging a walk-out.
(Interruptions)...

(At this stage some hon. Members left the Chamber.)

SHRI'  D. RAJA: Sir, I will have to make a submission.
...(Interruptions)...
L ERLEICIn] ;3T ST ..@mEuE )... T AR Fo
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C 1A AT | B B0 ...(TFAUT ). Nothing will go on record.
...(Interruptions)... Yes, Mr. Raja. ...(Interruptions)...

SHRI'  D. RAJA: Sir, I will have to make a submission.
(Interruptions)...

g @b . ggEd o oW, wh afaiw aiféar Eas
far grer go, ok 3 .. (TmEuE ).

e ELLEINIT 1 geAd TE S, 3T e wir  Afd
decision & g, UTs decision &g Rl .(@EEUET )... AT
T co.(@EEHE ).
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SHRI D. RAJA: Sir, 1 would like to make a submission. The hon.
Minister is sitting here. The Leader of the Opposition is also sitting
here. The DMK Party till now is part of the Government. 1 think it is
part of the Government. The DMK Party stages a walkout. 1 do not know
what sort of Government we have today. When the whole massacre took
place, when the genocide took place in Sri Lanka, the DMK was part of
the Government. When we question the role of the Government, the
Government should answer this collectively. Now what is happening in
this Government? The Minister should respond. | want that this House

unanimously. ..

MR. DEPUTY CHAIRMAN: Mr. Raja you know it is a Parliamentary
practice that whenever there is a dispute of taking up an issue, we
all meet in the Chamber. It is a practice which we are following. 1
have just now adjourned the House for 15 minutes. We also had a
meeting where all agreed to it. 1 came here and announced it. Now if
we do not follow this practice, then what else should we follow? This

is the way.

SHRI D. RAJA: Sir, 1 can understand the Chair. But my point is,
this House should unanimously share the concern of the Sri Lankan
Tamils. 1 want that both the sections should identify with the cause
of Tamils. That is why I want a meaningful discussion. If the Chair

assures that there will be a meaningful discussion....

MR. DEPUTY CHAIRMAN: For meaningful discussion, the Chair is always

ready. It is for the House to do meaningful discussion.

SHRI S.S. AHLUWALIA: Sir, it has been agreed upon that today we
will take up the issue of corruption and tomorrow we will take up the
Sri Lanka issue.

SHRI SITARAM YECHURY: Let the Chair assure that after the Question
Hour tomorrow the Sri Lankan issue will be taken up.

SHRI S.S. AHLUWALIA: After the Question Hour tomorrow, we will take
up the Sri Lankan issue.

MR. DEPUTY CHAIRMAN: It was decided in the meeting of the Leaders
that tomorrow
the discussion on Sri Lankan Tamils will be taken up. This is the
decision which | am

conveying.

511



SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, as Shri Raja is saying, the
entire House should share the concern of the Sri Lankan Tamils.

SHORT DURATION DISCUSSION
Growing incidence of corruption in the country

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy
Chairman, Sir, we are extremely grateful to you for allowing this

issue to be raised today. Sir, on my own behalf and
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on behalf of all my colleagues, I am sure most of the Members of this
House will agree with it, I would like to assure Shri Raja that there
are hardly two views likely on the issue of concern that he has
raised. Since the Chair has been gracious enough to fix the debate for
tomorrow, we shall all be speaking in one word on the motion which he

has moved in regard to Sri Lankan Tamils.

SHRI1 TIRUCHI SIVA (Tamil Nadu): Sir, every time we speak, you are
giving this assurance. How could that be? ...(Interruptions). They are

taking the House for a ride...(Interruptions).

MR. DEPUTY CHAIRMAN: Mr. Siva, he has already started. Please sit

down.

SHRI  TIRUCHI SIVA: He should talk about it in general.

...(Interruptions)...

SHR1 ARUN JAITLEY: Sir, the issue of corruption which we are going
to discuss today has always been an important issue as far as our
society is concerned. But in the last few months, particularly in the
last few days, it has acquired a centre stage as far as the social and
political agenda of India 1is concerned. The reason for this
immediately may appear to be the movement which has been launched by
Shri Anna Hazare and his colleagues, the fast that he has undertaken.
All of us are anxiously waiting for a moment when some very honourable
settlement is arrived at; the Government comes out with a well-
intentioned statement that it shall take adequate steps even in terms
of legislation so that corruption can be checked effectively in this
country and Shri Anna Hazare is then persuaded to give up his fast
because his life and his activities are extremely precious to this

country.

But while we are at this delicate situation, and we are discussing
the issue of corruption in this House, 1 do believe that this
opportunity also presents a historic challenge to us. Parliament is
the ultimate law making authority on this issue as far as India is

concerned. Movements, outside Parliament, are all intended to convey
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public opinion and the intensity of that public opinion to us. That
message, which is coming to all of us from different parts of the
country today, could not be louder and clearer. And the loud and clear
message today is that the country is expecting Parliament to perform
its historic obligation and duty, its commitment to the people, and
take effective steps so that we are able to, substantially, tackle the
problem of corruption, if not eliminate it altogether in India. While
we do so, we must also have the honesty of purpose to really analyse
where we have gone wrong. When 1 say, where we have gone wrong, |1
don’t want to sound partisan. Where is the activity, both political
and economic, as far as this country is concerned and which are the

challenges which are presented before us? Today there is a
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serious crisis of credibility. There is erosion as far as credibility
of governance in some places is concerned. People are losing faith
that the normal mechanisms, that we have put in place, will be
adequate and sufficient to tackle the menace of corruption. Therefore,
it is extremely important that we introspect honestly and introspect
seriously. Our introspection must lead us to accept what truthfully
the situation on the ground is. We should intend to restore the
credibility of governance, raise the bar of accountability, and
provide for deterrents so that those who indulge in these unacceptable
activities, whether they are in the bureaucracy or they are in public
life or they are in any other sphere of governance, do not get away
after committing such heinous crimes against society. Sir, |1
originally thought, when 1 was learning my initial lessons in
politics, that there were too many controls and regulations which the
Government had. And, we thought, when liberalization set in, and we
had delicensing taking place, freedom from controls taking place, that
the role of Government and the intrusion of Government into various
places would come to an end, or, that it would, substantially,
decline, and once that happened, we would probably have a much cleaner
society as far as corruption was concerned. | must confess that this
was the honest belief that even | shared. Of course, this had its own
advantages. Delicensing, or, freedom from control, meant that people
wanting to undertake economic activity did not have to move around in
the corridors of power. To that extent, we did take a step forward.
But, as we progressed, Sir, when we unleashed larger avenues of
economic activity, we, suddenly found that new areas and much bigger
areas, as far as corruption and graft are concerned, suddenly started
emerging. They got decentralised. And, 1 intend to place certain
things before the House. | shall endeavour, at least, in that part of
what 1 wish to say, to be as non-partisan as possible; but there are
some observations that 1 have to make about the present Government a
little later. Let us look at what has happened across the country.
Today, if we look around, irrespective of which party governs which

part of India, land, itself, has become one major area of corruption.

515



For any economic activity, be it housing, be it industry, or be it

institutional use, people need land.

Therefore, acquisition of land, which is the land intended to be
acquired, which is the land intended to be released from acquisition,
which is the land whose alignment with some highway or road must be
changed so that a part of it comes near the highway itself and that
increases the value of the land, conversion of land use, clearance of
layout plans for townships and so on, all this, from top to bottom, is
there. And we have now gone to the extent of saying that if you have
an urban project which is more than fifty cores of rupees- and land
being costly, most projects would be more than Fifty crores of rupees

— 1t will also require environmental clearance from the
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Central Government. At least, there was one stage, some years ago, not
recently, where literally thousands of files used to be pending with
the Central Government for environmental clearances because some
buildings in some parts of the country have to be constructed. So, at
different levels, with the kind of discretions we brought in, we
suddenly found that all these activities became almost hand-maiden for
various kinds of discretions and, since a large amount of money was

involved in this, these became central areas for corruption.

Take mining. Let us look at the kind of system we have. Originally,
we never thought that there would be an ability to make money if you
go underground for mining or if you go underwater, into the sea, for
oil and gas, or, even if you go into the space as far as Spectrum is

concerned.

Now, as we have progressed, we have suddenly found that these
areas, to those who have wicked intentions, provided a great

opportunity.

In mining, Sir, except for a meagre amount of royalty and some
taxes, the State gets almost next to nothing. And there is a transfer

of natural wealth into private hands.
ONE HON. MEMBER: It started in Karnataka.
SHR1 ARUN JAITLEY: If you want to be partisan, | can come to that.
MR. DEPUTY CHAIRMAN: Please.

SHR1 ARUN JAITLEY: And suddenly, we found a situation that not only
is It a transfer of huge amount of wealth into private hands, but our
policies also, Sir, — and | have said this in this House earlier — of
“first-come-first-serve’, Ffirst application and so on were all
intended to benefit not actual users but those who could trade in
them. Some States now have altered that policy and want these to be
given to those who would actually create jobs and value addition in
those areas. There is a serious case for rethinking on the whole
policy, on how much those people pay, how much is the revenue and so

on — and 1 am told that an amendment in the mining law will also be
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proposed whereby some amount of money to be realised is to be spent
for the development of the local region itself. But over the years
that was the second area. | refer to the third area now. And, Sir,
these are all areas which we had not conceived of twenty years ago,
including the airways. And what was Spectrum ultimately? It was a
scarce resource. It was a limited resource and, therefore, by
following a policy in which you say you want to give it to the actual
user — the actual user has deep pockets; he could afford to pay more —
but on some proposal or the other, we had a discretionary policy; we

decided to under-price it and,
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therefore, by under-pricing it, we realised that there were people who
were ready to make money out of them. Take oil and gas. These were
again areas where people went under water, under sea, and you found
huge amounts of revenues. These are all national assets and who would
get these national assets? Who are the people who will get them,
whether it is Spectrum, whether it is these assets or it is mining or,
for that matter, any other kind of largesse that the State gave? So,
the State on behalf of the people was holding this largesse. Ports and

highways are also in the same category.

So, in each contract, the terms can be so drafted that, while
drafting the terms of the tender, you originally know who the
successful party is going to be. These are all areas where we realised
that we have started seriously compromising. Sir, we also have reached
a stage-l must clarify, I am not an opponent of the whole idea of the
society, the private sector, the non-Governmental organisations and
charitable trusts getting into the Tfield of education; from school
education to higher education, some of them have made a commendable
contribution. But, then, in areas where there was a scarcity created,
in terms of seats—we know the States where this 1is happening—
unthinkable amount of capitation fee for a single undergraduate or
post-graduate medical seat was charged, because we decided to create
scarcity of seats. Wherever the scarcity got over, the capitation fee
disappeared. But, wherever we created scarcity, we found that this

became a major area as far as black money is concerned.

Look at the area of liquor, the way tenders are given in some of
the States, the way they are concentrated in limited hands. So, these
are all areas where we found an the extent of economic activity and
its expansion. The average person found that it was beyond his reach.
We left concentration of wealth in certain hands, who could then run

and administer the whole thing.

Let us look at the plight of our Revenue Department, Customs,
Excise, Taxes, Municipal Taxes, etc. Whoever has to go to these
authorities, when we hear peal on television these days amongst the

protestors, it is these grievances which has compelled them all to
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come out and say, “We, ultimately, found a voice and, therefore, we
must speak out as far as these things are concerned.” Municipalities,
rationing, licensing, transport departments of various Governments are
all areas where we suddenly found that over the years it has become an
accepted norm that corrupt practice would prevail and without a
citizen going through that route it was very difficult to get his
papers or file to move on or work to be done. Sir, this had an impact

as far as the Government is concerned.

Let us also look at what happened to other limbs of the State. Last
week only we discussed the judicial institution in the case of a

Resolution for removal of one of the hon. Judges. I do not
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want to repeat that. But, the fact of the matter is, the lower
judiciary owes its accountability to the higher judiciary; the higher
you go, the accountability norms get weakened. Therefore, when they
get weakened, this 1is one area where people can get away and,
therefore, the accountability norms are not there. | said it last

week, and 1 have no hesitation in repeating it today.

I have been a close observer of that institution for the last 34
years. What was unthinkable when 1 joined the Bar, 1 find a large
number of rumours with the institution almost every time 1 happen to

visit somebody who is actively concerned.

Take the case of media. There is a whole idea of giving the media
the freedom from control, freedom from any State regulations. We are
proud of an independent media to that effect. But, then, in the last
few years, we started getting whispers and then a number of us had to
face the reality. Take the case of the whole menace of paid news. The
media has, in fact, a greater function to perform. The industry may
only help in developing the economy but the media shapes the human
mind. If the shaping of the human mind also gets polluted because you
have to buy packages, then the reader is misled. The right to be
informed, the right to knowledge, as far as the reader is concerned or
the viewer is concerned, gets vitiated because of the media packages.
Therefore, 1 think, we created specialized investigating agencies.
Sir, we created specialised iInvestigative agencies hoping that
whenever corruption takes place in any sphere of life, these agencies
will then step in and will start cleansing up the system. One such
agency, Sir, which was created is the CBI. Sir, we had a problem why
the CBI was created. The CBI was created under the Delhi Special
Police Establishment Act because law and order in our Constitution is
a State subject, but the Central Government has its establishments all
over the country. Now, obviously, a State police cannot investigate
what goes on in the Central Government. Therefore, the Central
Government said, “lI must have my own police to investigate cases of
corruption.” With the consent of the State, it can also investigate

cases what happens in the States. But the State has to consent because
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we have a federal polity. We suddenly found that the investigative
agencies and the premier investigative agency that we created suddenly
started functioning for collateral or political reasons. And | can
give you umpteen cases. | do not want to get into these cases. Let me
give you one or two illustrations. Our friends from both principal
parties of Uttar Pradesh are here. How many times does the CBI change
affidavits in the cases of their leaders? Depending on the intensity
of their political opposition to the Government in power, the colour

of the affidavit changes accordingly.

SHR1 TAPAN KUMAR SEN (West Bengal): For winning the confidence

vote.
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SHRI ARUN JAITLEY: Sir, in Andhra Pradesh, 1 recollect that the
former Chief Minister, unfortunately, no more in this world, when he
had a battle going on with the leading media organisation of the
State, you had investigative agencies unleashed against that media
organisation. And, suddenly, when the hon. Chief Minister is no more
and his family members have gone and formed a separate political
party, you find the CBI being unleashed against his political party.
So, the dead man 1is retrospectively added as an accused.

(Interruptions)

SHR1 V. HANUMANTHA RAO (Andhra Pradesh): It is the decision of the
High Court. _.._(Interruptions)... Why are you referring to it?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, please sit down.
...(Interruptions)...  &#d Eas) S, 3T I BT
co.(@EEHET ).

THE MINISTER OF STATE |IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE PRIME
MINISTER”S OFFICE (SHRI V. NARAYANASAMY): Will the hon. Leader of the
Opposition yield for a minute? Sir, the hon. Leader of the Opposition
has been referring about the former Chief Minister of Andhra Pradesh.
Sir, there was a petition Tfiled before the High Court of Andhra
Pradesh. The Court ordered a CBl inquiry. On the directions of the
court, the case is being investigated. The name which the hon. Leader
of the Opposition has referred to, i.e., the name of the former Chief

Minister. ..
MR. DEPUTY CHAIRMAN: Let us not go into that. ...(Interruptions)...

SHRI V. NARAYANASAMY: Some allegations have been made in the
petition. Because of that only the name of the former Chief Minister
has been mentioned. On the direction of the court, the investigation

is going on.

SHR1 BALBIR PUNJ (Orissa): Can the hon. Minister say that if he had

not left the Congress, would he be investigated?

MR. DEPUTY CHAIRMAN: Please, sit down. ..._(Interruptions)... Mr.
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Punj, please sit down. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, 1 am conscious of the fact what Mr.
Narayanasamy says 1is factually correct. But let me remind him any
institution, be it investigation, be it the courts, their credibility
is also judged when they are not carried away with the times. So, when
the late Chief Minister was alive and people were petitioning courts,
if the court had passed that order, it was a different matter. Today,
the political situation changes, 1 do not want to add anything more to
this. But these are not because it relates to an individual case, but
it only is a serious and a sad reflection on the health of some of our

institutions. And because the health of our institutions is
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this, let us then not blame people who have come on to the roads in
the present environment and who are now saying, “please reform the
system”, and they are all looking at us what are we going to do under
these circumstances. Sir, while 1 am on this, | will just make the
last point and then go to the larger submissions which 1 have to make.
Is it not factually true that even 64 years after Independence,
despite various honest efforts made by Governments, and here I am not
blaming only political parties, we have not been able to discover an
honest method of political funding in the country? The world’s largest
democracy has not transparent method of funding, and, therefore,
discretion in the matters of contracts, land, mining, all these
factors when they interplay with this, it erodes the credibility of
politics in public life. 1 remember when we were in Government, the
Congress Party had formed a committee headed by the then Leader of the
Opposition and today the hon. Prime Minister, Dr. Manmohan Singh, and
he prepared a very good report on this subject on behalf of the
Congress Party. The report was, “start giving tax rebates’. So,
whatever people donate, whether individual donates or firms donate, or
companies donate to Parties, it is a legitimate expenditure. You start
giving deductions so that people get some incentivize to make
political donations in cheques. | was then in the Government. Inspired
by the Report that he prepared, we immediately brought an amendment,
it went to a Standing Committee headed by Pranab Mukherjee and we
amended the Companies Act, the Income Tax Act and that is the law for
the last seven, eight or nine years. The Left Parties had opposed it
then. 1 remember Left Parties opposed, but most of us accepted it. The
people will now be incentivized to donate in cheques because political
funding is a reality. Why should it not be transparent? All over the
world, it is transparent; there is nothing hush-hush about it. We make
some beginning but a small beginning. Therefore, we have to seriously
consider that if people donate in the hope that the recipient of the
donation comes tomorrow in power, then, obviously it will be iIn my

interest to keep him in good humour in anticipation of his coming in
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power. So, we have not been able to invent that system. Therefore,
that is why people are looking towards this House and also the Lok
Sabha that how the Parliament is going to react to this particular
challenge. 1 do believe, Sir, we must not be mistaken that there are
countries all over the world where similar protests took place, and in
those countries protests took place because there was no democracy and
they never allowed a protest. They had been strangulated for decades,
if not more. In India we are a free society, people express
themselves. Therefore, it would be wrong to compare it, but it is a
legitimate aspiration of the people which is now surfacing in the hope
that those in decision-making will react to it and respond in
accordance with the enormity of the problem. Sir, our track record has

not been the best. |
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remember when the UPA-1 was formed, with one of the great enthusiasms
in the Government, one of the issues we regularly raised was about
people with criminal cases, how do you bring them into Government, the
issue of tainted Ministers. You have cases where people close to those
in high places were involved were collusively killed by the CBI. I am
referring to the famous case of Bofors. A number of times they
collusively killed. Did they do any credit to the reputation of our
investigative agency? The Government had to face an embarrassment
during the UPA-1 in the Oil Coupons case, the Volkar case, as they
used to call it. Brick by brick all this was eroding the credibility
of the Government. You had not one but two cases in India — people may
get out on technicalities— where there is a general conviction in the
country that Governments have won a parliamentary majority, a vote of
confidence, through means which are highly questionable. Therefore,
that is a challenge and question thrown up before the world’s largest
democracy. The 2G scam was not a small scam. At what level were people
involved in this decision making? The matter is in court. We have
debated it repeatedly. | won’t refer to it. For three years if we
don’t take action in 2G, we can rest assured that you may think that
you have put a lid on it but you can’t put a lid on public anger.
That’s the harsh reality. Two weeks ago, we discussed what happened in
the Commonwealth Games. Whether it is the Auditor General or it is the
media or other exposures which are coming out, one by one they keep
telling us how various Kkinds of improprieties and foul plays have
taken place. Let us, Sir, be assured on one fact. Ultimately, if there
is fairness on the strength of which Indian democracy survives, it is
not fairness in our functioning or political stands that we take. At
the end of the day, public opinion in this country is extremely fierce
and extremely fair. That is why during elections, Governments get
voted in, Governments get voted out. Waves do take place in elections
because of the sense of fairness on the people and it is because of

this sense of fairness, the enormity of their protest is proportionate
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to the anger and that anger 1is proportionate to the extent of
malpractices which have gone up. So, when people find scam after scam
and then people realize, here is a Government headed by a man whom we
trusted, and, trusted for a good reason because of a good track
record, and we find the Government and the Prime Minister feeling
completely helpless in checking this. Can we blame the people for
executing their anger during the situation? Let us, Sir, look at the
manner in which we handled this whole crisis. It is true that for the
last 42 years the political system has been debating what should be
the kind of Lokpal. When the first protest took place we should have
had squarely a political approach spoken to them that we need a Bill.
We will get the entire political cross section together which will

tell them how
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1.00 pP.M.

much is doable and possible and how much within the framework of our
law and Constitution is not possible. First, you lead them up the
garden path and, then, suddenly you decide to dump them. It creates a
crisis of confidence in them. They don’t trust you anymore. Sir,
according to me, when the Government decided to dump the activists of
India against corruption, the Ministers came out with a ministerial
draft. When the Ministers came out with their draft, the ministerial
draft, if it had some semblance of reasonableness, which was
politically marketable to the rest of the society, the people would
think that Government has come out with honest Bill. Maybe it still
does not meet our expectations but we can accept it. Let us try and
make a good beginning. Even that day when the Ministers came out with
a draft, Sir, we told them, in fact, 1 put it with my own name that
this is the suggestion on the Net, there are some things which are
doable the power to appoint a Lokpal. There must be a systematic
mechanism in the power to appoint a Lokpal. It must be reasonably free
from Government. Don’t overload it with Government representatives so
that it becomes a Sarkari Lokpal. Some element of Government
representation will be there. You can have an Opposition
representation. You can have some eminent citizens put in their
through a mechanism so that the best in the society are Members of the
Lokpal. But by a play of joints you always wanted Government to have
60 per cent, 70 per cent majority or a decisive say in the appointment
of Lokpal . So, you almost lost the moral
battle against corruption because you wanted a Lokpal where you could,
in the first instance, somehow play around with the appointments that
this has come out immediately in the
backdrop of the CVCs appointment which could not take place. When it
was brought to your notice that the CVC should not be appointed
because there was a taint of a pendency of a criminal case of a
particular gentleman, you said, “No, we are appointing him.” In that
background you again Jload the appointing Committee with people
overloaded with Government. You then came out with a suggestion. There

is a debate whether the Prime Minister should be included or not
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included.

No, the Prime Minister would not be included. We will include him
after he ceases to be Prime Minister. But, then a logical question
which the people are asking is: If, prima facie, Prime Minister, at a
given point of time, is questionable and corrupt, should he be allowed
to complete his term and made him accountable only afterwards? The
world”’s largest democracy must then suffer a corrupt Prime Minister!
He must be checked then and there. He must not be allowed to be in
office even for a single day if there is serious stigma on him. But,
you came out with this formulation. A more reasonable formulation — |
am not saying that this was the NDA’s Tformulation; it was NDA

Government’s formulation — was cleared by the Standing Committee
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which was headed by Shri Pranab Mukherjee. And that formulation was
that the Prime Minister will be included. Some functions which impinge
upon national security and public order would be outside its sphere.
And any reasonable activist with whom | had spoken to in the civil
society says, “well, that exclusion, in the interest of national
security or intelligence activities where agencies report to the Prime
Minister, is justifiable and you can keep them out. But, in the
matters of commercial contracts or any other form of dubious conduct,

Prime Minister, at a given point of time, should be included.”

I come to judiciary. What you are now willing to concede is what we
have been saying right from the day one. Judiciary cannot be covered
by this Lokpal. Judiciary should be covered by another alternative
mechanism. We call it the National Judicial Commission. Some people
want to strengthen the Judicial Accountability Bill. 1 don’t know what

shape it eventually takes. But, these are all areas on which..

MR. DEPUTY CHAIRMAN: We will have lunch after hon. Leader of the

Opposition completes his speech.

SHR1 ARUN JAITLEY: Now, 1 find there is a difficulty in the
grievance mechanism. There is a debate whether it should be in Lokpal
or it should be in a separate Bill. The Government of Bihar has come
out with this legislation. The Government of Madhya Pradesh has come
out with this legislation. They are working out the mannerism of
starting this mechanism. Mr. Mishra tells me that the Government of
Uttar Pradesh also came out with such legislation. It is the
Government service delivery system that you must address the
grievances of the common man, either through having an alternative
mechanism or you have the Lokpal covering it. It could be a matter of

debate.

SHR1 PRAVEEN RASHTRAPAL (Gujarat): What happens in Gujarat for the
last eleven years? Lokayukta has not been appointed for the Ilast

eleven years in Gujarat!

SHRI VIJAYKUMAR RUPANI (Gujarat): It is because of

you..(Interruptions)..It is because of Congress..(Interruptions)..

SHRI PRAVEEN RASHTRAPAL: Sir, Lokayukta has not been appointed in
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Gujarat for the last 11 years..(Interruptions)..

MR. DEPUTY CHAIRMAN: You speak when your turn comes, Mr.

Rashtrapal. ..(Interruptions)..

SHR1 ARUN JAITLEY: Sir, let somebody in the Government — two very
senior Ministers are sitting in the first row — seriously examine it,
make a case study and you will reach a conclusion why Offices like
Governors should be kept away from the appointment of Lokpal. You find
efforts
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being made to appoint the Lokpal without involving an elected
Government! We don’t even want that situation to come. Mr. Krishna is
here and Mr. Kamal Nath is here. Let them examine it, rather than any
side comment on this. No State Government in this country will accept
the Governor making an appointment by saying that elected Government
is not to be involved. If that were to happen, then the Federal
structure in India would seriously get affected. So, let us, honestly,

introspect the facts on that basis.

Sir, most of the other issues - selection panel, etc., - are
doable. Now, you have put one provision in the Government’s draft that
if Lokpal — he could be a former Judge or he could be an eminent
person — is to be removed, only the Government can initiate the
process of removal. And, pending removal, only the Government can
suspend him. So, there is an enquiry against your Minister by Lokpal,
you find a member inconvenient so you put him under suspension. Sir,
it should be either through an impeachment process or the Supreme
Court removal process. It must be independent of the political
executive. What is wrong in it? Is that an issue on which you enter
into confrontation with the civil society activists. The suggestion

made is eminently reasonable.

One suggestion is to have a Bench to deal with corruption cases
expeditiously in every court. All of us should immediately agree to
this. Whistleblowers who complain to Lokpal must get protection. Now,
these are not areas where there should, actually, be two views even
between political parties. A whistleblower in any system must get a
protection. One of the grievances they have is this. Please consider
this, and there must be some internal audit in the Government as to
how these provisions came in. If a man Ffiles a complaint to a Lokpal
and the official is held guilty, he can be sentenced for a minimum of
six months or a maximum of up to 10 years. So, the corrupt officer
will get six months imprisonment. Now, if your complaint turns out to

be false, the complainant goes in for a minimum of two years
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imprisonment and it can go up to 5 years. So, the punishment for
filing a complaint which turns out to be incorrect is more than the
punishment to be inflicted on the official held guilty. Do you
seriously expect anybody in this House or outside the Civil Society to
accept these kinds of provisions? Therefore, Sir, these are areas
where you can never legislate in haste. And, at least, never legislate
in anger. There is one provision in this. You had some problem with
some Civil Society activists whom you first tried to bring in for a
dialogue and, then, broke up with them. So, the Minister’s draft which
has been introduced has a provision that all non-Government
organisations will be covered by Lokpal. They said, “If it receives

Government funding, it should be covered by Lokpal.” Now, what is the
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effect? Somebody is running a school, somebody is running a temple,
somebody is running a Gurdwara or somebody is running an orphanage.
They don’t take Government funds. You make the Government intrusive.
Now, this was only a teaser to them that Minister has decided to act
and provide for a Bill that every NGO in this country will be now
accountable to a Lokpal. You may not like those NGOs, I may not like
some of them. But, you cannot have a provision like this where
somebody has nothing to do with the Government. Then, why leave it to
Lokpal? Then, say, “Lokpal will also investigate political parties.”’
Therefore, the Government Bill requires a serious relook even if there
are areas where you or us; we don’t agree with some of their
provisions. | think some of them can be made compatible that they must
exist in accordance with the constitutional provisions. This Bill
cannot have a provision which violates the Constitution. Therefore,
all provisions whether in your draft or any other draft by any of the
NGOs which is there, must be constitutionally compatible. Now, rather
than break the dialogue, then, don’t talk again at all, and resort to
these tactics, you sit with an open mind. Democracy functions on some
basic principles. That is what we said last week when the Prime
Minister made a statement. The ultimate authority is with the
Government to introduce the law. The authority is with the Parliament
to approve the law. They have a right to protest and crusade. But,
then, we must neither curtail their right to protest nor must we get
so angry with them and say like children that we will not speak to you
now. And, it is only when pressure becomes unbearable that we will
start speaking to you. Most of these provisions are such that they are
workable, or, at least, they can be brought within the dialogue domain
and a solution can be worked out rather than create a situation in the
society that it appears that there is a confrontation going on between
the political system of this country and the Civil Society. If, Sir,
our objectives are honourable and our objectives are common which is
how do we now, at least, seize the challenge and eradicate corruption

in this country. If we sit with an open mind, 1 have not the least
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doubt that most of these issues can be resolved and it won’t take too
much time for it to be resolved. And, ultimately, if on some issues,
the resolution does not take place, the will of Parliament will
prevail. And, Parliament, surely, has got the message loud and clear
that we will be reasonable, our principal objective will be how to
eradicate corruption rather than cover up corruption. If we sit with
that mind, 1 am sure, we will respond to this challenge which the
society is now posing before the Parliament itself. | am sure, Sir, we
will respond to this challenge adequately and rise to this opportunity
which the society really has
provided us in terms of a protest. We will use this as an opportunity.

Thank you very much.

MR. DEPUTY CHAIRMAN: The lunch hour will be for half-an-hour. There

is a request that
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there is an all-Party meeting. Some of the leaders have to leave. So,
those leaders, who will be going will be called first. The House is

adjourned for half-an-hour for lunch.

The House then adjourned for lunch at ten minutes past one of the

clock.

The House re-assembled after lunch at forty-five minutes past one of
the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Shri Satyavrat Chaturvedi.

DR. V. MAITREYAN (Tamil Nadu): Sir, we had made a request to the

Chair in the morning. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 will do that. Let the Member from the main

party in Government speak. ...(Interruptions)...

DR. V. MAITREYAN: Sir, we have no problem with that but we have to

attend the all-party meeting. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: We are doing it, Dr. Maitreyan.

SHR1 P. RAJEEVE (Kerala): Sir, we are discussing a very serious

issue and no Cabinet Minister is present here. ..._(Interruptions)...
MR. DEPUTY CHAIRMAN: They would come.
PROF. P.J. KURIEN (Kerala): Sir, they would be coming.

SHRI P. RAJEEVE: Sir, we are discussing a very serious issue.

-.(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Satyavrat Chaturvedi.

o ggad EGCC GeRTEs ) @ AESE 3YGHY
G |, ISISH Wesd Ao gH US §gd AR Iy W Tl W
L8 gy Ho  SUS dfar @ gl HY RG go IR AT 3@ 9@ @o
affaa go @0 s@ Y P Selelad  Ho o, dwHaTas  w¥ET Ho
I e Vo HOTER rer) AR go, o Ho Hd Ho
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TSR Fo Q@A TSI g ®: HeHo  Us ARes T
hHAT &L TET o @l @it Jo, At o IR
AT HeEdl o HT FH o A 30 HqY W A Tsefa [
geaY M q@H A Sgd o Hy oo AR WAL Ad g S|
W §H TSAefdd RrE [, HYAT -39l OrEt aBA T qrE
w=a o, AWA FE W@ qE go ., Sn 3 T

e s g&  go 3R SR 3o ¥ TH QAT HE

go, S Seleldd Ho  TH ARR F e Ia W oF e -dA S
Sgd  @e® o, J@ W Ho  GESFA ge HIO 9 P A IESY

aE g Ugen W, AR ST SAsiad Ho |, IET
JASGAd B IHITHEA Ho  oRSEER go
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- 9 gTOn [ IR §H SBR d g, an gA IRFHR”  Fn @
e Fn oo@r | g C B E d& W@ g, Sl
TSN do 9T U® o 9OR d¢ g & S g
go, 9@ W HE g T FE g THhAT  HO MemEEr ST

TH YW WL WHA  SAAdT 8 SRSER Fo gEd Ao o8d &o dfe
GEIES g 3R Tg 39 TSEER F: sREIRd FH Fr AR ER)
3 = I W oar W d& g @R &0 FE oL 3d @
g wT R  dmy T\, gy go &fY gsewEmer A @n
YR A go, I T§ T g FO HTEER Ho wEg 99
g TS IR usEfas AT Ao FH  H arsr
Far 9 AT g IFTWHR Jo . T @ go, gEeny F go FO
el go .9 .U @o q@ S| STEACRY WHR P gl go
IR gARY FEASRY g So A §H SIdiece go , dfkT  uE
AW ST FfT Ig AN F: HEd WHER Do deg 3TTShIeT go
Ho  gASAT §o , IE YA s gy e 9 a@ear

T sAfdesT AT TLEA g HO A A9 Hek  He @S &P
arfat W W@ o AR, FoEEY oees age b
HCEX  Ho WS Wk ST @ W ge REH W 34 aREd wH
ar ag & FAE W W, W IWIRFAJAT  Tom S W g,
zafar  UF SAWER JTcATALETOT & PR IWd ap Ho o war
qRfauer Fr TUS  2ar ATET v, SIS do YA HINUT  go
T T, anr Ho o FASAT 9 &0 erdn @, IRIY -RedRdr

#: I 969 3SR Sl IRSE R W gH 989 e miRU
3TcAfeTaToT FEAT  TIRT  , JRVOT FEAT  TIRE , ARG dg el
IRT - IRMET P I8 HAc  HE WL S| I gl go
FiT Far qRfauer Jqo AE3YS AR gl ™| T3 918 q
Eie S s C o i % U, THIHY et L] #dAx g0 o &E
T, afFT  F -FHR THEggER R FROT @o awmamEr @
AglGT |, AR A en RS & TH W AT ar IJ§ g0 Hio gH
0 ST F T Ao g9 &1 &0, BH UM AR IGEA I
Fo HCR  He @I R I FH sda af Ao WA ITER
T Ig g I TR AT Foe IR Ao Sdel WIS EYUROT
Ffr Fo dn 3WAE UH dgd 991 FHROT UE g0 HIO gAS  HFE U
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W W 94 ‘R -BIE  TeEdE ghar Fo dART  Hoe dgd
m R SfEAeReEr Soaltd 3H "ol &o W AR 3§ wedA Fo
3 wImT g 3 SoolAm i ofdleT FHo HROT T A FARNT
aAd W I T Bo AR A€ U g W@ E I go, ST
st @ gFEd , U g R &k aanl AT FH SHAGER
3TcAfaAdEToT FH  Ho AT R®R g ? ¥E mHE 39 §gd
JIWF d¢ AT Bo, AT UBEr A Fe FW S gl g TR

Fo @R " 99 §AEN R AR g d& g db 98 I8
g0 HfD sRSEEAR I OWES  F FANT AT SARGR el
g A gy AT , #o S wear Tl garr AT
g qg dEA AN Cir I go, BAR RE O A
IRT sTar & H wwam  #As &R 9 ggar an 9@ T
qeH  HE AT I #g aRseER F dgd  u@Rd @
384 dghle , 9T, §die - W Ff@e #e SR Fo dR
#o  AfFRE @M 9% FEA @M HiO @RS, HOS@T  db, AIEAR
CIEEY g, 3T gH 3H  IRSCAR ¥ AR A1 .
HTCTAR Ho AR FART el g@@) gk I g Ho o oeree
AT T HEih 3R S Ao gews A #@E e
T AT HT HE  WLT Ugd G HEHT YA 9O F @ AL
9E HR™T 4n 38, 89 Ao a@fea gehfaaRer Jo sfEeEr
EEIGRIEC FRAT Ao, 3T FAIIR  FRT AlHO @ g9y Jerr o
30T AP Alfe & u4n dRaw dAa A H/S  HEIA
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FH oor d9n, IA@HR  gog Jo IFRT W AHYT T WEr R An AR
amag gfamer #e @9 ssifER o T Ut IES 9O Fr: A
@Y oan HdR {8 Bl FO HEW o g g ? 33
Sae T &S, dmd , §EY dn 9gd gueld  go , 3feleheRigaql
Ho O O 9 94 W g0, gl g 9B AW IR @ 9o
T g ¢ v AN @ FodE gy dav go, 3% o dn 8¢ 98
Fel oM HO WES , RA FA€ , HOGH I OFH  go, UGS 3
AwT  Hoe  oET T 9T, YT 3YRR d: gH ST e I

3 dn SEaR #Ac A\ q@e do d€ go , TS @ S o
L - 9T Hfe W gdEle do ot go IR UTE FH #@ g
o g0 ? ag FgA @M , g WES , $EG @l 3EA CH-UEE

T AT AT o o Fo 3 ggr gg TH cqEd
Toir o ger W g WU HFW ¥o §e el go, d§ dgd
GRrgTel g A 9T, S@r , {9« ap §98r e e 3
TR ¥, YA A an 38T 9@ "I H/;B  H o , A -9W &
e gard #aT go AL A ? 96 dga  o@m , Ael @S, W@ &
B R LIS R 3 1 A =1 1) W AT AL, 28 UHS &k Uh JaEiC
TH W ooo d@r fo, W@ S g@r g0, ap 3b ®/E  Faar G
go , I Cr== B ) £ O [ 3 9T, e, 386
QOECEIr Hieell AT g0 ? 9§ dgd RN Hio @RS, YA 69 SwEd
go , 9@  HER  TAW go, 9@ @ 98 Jaw@ g AR el
SET , UH I S§dBi, YR dgdie @, 9 F:, qaAH F:,
R L S R efr , B W @ W
HTSCAR CALCIE ) AT R 2?2 S e AW @ @ Sl
ST WS §{B TN oo T, 3ER AR YR gAY
SR ? I g0, HTEMAR S QI GART  GRETell  ToTRAT|

g eAr @ N HTTEAR FACT WS Ao owEm go,

et
i

A AR Hoe o Fwe F HAT N wGEd G AR

Siefar O (c | I L £ a0 ogd wEh, @ _geeq S
Froad e JUF  AHUST §H g, TRy qrEf go 3T
dPER o o IR e R i g e gERa war
S 33 AT Fo Jqw , offhel  THIR T IRER
ar smeY dw  WfRr gar , &H g3 -3 39y 9=

e ges  wel gs g Hx * @@ dn Tl FT
ATEIT , A x @ L (T )

%0%34'5’“

o 3yEsfa D AH g oo, A A A
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¥ ¥gad TgIY ;A T, 39 ARER g

MR. DEPUTY CHAIRMAN: The level of the debate is very high. Let us

maintain it. ...(Interruptions)...

g Hegad Tqddr : He sofor amar @ w&
WY FEeT  UE g HIO GHA PN §A & YA WA SHo IRSER
F AT TS HL HEe Jdo do dr 3@ QW Po W
TSTATT Ho QA TFAT T HFA &M, dloh s 3y Ho
Ff -FIR S TEEAITAR FfeRar s @ gc, s@Y I TqE
Tt HRERAT o gAcd gelt AR IE dy Foqd @ @l
geml Qfkd  , AT gn d@d W et

%
%
:
|

e M g & Ll
are W EIG] R kic]
go 3REH g dwd  go  HO FE RA F§ Fo, I ddUlEw

o o 3R A ¢ @ weEeA Fo AFS  Ho  F9
8L F @k 7S ap gA @ &foag , So.dn d@n. a&

ST AE w TE F: o= qaTer g I
Fo IR Ho o Sh guaeH o IR S0 .90 dWh . Sl

384444
5
.
3

2

*Not recorded.
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2.00 P.M.

S gHel & FRlel 3l Welled  #Xal o, 3@k &E  FAA Con
QU Fo IW oo .dn @ FASR AN dmge S o
R FHH F: gEAT  WRT A ST g WU, 9 AR

Fr FR GART WA g g IR IFH US FROT Jo A[R gFA
ufer  an Am@eT dc  eER @R @ Ldn . dmew W oW
ook e de @ W g FO AWG  IEE  FGR W amm
Seeml Ho  USem ¥E IS ge Qe U IR FO PR FAR
N g do So dh L d@n. Fo AFHGE Ac IR aEAE Eae
qfAT A Ho AFG Ao , b gH UGS ad W, dn B 3T EA
= | gh 90| R EH T IET gk v 3R Am TEw g AW an
9gd  §H do Tk gHAl do W Fo? FHM  AdW go B ST
IrEdfaedr ¥ gH g gk 9w g 3R s@feT WHR  H S
A ZE QY Ho dear WU, WEHR F0 98 WFAW S Ho
§H 3W%eRe &%, U 9N o @ Hoe , T WHER o [ AP
AEAT  3UEANid FEed , AW @R CRSCE I 2 S ()
g A P HUN H{F , HIAT A ATHETT FH 3R §H YA
@R A ge dp FEAT Ade §o Ho gAR e 3nh
FggrR @ eI sehr o, & §ad L GURE TR
gt cfghd o @@l gl g o9 gH Il W s@A WA g 3R
e HF FESd ge i d8 g @b dwR a9 @Rl o
SUE  dam  Wmwan RETAHAT S @, REEEA s o
Fohr o AE  FEr , WEE @@ W o S Tg FEl
o HIS RUTTHT ® FH Ul I Ho PR &o fieR gl
aIRTI S TES[E SEec F oIl U9, ¥ 9n AL 9od 9,
Iqg NPT I B ST WA  F: R JgT W s gt , s
TS goll & oars Ho T S&6  gell 3R T A TS
TH Af 9 @ S, el geR Fo NS PE AT AGT
F i 3l TH-3§ HFAgel  Tgal I EMOT Fn 4 &Y IR
EHART ST oipuTer a9 @R B AT ST, db §H 3R
Exol TS gA gl Sanst Y 3ifer arEf Hifdar T S
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® &, 3Ra @& & ew Ig Aaurf i Ao Ugd , Sl
Hesll B AT W AD Jo, 3WH TS H AW AR wa@
=T FA Ho 9% TH  anieh T o gl Teefaes
REERITIBE F: WA Jo Th @A™ 22 I 1 G 1 B 1
R Fo TF fod ARIAE FEd FO A TH RE GEue go 3R
R RE AR G g, 9 qEr Ao "o TH B0 B FT
ST G I AT W 88 o=l versus IGHC e g
e  versus HEH dE @Rl |, BR® e versus dRUW
gt , 3= versus T@E gl gART 3o FEer g &0 3w I
Fo dEW & o gquaue g - gH Woew @ 9wl ErI I 8
w % , 3@ @ o9 I e, SO g, 3ES
qRIEITEAT 3T Qe TET F| #He I gRAR o
qET ST W@ar g, Offhd w1 I @@ A8 go B0 gAd T8
TaeAfas gaear e 3R U UEefas AT @, Uh Tsefas
A @eT ST OiRe A9n 3R UEeiae gAY @l gt o,
TSt T Ho o @Elr ¥ TH consensus S, 3T
T qregereT , 3H Tsfded
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FAT  WET S Ghdl AT dodfd g @ 39 & mw de &0 5w
WHR &0 HTCRR Ho g do gEaer FESH 3BT g, b
eTdhe ggor el AT 3o AU Hoe o FgASAT g HfO R Right to
Information &FA &  Ho 3 WHR S0 Ugd &1 @b g, db
R ...(TEIUET ).

i IyEsafy :e@v , @ dw A g ... (@mEus ).

Ll Hegad EG L 1 38 gEad qBE P S
TSR Ho gfae o3 o ...(FFEU™ ).

ki IUFATIS D 99 M e w0 Jo, ar d@ @A A

(AU )... @, FISS RO ... (TEEUE )... AT
SEC L. .(TEIUET ).

TF AT WEET  : AUNTSr de W g .(@EEuE ).,

g "eaad TqIaY : #He o 3mer ar §= W g
oIfthet 9 HG  HUH AT FL TGl S| e (T )...
STSTTAR o JISfEl Y& g, FE ;A P g
TEEA ¥ I WElele @FEE go, gARY e @Eemr g
T dE go RO N T AE Ugel A Gk W Ygd  sH oW Ao
FE HTCAR el g, T§ 0N " THA T e oam =
Srac) gHEAT AR A 9 @Y dsa &R 399 §H 89 &b
AT TRT U IReFm T FHN A FW , F O A FE , I® TG A
e, g8l Tzt As WY, B I HG A FE WHN o
® & Tg SRR afth A TH P G fr:, g
CIE=2rAR g gedr A AR gAer e o AEflew W W 59
STfEAGHY Fn gHER FEAT TSI, IR EH gARGR  go , 30
TS TcIh AT @ee 9saT NI de @ & §ha o, o9
BH Ygd W SI@ o o€ SRR gl , BART  FUfieh #o  ANES
& gem 3R gfee Ho @ HAMES gem , dn §@EEdr
dar  geh s Tw AT Jo AT FeRT AL HogH ab 33Uy
gRT S W g & ohdTe o e qIHTEEr F: emfAA
AT SmT, AT e TS Ao adf
ST 3TST dh oTel gal ...(TFAUET  )... TgI
G F OWHK o =@ §R HAoe  F99 -ddd &7 ©
X FaA At ¥o A WgEd L TS RA

..

545



CIo W AR S g, agr W A HgEd SR
d& B L..(FWAUE ).

@ s AR @ D WER d@o @ g@ Fgr g
c.(@EEE ).

@ Fogad G C Dodme WgEFd F g 39 9 @b

gaifar o & gAR ATIES TSR P A% SHARER
J& (AU ).

MR. DEPUTY CHAIRMAN: Nothing will go on record.
...(Interruptions)...

R . AR HEEAT D o*

@ TR FER ol :o®

e aAgelt  gETE IWR - *

*Not recorded.
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@ wafdis eafiE AR *

Y ELGEILIG : 39 BIfETl ... (TEEUT )... HU3AP S Ao
ey ..(@EEYE )... T & SR Iogiet M FE
JAE -dod ddl ST g A9W FE Sde  dAe ST g 9SS
STl N9 dAC Sae e © | & , 39 point of view W@ ®
go , e ARl

™ wEad EGCE : gHafd Agled |, 38U AHSTgA @l
TAl o AFT U TSlelide gRar o ™ He TH S F0 G®ed
oo HT FH oY He HTSETAR o gRaw gy CEE
qardt W yuRa F& @pfl g 3E W Teeifae TR

W A dsar , fcsh  TH Alfd YR W HICEAR CaSERCIL: |
Slgle BEI 59 gH @9 AT g EHeq o IRTE  Fe TE
weer ST HfC 3@ QW Hk HEg NS 3H d¥w Fn Usefde
Aggea go, T8 AR Fo qUfd MR go, Ho o @HSA
gz @0 3HS W& ¥ Ao ARG F: TH S Hn ay FE
ter g AT T T B ger 2 #Ho 3 IR S
&

¥ B g et Fo o dn gEefas RwER AT TG
JdA el gk F oI go? R G e A He
ST qo HYAT  FRT QREdTAT JE FHRAT ? A Fo FN
el FOR AR 37 weaeh A v M W AR 3R gEe
F JAR go ? 3R WER W INT o FO OWER AN I
sIa g R FE& fo, 9 d¢ 3OT [T Qo &@
F  Bo d€ IR Tt & BN el ok I /G Fe
CRRRGEL F At A dfr S AR s gy @ w@Ee 3R
EDGIC F W W@ R w3 dw He HEG  #p S
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wef FAA R0, 30 WS #0 M g AT oW AN TE
TEeR W AT S, 99 db % & 3R AU IR Gl
F i o ARIH o GEG  Ho He Coic o Io
Afer  3R®ER g, b waRd FFER  Fo , RN IFA W A I
SE , dr R I FE A g B0 WHR g ARG W 3T g o
WRaE = W g IW TE ATCER o GRAh oS ose
[qor TARIGR dT&F B s HREH o R -FAEAGRET IR, S
=@ Fm de W g, #o I s 3@ @ e e
&

He FASAT g HO gH FEHT AR AGH , T gIR Fo I Fo
R quauEr , o &A@ o mewfa &8 & g Tear o
H ST TH Q@I W gAY FEEAfd En AR HuEr wgAfa @n
gr Fhar go Ffo R g QLT W HET @ . EEAfT
g, dfpa Hda fr  ofge g g gfar dAe o9 A i
TSt Qo 9| P, Sodn o gl Ho AarH o 9 Fo, do
A @ oo qufed Fgr AT, W ue s o Tér
Al , S FEdr @ Ffo gH el &R G0 g Jo q@ e qo
EA &1

*Not recorded.
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R TR REyEr ¥o gAY weAfT  a gn, dn wmEmr gH
AR HEAT T ? FAR P FE G@@ SEA , R T 3
aer Fr TG F HEART C el T 3fa g ? e
HTTTAR FT e go AR He I Ew wE W g AR 39 ao
:, #me ST g TS I YEAT gt g oSS PEd
ITSTTAR Fo qR REEECre: S B | v N [ S 5 G | 2
E1CIC T FOE | R - - GO 1<) L L TG A9 HReRT Co
R®id  Sees SAgr gel R ¥ @@y PR ¥ @o +AEr I
ST P T Fo AAG  Ho  FHG  gWA go, db sEe 9
= a2 EL I [T kT N WA YR e
Fo A% AGQRY  HEAT S| W oged Ym &T S Hf
THE TH Rg Vo g@l P FUF T IE oNEaN| g d¥ o
CIETES Ho ot Ig giRfa ggd  Waes  gel sdfer |, #Ho
IEME FAT  TARAT & AT 3YgEta HAgled , AT Ao FEed
& At 9gd & go , ok 3l WX WA S §H eieare
W TEr HLT , 3@ g guE W oTET Far , d9 §H
33 W gfEar QYo §F w gD Fdo  PFT sdem  A@ed
FGET TEAT go B0 EH TE AR¥E , AU -AGT A" D, TR
o WHR He I3 eer g, IR 3H R® I3 o g, IR
Jo el Fo AT W &B qer g, Hoe I o s@ oHEE o
ALY ®o AT Wl digdT g FHIT HIET  do A% U
CILiER] ITATIOT Ad AT HfT A9 A g o SEC Ahd oNE
IR o 3@ amd 39 AT Fo o W fgREA g S|
R w o gRfa s dn Ty o afg 3R S geh
IR TE A §gd GRS @d el safoT , 3§ 3WT Jo W
o ggl H IR W @@T §gd ™I gk Yegdig , 91T §fl

@Y gdlr 9eg Afar GeX Q@I ) AR
ERREINIT] HEleT , TSR Fo A W ogr W g =l

Ho  HEE ggd dn #Ho o gdEr Elenl g *f0 dged  wE
o q= o gr Sserd T & wed @Ew ¢ g

qAS  qréf ¥ =T R @ RSCTIR @0 T
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FoOWY  BH A IH ARA  Fp o g, dfew 39 @il Harear
3R gEumat Fr, o P A% AW HEN 3T ® O g, @b
TSR o ot wRw & ., gEerd FA g dw  Ho
TS T e gfaw S@ FwE o Imae 3o SR g, dgonl
gATST vt T Ugd 38@H GHIA AT g ARIR 3T
R ¥ Ao W W W A SREET SRSER B g
go IO W g gmeen g RWE e T T go ARQY
T OIT A 5H HOTER do FROT WH AR @ po, TE
gm ol @n Amer  ww AR I @@ e ¥ a@n T
3w Ffaar IR 3EH I -G Fg HTTER , S MR R®
Bem  gA go, $ES  FRUT U Ho  SEGEd IS go, Sfadr
guc Ao  HANCGH dn go @, SEE  WEd S RLEIER] CIRiE)
AT B @A AR @EH ST HE W IS go? FTHA  qEH
ST AR W A W gsdr g e HEHAr Ho R o
I CH ) FE qEar ¢ AFIR , AU Bo o
e @ I S TH WERT AT S, 38 st 3R
Feedr  Fn S A IeEew SEer e FA go? @y He o S
25% Fo o SpETer ASYes wEc  , UASYes TuseH Fn gl
g, HoEE A FW WO S ISEER gar g, HEAS
Jedr  go, Tad e Shfar AT & 3T e Afaat o
e gfg @ qEeen L S go, SfEH STSETAR
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- S | S v R o M 2 1 g g dRsEe W -Ew S e

g o  #o , 3R @R S s we  @Eh  usd {

FREE Fo Td go &0 sE I sm $o dft @R dwd ar
WHR  F S FAT § , FAA 1o I )1 Ao, 3@ N do
A gued Fooer  3fRd A wEem & z@er o s@d @
Se , 3§ dn AU dF W@ @ AFISR , s @ war g0, 3T
Fr 3T aEr oW, SEgfsfaedr Fr 3T 1 I 1 I - S -
ggol @A Ordl o AD §o, 3R AP WA oRm ST @ dn
dgoT  HAS EH AT WA ¢ T @d S g @R
SrfR R FH oA do IR, SERREE F AmIE A T
IR iRl Tersetafadr s o e dARAmrmE do e
T SEr go, dp 98 38R o ogaed Sl gH it L TG
TR Be I Jdd  do, AEIT dEd ST @ go, an Ted o,
Ygd &0 Fd@T  Gdd Fh S Aol ST IRT g0, §fd §er

T g, IR SR OF oI@ @ AT , I R F I@ W
afgw , 3 QEt Fo @ T@ema  Fn AfAr o Foad g w

go, S @ SEEER W gk 98 d® HieeRe FAA gp, dEdd

F:oSnr Y@d S S W ge, 98 gp, d9® ELE I
3digreAe g g an A SR @ RiRar Ao FA
T emfAe g,

FIEC Fr e I Efed AT FR e, S 3@ 2y Hoe o 25
e IEET H represent FaT  Ro, S IR dES L go, 3T
EoaEs #E share g W Adlem  Ig go o AR ITerEfEET g,
ar e Ae o IS 9@ Fodr o IR R efod mES @ §F
gy g I Ry g g@la Foad gt Ro, dr 9@ 0 W EA
dElt #h ThGET AeRAT d@e &b ARG g, $HAih ATE
o @er Afsar Ao oo & IR Ju ggl W oAe o
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sgfaT  @gl R o 3FhT  HAST &9 Sl g% 3R 39 Sy

He 3@ , ar agl M g7 P Ao, IR gH SREG [HE]
Cara F:ogn oo do , @ g% P SoeT P 160 Hzead F
strength go , ...(3g@@ues  )... #& gt dRT  gat Fo IR
Hs  #gl , dfkd 3T AT SAREG ERC G 0 e F oo oo
R:Ey £ G IR Ao e T gRfa d@el @k A
FT S ool Bo  JoeRe Fr: Yma  §AaT o, 3HA  TEr Ly
q5ges FEC @0 TH o @ q@fed CE = | S Fol 3
L @SS EL | 3R AT IR SfsfEd dc few , dan
3T 33 qde Fr: IFdersT FRAT T Fo FoJe PFE RE
SIS etar , Sib GBR SRRy Qo s go , AT 38 33
AT #A: o e gufEa aF3oE , 3g& i FlHr e R
I S A higher judiciary &z oo a& &¢ di¢  selection
process @g&r  go, db 3EH TH U A gar T g,
SEg gfadr F 3EE SR R oW, 9T # gRr Sl
9 d¢  seniority $o gRAW ¥ top category Ho o dgddr &
&, dr consideration @  g@ml  @fAT g FIE Ho o, Ow®
Fehrelr ¥o appointment g, IR SEERET o gn, AT
@ figure 8¢ B A SHST HAdlemr R #AW Ho d@d g
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Tgt  Ud O e TS| e 3fwefy deheE & 3cak el
Tsg @ 9d &0 AR S @ I v R e Cos
TR #Ho &gl HO S ST Usdl go, ab affidavit d&of gR@T  Sar
g EASH S Fh FASAE  UW HOJo kA FEr GRd g do
FE SRR Fo O H:  FE W@ go , ®@ dEpRE P
R #He wE W g, d @ @A UH e afdm o, IfREew
A G -gR AW 3Ol Sl g0 guse I, DR &
g @ 8 , S 3y B e §3 U, @l 20 WE @
HEE @ B, He@El @0 ATy HE g0, I WEH WL QT
WO 9o A o g@ g Fode I g@; 0 W IF g
gt 3MST20 FRAS Sielal  H4: Uh {TT  HH , St gfed @At &
go , do @8 #g  go , G We-Wg H @, W dE
Mz EEoll g, W gifefesha aréfst 33Tl g,
TSR Fo AH W AT TR, S AT En, FE QT , FERE
B ume  a HIRER ST FY oM W o, S F SR
Ho mAY| ok Hoe T Faem  G@ar g, W o 3H gHAT
AR oheT et JdShes  ggl @@l o, @O df HIRSR o
AHG Ho IR Ao AR e el IaSies do eeT B
AT AT, FHdifh g 35T o AT @ a1 g+ IE§ 2003 Fn:
I & FE AnSSEr Wy 3regeT &< AmEr S S
goa  #Hoe A g, dn 3§d 9% AE A PINGER F: ATHAT
AT ATl e HIRSR Fn OAHEr  tET & I, SfEd Ll
S Hfar Ao SRR # 9 gaEd go , omr B I
go , ® da g IRFSAw VW @@ Fo , A A
WY 175 S [T Ho FICER F: I ORI ge , &R Ao
AT RE Fo ST g0 B0 T HIRER dx 17 & WO @&
release g¢ qo, 175 &Us T release @@ g€ Ao IR IE 35
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g [T FL HHA I A W 3¥ I TR . WER Ao
g wEr g, sfed @eg F: Th Tordl o TG HA BT
gl IES 35 F$ [ T IR IEA FHEl SO o @ 17
ERUERE I - B JEer @ o @& de 38T 39
AT o TqHEA ST AfFT  wEr ST go $fo 175 I3
[T &L HSCER go IR 3T @  AH  3TTee FoGH
St g R ordERETE @ S @ S W g U8 9F Ay
Fafea GRIRICE] Fo WHEA #n MR, I9 3§ Th GRRA
@ FHOEr 17 #3 [C  release g8 Yo, db AT FHA T T
T : 3 U IET , HAT AU investigation Fo  U@T 9T
ar Awem gg i3 @ Ho 37t TR S Sdid ST Hio
qG , 3B U 3H 17 s [ Fo wH AL (AW AF TN S«
Ig qF WHA W AS Ho 17 s [T Ho Ho TH T o g
HrETadY S @ W S T, dn 39 9% g8 HE A
gr ST Wi U4n, Wofhd ¥E 3 aRE o Yol HRAT AT An R0
T BIRER T gEOd SR 12 WEr ¥o, IAb SR Ao TH
UGS 39 AT 317 , ofhal  disproportionate assets $o aR
Ho  UH THHRIBR P ag, A gafor IR@E 3@ 3de & W@
SRl 3 368 FR Adem T8
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ABer @0 @A TH , O A Ugs Ho IR Sehd 2] Fo
few 1995 ¥ WA 9T, AfFd Eae TH AW Ao o e Ud Fn
g & AR wwEm  d@ aft vl aeer @Rfa 3w g
®f> A s S -2 HATR e S8, TUssged o
A, 3Td e dJhA: U Pg ol e i Y@ e U™
Az go, Fg sfEFdlss dar go, Slegge dar o NI W
FE 3N G IOE S Thdll  oRhd  HHGT 30 dRg o 3esar

IAT U HIS I & b doldl @l

HFGEX EART FeaT  TE g0 Ho dBR SRRl gr am
R sl YA ARG QRUAHAT W T
AT g, PR A TSR TeH WA B S A go, ap
TSR T @A g FhaT g S99 AT ged AR W TN
T @ s o5 wF @ i do A @ wwan 9@
ISEH dpr s Wt qd W W® ge , o9 9 G 39T,
a9 &9 T 39 W Ol F Ao 3R A Ffo gy Hoe  Hw@T -
FAT QYT ge =iRul

GART U ARG g0 B0 owde St & @en WiRe , S
geed g, JA@» 9 ded gh 3R I@er ®% gEaanr T &<
S, HAH G Fo gH OET gEd ECTEID g IR
g4 UE HE B0 Melagl 50,000 ##T FHhe o gh Iw IR @fh sfs
shgT A FooTd g dr WA T@ O W gF Ho W FE Feadl
g &0 3R gAdr Ol @ Aar UH arer dar , dn gfeelr
Ho  THT HerA g JAdr , UH e o vEY ST s, i@l
W OGR! HIEGHT HAoR SAeT 36 AT T FH dagad  ME gl
A Jo A gATl  BH APl @ I Q@Well WU HiD IR §H ol
HITSTTAR H o P W B goe , ap J@ s o
IR Ao qfae go, & 3 @ B &
Ehyl gET WS Sk . PRI 3FEsEN 1=l el o 2o 0 K
FEE 2 ay [ AT &, IFH  dE THTEH 3 ERS
ST Rl o TE S gEUe gm g, 3¥  gH oW
R B FT Thd b wiaus Fo S RSy g,
S Hersw o, 3= F WAl I ge  SEA AP §1|F @k
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SHR1 SITARAM YECHURY (West Bengal): Thank you, Mr. Deputy Chairman.
At the outset, | would like to thank the entire House and the
Government that we have agreed to reorder the List of Business and
taken up this discussion. | would like to assure my hon’ble and
esteemed colleagues from Tamil Nadu that the issue of Tamilians in Sri
Lanka is not an issue confined to only Tamilians or to Tamil Nadu, but
all of us are concerned about it and we will take it up in right

earnest tomorrow.

Sir, we are discussing this issue 1in a certain background.
Therefore, we have two dimensions that need to be considered. One is
the iImmediate context iIn which we are discussing this issue and the
other is the larger issue of corruption that needs to be tackled and
on that, 1 think, the atmosphere that has been built up in this debate
so far has been that virtually there iIs a unanimity that this House
should feel that corruption is something, a virus, a cancer, that
needs to be eliminated from our body politic. Therefore, 1 appreciate

this entire attitude of

556



not going into “qu - #Hoe -FHo ” business but taking up this issue in
a larger context which is
good. But the immediate context can’t be forgotten because corruption
is also an ancient tradition in India. It is not only an ancient curse

but also an ancient tradition.

Sir, when we were in school, we used to have a short story where a
king once asked all his subjects to bring milk in order to test their
morality. He asked all household heads to come with a lota of milk and
pour it in a big cauldron in the palace. Every head of the household
thought that the other will pour milk, so let me carry a lota of water
and pour it into the cauldron so that the water gets mixed up with the
milk. At the end of the day, when the king saw the cauldron, it was
only water and no milk at all. So, the question of how to make money
in an illegal or improper way is something that is part of our ancient
legacy and, therefore, the fight against corruption has to be both
tenacious and continuous. It can’t, therefore, be done only with a
single law or a single step or a single measure, but it has something
to do with the moral fibre of our society as whole. In that respect,
we, as custodians of the Constitution and as law-makers, have a very
important role to play and, 1 think, that is the spirit that we must

keep in mind when we are discussing it.

Then, you have this context in which we are discussing this. The
situation outside on the roads is not very healthy for our democracy.
Various issues have been raised. The people are agitated. We must
recognise it. That is the first point that | want this House to
recognise and note. We must recognise that the popular mood outside
that is reflected both in anger and in protest is a mood of disgust
against a series of scams that have come out in recent past. There is
a degree of popular disgust in the country against this corruption at
high places. Therefore, this issue has to be addressed. Yes, many
suggestions have come. Some drafts of the Lokpal Bill have come. The

other House has referred a draft by the Cabinet to the Standing
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Committee. Various proposals have come. But as far as we are
concerned, | want to make it very clear, we do not think that the
draft being considered by the Standing Committee today, as proposed by
the Cabinet, is adequate. We do not think that is adequate. That needs
to be strengthened. A more effective institution of Lokpal has to be
brought about. And for that, through the Parliamentary procedure,
whatever changes are required, that we would suggest. But 1 would
appeal to the Government to reconsider this point. They should
reconsider the draft of the Bill that they have submitted; incorporate
many of the suggestions that have been made by the Jan Lokpal Bill,
the movement that is going on and also incorporate some of the points

that are being
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made outside of both these drafts, which are also relevant. 1 think a
process and a mechanism must be worked out by the Government whereby
in place of the current Bill that has been presented, we would come
out with a more comprehensive Bill dealing with the Lokpal. 1 think
that is the order of the day. Keeping that in mind, once this House
gives that assurance, on the basis of that assurance, | think this
House must also appeal to Anna Hazare to withdraw his fast and impress
upon the Government to work out this mechanism so that we can have an
effective Lokpal as soon as possible. So this is not a question of
standing on prestige and saying that we have given a draft, and,
therefore, we will not withdraw it; nor the movement is standing on
prestige that we have given the Jan Lokpal Bill and we will not
withdraw it. This is in the larger interest of our country as a whole.
So I think all these points must be put together and a new draft, a
new Bill, must be brought forward which will be more effective and

will take care of all these problems.

Sir, having said this, in order to tackle the immediate context,
the larger issue must be addressed. 1 was very pleasantly surprised
and very happy, in fact, to note that there is a learning process that
is going on in this House. 1 was very pleasantly surprised to hear the
Leader of the Opposition talk about many things which only we were
talking about all the while and we continue to talk about it. 1 am
glad he also admitted at that point of time when the law that was
amended, only the Left had opposed that law. 1 will come back to that
law, that is, about corporate funding of political parties. | will

come back to that a little later.
SHRI S.S. AHLUWALIA (Jharkhand): It is the Companies Act.

SHR1 SITARAM YECHURY: Yes, the Companies Act. Therefore, I am glad
that this learning process is on. What is this learning process? This
learning process is that in the last two decades of our economic
reforms in our country, in the last two decades of liberalization

reforms that we have started implementing, new avenues for corruption

559



and loot have opened up. Today some say that liberalization is the
root cause of all this corruption and some others say that
liberalization has nothing to do with corruption and therefore, we
should go in for the next generation of reforms. Gen-Next is the new
word that is being used. But the point is to recognise that these
reforms today have created the fountainhead of corruption and that
fountainhead of corruption is crony capitalism. You had the Prime
Minister standing here as the Leader of the House telling the entire
House and the country that India can ill afford crony capitalism. Now
the Prime Minister is on record saying so. Therefore, 1 think this is
something that needs to be tackled because 1 believe this is the

fountainhead of corruption and scams that
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we are seeing today. What is crony capitalism? Crony capitalism is
nothing but stealing of public property through various mechanisms
where this process is institutionalized not only within the Government
but in the society as a whole. Now you will have sweetheart deals; you
will have deals given to your Tfriends; you will have tenders
manipulated; you will have “PPP” where you say that the “P’, that is,
the private part of the “PPP” will be outside the RTI regulations. You
will have sweat money shares; you will have gold plating that is done
like in the case of your Krishna Godavari Basin. So, various avenues
have been opened up which is one cause for this sort of scams to
emerge. If you look at all the scams that have come to our notice in
the last one year, all of them are related to this process of how
awards are contracted, or, how shares or spoils are divided amongst
various people. This 1is something which, as the Prime Minister has
said, India cannot afford. Therefore, if this is something which we
cannot afford, then, there must be a serious rethink on the process of
reforms that you are taking on and how this can be corrected. The
second aspect of the reform process is the question of encroaching on
public utilities. We heard in the morning that there have been areas
in education, that there have been areas in health, there have been
user charges that are put for water and for various other public
utilities — these were supposed to be provided by the State — these
are all being privatized, and that privatization is also causing
greater avenues for this sort of corruption to emerge. Now, what these
scams have brought about — this a very serious issue which needs all
our attention and concern — is that we now have a nexus. | am not
saying this is a new nexus that has come up; we had it earlier. It is
just that a new element has been added to this nexus, and, that is
amongst corrupt politicians, corrupt bureaucrats, corrupt businessmen
and sections of the corporate media. The paid News, that has happened,
is the classic example of how sections of the corporate media have
also been brought in. So, it 1is this nexus amongst these four

elements. It is this nexus that needs to be tackled. And if this nexus
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has to be tackled, I think, we will have to put all our heads together
in order to see what the package of institutional reforms that are
required in order to tackle this nexus is. Sir, | see that you are

looking at the time...

MR. DEPUTY CHAIRMAN: 1 have not disturbed you. You were also

looking towards the time board, and 1 was also looking there.

SHR1 SITARAM YECHURY: I am a sensitive person, and | can see your
expression. Also, Sir, please do not compel me to invoke
technicalities. After taking oath on the 19th, this is my first
speech. 1t is my maiden speech. I am not invoking it. I am only

appealing to you...
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MR. DEPUTY CHAIRMAN: Only keep in mind that all the leaders have to

go for the meeting.

SHR1 SITARAM YECHURY: 1 will be very brief. 1 was talking about
crony capitalism and new avenues that have been opened, and because of
time constraints, | do not want to repeat them. What the Leader of the
Opposition has said, | would entirely agree that there is money to be
made underground; there is money to be made under water; there is
money to be made in space. All these are new avenues that have been
opened up. Therefore, if these have to be contained, 1 think, there is
a need for this House, for Parliament, to consider radically changing
the definition of corruption. Now, the Prevention of Corruption Act
defines the offences which constitute a corrupt act. The linkage, that
is made there, between the misuse of public power for private gain or
enrichment, 1is highly restrictive. You can have many acts of
corruption, where it is not a pecuniary gain made by an individual,
but concessions given because of which there can be a loss to the
national exchequer. Therefore, corruption 1is not only acts of
commission, but it is also acts of omission by which you make the
country lose by your decision. Therefore, in this indirect manner, if
you look at it, in the entire 2G spectrum, not one paisa of money was
handed over to anybody. But the scam took place. The shares were
bought. Some shares were unloaded. All sorts of things happened, but
everything legally. Now, we are told by the Minister of
Telecommunications, “What is wrong if companies offload their shares
in order to raise capital?’” Nothing is wrong. But these companies
offloaded their shares to raise capital
at a value which was much higher because they got this 2G spectrum.
Why didn’t these companies offload their shares before they got the
licence? But they offloaded after they got the license so that their
share value goes up. That is how this is done. Therefore, the first
point that we will seriously consider is to change the definition of

“corruption’ in The Prevention of Corruption Act.
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The second thing which is required to be considered is, as | said
earlier, that you require a package. You have the Lokpal Bill which we
have to make effective. The Jan Lokpal Bill, as pointed out by the
Leader of the Opposition, contains certain provisions which today are
ultra vires of our Constitution — article 105 and article 311 about
Government employees. Now, you cannot have a law passed by the
Parliament that is ultra vires of the Constitution without considering
whether we need to amend these sections of the Constitution or not.
Now, these are very important. Article 311 is about Government
Servants. They have their rights according to the Constitution. They
have constitutional rights. Are we today to say that they will all
come under the Lokpal and, therefore, that constitutional right is no

longer valid? Now, these are
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serious issues, Sir, which need to be debated. But, since, as | said
earlier, all these Bills have certain plus points and certain minus
points, let us together work out a new Bill which will take care of
all these aspects. And, secondly, Sir, as | said earlier, there must
also be a very clear understanding that there must be a package, an
effective Lokpal, and you require the National Judicial Commission,
about which we have been arguing for a long time. We initiated, for
the first time, the cumbersome process of the impeachment of a High
Court Judge. The process is still on; it has to go to the Lok Sabha.
But you will vrequire a National Judicial Commission or an
Accountability Bill, whatever maybe the form. There has to be some
mechanism by which these allegations are treated and effective action

is taken.

The third thing of the package is the electoral reforms. These are
very important. Electoral reforms are important in order to reduce the
hold of money power, particularly. Most of us feel, Sir — | have said
this in the House in my last term and 1 am saying it again — you would
find very few of the Left coming back, not because people have
rejected us, but because we can’t afford elections. It is impossible
to come back with the sort of expenditures that are happening now.
There must be a reduction in money power and muscle power, and to
reduce money power, 1 would like the entire House to dispassionately
consider a ban on corporate funding of political parties. Corporates
must help in strengthening Indian democracy, but let them donate to
some body like the Election Commission or some other body and use that
corpus of money for State-funding of elections. Let it not be a
private arrangement between one party and one corporate entity,
because that is the fountainhead of corruption. So, this is the third

aspect of this package that has to be implemented, Sir.
The fourth..

MR. DEPUTY CHAIRMAN: The fourth and the last!
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SHR1 SITARAM YECHURY: All right, Sir. I shall conclude.

The fourth is, of course, the question of tackling black money. It
is all right that everybody is saying that black money should be
brought back to the country. There is no disagreement on that. But how
is it being generated? Please, give it a thought. How is this money-
laundering happening? Please, give it a thought. Please, reconsider
your double taxation avoidance treaties with various countries. You
cannot have a double taxation avoidance treaty with a country that
does not have the tax. Mauritius does not have a capital gains tax but
you have a double taxation avoidance treaty. What else is this but

opening up avenues for money laundering?
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Then, you have this question of money laundering happening through
speculation. 1 would want the Government and this House to seriously
consider the imposition of a Tobin tax in our country whereby you act
as a dampener for the speculation that is taking place in a big way
and the money laundering that happens as a result of it. Have a tax,
even if it 1is minimal, on financial transactions. It is a very
controversial issue, but 1 think the world is moving in that direction
today. There are many Right Wing economists today. One of them,
Charles Moore, who was Editor of The Daily Telegraph and the
biographer of Margaret Thatcher, is now saying, “1 think, finally I am
coming to the conclusion that may be the Left is right’. He is saying
that, and he is talking of controlling speculation! And, of all the
people, it is the venerable Pope, Sir, who said, “the markets alone
cannot take care of the people; you have to have economic reforms that
are people-centred’. He made this speech from the Vatican! Now, the
point, therefore, is that if you want to stop all that is going on
today, it is necessary to tackle this money laundering. So, these are
the two issues that need to be effectively tackled. Therefore, the
issues of nationalization of all mineral resources, which we have been
raising in the past, the issue of Government managing the mining of
it, and the question of land and the need for a new land acquisition
law, are all integral parts of this package which is required in order

to stem new avenues of looting and corruption.

In conclusion, 1 can only say that the Government must, under
pressure from the House and the Parliament, pay a serious thought to
reconsidering the question of the reforms. They must pay a thought on
how to plug the new Jloopholes that are created because of
liberalization process and bring in a package. Just one Lokpal Bill is
not sufficient if we want to tackle corruption. Bring in an effective
Lokpal Bill as 1 said, take back the existing Bill, combine all the
good points and everything; bring in the Bill and, then, along with
that, have the National Judicial Commission, along with that have the

electoral reforms, along with that you should have new laws required
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to tackle money laundering and to get the black money back. This
package is absolutely necessary in order to tackle corruption. Thank

you, Sir.

@ TRF IS (FERTE ) @ IUEHNfd ARG, HISTAE Heel
g @ #gaayq a®y W == W go HE
SRSCTAR TE A Ao US WET  3EH HE go , Sifas &

FafFa F ZH IF S dEr go &Y 3@ TSeER [qor Y

At ARt 2 | gala Tg TRAT B0 HO IRSER Jo A
FT TW FEY TR AT Ao A g AR AT 3HE
o A w@Hl  Hoe  Far afte A Fe @ RE HEAd g
Hfo rorasy  oeT , @I USEfae gor St gfsers aee  FHoe  go , do
TFods @e W dAe o 37TST oliEtt o 3 ST P IROT o,
HiTh CICEl Hoe o dwEl F Ay AW Selide gl W
grar go, o FL gieard s ufeas aEE  Ho o go
s S Ao go
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3 W g go, 39 3o 3YeT gt g0 RsENe gl Bo,
AT g T qo HITEH TG AR S AEAE e de o
TH U Bo ERR #:  go , WE Fo gER #:  go AR ER
IRAT Sgd IERIF g FAle Tg FAR A C
Fgd IR B¢ 3R AR du  Fo ARU W de, AR ger
@ S arferarAT to AL S gEEE o, AW Fo W@l @
aly aw 35 Smwem , A 3@ AW Ho  olhdd gT A FHaT o,
safar  oedd Fr: 6T Fo ot o Ig Mads  go &0 g7 aen
F: afy Fw A T | ST R ¥ He I HEA
T g gam  go 3R EA §9 e F 38 R o odF @p

MERTRAT B |

3UFHTITT ARG , W AW HeEdl JFo S #AST AT Fio
it Fr: Iy I B Fo Wl W gER IO AL Heod P FW TS
IR 3aEd a® I @ F TS FO FAIGT  AFIAT FFaT GRT
garr Ul T e 9 . o I TEdr o &0 TR Aelgg Wisaid &

TST gL NI W FEH Iy I e

¥ ot @ weAfa @b, @ oawt  @n T 3@d @, @@ o
FEY B R A Ao 3@ O W GG go @O W
gafda YA T Go HeAT go, W WHE AT [T o AT po
IR TaH T -AAR W@ A ST O aAdiel 0 W ugd ahd
g 38 J% WHER A NG o U @n I & Ho  @HSET &
F e St Ao gW EEY Ao §gd €6 HTST HeHA 3oMr
B T SR R Jo et g W g I g HO WER
AEN o B PE AGEd  HET g4, P W T FHEH 30T
W, JEd HTCER qQo, S TS HEH HA go, o G
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A A "@Sl 3ywemedey ARG , HISWT  go HO TH
HTTAR o gAr A FEemar Ao welr amY g, IEer
Serar sgd AR g, agr gl 3 570 TEEAR Ao o
ERER) AR gAe #He IR fo , 3R @ e $o ae o
s W3 FA R WS St g
TS ATe go , Sb gART  d@E go, $H QY &L SAdT  ®p Sn
EERIC gy d& A W g - @ 9o gEd

T gEAd g Ian @l Gl g - 3 JHE Al dAo Fp
I@ac g, 98 HTSEER g s HRUT Jo TS @Rl o
EEo) g6 3TSlEH 39EG EOElC v B 0 B 3R §H 39dlq G
g #dc W an g8l w M g Ig WA HiT FTSCAR &
ggd  §8T  FRO go, HTTEN I golg Yo 3IAIG Fr 3o GG
Fr: Atwr AR W 8¢ sofow  eEa e H, 50 T&al H: 30 I W
AR T BT PO R RE Ao §H 39 HWCRR Jqo AT P,
¥ Fo, WY Fr oA gfr wEa & qF  Tg Fea Ao
s o Al d& Be FO S o gema  wwW g, &F
ElEl) N 34 W FOTGR AT TR gH Th-gEr W FES  IoTeA
F OFH WI po , ARhd A ST SA  HL HF@ @ go Hosd
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FES  Hoe DY A W i 93 "@wa & Aed , Sar HE qgol
FET , IdHAH  do AFT , S @S Sheer #e o, 39 @9 IR
o et Fn I} Fw 3oar Wm W go, WO FH WEH , aA
TSR gl @, JHAH TSI P TR AT AGH 5T 9T W
gfEaR e geml R gg 2y Ao oeedd Fr: 6T A g,
3FF FAET g, dp 38$ df% §H HEH  Udhgc @, U g o
@ gawr , st gH s@ Y P 57 SERY [qo AT gT F@ed
go | o#y @l go R U S @ 31eT 3ifer arEt
AT CCIES go , Sfgd T Teenfas gt $o Farst FL
e LI SO - - Iy @" o HO g o o gER
o @A HJE W JW Fed  HUT , TE AR W A 9
o T A W@ g@ER war |, @ g8y FHo ¥ &h Sdar
ggd Saer Jo e F ARcE W oge, AN 3RCW
W B FogHm @ dFEAT oW ok W o, AT A o
S W® g OfoT o I 6% dgd &b Agcaqul g Ho
FASAT g Hfo @ Iy I BR e gAR IR I , &
FIRM AR g =@iigUl Lo(EETE 6 ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay; because everybody has

to go.

i aR® FAR : A ATCER o TEAw  FHRERT
@ go, SRSCER AT A Po I WHR A $HS HeH 380
go , AfhT o IEE o FoTEr T o WRa & Cics Ao
HTTAR W sEaW Wo @ Sn &

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Other Leaders have to go for

the meeting.

L afRe  I[aT - AQlew |, Ho o el SraAr Fo G YT
S AT #RdT g KO 39 Hed Ao SAaa o Tuelfas g go
AT o, dfafesd qréfer go , oSS e #Ho &k
P fo , 39 FER TS @Y §Fe 59 W AR HAT AUl KL
gy Ao O HeH 36 Bk MARThdT  go dIRh g SRSCR
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W IHA  oE Hehl YgaTG|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri Mohapatra. If
everybody speaks for five minutes, then, all the Leaders can go for
the meeting. ...(Interruptions)... Mohapatraji also has to go for the
meeting. ...(Interruptions)... After this, Shri Raja will speak. Mr.

Mohapatra, please speak.

SHR1 PYARIMOHAN MOHAPATRA (Orissa): Thank you, Sir. We have already
heard a lot of learned speeches and 1 do not want to impose another
speech on the House or my colleagues. I will make only a few points. 1
agree with the formulations made by Mr. Jaitley, Mr. Yechury and
Satish Misraji. We want a strong Lokpal, we want an independent
Lokpal. We support that particular demand. The manner in which the
Lokpal has to be chosen has to be honest, independent and transparent

and then we can trust somebody.
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Having said so, | must say that the manner in which the Government
has approached the problem, the way Mr. Anna Hazare and his team have
gone about, is highly childish. It is like, you take my formulation or
you take this formulation, that kind of thing is one which is not an
acceptable proposition for coming to a solution. It is always through
argument, through reasoning and through compromise. Parliament is the
place where argument, reasoning and compromise can be achieved. So, |
would like to remind my colleagues in this House of what happened in
the thirties’ in Germany where mobocracy took over and Bundestag, the
German Parliament, was set on fire and the dictatorship followed. We
should not encourage anything that leads to mobocracy. It is not a
question of blaming people. Who are the people of this country? When
the Prime Minister made a statement, while seeking clarification | had
asked what about the 90 per cent people in the country who suffer
torture of corruption day in and day out through the functionaries of
the Government, through politicians colluding with them. What happens
there? Who is Lokpal? Great people sitting here, five of them or ten
of them or fifteen of them can look after that? | am very happy that
my friend Jairam Ramesh, the Minister, has announced that he wants
systemic changes. He is attempting systemic changes, at least, in his
Ministry, which touches the lives of all these people. Sir, I will not
take much time. But that is to be addressed and if that is to be
addressed, we must have a system of Lokpal, Lokayukat and Ombudsman
down to the District along with a procedure which will ensure non-
partisan and transparent selection of Ombudsman also. At the same
time, | must warn that the Government should make no attempt in a
federal state to take away States’ power. This idea of giving it to
the Governor to choose a Lokayukat for States should be given up as
quickly as possible if our support is needed for this. Do not encroach
into the territory of the States. Let the autonomy not be ...(Time
bell rings)..

My last proposition is that 50 per cent women must be there in

Lokpal recruitment, Lokayukta recruitment and Ombudsman recruitment.
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They constitute half of the population. 1 do not know why in a male
chauvinistic kind of approach we do not reserve. We shy away from 30
per cent reservation for women in Parliament but we should not shy

away from 50 per cent reservation for women in this. Thank you very

much .
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 have in the list three
more important

names who have to attend the meeting convened by the Prime Minister.
IT everybody takes five minutes or less than six minutes, all the
three can speak and go. Shri D. Raja. ...(Interruptions)... It is only
for those who have to go. ...(Interruptions)... | did not say it about

rest of the Members.
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SHRI D. RAJA (Tamil Nadu): Sir, as per the study made by
Transparency International last year, India ranks 87th corrupt country
in the world. This indicator is enough to understand how corruption
has become rampant in |India and the political and bureaucratic
corruption has become a major concern in today’s India. It is true,
Sir, that legislations are made in Parliament and by Parliament but,
at the same time, one cannot underestimate what is happening in Jantar
Mantar or Ramlila Maidan. Government of the day should take note of
that public pressure and understand the public anger against
corruption. The Leader of the Opposition and several other leaders
have agreed that there is a spurt of corruptions during the last two
decades. Exactly the last two decades is the period of the
implementation of neo-liberal economic policies. The neo-liberal
economic polices allow the private players to loot the natural
resources of the country, starting from land to illegal mining. One
can go on listing out the issues. So, the time has come. The
Government of the day, the Congress led UPA 2 Government must go for a
mid-term review of these policies and it should take mid-course
correction of these policies. | am very doubtful whether the
Government is prepared for it. That is where the Government stands
helpless and all its credibility is lost and people do not trust the
Government at this point of time. Prime Minister may speak several
things but people do not have confidence or credibility in the
Government. This is a very serious issue. Having said that, Sir, how
do we fight corruption? Lokpal is one law but there are several laws
which can be implemented effectively. When we talk of Lokpal,
Government version is there which is weak and inadequate. Everybody
admits i1t. At the same time, there is one more Lokpal which is in
public domain, which is called Jan Lokpal. There is one more version
of Lokpal given by Aruna Roy and her team. So, people can debate.
Parliament can debate. There can be a convergence of understanding,
convergence of commonality on certain issues if we are determined to

fight corruption and evolve a proper, legal mechanism, a legal
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framework. Having said this, Sir, only law cannot curb corruption. We
will have to look at the issue of corruption comprehensively, in
totality. There, | agree with some of the previous speakers also. We
need to go for series of other measures. One, in my opinion, is
comprehensive electoral reforms. It has become very imperative and
very urgent. In fact, | may propose that this time, political parties
should think of having proportional representation as a system in our
elections. Now, the First-Past-The-Post System [leads to many
difficulties and leads to political complications as well as corrupt
practices. There |1 think the electoral reform must concentrate on
proportional representation system. Then, Sir, how to curb money power
in elections? How to curb the criminalization of electoral system and
political system? When comrade Inderjit Gupta, the Communist Leader

was the Home Minister of this country, he
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3.00 P.m.

did take some steps to implement police reforms as well as state
funding. When he was a Member of Parliament, a Committee was set up
under Inderjit Gupta and that Committee has given a recommendation on
State Funding. What happened to that policy of State Funding? Why the

Government is not taking care of that policy?

So, Sir, fighting corruption is a big task. It is not a question
whether it is a part of Indian ethos or Indian values. In my opinion,
neo-liberalism, as a philosophy, did assess the value system. Buddha
said, “desire is the root cause of misery.” We have inherited Buddha,
but we have not inherited Buddhism as the thinking of India’s
political public life..._(time-bell).._.We have to recapture certain
values given by Buddha as the Indian values. Here, the neo-liberalism

needs to be fought. Otherwise, we cannot fight corruption. Thank you.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, the Transparency
International Index, which my senior colleague has also mentioned,
crowned India as the most corrupt country. It was in 2005. But, today,
I think, the situation is much worse. Another website — Track Website
Business — published the demands of corruption. It is Bribe Demands.
In this Bribe Demands, 51 per cent of people are paying for the timely
delivery of service to which they are entitled. It is a pathetic
condition that the people have to pay money for the service or work to
which they are entitled. It is shameful and speaks volumes about
governance in the country — either at the State level or at the
Central level. That is why there is a knee-jerk reaction in support to

Anna Hazare’s Aanshun.

Sir, 2004 to 2009 is the golden era of corruption in my State. It
is the golden era of corruption. The people who were at the helm of
affairs and supposed to protect the people’s property and money became
the looters. The people’s money was swindled and siphoned off into

their pockets in the name of Jala Yagnam. And, by relaxing rules, the
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property of people was looted. Apart from this, even the mineral
wealth was looted. We have enlisted all the scams occurred during this
period and published a booklet in the name of “Raja of Corruption.’ We
have submitted this booklet and represented to the hon. President of
India and the hon. Prime Minister of this country. But, there is no
action. Now, the hon. High Court has to intervene. It has initiated
action and instituted a CBlI enquiry. According to the CBI’s
preliminary enquiry, a Tfew thousand crores have gone to one Tfamily
which was at the helm of affairs in the State during that time! The
hon. Leader of the Opposition has correctly said that whatever action

that has
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taken place has taken place as per the direction of court. Had the
Government been taken action, then it would be in good looks of the
people and they thought that this Government is interested in weeding
out corruption. But, that has not happened. Instead, the court has
initiated action. The same thing has happened even in the 2G Scam. The
Supreme Court has initiated action. Even in the case of getting black-
money back from tax heaven countries, the Supreme Court has initiated

action and the action of this Government is very little.
Sir, you have given me very less time.

With regard to Lokpal Bill, Sir, I am proud to say, on behalf of my
party, that | had introduced the Jan Lokpal as a Private Member Bill
in this House. Our party is the first party to support the Jan Lokpal
Bill. We request this House and all parties that we can take good
provisions from Jan Lokpal Bill within the framework of the
Constitution. I am not pleading to go out of the Constitution. Within
the framework of the Constitution, this Lokpal Bill may be redesigned

and introduced in this House.

Lokpal is the first step towards weeding out corruption. We are
suggesting that electoral reforms should be there so that corruption
can be stopped. Sir, another point is regarding the National Judicial
Commission and judicial reforms. We have to give a relook towards
reforms. Reforms are becoming the breeding ground for corruption. It
is encouraging a pyramid type of growth. It is not inclusive growth.
Reforms are benefiting only the rich people and the corporate sector
people. It is creating a wide gap between the common people and the
rich people. So, ultimately, it is detrimental to democracy. For
electoral reforms and judicial reforms, law has to be amended as one
package to weed out corruption. That type of package will be useful.

Thank you very much.

it AT qrEaTeT @R ) : sugsTeTs S, A
gr A A ge &0 q¥  Ho  HTSER 2 IR FT
Adee gl g, HTSC IRRUT3IR IRse 3RRUTHT: HAdeld 87 H¥T

Fo oo ogar g I IO gfod e WA 3w w&a g,
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ar 98 SR Ao AT go, HET ARARE P qEia
¥ WA ge , db g8 i HTSEER #He oo go, afe s
o g@ o go , ap 9§ b TSR A @ 3mar go, safov
I F Q@ U HTSCER Qo g W gp  Fg I WE
g0 Ff0 F9 o SeRET Gl 7 S A 1 G I 2 giferdr o,
9T TH GwHAS AT @ gl 99 wes AT @A gEr , dn 3T
gighr @ g #e A @ HEd ob TEd WENT HAORT

ga %o, IR ga ¥, Iad IR war o9,
F o TN PF MEHT S WS Ul oM Hehdl AN AT
FE Ao AW H W go, WASHA  HRA  FH HE AT AG el
go , AR WU wmES AT @ gl g AT dger & dn
g F  FO S HTEER go, 38& akg et F
M, W 2 B SEdT B UhAd gel dIRU
A/T T TR Qo P T= , 3TAT il & gREm
39 &Y #qAx  Ho wASAr @ 0

%
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St JlE HSIUART S W@l go , dg diodgd g A & dg
RGN I ) gn Taa gt uifee o IW IR q8R

g D, Rae Wh , A P FEET  deed o
aff @y s ow , Ho @HSAT g SO TG WE AG B SE W
IEHT P SOTAET ST g0 &0 Bl W o S qEdd an
W o, AW & BE gk W o, HAT SHHAT  AdAS go HO @
gy Ao AT F 3w SRy S . ¥WER o wfO T go 2
wdm ®W o o0 qeddemal #c  anti-reservationists
55 QT Ho G R FEd L ART  oPMEAT ST
& gl i 98 AT ToIdr g0, Ak 3T gERT intention
7g g @0 9 AERA "o S ¥ F minority o WET go , 3@l
EQEI SME , anti-reservation &< A  d, Yol Hera Ho B
dFT eSS SR, SR -HeR W A Es oW AR &g o F an
Scheduled castes &= W@  reservation 8o, 3SHA WA T an,
scheduled tribes &= dof€ S reservation 8¢, 3gH WeH &, dn
Far  gRfa gt 23y H: W@ o TEea go , 9 FEa g
GOl | R I T g0, 3R qW  @p ARIREAT aTe AT
TR gie T ART eSS g - gEHlfae go &0 39
T WER  H FH W FgF o ARy ? g Tl S PR HINOT
gaex dgd gl gel o9 3ol s gE & ghRr , dn
3egiat EEEREN Qo oY A GEIEIC) NG Ty
afr & HY S9TE HTSCER g HTSErER go dn swSeER

Qo HEd Afaer @Rl EUEIY o 39 g dEr Un, Fhl
gamaAr g , §AG e HIU HTCER o3 Ao wuled go
RIE go, sdfT  WE  To QWYL eH W §9 U
AT F 9 WHR ®: TF Jd g SW , WHR & G9cd

e S AR &Y, 9 Ay Ao & A &Y, S EHEY Sel A
G =, =T Ax  w®, an fEwg do FH R
gHhleld  FT  db FHEEd W, “Td gaEd TF R 7, TH JEHAT &
U UE R @er alRT , sEfdT 38 qwsde EREC] &
A T, dfFd P TR FARES Ho di¢ daR e g
Ig ST AR JHasH FT HEUR g 9@ AR 3HasH
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Fr: S AR 8o, &9 39 IRYuA Fo TR Fo G HA8T o
gar| IR ATEH el go Ff z@ wy A S dsges

FIECT Fo owEr go , S d%ds HeATET Fo o@wr go , Sb
[SSECE) e g, Sn AR o o go , do IH 3Negree
Jo weA ge o Fo 3R @ e o WA Iqe AT Ho
& i g &F o F: IR IR 99 S9E Jo ST 3ar go
FfT gaeT S, WT@wEd §¢ &0 39 downtrodden eEl o Far
g . w® g W fo? FARE HEH 98 & gAR e

F @A  HT GRIT , dn AW 3H TSR F WA WA
o , BT WHER 3 AAS Ao FE S ? diodmdc GO
U gigeA 2o, gAR JgT parliamentary democracy &f gdafet @9
HT gH olF Ao 8 Jo.dn . Fo FHEHc Ao 3ecred FEAT U,
AT TE el Hedl Fo gRaded F AT AR Fear oo TS|
3T 3BErCr 9 @ o@ ulRkr , d=  #h  social activist go
3ogiet 22 al®  @n gl > #Ao dfRr g 3w afar
g &S UH Ieared T Je TaT W g, A@A  Naxalite Movement
FEd g0 , T NS I FAEA  FL o@X AW Fo IW AL W go
3R T e IqT o M@ go aEn F oHa  So oGl SEfAT
MR AT GRYTAHAT F zEd @A AR go ,  dn
RETAFHAT F W@C , 3R SRy I o @A GEd g
GG EEIR R ap @e
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3 W gAR S @l . HE  HOfead  A@E g WM 3iwef
JmeieT S¢ HEr &io M@ o dEl , SsREd T @
o FW a3 on W go, db 3E @wde Ao @R EE
ATl g dwua &I g0 ? HA ZEH Bhg WA & J@ do
WM ? HI A FE  FW [ AWM I dg AT HIART ECi)
Fo  HIAARY oo F OHH FET 2?2 S 20 AR Wl HdT
gar , do @@ "o gA 2 T gl agr g war aEl
corruption go? dgf Sfeeger corruption @l g CH 20
Vigilance Officers §: , o 3@ & W & gAR gt S
afEen g0, 3T ORH F dGolel B FIRIT wEr  wifge iR 3w
afEea P Jgd PH AT TRTI AT g WEr e T S d@
® &, % sga & ol o WY FeAT  ARAT go HO
‘A Fn A C AdAT ‘BIE F TH C gAT g FIAL A5Yes
FEC  Ho @l go |, SHas HEAST Fo ool go |, ARG
Fooawr go L, do A W Hoe , UST T Ao W E@Edm Her
e & T J/E  oE #c 9@ Hoe & gk W go & Fg
afeen w®am , ar ufEmne Fo I gl capture @AM
safar 3 @foged # @A HU AR AE extra, super, ultra power
a3, Sfew afen F WA W AT W AR Fa A W |
wHM AT HAT @A ARy & @M YT TS IR TG
TEHT  oET g, dn FEAT NEH  §gd & §U @ amen @
gafor  #Ho  ME SEaT  IE , W, g v W §gd e

STTHTETET @ . .. gFRIT ) - gEEA S, 3TgeRr
Mfar HAx ST
i AT qrHaTT W, #He WA W WP
...(@FEYE ).

@ I A AN @@ ) W I oI FE R e IR
ATGAIRET & @ R ge o, T AW FHAA e ?

..(@@EuE ).

<
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 didn”t stop him.

I A R T IASCTAR ORI o | S| A

gy W@ o, #EEAE Ho AET 3T TF g . (TEEUET ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, please. 3Maaftu

Sl A qrar I 3R ABAIRE o o W ge
& o L, dn L..(@EEME ).

gl e IR WY : 3% N gRT & AT PE o
aer @ g (@AY ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down.

ki AR aH qTHaTT 3 e 9 AT FfAU

'~

(@ ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don’t disturb.
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i A g R, He 3@ amw War &
HIgATRET Fo dRT RN OgE  AG go , HARHANR do AP gd
bold &4 ..@EuYE )... A9EBT  , ¥§ Ay @A g T TE &
dE wE W g0, T @O AT go , S ARGG &o dEr go
T Ho R ART FE B o IfE UM T o & dv RN
g¢ d&  go , ...(FFAUE ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down.

@ yARew AT : 3Ofd T A U FgaAT TR HfT 3
i AT g, dg parliamentary democracy @< through &k,
EUTRIE %o through @l ELSE TH g S, gd o
dhuTeT gh gl |, Siee AR §ga  Fo dwue s 37T
3R 39 qRISdC e F: invite HT , dn dgd  ®WR L)
e g e RITOT W Fo GEY Ao FEr T, IR
T P TEY Ao wmE wwr , AR §gd  WR e & b
gAR a8 &o A€ parliamentary forum £c , U& Standing Committee
g0, 39 U 3T TIRUI

ded  Ho Hoe TEH I wEaAT  AEIN FfT g Afwefs s
g d 3ToT Swd ge , 3@odrtedr s §gd eoT  Swd
go , ok 3martern TES , oI AT Gioel o PHTICT Eaw
AFACT  3aId go , o9 TR TFg, gRamn FL AFESAT 3o
go , an ST CIFES Fo JTCAR Fr: o, JEA 67 &R
S F AR g 8o ...(FoIIYUT )... BIADA Ho S
STSCTAR g go ... (AU )... HE  WH W W o
co.(@@EUE ... #He R wn oaAm aE o W R & 39elr
qE WA W W@ g, g\ A F: AH Sl dJ0 W
...(TEAUT  )... TH HAT  FL A oGS ae w o o .. (AT P
21> A T

IUAHTY  FaT @ . 9. FRET ) : @ @ T, g6

~ ~ -]

..(@@EuE ).

<

L AR qrEaT TR IR azrer g, #qEg
A FOAH N go .. (FFAUE )... R Fo TR 1

<

Blrar) go , 3d@  FW L dwen @iRUl §gd -9gd Ueddicl
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W EEeR TG e @@ Y SR &
A #Ae e gAfGemw s dc ®B 9@ &, He o g™
356 IR &&F G U, dAfRd d8 o | e HSTHT STaTE
HISCTIR Fr T & W e IRTEw e S 3er 38
gz, ag TSeNfaar o IR 3 W qw He SR @
Jgell  REU go, @ UHTAUWBE @ @H &@AT B

UH AT WGET 1 ¥l 66,000 HUS &0 uErenr o g3 um

& AT TG afE : o3l 3@ SR Ao an
gad &, d9 wuga  ohforwen ...(@EUE )... TE U [T
go, @Y TATAU BB P WA AT gf 39 IE o @ Ny T s
S TANT wE g0, 99 1993 Ho I Ugel SR W@F[ BT A UL, o9
3TAT  SHAT3S FAT AL ? 3T AT 739 SIS THSHT
& g% S gErgar H gEd & I an aE F: Ig A
HaT M| sdT  context Ho 23 EEAFN , 1993 &I 3 THI o
QTENAHAT Sodo wwmom @n R EfEER ., 1993 o AR %E
F AP HEAT AT
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JaEefr  vIew ¥o 3T FoHW AN wE  FECEREA
go? AgIdr T HO FEdegad #Hoe &g v g aRr gam
& o vadr g, ®wr do &g o Executive F FIH W Fohd
go 2 & AP FLOFH PR SAT gar go, ohd I ERT  HH
oo W & Executive &t 3OSn o EHs WE o, Q@
W discretion W g 39 IEHAS e S F i Jgr Je
JGgT AR ASHTAT & SE , &k INF  Ho AP F: sgST  wer 3R
TSH oAl F: o g TRy & sOfow g S A g, S W
1993 o §E Wo oW go , 3B §R HAe S HT et 3R
ERT Ao S W qar & Tl A ol o IR Ho o, Jansid
Ho R Ao JfEgar @ wEwe o, O AR I o
A, Rk 3EA §gd  §ST AP MPLADS &I 8¢ 2005 #Ho
wATdE Ao dn S AT Un FO T AT HR—AT W 3T10
gaFsx  , 2003 @ @S A dMfGT , 3@ wEY AR
QRETHAT S e 3wamehe ¥o 3R a9 g FET AL
FT 58 WA H o TIRT| AfRT  3eTde N 3T e Ao I/
ged  dn HAT A¢ go, dfew 3@ @r WS @ Y@ W W
gr g

S gfgR WER  do aeg WHR  H df@T HO gHT IS
T W 3 AT F e Bo, 3UH: 3UAT THN wE AT
sfes ISH: FEET| Jo gad IJg oA W} g FfosgA T
do R FH A g I & @A o, I9sy @ &
@er W @ g ... (FEEUE ).

A afeea 3T G g ) - AT v A
g

W AT e @@ e Ad W &, gES av
W g e A #c L (@@EWW  )... S ¥ g A
...(FFEUE )., 9gd  IOFE MU .. (FFEUE ).

TH A WgET TSR W difau|
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W HEeR TG wf? W@ RwER grodn g,

~

sdifoer  anp #Hoe HUw T@ W g (@I ). ..

rfiFrct aftaa [IE Ty S| B F - | A 1~ M ¢ 3

'~ 9

o THEe G g #He SR w g dn
W g Y SRT U HRT  HO gfedsw A FE W
go , a9 39 FFSA .@EEuE )., W FHe SO B @Y
W UL, Ugd AT g oo 3R gEe Fr: o aT
...(FEIUT  )... &l e g1 &S 39S g MPLADS &P &Rl
g go ? 3T aEl Jo wE Fo IR #Ae G §gd ST @0 T
FHT JUT  TATAU BE  WcH &I STl

Eir)
g0 ... (FFIUH )... AT @ AW IO &S HiT gfeas AT FE
T
o

Heley , TAN %8 @b gWd U8 go Hio T mhd wAW e A,
o I FRT Tl Ho At gRr S 3egie FgT HD
3% g, 50,000 AT do AT 3egia 50,000 &I ECED]
o gl SEds 3949 W& aH S0 ¢ 9T, db 3 s
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g Fn 9% gir 3N #Er &Y 3ud 50,000 TR an " CAE L) | &
3 50,000 AT EH WU HRIe W Fo , FHR TEOITHFHA
IR BT B

SRT 39 qfselsh Az S TdT HIRT , SR I IE TFASIR
g FO AN wB Qo WUS §T TSF g W g NI ST Udr
FFT S ogedw 3@ S AT BT, oo 3T B
Ex:1) F]d  go Hode i O o@w U AW T ARY go
HD FER AN o FHH Do dR Ho , §H SFqidfaear Fo
IR Ao g W FAS I W go, AT FH O S 3H
AT AUl S9 H9SH @A & ar Sga  eeT  #AW
S| SET S dpET Ry W W/ ee , 90 §HESE Ff ST
o ot et go , 9o gEd AR g FO s maArd
FEAT AR zafaT 39 30 F@ATT A B FEI I go, W
Jearssl A T, WO IE @fRT & 1993 o wgd Har  gRfd
iy

H>  JEL FA go L, 3@ AT He M I Ace  SmwA gam  aRan
AT, 3G FAT Do TANS  Jo gaT R oifolw & IBREAT # aafr
g FHe  Ffeer g T Fn 3egRiEr Jo o g O
1993 &o & I H®AT  go? g8 0 0W IHUS  Sp i FRER g, am
S AffeeRar FO Yo, JEET @I W UH A AN gl gfamET
Fo @Rl I Rd Ao, odfkd THE AR EGll! 39 g HA
CH AT ? AW FEE W gfara gx 3R FF -wm FH
SECT A o 2 gEOT , WUH gAE  dE 9gd WE g B
MR AISH  FATT  FW A , —- ¥9ERER HAc TR @ N
CH CrirzCoNE: PR - B o0 ) image s=ir & oPT Fead Eo  HO
TES , TA.TAT. FES o o AT Jo AL I 399 3BER dqo, I
3h  H/G @ Toral| gfew g Al JFo gl THUA.T.
gcH A, Y@ @eA S & g gA Ymr @ , 3°HT  TH
corpus gRT| ... (TEEHE ).

W@ TH Fwe  AEE @R ) - R #e sEsemr
A g T ? ... (@AY )... TA.U: . IR TATAT EE A WA
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e - - - (TFaYy )---

¥ TH.UH. Fariedn @A g WA g .. (TFAUE ). ..
o THIR qTE g vA.d . B T WA e
gt o @cEEYE )... TH9R. BB ar gl A FLAT
g ... (@mIuET ).
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Sit down.
-.(Interruptions)... Sit down. ...(Interruptions)... What is this?
-.(Interruptions)... This is not a market place.

..(Interruptions)... Don’t do like this. ...(Interruptions)...

o A ERLIEY af® : #He 3@ EA W MW g
..(@@EYE )... 3OS FIW A 3l 35 W g, ...(F@EUH ).
39 S 3arel 36 WY go, 3@ W #Ho T T
& ...(@FEuE ).

ELDE L @ . 9. HFREFT ) - Fose , T
co.(@EEME  )... 3OeET  &fdu e (TEEUE ).
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%)

T T FHS  IAET  : TE FR HTCER GcH gk IR ?

..(@@EANT )... 67 IR IS [T FHL e c..(qEEET ).

SYHATETET @ . 9. FRIAT ) 1 THES QTG
afg S,  OeT TR MR g T g 3 AT S
(@AY )... UAGeq qETe afg S, 39 39T AT
FFATI co.(@EEHET ).

el AT IR T 3T SRSCTAR ool B T R 2
e (TEEAUE ).

SUHHTETET @ . 9o, gRaaw ) @ e IR S, AW
B - - - (TUaYT )--- You please conclude. ...(Interruptions)...

W R TG g - 3neh e Fo §R He
(@AY )... "E Fo G Ao 989 FE Fo odn Y 9E
HA:  §g9 P oforgan| (@AY )., HY W an  OEe FI
HEeAT  TAW B¢ ... (TEIAU )... HUH IR dn HFGHAT T @
g .(@@IUET ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ramkripal Yadav, please

sit down ...(Interruptions)... Shri Ali Anwar, please sit down
-.(Interruptions)...

¥ WwEes S @ TR HEeAT  TA W &
.(@@EyE )... GOR oMET e FR HEGHA Td @ gt
(@EEuET ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Sit down .
..(Interruptions)... What is this? .._(Interruptions)... This is not
a market place. -..(Interruptions)... Don’t do like this.
..(Interruptions)...

M THAER TG g #He R R ST @

g, THGUA St Usd gaEe @b @R #favl 3ugEd &
& @)

IqEHTETET @ . 9 e, gaaw ) : @@ S, U
Af@ca g T You conclude please.

o THEeR TG ¥ W AW W@ P o FOEA
dE HSISE I R GEed o #fF §H MPLADS & HHATCT For )
JfEE A ol @ An 3AS dfses #A: WG g 8o, 98 B
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¥ restore g TS| HAT W RE T I§ A AT Ffo TS Fgd WK
A If@ Ac  wH A& gem , J@  dfewd A g
. (EEIEL: & )... gElIC , §H @l T 3 S FL GEeT CEl
TR 38 gk Ao gANT 3RS ST S

STHHTETET @ .9 S, gRIT ) o 3T IO AT AT

You please conclude. ...(Interruptions)...

T W G g W Ay wwaa dRFEn &
...(@FENE ).

i &o.dh . eroroar Focs ) - FAT FEPo-g9 8 @ W@
go 2 .. (IWEUE ).

M THES TG #® - He wm A wE W g 0

W ge ...(gmEur )... H:  public perception I
&4 co.(@EEUE ).
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THE  VICE-CHAIRMAN  (PROF. P. J. KURIEN): Don”t disturb.

...(Interruptions)... Why are you disturbing? ...(Interruptions)... It
is only his view. ...(Interruptions)... It is only his view.

I A qTHTE g  Fe mal W w g w0
g 3§ @ ¥ & #Hx @ public perception & S W& @l
& gfsers H: O perception £  ...(FWEUS  )...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Ramachandra, your time

is over. ...(Interruptions)... Please sit down. ...(Interruptions)...
L THATTg qTHTE g - dw o, W Fe sw S
& Yegdic |

THE  VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, Shri T.M.
Selvaganapathi. ...(Interruptions)... 3T3U| ..(@EEYE )... 3
g 8§ SMEul ... (FHEUT ).

W TH Fwd  dEE - wgdn . 3R . owm s S

afe qREeaT Fd go 2 - . . (qFaYTeT )... T AT go 2
...(FFEUE ).

g TG TG af® ) FE  Yar dar g0
..(@EEUE ).,

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri T.M. Selvaganapathi,

are you here? ...(Interruptions)...

e IA  HWS  AEG - Ho  §gd H/G  Sed gl g
T dB 9BVl .. (FFEUE )... He  Sgd B 9\ gl
..(@mET )... T HAT difdmer 2 ... (FEEU )... & 3

IR #: Sgd  FF Gwd &

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri T.M. Selvaganapathi,

you please speak.

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Hon. Vice-Chairman, Sir, at
the outset, 1 would like to thank the hon. Members of this august
House for agreeing to take up the vexed issue of Sri Lankan Tamils
tomorrow which we have been pressing for discussion for almost a
month. The land of Lord Buddha has been converted into a slaughter

house of human beings. Lakhs and lakhs of Tamil women have been
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rendered widows. That was the reason why we have been agitated and

made a walk-out. 1 thank the House for agreeing to take up the issue
tomorrow.
Now, I come to the core issue of discussion today. Sir, this august

House is not deliberating the issue of corruption for the first time.
We have been deliberating this issue right from the inception of this
Parliament which is the temple of democracy. It has been going on and
on. The public perception and mood of the public today is diverted
against the politicians. There is large-scale loot in the bureaucracy
right from the beginning of the career to the retirement of the
official. Corruption is there at the political level. Judiciary is

also not spared. The corporate world
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and even the media are not exceptions to it. We are not discussing the
NGOs. Under the garb of public service, they have been amassing crores
and crores of rupees from the foreign hands. Are we discussing foreign
funding to NGOs? We hear information that Lehman Brothers from America
are funding the institutions here. There are also the names Walmart
from America, Coca-Cola and even the Indian corporates, in order to
knock out the structure of our democracy, people have been funded
today. Sir, why is it occurring? It is occurring because the overall
confidence in the establishment is shaken today. We, the political
parties, are divided. We throw mud on each other. That is what the
House is witnessing today. Once we are divided, we all know that the
very structure of democracy, the foundation of our institutions, is
knocked down. Today, some people have gone to the extent of
questioning the supremacy of this Parliament which is the law-making
authority. What we see outside today is that every Tom, Dick and Harry
is questioning the very basic structure of our democracy. Sir, it is
an 1irony, and also a fact, that whoever comes to power in this
country, whether at the Centre or in the States, there is only one
agenda in their mind, that is, to target the opposition party and
other political parties; be it SP, be it BSP, be it RJD, be it DMK.
This is a coalition era wherein the regional parties are arm-twisted
by big brotherly attitude. This is what we have been witnessing years
after years. Once you weaken the regional party, you weaken the
democracy. Sir, today, the politicians are projected as the only evil
doers and sinners. Sir, we cannot ignore the public mood on this issue
of corruption. It is in a boiling situation. That is the reason why a
handful of failed bureaucrats and police officers have hijacked the
mood of the public. It is we who had to garner the issue and set the
house in order, but we failed. We should admit that and we should wake
up to the situation today. Therefore, we have taken up this discussion
today. Sir, we have to rise to the occasion. It is unfortunate that

the house of hon. Prime Minister of this country, Dr. Manmohan Singh,
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who is known for his probity in public life, has been targeted, and
houses of some of the MPs have also been targeted. Who is responsible
for this? Who is behind this? Who is instigating these people? 1 am
surprised to note that none of our leaders have condemned this
dastardly act. Even the Prime Minister’s house was targeted. I fail to
see why no one even from the Treasury Benches took up this issue. It
is because we want to score some political advantage. This is where
our fault lies. Unless we are united, we cannot fight this menace.
This is my humble submission. Sir, today, some of the hon. Members
were referring to 2G, questioning the Ffirst-come-first-serve policy of
the Government. Sir, there is something, which 1 would like to remind

the respected and learned Members who raised this issue. Who adopted
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this policy? Who gave up the policy of auction of allotment of
spectrum? Where did it emanate from and in whose regime? Is it not a
fact that this started way back in 2000 when the auction was given up
with the slogan that the public welfare is paramount to the revenue
generation? The revenue ¢eneration was not important for the
Government. Therefore, this change of policy, which was accepted by
the Cabinet, was followed continuously for ten long years, and, we are
to be blamed for all that! This is one issue on which we have been
targeted. Sir, unless the guilt is proved in any case.
---(Interruptions)...

THE  VICE-CHAIRMAN  (PROF. P.J. KURIEN) : Please conclude.

---(Interruptions)

SHRI T.M. SELVAGANAPATHI: Sir, unless the guilt is proved, the
presumption of innocence prevails. (Interruptions) We strongly believe
---(Interruptions)... One more minute, Sir. (Interruptions) Justice

will prevail ultimately.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The time 1is over.

.. .(Interruptions)

SHRI T_M. SELVAGANAPATHI: Sir, here, I would like to make a point.
Sir, the media in this country is playing havoc on the politicians.
They file the FIR, they conduct the trial, and, they pass the
judgement. It is because of the presumption created by the media the

innocents are targeted.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI T._M. SELVAGANAPATHI: The victim of such target is our hon.
Member of Parliament, who was sitting in this House, from our Party,
.. -(Time-bell rings)... where even the CBlI of this country has been

taken for a ride.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please.

SHRI T.M. SELVAGANAPATHI: I1f there is a casual observation by the

court, they get scared and implicate people without evidence.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. The time is over.

SHRI T.M. SELVAGANAPATHI: What is the evidence cited? Sir, it is

pending in the court. Sir, justice will prevail. They say because the
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hon. Member was shown in a TV...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please.

SHRI T._M. SELVAGANAPATHI: Continuously, she has been targeted.
.. .(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your point.
Please sit down. ....(Interruptions)....
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SHRI T.M. SELVAGANAPATHI : Is it the evidence on

which...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Time is over. Please sit

down. ....(Interruptions)

SHRI T.M. SELVAGANAPATHI : Sir, coming to the Lokpal
Bill...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already taken more

time. ...(Interruptions)
SHRI T.M. SELVAGANAPATHI : Sir, one more minute please.
-...(Interruptions)... Sir, it is on the Lokpal Bill. The Party

Leaders have already gone for the All-Party Meeting.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude.

---(Interruptions)

SHRI T._.M. SELVAGANAPATHI: Sir, what have we been discussing? We are
not discussing the Lokpal Bill. The issue is that this is not the end
of the tunnel. We need a strong Lokpal. Our Party’s considered stand
is, and, our leader has made it clear, that the Prime Minister has to
be included. ...(Time bell rings)... What is the reason that the Chief
Ministers of the States are included? It is because our leader knows
that we will be targeted on the score just because the Prime Minister
is not included. That is what is happening today. They are targeting
the Prime Minister...(Interruptions)...We should have taken this step

earlier. ...._(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. That 1is all.

---(Interruptions).. Please.

SHRI T._.M. SELVAGANAPATHI: The funding of elections, and, all that
has to be taken into consideration. We need to have a holistic

approach. ...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Okay. You have made your

point. Next speaker.

SHRI T.M. SELVAGANAPATHI: It is a complex issue, and, the mood of
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the public must be understood. Law should be carried forward to see

that this menace is put to an end. Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, hon. Commerce Minister,

Shri Anand Sharma would like to intervene.

THE MINISTER OF COMMERCE AND INDUSTRY AND THE MINISTER OF TEXTILES
(SHRI ANAND SHARMA): Thank you, Mr. Vice-Chairman. Sir, the issue
which the House is discussing is agitating the minds of our people,

the Members of the Parliament, the Members of the public,
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and people from different vocations, whether in the National Capital
or any other States. There has been an informed debate, a reasoned
debate, second in the last few days that the nation is witnessing,
wherein the Members of the Parliament addressing issues which are of

concern to the entire country.

A few days ago, this august House had a debate, which had ensured
that the pristine glory of the Rajya Sabha, which has been respected
for its debates and discussions, was restored in the minds of the
people, particularly, at a time when there has been, by default or
design, a campaign to malign, to denigrate the institutions, which
have been assiduously built by the people of this country after the
Independence. And, each institution is being questioned in one manner
or the other. So, we have to bear in mind that the backdrop which has
been referred to by the Leader of the Opposition, 1 was listening very
attentively to him, and also by Shri Sitaram Yechury, the backdrop in
the immediate context of the agitation but overall the issue as such.
It is true that there is a need to further 1improve upon the
institutional framework to set up a Lokpal which is strong. But merely
setting up of an institution perhaps may not be an answer to all the
problems. There is no denial, nor can there be any justification that
this should be delayed. But, at the same time, there are processes and
procedures which the Leader of the Opposition had referred to, which
the Parliament has to follow. It is not a question of which draft. We
know about the processes. It is important for everyone to remember
particularly for those who are participating in this discourse which
is becoming loud and shrill. 1 would like to say that the process as
such has to be inclusive and democratic. The process has to be fair.
India is a country of 1.2 billion people, multi-lingual, multi-
religious people. It has richness of its diversity. In a democracy,
which the founding fathers of the Indian Republic gave to us after a
long struggle for India’s independence, their collective wisdom is
reflected in the Constitution which is supreme. Let there be no doubt

or debate on that. It is the supremacy of the Constitution which
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deserves to be honoured and protected. That is why this House has a
responsibility. The Constitution was given to us, after debates
spreading over more than two years, by the Drafting Committee which
was chaired by none other than Dr. Bhimrao Ambedkar, Babasaheb
Ambedkar. At that time, we had stalwarts; we had leaders like
Jawaharlal Nehru, Maulana Azad, Sardar Patel. But they had an
inclusive process of the framing of the Constitution. It is very easy
to fault institutions but we cannot fault the wisdom and the great
minds who had given this to us. But, at the same time, | would like to
share this. We all were born, many of us of my generation privileged
to be born in a free India, a country which could take its decisions,
make its choices. Only our forbears knew what it was without that

freedom. When we make these decisions, we
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also have to bear in mind that there 1is a responsibility. The
Constitution has given us rights, the Fundamental Rights enshrined in
the Constitution, Right to Expression, Right to Life, Right to
Reputation, Right to Equality, Equality before Law, all these are
rights which are protected by institutions in the fine balance and
separation of powers which our Constitution has ensured. But no
rights, to my mind, come without a sense of responsibility. If we have
certain privileges and rights, if every citizen has entitlements,
there is also a paramount responsibility towards the Republic of India
to protect its dignity, to protect this country’s honour. We have seen
in recent months and years — and what is happening is not something
new — that the projection of the shrill discourse is as if India is a

country where only scams and scandals take place.

Sir, 1 would like to say that people have that right. We respect
that right. We have been in opposition; we are in Government. We have
been in Parliament; and we have been out of it. This is the beauty and
strength of democracy. Those who are sitting on the other side, my
esteemed friends, including the Leader of the Opposition who initiated
this discussion, have been on the Treasury Benches as Ministers of the
Cabinet of the Republic of India. Therefore, we have to have an
atmosphere, we must work together to build an atmosphere where we can
talk to each other, where we can speak together when it comes to

national interest.

Sir, 1 believe that dissent is a democratic right. We talk of the
right to dissent. But it also brings some responsibility that is to
listen to others who have differing viewpoints. On this particular
issue, a number of suggestions have come. There is a draft which the
Government has submitted. There is another draft of Jan Lokpal Bill
which Shri Anna Hazare and his committee have prepared. There is
another draft by another noted and much respected activist in this
country who has also dedicated her life to causes which are close to
the people’s heart, particularly those who are oppressed and who need
empowerment. I am talking of Aruna Roy and her draft. It is this

institution in which the sovereignty of the people of India is vested
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and which will consider everything and then come to a conclusion of

giving the country a strong Lokpal Bill.

Sir, | agree with what was said by the Leader of the Opposition
that there is angst; it is manifestation of public anger. It is not
something which has happened overnight. It is not a new virus which
has spread. It has been there and it is a matter of concern and shame
too whether in India or in other countries of the world. I am not
concerned about what ranking we have. I am not concerned whether it is
87th or 85th or whether 85 other countries are above us. The issue is
that we should give to our people an environment which is free of this
cancer of corruption. That is what the Prime Minister’s commitment has

been.
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Everybody has talked about the Prime Minister and 1 am not getting
into merits or demerits of it. The fact is that the Prime Minister did
say it and what was discussed in the Cabinet is in public domain. But
this issue is now in the domain of the Standing Committee and it
should address that. Just to correct one misperception, whether the
Prime Minister of the country or the Ministers are immune, the answer
is a firm “no.” There are due processes. Every member of the
Government is covered under the Prevention of Corruption Act. So for
those who think that 1in our country we don’t have Jlaws and
institutions to take action against acts of commission and omission, |

am afraid there are many.

I would like to mention one thing that how this issue is as such
and it is manifested in which manner. This is the daily interface
which a citizen has whether in a village, or in a muffasil town, or in
a metropolis with what he or she perceives to be the Government
whether it is a revenue official, or a tehsildar, or a patwari, or a
tax 1inspector, or it is the administration, or whether it is the
jJjustice system. That is where the common man feels that there has to
be action at every level. It is not only corruption in high places.
Corruption in high places has to be acted upon. And it’s being acted
upon in the past also and even now. But, it is that corruption which
is hurting the common man, which is hurting the citizens. It is also
the institutions, the implementation. We have every law in the book to
refer to, provided there is implementation. Today, fingers are being
pointed, questions are being raised whether it is about the judiciary
or what was referred to the other day and today by the Leader of
Opposition and other colleagues in this House. References have also

been made to the media.

Now, these are important institutions. They are three pillars and
media is the fourth pillar when it comes to the functioning of the
constitutional democracy. Now, each of the pillars has to be
strengthened. If there is a need of repair, there should be repair.
But, this House, when we talk of the country, cannot be strong with
any of these pillars getting corroded. To say that one is better and

that in one section corruption is tolerable and it should be excluded
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and the other should not be, that may not be a fair comment. These are
noble professions which inform people, which empower people. The legal

profession is meant to ensure that justice is given to the people.

Now, over the years, like it has happened in various other spheres,
it is the greed and commercialisation which has corroded the systems,
the noble professions. And we leave to them as to how to improve, how
to correct. There is many a suggestion which have been made that who
should be within the ambit of the Lokpal. 1 feel every one. Why should
we leave out any sector which contributes either to formation of
capital or is a business activity where there are private holdings,
where commercial services are rendered, where funds are received or

funds
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are dispersed? Yesterday, some colleagues were talking to me in the
corridor that there are suggestions that we should keep out NGOs, we
should keep out corporate houses and we should keep out the media. OF
course, the Parliament, as an institution, has to take a view. If this
issue has to be addressed, this entitlement to be excluded must not be
asked for, nor claimed and nor given to anyone. 1 am not going to
refer to any names or issues which have been raised here. It’s true
that when any scam takes place, particularly in which fingers are
raised in the direction of the Government or individuals, it does
cause both anger and disgust and we should not, therefore, be
selective. Yes, today, there 1is anger. If there were Commonwealth
Games allegations or alleged 2G scam, we cannot prejudge matters which
are sub judice. We leave it to the judiciary. But, one thing India
must make clear as we are discussing this is that we are a country in
which due processes of law exist and they are effectively implemented.
IT there are corporate frauds, action has been taken. My mind goes to
many corporate scams and frauds in the world. Major corporates and
multinationals went down overnight; employees were not saved. 1 will
not name and shame the country or the multinational, but, there was
one which came to India also — the Enron. When the entire deal was
signed, when this Parliament was debating a vote of confidence, Enron
collapsed. Its employees were not paid; its executives were
humiliated. In India, recently, Satyam scam took place. The Government
intervened. It was this very Prime Minister, this very Government.
Those who were alleged perpetrators are in prison. An independent
Board of Directors was put in place; and in a transparent manner the
company has changed hands. More than 40,000 jobs were saved. Satyam
became Satyam Mahindra. | am just giving this as an illustration that
if there is an act of commission and omission, there is action also.
When people saw in the age of electronic media with their own eyes
that somebody was caught during a sting operation they were disgusted.
But both the Houses of Parliament rose to the challenge, took action

to ensure that the dignity and the majesty of these institutions were
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protected. Similarly, when there are images of political leaders,
heads of political parties taking money, it does not send a good
message. There is a long list of what happened. There were references
to black money. There were references earlier also. Honourable Members
of this House may kindly recall when there were allegations about a
new route, Mauritius was adopted for money laundering, we were then on
the other side of the House, a big debate took place. We also know how
this country was disgusted when there was a grand clearance sale of
many of the assets of the country. We also know that our soldiers
fought very bravely. Subsequently there was deficiency in the purchase
of the armaments; and also in the purchase of weapons for the

marchers. But | am not getting into
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that discourse because today this House has once again demonstrated
that the Parliament can rise, can have a debate which cuts across
party lines on issues which concern our people. Therefore, this
discourse must be national. There cannot be a partisan discourse to
address this challenge. We have to come together. This iIs our country.
This is not one India which belongs to the Indian National Congress or
the UPA and another India which belongs to my friend, Sitaram
Yechury’s party or Ahluwaliaji’s party. This belongs to all of us.
This country’s image is the image of all our people. If the image is
tarnished, if an impression is created that this Republic does not
have institutions to address the cancer of corruption, after 63 years
of India’s independence, we do not have the rule of law, 1 do not
accept it. | hope my fellow colleagues here from all the parties would
strongly condemn any attempt to lower the dignity of this country, the
sovereignty of the Parliament and the Constitution of the Indian
Republic. We should also not allow, with all respect to the people who
have a fundamental right to protest, to dissent, to question, to
debate, attempts to replace democracy by lynch mob. It is not a
comforting thought when we see on T.V., when we read 1in the
newspapers; the time has come for students to hit the streets. These
are our children, school children, college students.... Those who are
sitting, whether in administration, whether in Judiciary, whether in
State Legislatures or in Parliament, also have their families, their
relations. They are also connected. After all, are we a part of that
civil society or not? Are we the citizens of India or not? The answer
is ‘yes’. We are not excluded from that. We must, therefore, remember
that we, as representatives of the people, have the first duty towards
the people of India, but, at the same time, Members of Parliament, it
won’t be right if a call is given to gherao the Members of Parliament,
to gherao them irrespective of who is an MP and who is a Minister.
Parliament listens. Parliament has to listen, in a democracy, to the
people. But, at the same time, it must be made clear that Parliament

can take no dictation. Parliament cannot take dictations. Even
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Government cannot dictate to Parliament even if a Government has
majority. We all have to bring important legislations together. That
is why there is a procedure which all of us are familiar with. The
Bill is introduced; the first reading; it goes to the Committee; the
second reading; the final reading; even up to that stage, amendments
can take place. So, my urging would be, let this House collectively
appeal to our people that we are listening; we are concerned, and this
Parliament will Act. Give us a strong Lokpal Bill accommodating the
views, the recommendations made by all; not an exclusive process, but
an inclusive process where all those who have worked and given their
valuable inputs, feel that they have been a part of the process; not
that a large number feel that they have been excluded.
For each one of them, it is our duty to ensure that they get their

fair share and what we do will
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4.00 P.M.

resonate in this country and convey a strong message that India as a
functioning, Constitutional democracy has the strength and the
resilience to address any crisis. And we should also tell our people,
our children and our citizens that there is no need to take a path
which will undermine Indian democracy and the Indian State; believe in
the system; believe in the Constitution; we have delivered; we shall

deliver. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Now,

Shri Debabrata Bandopadhyay.
DR. K.P. RAMALINGAM: Sir, it is his maiden speech.

SHR1 D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, |1
crave your indulgence to make my maiden speech. 1 was sworn in on
19th; Mr. Sitaram Yechury was also sworn in on the 19th. But it is his

second term, but mine is the first one.

Sir, | rise here to say: Support the nation’s mood and desire to
have 1its Government, governance and the society free of any
corruption. All of us are tired of it. My point is, my party, the All
India Trinamool Congress, has already declared a war, a total war,
against corruption. Our leader, in Kolkata, has abolished, for the
information of the House, all the discretionary powers of all the
Ministers that they have been traditionally enjoying for over the
decades like — granting quotas, land this, that and other. I mean, it
has totally abolished them as a first step that there should be
transparency and accountability of what 1is happening in the
Government. Therefore, Sir, we are fully supporting it. And 1 am very
happy to hear that, for the Tfirst time, almost the entire House,
irrespective of which party one belongs to, has come up with one voice
that we must fight corruption and eradicate it. It is a learning
process for me. | am very delighted. Mr. Vice-Chairman, Sir, there are

levels of corruption. 1 am not going into the topology of corruption.
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It will take time. But there are levels of corruption. The corruption
at the level of patwari is one thing and the corruption at the level
of thanedar is another thing. But the corruption at very high level,
at the stratospheric level of 2G or something or like 1it, is
completely different. People of the country are more concerned with
the cutting edge of the administration. Therefore, the administration,
the police, the revenue and the administrative machinery as well as
the other branches of the system required a reform. Putting one man
against another is good. It is necessary. Inspection is necessary. But
in the bureaucracy the accountability of the lower functionary is to
the upper ones and the upper fellows always try to protect each other

so that no

612



blame comes to them. As a result, you have corruption in the thana or
tehsil or other places, and nobody cases out unless a scam breaks out.
Therefore, what is required is that we must think very properly and
quietly on how to improve our system of administration to make it more
transparent and more accountable. The accountability of officers who
exercise their authority on common man 1is towards their senior
officers and not to the common man. Can we devise a system where the
common man has a right to call in question for what he has done? That
we don’t have. That is the system which we must think of. Only having
one Lokpal at the upper level will not solve the problem at the lower

level. That is what we must understand.

Secondly, there is the whole question of judiciary. 1 have great
respect for the judiciary. The well-known lawyer and hon. Leader of
the Opposition, Mr. Arun Jaitley, has himself stated that some amount
of check at the lower level of the judiciary is there, but as you go
up the checks and balances vanish. So, we don’t know what happens
there. Therefore, there has to be another judicial reform, the
National Judicial Commission or whatever it is. | am not going into
it. There has to be reform in the judicial system. Therefore, there
has to be a reform in the administrative system, in the judicial
system and lastly in the electoral system through which all of us are
here and which system is today highly cost intensive. It is impossible
for a man or a woman without any means to fight any election either to
the State Legislature or the Parliament. It is impossible. Therefore,
can we think of an electoral reform whereby the funds for meeting the
expenses would be given by the Election Commission to the parties for
fighting the election and one does not have to depend on the largesses
of corporate houses or some sources unknown? This is why these three

types of reforms are required.

I would next come to the main issue. ...(Interruptions).. Is my time

over?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No. You please continue.
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SHR1 D. BANDYOPADHYAY: The next question which has already been
referred to is our neo-liberal economic system. There is a spate of
scams. There were scams earlier also. The Mundra scam was there. The
level of those scams is tiny — looking at it, these people would laugh
why Mundra scam happened — when compared to the volume of the scams
that are taking place now. It looks that all these scams are taking
place because big money bags have taken control somewhere. Somewhere
they are controlling us. This has become more rampant and more acute
after the new economic liberal system came into being. There are good
points in it. From the inspector raj to a free economy is a great
transition. But if this great transition creates another problem for

the economy it is very dangerous. 1 will just quote a small quotation
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from Abraham Lincoln. In 1864, Abraham Lincoln, the 16th President of

the United States, wrote a speech and 1 quote:

“l1 see In the near future a crisis approaching that unnerves me and
causes me to tremble for the safety of my country... Corporations
have been enthroned and an era of corruption in high places will

follow..”

“__...and the money power of the country will endeavour to prolong
the reign by working upon the prejudices of the people until all

wealth is aggregated in a few hands and the Republic is destroyed.”

He spoke about it more than 150 years ago. What we are witnessing,
Sir, is almost the same as the prophetic statement that Abraham
Lincoln made. Today we are having the same problem. It is a problem of
money power; controlling the levers of State power. How do we go about
it, 1 do not know. 1 only know this much that unfettered market
economy requires to be leashed; it has to be regulated. How you

regulate it, | have no idea. But it has to be regulated.

My last point is, there are three-four versions of the Lokpal Bill.
There is a Private Member’s Lokpal Bill here; there is a Government
Lokpal Bill in the Lok Sabha; there is the Jan Lokpal Bill of Shri
Anna Hazare and his team and then there is the Lokpal Bill of Shrimati
Aruna Roy. Now four Lokpal Bills are floating in the public domain. It
is time, Sir, as as there is a consensus in the House, that all these
Bills and any other suggestion should be looked into properly and let
us make a Bill which takes out the best of all these drafts to make
the Lokpal a really good institution. But nothing should be done to
undermine the very basis of our Constitution or the very basis of the
Parliamentary democracy. Everything has to be done within the confines
of the Parliamentary democracy. If anything happens outside, people
have a right to shout and they should shout. They have a right to
shout and they will shout. But they have no right to destabilize
either the Parliament or any other institution of our country.
Therefore, my Party will give all-out support to any move for total

eradication of corruption. Thank you.
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i i gm w® wEw GR qRA ) o SUTHTETeT

S, & AP HTSEER w T N T & AT
STSETAR JFfger S do Fe Bo, PR EH T W WH 9
S®  , d¥ J§ HISCER ggd BT Ul S EH el Yed  do, Od
TSR Fgd  Jear  , gew 3R e ds dAT @ A
AT dmga W Jo FfD gy A 9w € aRseEny gfeE
e 3R gean HTSCTAR TE TP UL, AT FHH  Fod -
Jed o ETEE M sEA WU Hoe WIS ¢ EH AWT Ig S an
ASRT F: Wb, AR TAT I R HET P WA 3 I
ST dE go, TR @™ o dAc FEE  HR ANAT B dR -adR
FRAT o, §F @I F 39 IR AL 3 336
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eI & AT @ Sl 4, S ARl USlelitd FHe  Fo, 3AR Soold
IR M S T W SAT U, AR oRAT g0 ? eRTgeEr  T.dn.
HEE Ao FW I go , IR AT A Fo GURT wmEE B
sfea Ho o FE IR GESAT GEAR FR HU b I AEt w
X g Tg  IRSCAR ®gel  >E oTet et T8t
HTSCTAR go, 30 RE FE AR Tl 35T W g HEeN
3qgHTETET S, TEr dF Hi gH PeeT Ao oif@en FAT
@ go , 9®  SoifeaRer A g, I® AT FaH: gh, 40
o ¥ 50 o (WU dH AP T o ST g R/ IE HSCER

qE go? IFOAE Hoe gear Y@ g@r g dg aftfeec

Ho dafe S, ar 38 d Ymr adn HET I8 HRSCER STer
go? AT @0 JI® S a9 AR@ar o, S« gEr Fo ST 3R
FHAANT dor oo o g $RSCTAR ar  slagednT Cie
AG-AT Ao AT IAT R UM TATUT  SeT Tai3it o & gl
g Tt THIR A& B W & S« de He smumm waw #@o
I ge , d9 @o Ho o sRSCER W 154 SR = gqa w@l
& Wl wme gE W aRd fo , WIR SER g ®AT g, T
R o gwm AG ¥ s@fT IuwsTedey AT, TP A Ib
WE AT I3

Agley , W glamr Ao dn gl W@ 3 W WHR IR
ager , @e o AfM & aER R ggell W , gAad Qo A @l
RIS g ¢ e #n §@ H§  TATKR A TAW  Sele
F WEE A @  HEAT gt @ He  Hf@AT O W@ g,
Faar Sw wT @A g, Gg A A @ dRa®E @ #o S
dE oS ge , 399 9l g8 Uga dn gad Y
WHFR  H dgd HET OIRU| 9 gaa Ao OWC IR s e
o @ A S 99, ab #Ho  @ESAT g $io 3AHl giEnm
HISCTAR F: Wb Aer SEIT , HA gL SR ... (@HT &
T )... W, TH gea T T go, H ve AP Ao 3wl 9&
A &Y gl
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QR , 3R g HwEE Ao ISCEAR A  gn Sl , dn
ghegedre #de  HEA I Fod oGS ger |, Rl gAR
gl ORT 302 go RIEA wiEh  @n @er # gleged o
HE  TEA /TET W S AR gar g0, 98 RN T W
a& g, e dy Ao THE /TS o A% F6E b o
Ac  wfE@r o affgar H: ST ST ST, & Dowry Act
g  sufor =@ aftms R s =l Jo HTTEAR ez I )
geml S @ e dma g #o , do SER P -A-B% ol
AT ol gafar AW Alfew g @O FAR U &R
go, sl &n FIE  Fo A RGN IS 3R sTer afdd Aol
FET T §H  Ugd U IR GERET gsam AR IES  § '
qaq  FEel G| AR dgd -9gd GG |

Ry A e IqEg - 3THATEIET e , #Ho o MU
i AR qEFd AT ARAT g ST AU Hq e
g FAgcaqur =T W e @ 3gAfd & & mEew |, #Ho
Tg AT g WO FEQR oUW A HTCER TH 93T A Hared
g oamar g dAkEEd @ U JEd g #Hoe  Tg o AmAr go
H HTSTAR T AR oW dH OFAd & B FE A
qg RisalH R AR g Hc g W g WRHA  wEEAT g FO

618



W FE AW go , S@ g So g o aTser aw Fr I
T & & WSt A R der e
Al W @I G o, FH ST IER dg Ao S Fn AR SR
ERSR I £ Ho  TE ART g FO ATEER R uE FERr

LER U L &R W W  He , ®/ E
9 gad go, sdifor anate FHo SRl &

FHo IO e IR S @ 9gd GFEAR AT g
38 WA A AT FHe  §gd W gh W3AST  Sb TS dd
W go, AT gy g W g, 38H FRU TG go HO TH oA
AT &Y 3ol ol S Jo e Ho 3 HEeS B0 YE
AT go, I B UF B0 G F TE 0 O FL FA O W gh dFT Tg
EEH W | ge HO Yo gAY Gl @k S B dH O W ]
g Ho T IA AEAT o B ST AR W TS oLy
@ g T, g Fn WEd g guH T A9 aer g
UE  Fed Ao 3H@ AN g deEd g A 39 R S8 arer
HeEd g TS YRR @ AT HRUC ®@AT AT go BT
FIE I TSIl go , Usefae go , difofReed gréfer
g o AffeHw @o dEn P gy F™ B ge F: PIFAA DL
ISR

e , Tg A IR IE @ o ST om W go , I
HIETH Jo EICGKIEED
gEaET Ho AT gEldr g w B PR Fn S W o,
wfecH i Eic] & #n e
F: oS W gr  Ho I FASAT g HiY TR FL: BERT S
p it qiféar s WfAT W o T 9 ST
R B SR = W WP go, T & SHEIg go , o 3
EEU gl gl g0 ?

g Hew g @ Ho gH Wl @b AW ge , 9t g8l
affreT grfaifesher aréter Ho PIRHAT go , e
grfarfesher Siric) Ho oAar g g UEgE Fo IR HES
3STeld FI: HIfTer FO
Td &, ofFd &9 3OS TAYUE  Hoe S @ RIRIT A
® g st o S TEn g & g, #H #AWar g &0
AfRaa R W g A 3@ dEy #Fo ol go , IRSEER
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I A S FHET AR ¥ Ho THAS @Y g T g W R
aGEdr go o sEw #iEd A dfka wegRfa 38 g B0 R
ATRET g, gadd g afEaR &l N wW g
HGFT  TE-gE W 3 3od WA wb S deae gg go
s gt 3ceet g go, 3@ W% WX &HE ah  go v
BT qifelfeanol Cirarcy o awEr et &

)
klic
A

#eeg , Ig dfar & amT gr T Amdl dRe gEeer
Fida ast Fo 3EeT F: 33U B TART S
CHTDIE=ra) affew go, AW S giEee go, IS 39
@YU, 39 e o TR R | R S 39
W e Ao Oy @ SHE Fn HRT @ Sn W g JF FE
A asf Fo AT do TE IRNFR T -56E Fo BT
CicTES g AR & @ T g s AN on adulEe
e go, gANT Sn W@Rwe g, 9% gBr @n we§ Aued
SEEIC B¢ @ AU FIn A e AASd Bo, dfkd 3T
IS IR Fs R Do R dT S W g 3FH IR
3Ry I gEEd AT Sm W 8¢ AEead F: AGH-T6H Bl
F: PRI F T W B Tw s 3R 3BT deh ggae
F PRAT  F T T go ar AREa aRk W I dy  Ho At yw
R N B %
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FANT IRl a4 ASQd  8n? 3 gAY GlEDIELD
qUaEAT Fe IR S GRRATeE wWMT S W@ go , o
Sarforar ot S W g, P O FH IR T I dL FH
N, FEIE W EA AR FT gl (@R S ).

ASTwRUTeT St I g Fg U 9 Snedd dr W
ASqd 8 IR TH IToT FEA §4 , FEA Heal & fodl: gafed
® EEAld AT B¢ WA ®AT 5 FEE do §dd do @n
HTSETAR F A AT JOH T ] 9Nl ? Jo  mEEAr g &
qg UH ggd 991 FAG ¥ FE ar 9ga Jo go , oAfkd 3OS
T R ¥ WS TSR T oA @ W
ISCAR 39 AffeER ATE: T &G S O §H HTCAR Eax
cH @ L FA AR B , d¥ dF HTTAR qo FH oW
P AT ALY HAT S Ghdl , oWl CoelC 1D 1 B L) ar o
Tha1l  gEfeT  gH afeT 0 A W Fo FW 3l 3o [
Tgd AT IRAWA  Fh B @ . .(EET L §R ) 39X §A §9 or
YT HOHG FUR WA B FH BT , g% g FF o duw
g, W@ g v g g, W@ EEEREN g, TR
ITER g, T difdfewd affecH  gn, I@  AHReRAr o
fm Ao gn, deEad @ Sn gEgIar g, 39 gEEdr gn
O Ho A ... (FFT U )

IqHIATETET @ .9 o FRIT ) @ 3WEATT AUl

W TH FWE  AET  RE FL AT HHE YR WA o
SR gEll ¥E wET O W go ... (TFAUE ).

EELE @ 9o FRIT ) : s@ATEr T

T TH FwE  IEE . Fglgy , Ho  HEAA 9@ FEe IO
S gAC HE el BN @ AF Ho  §m  dAwi &o
AIA ¥ IGE FET o W go HO AU JiOge Ho o F aiE b
e CURE I £ RO ol B B U ) oTet
EECTES , G9RI  F§HEEY A AFAT TS e (TEAUE )

IqHTEYET @ 9 S, gRIT ) - §gd @@ g I
o

¥ TH FWA FET - Ho  FASA g B0 ISATRAd dix
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W IRd 59 a7 P go Hio oepdd W qRRATeg ST e
F oS PR P oS W B ... HAmasses d: Ig Sdlel Fr: I
FAT S W g HIS daa political parties & @ g ST
&t Fed  AfRad daR W AR’ g ggam , e v
WAE  FEA G, A dr FE W Ho AT YW FHA G
g

S8t a8  9leal o g Hoe  Ud @A AR IS
AT AEAT g B AOS HqE T HAgcaqur EfEaic] ki
S P 3G GG FATI  gegag]

SHRI M. RAMA JOIS (Karnataka): Mr. Vice-Chairman, Sir, thank you
for giving me the opportunity to speak on this very important subject.
During Quit India Movement, Mahatma Gandhi had given a slogan,

LAy ar: F;ET >, “do or die’. Now, after six decades of
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Independence, a situation has arisen that it has become necessary for

the nation to wage a war against corruption, to win or die.

Confining to the topic of corruption prevailing in our country
after six decades of Independence, the state of the nation is
extremely perilous. The corruption tree is like an inverted one whose
roots are at the top of, the administration, and it has spread to the
branches and every part of the body politic. The common man is
adversely affected in the matter of every one of his requirements—
food, education, employment, health, etc. In respect of all other day
to day requirements, and in respect of anything which he is entitled
to by law, he has to bribe. For admission in schools or colleges or
treatment in hospitals or in revenue offices or municipal offices for
change of khata, and for everything, the citizens have to pay bribe.
Without that, nothing moves. Further, even for transfer and postings
in Government offices, including police officials, bribe 1is being
taken by Ministers. Having paid a heavy bribe to Ministers, the
officials turn to collect double or more than the double amount in the
form of bribe; they feel justified iIn doing so. As corruption is
rampant for admitting children in schools and colleges, parents, whose
income from salary is low, feel justified in collecting bribe with the

object of educating their children. To put it in a nutshell, whether

the God is @3 or not, the God is said
to be AT , but now it is doubtful; but corruption is
AT ! Everywhere, corruption prevails.

Recently, 1 had been to Mysore where an old Ambassador is staying,

he is about 100 years old-Shri Siddharta Achari. He said that he has
visited several countries. He says, “Indians are honest in every other
country except Indial!” That has become the fate of our conditions.
While the corruption grew in and among the members of the Executive
and even the Legislature, in the early decades of Independence, by and
large, the Judiciary was free from charges of corruption except the
fact that the ministerial officers” of courts were not free from
corruption. Now, the allegation of corruption has spread even against

the judges. Just last week, we had to pass an impeachment motion
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against one of the judges.

The President, in her Speech on Fifteenth Lok Sabha on 4th July,
2009, made the following statement: “My Government is fully seized of
the issue of illegal money of Indian citizens outside the country in
secret bank accounts, which will vigorously be pursued and all
necessary steps in coordination with the countries concerned will be
taken.” The Supreme Court, in the case of the State of Madhya Pradesh
versus Ram Singh has said, “Corruption in a civilized society is a
disease like cancer. If not detected in time, is sure malignment to
the whole polity of the country leading to disastrous consequences.

Corruption is termed as a plague which is not only
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contagious but, if not controlled, spreads like a fire in a jungle.”
Its virus is compared with HIV leading to AIDS, being incurable. It
had also been termed as royal thievery. The socio-political system
exposed to such a dreaded communicable disease is likely to crumble
under 1its own weight. Corruption is opposed to democratic social
order. It is not only anti-people but is aimed and targeted against
them. It affects the economy and destroys the cultural heritage.
Unless nipped in the bud at the earliest, it is likely to cause
turbulence - shaking the socio-economic political system in an

otherwise healthy, wealthy and effective and vibrating society.”

Sir, we have seen how corruption has spread. 1 don’t want to go
into the details. Even Members of Parliament, 11 MPs” were found
guilty 1in cash for questions case we know. According to the
Transparency International, out of 106 countries, 55 are listed as

corrupt, in which India is one.

Sir, Dr. A.P.J. Abdul Kalam, former President of India, while
interacting with engineering students of Veeramata Jijabai
Technological Institute at Matunga, Mumbai said, ‘“Students should rise

in revolt against corruption.”

Sir, it is very interesting to note that Mahatma Gandhi had written
a letter on 24th January, 1922, 25 years before Independence. He said
immediately after Independence that we are not going to get peace and
happiness. But he said, “If education spreads throughout the country,
from that, people would develop from their childhood, qualities of
pure conduct, God-fearing, of love, Swaraj would give us happiness
only when we attain success in that task. Otherwise, India would
become the abode of grave injustice and tyranny of the Rulers.” Sir,
this is what Mahatma Gandhi said in 1922. Education means what type of
education? Swami Vivekananda said that you should give man making,
character building education. But what we have given is, money making,
character losing education. That 1is the position today. Who are
corrupt? Education has spread very much. Thousands of colleges,

institutions and should have been opened, and they are running. But
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who are corrupt? It is only the educated people who are corrupt. That
means there is something wrong in the education system itself.
Therefore, what should be done? There are two methods. One is
punitive, punishing the offender; and another is preventive. As far as
the preventive is concerned, Mahatma Gandhi’s concept of Ramarajya has
been written by Shri C. Subramaniam in Bharatiya Vidya Bhavan’s
journal. He states, “It 1is the prevalence of Dharma, which
characterizes an ideal society. Such a society is possible only if the
governance of the country is based on clear, efficient and transparent
administration. In the past, the king was only symbol, but the ruler
and administrator and the king had to observe the Dharma of the ruler
functioning in a selfless manner for the prosperity, harmony and

happiness of his people. This is
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Gandhiji’s concept of Ramarajya. Today, we are having responsible
Governments. If the rulers do not observe Dharma, it will become
Ravanarajya. We have to make a choice between Ramarajya and

Ravanarajya.”
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay.

SHR1 M. RAMA JOIS: Just one minute, Sir. This is the most important
thing. Sir, there is the doctrine of Trivarga. Unfortunately, nobody
knows it. You take Ramayana, Mahabharata, Kautilya’s Arthashastra,
Manusmriti or any ancient literature. It is there Moksha is liberation
from birth, that is the fourth. Forget Moksha. Dharma, Artha and Kama
constitute Trivarga. Artha is money and Kama is desire. You must
acquire money; you must earn money; you must satisfy your desires,

provided it 1is not contrary to dharma. That 1is called Trivarga.

“qRegaey

FEt Ih gEEar Sr) dcod "] Now, we have completely & F
Bl AR “dar HATIY
dkaAsr & 7, ...(Time-bell rings)... Sir, I have written a book on

this. No less a person than Justice Krishna lyer has given a foreword.
I want to read this small paragraph and conclude. “Doctrine of
Trivarga is an injunction to all human beings which directs - reject
wealth and desire, which are contrary to Dharma, evolved from times
immemorial. As Bharat Ratna C. Subramanyam has said in his celebrated
book C.S. Speaks, there is a book published by Bhartiya Vidya Bhavan,
that Trivarga is inseparable group of three, which constitute the warp
and woof of our social system.” “._but unfortunately, forgotten. This
is the root cause for rampant corruption, financial and other crimes.
Making money and fulfilment of desires by methods which are illegal

and immoral has become the order of the day.” Justice Krishna lyer
said, and that is most important, “Trivarga was not any occult science
nor riddle. ..

(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You are such a senior

Member...(Interruptions)...

SHRI M. RAMA JOIS: “._.wrapped in a mystery inside an enigma. It was
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basic to social order with worldwide validity. Trivarga comprising of
three inseparable ideals, namely, dharma, righteous code of conduct,
Artha, every type of wealth, and Kama, every type of desires of human
beings as a permanent and effective solution for all human problems
were put in the form of an injunction to all beings in one verse.

Reject wealth and desires which are contrary to Dharma.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, that is okay.

...(Interruptions)...

SHRI M. RAMA JOIS: Manusmriti, Kautilya’s Arthshastra and other
classics governed the rulers and the ruled...(Interruptions)...

Indeed, the rules of Dharma govern every sphere of
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activity, every profession, and every avocation. The doctrine of

Trivarga is enduring system of values holding good in the social ,

political domestic and international planes of human
business.
THE VI1CE-CHAIRMAN (PROF. P. J. KURIEN) : No, please.

...(Interruptions)...
(Time-bell) You are a very senior Member, what can 1 do?

.. -(Interruptions) ... Okay, okay.

SHR1 M. RAMA JOIS: Even S.B. Chavan Committee- 1 have given a note
also — said this. Justice J.S. Verma’s Committee has said this. The
Supreme Court has said that unless you include cultural values in
education merely making doctors and engineers ...(Interruptions)... We
have eminent doctors and engineers but minus ethics.

...(Interruptions)... That is the problem. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude.

---(Interruptions)... Thank you.

SHRI M. RAMA JOIS: Why has it happened? During the Freedom
Struggle, there was selflessness. ...(Interruptions)... Everybody made

tremendous sacrifice. Now, struggle for freedom was succeeded for

power . Every one wants to become a
Minister and make money. ...(Interruptions)... There should be purity
in character. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You are a very senior
Member . ...(Interruptions)... So, | am conceding.

---(Interruptions)...

SHRI M. RAMA JOIS: You start today a character building system,
after

30 years you are going to get the results. ..._(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You are a former Chief
Justice. ...(Interruptions)... Please, ...(Interruptions)... That is

enough. ...(Interruptions)...

SHRI M. RAMA JOIS: Thank you very much.
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SHR1 RAJEEV CHANDRASEKHAR (Karnataka): Sir, thank you very much for
allowing me to speak on this important motion. Sir, as you are aware,
India is witnessing an unprecedented mobilisation of mind and people
on the issue of governance and corruption and more specifically for
the Lokpal institutiton which 1is being seen increasingly as a
centrepiece of an architecture for a more transparent and accountable
form of Government. So, this movement which we are seeing outside
Parliament today, and some have criticised it in and outside the
House, comprises millions of Indians all over the country and is

remarkable by its non-violent and non-
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political nature, most importantly, Sir, the most visible proof of
people’s participation and vibrancy of our democracy since
Independence. Sir, 1 believe and | speak for myself as a
representative of the people within Parliament, it is the beholden
duty of all MPs to respond to the outpouring views and concerns voiced
by our fellow citizens. But | accept the argument that we should do so
in a responsible manner. Sir, let us be clear that corruption which is
the focus of our debate today is a consequence of poor or absent
governance. The Supreme Court itself has said that corruption is the
worst form of human rights violation, corruption affects poor and rich
equally and in most cases the poor suffer the consequences of
corruption even more than the rich. Poor governance combined by
profligate spending and welfare scheme after welfare scheme without
even the Taintest effort of linking to outcomes and objectives has
created today what we see a thriving ecosystem of vested interests and
corruption. Sir, the focus therefore needs to be on a holistic plan
for governance reform and changing the way the Government works for
its people and to bring in more accountability and cultural value and
respect for public money and assets. Most of our Government
institutions, the hon. Minister was referring to that, have long since
been corroded through political interference and exploitation. These
institutions need to be rebuilt and rebuilt with credibility like the
judiciary and CAG that have made the country proud and we need other
institutions to make the people of India confident and trust its
government. In Webber’s memorable words, “Building public institutions
is like the slow boring of hard boards.” It takes many, many years.
Sir, the Lokpal that we are discussing is such an institution that the
people 1look forward to get more confidence about governance and
Government. |1 believe, Sir, instead of having a debate of Lokpal
versus Jan Lokpal, we should be discussing what are the requirements
of the Lokpal institution to be effective and to give people
confidence. Let me lay out what | believe are the six requirements of
a credible Lokpal institution. (1) The Lokpal should be independent.

It should be independent from the Government and should not be
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interfered by the Government. (2) The Lokpal should have adequate
investigative powers. (3) The Lokpal should have adequate financial
resources and must not depend on the Government for finances. (4)
Lokpal should be able to investigate in confidentiality so that people
who are accused of crimes have the opportunity to prove their
innocence before they are indicted. (5) The Lokpal should be manned by
professional, well trained and proper investigators so that again
there is no opportunity for misuse of the institution. Let me end by
saying this: If you apply these six criteria, and, | say this with all
the force at my command, the Jan Lokpal Bill is closer to what the
people would be more confident in. | do not subscribe to the Jan
Lokpal Bill completely and 1 accept the argument being made by many
wise Members of this House that the Jan Lokpal Bill is

constitutionally incompatible in many ways. Sir,
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let us be very clear. A strong Lokpal institution and a strong law is
the biggest deterrent to corruption and the law’s objective is a
deterrent to corruption. This is an unprecedented opportunity. Sir,
let me end by saying, this is an unprecedented opportunity for the
Parliament to establish that it is hearing the voices and responding
to the concerns of the people by having a debate on a Lokpal Bill and
a Lokpal institution that gives him the confidence that corruption and

governance shall be reformed. Thank you.

SHR1 NARESH GUJRAL (Punjab): Sir, the huge response that Shri Anna
Hazare 1is vreceiving today is a manifestation of the anger and
frustration of our people with corruption, both in high places as well
as in their daily lives. People are sending us a loud and clear
message to take corrective steps and legislate effective laws to
eradicate this cancer. Sir, mere legislation will not do. We need to
improve governance and put in place a strong Reform Agenda. Sir, 1

wish to emphasise on only four points.

[THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN)
in the Chair]

First, we must reduce discretionary powers at all levels, be it
granting of mining licenses, change of land use from agriculture to
housing to commercial, grant of environmental clearances or even a
tendering process for Government contracts, be it income tax, sales
tax, excise, labour or registration of property. In every Government
Department, there are too many discretionary powers because our laws
and rules are not clearly defined. We must improve this. Sir, we have
seen in recent times how Air India has been destroyed systematically.
Five chief executives were changed over Tfive years only because of
someone’s whims and fancy. Again, in Highway Authority of India, six
Chief Executives were changed because of political interference. Sir,
BSNL and MTNL are losing thousands of crores while the private sector
is making money. Why? All this is happening because we have completely
demoralized our higher bureaucracy. We are destroying what Pandit
Nehru once called the steel frame of our country. Secondly, Sir, we

need to strengthen our institutions and usher in Governance reforms at
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all levels. A society stays sane if there is respect for law. Our hon.
Prime Minister once said, “Ti&R ghad W dedl g " — majesty
of the law. Sir, for that, people have to fear the law. Unfortunately,
there is no such fear left today. In fact, there is an incentive to be
corrupt, because you know that if you are caught cases will go on for
20 years and nothing will happen. Sir, for this, we have to blame,
both our investigation process as well as the Judiciary. Lakhs of
cases, today, are hanging fire for decades. Yet, 30 per cent of the
vacancies in the High Courts are not filled. 1 wonder, sometimes, why
we cannot appoint new judges in a transparent manner. If we cannot
find new judges, why cannot we give 5 year contract to those who are

retiring? Let them carryon. Why
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cannot judiciary function in two shifts? Why two-month long summer
vacation for the
judiciary when a poor man cannot get justice? The huge backlog has to

be cleared expeditiously.

The CBI has lost all its credibility. It is a tool in the hands of
the Government of the day. 1| remember, the day when my father became
Prime Minister, the following day so many leaders from various parties
were at his house. 1 mistakenly thought all these people were there
because he was popular. But, basically, they all came to request him
to interfere, put pressure on the CBI so that these people are saved.
That is how the CBl is functioning. Sir, whoever heads the CBI, the
CVC and all such bodies, once they retire, he should not be tempted

with post-retirement jobs.

Sir, many colleagues have talked of election funding. 1 say with
deep regret, today, irrespective of where we sit, no political person
thinks that he is a leader unless he has a plane or helicopter at his
disposal during elections. “Simple living” has gone out of our lives.
So, we need to seriously introspect. Sir, elections have become such
an expensive proposal. Where is this money coming from? Is it clean
money? If we want clean money to come in, as the hon. Leader of the
Opposition said today, just giving a cheque to a political party is
not enough. We should incentivize the corporations; give them weighted
deduction. If a company gives Rs. 1 lakh to a party, allow them to
write off Rs. 1.5 lakh from their expenses account. This way, they

will not give black money. They will only give white money.

Lastly, we have to bring in transparency at all levels. Recently,
in Punjab — my State — we hired 70,000 teachers with the help of our
universities, because the State Public
Commission was notorious for corruption. Not one finger was raised. We
hired people in lower judiciary and police. Again, we have done this
with the help of judiciary and civil society and, again, there were no
complaints at all. Sir, we have introduced e-tendering for all

Government contracts. Finally, we have enacted the Right to Service
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Act to cover 20 basic services. If an officer delays or harasses a
common man, money will be cut from his salary and he will be
penalized. If other States were to follow our example, | am sure, the

common man will be benefited.

Sir, in the end, 1 would say that people are impatient and will not
wait indefinitely. Collectively, we must read the writing on the wall
and act now even if we have to extend this session or call a special

session of Parliament next month. Thank you.

SHR1 PAUL MANOJ PANDIAN (Tamil Nadu): Thank you very much, Sir.
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Sir, we have seen a series of scams that surfaced in recent months
and their cost dimensions for the country have really created a
feeling of intense anger against the establishment. Sir, this anger
has manifested in a larger turnout of people, especially men and
women, in support of Civil Society Movement against corruption. The
country is at the crossroads. The angry Indians are outranged with 2G,
the CWG and the magnitude of loot is mind-boggling. The need of the
hour is to curb corruption. There were several mechanisms; there were
several enactments for the purpose of curbing corruption. We know that
the Prevention of Corruption Act was enacted in 1947. An amendment was
made in 1988. And, by virtue of the judgement of the apex court, the
Central Vigilance Act was also enacted. Now, we are about to enact the
third legislation. The Bill has been circulated. 1 had a cursory
glance at the Lokpal Bill. Sir, 1 would like to make my comments with
regard to the Bill. The Leader of the Opposition made it very clear
today that the public are the best judges. The public takes good
decisions. The people take good decisions against corruption. Yes,
Sir, it is true. It is evident from the fact that in the recently held
elections to the Tamil Nadu Legislative Assembly people voted against
corruption. They voted against the erstwhile corrupt Government and
voted Madam Puratchi Thalavi, Dr. Jayalalitha, as the Chief Minister

of Tamil Nadu. ..(Interruptions)..
SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, ..(Interruptions)..
SHRI T._.M. SELVAGANAPATHI: Sir, ..(Interruptions)..

SHRI  PAUL MANOJ PANDIAN: Sir, with regard to the Bill.
.(Interruptions).. Sir, with regard to the Bill.. .. (Interruptions)..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please stick to
the Bill. ..(Interruptions)...

SHRI PAUL MANOJ PANDIAN: Yes, Sir. 1 will make my submissions.
~(Interruptions).. Sir, with regard to the Bill 1 would like to make
some comments. ..(Interruptions).. With regard to the Bill 1 would like

to make some comments. ..(Interruptions)..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please stick to
the Bill. .. (Interruptions)... Kindly don’t mention the names.

.(Interruptions)..
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SHR1 PAUL MANOJ PANDIAN: Sir, I will make some comments regarding

the Bill which was circulated to me. ..(Interruptions)..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit

down. ..(Interruptions)..

SHR1 PAUL MANOJ PANDIAN: I will make some comments with regard to

whatever is stated in the Bill. ..(Interruptions)..
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SHRI N. BALAGANGA: Sir,.. .. (Interruptions)..

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Allow your

Member to speak. ..(Interruptions)..

SHR1 PAUL MANOJ PANDIAN: Sir, with regard to the Bill on which 1

had a cursory glance.. .. (Interruptions)..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit
down. ..(Interruptions).. Please sit down. ..(Interruptions).. He has come
to the next point now. .(Interruptions).. Please sit down.

.(Interruptions)..

SHR1 PAUL MANOJ PANDIAN: Sir, with regard to the Bill I want to
state that when there are two enactments like the Prevention of
Corruption Act and the Central Vigilance Act, there is no mention in
the Bill about the Central Vigilance Act. What if a person gives a
complaint under the Prevention of Corruption Act, then, to the CVC and
then approaches the Lokpal? What is the mechanism? Who has to
investigate i1t? Who has to take action? What happens when there are
parallel proceedings? It has to be taken note of. With regard to the
Commission of Inquiry Act, the Bill says that once a proceeding is
initiated under the Lokpal, no State Government can appoint a

Commission of Inquiry. Is it not infringement on the States’ powers?

Sir, in the same Bill we have seen that there are provisions with
regard to registration of FIR. They say that the investing officers
have powers. Sir, an Investigating Officer has the power of arrest,
search and seizure. In this Bill is there any mention about the powers
of arrest? Even if a person is arrested, where will he be produced?
Will he be produced before the Magistrate? Or, will he be produced
before the Lokpal? It is not clear. When we bring a Bill, it has to be
in consonance with the legal provisions. It has to be in consonance
with the Constitution. So, with these comments, my submission is that
an effective Bill/law/mechanism in order to curb corruption has to be
enacted. We all know, Sir, that even courts cannot compel the
Legislature to enact legislations or make Acts in this august House.
Under these circumstances, we have to take note of that and establish

the supremacy of this august House in order to curb corruption. Thank
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you, Sir.
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DR. CHANDAN MITRA (Madhya Pradesh): Thank you, Sir. 1 will be brief
because many of the points have already been made, particularly by the
Leader of the Opposition, Shri Arun Jaitely, and other Members have
also contributed. So, there are not too many things to add, but I want

to place today’s debate in a context.

Sir, this 1is not the Tfirst time that Parliament is debating
corruption, and, | am sorry to say, this would not be the last time
that we are debating corruption. But, today, we are discussing it in a
particular context. We have seen over the last ten days the kind of
crowds that have been assembling and the kind of enthusiasm and

excitement that has been dominating the streets of Delhi. One can
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blame television, one can blame the media that they have exaggerated

or that
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5.00 P.m.

they have overdone it, but you cannot ignore the fact that there is a
genuine feeling of angst and anger against the system and an entire
generation has now taken to the streets because they feel that their
grievances are not being addressed. It is, largely, also true that it
is an urban disconnect, more than in any other part of the country.
But, Sir, just because people live in the cities, are they not
citizens of India? Don’t they too have their rights? You can call it a
middleclass uprising. According to estimates, today, the middle-class
population is 267 million, that is, 26.7 crores, which is almost equal
to the population of the United States of America. If there is a
certain feeling that their voices are not being heard, they are not
getting opportunities, they do not have a proper grievance redressal
system, is it wrong on their part to feel that? You have a particular
situation here. Only last week, it appeared in the newspapers that in
a medical college in Mumbai, a seat was sold for 1.71 crores of
rupees; Rs.1.71 crores for a seat in a medical college! You can very
well imagine the kind of doctors that will be turned out by that kind
of a college where they have to pay this much in order to gain
admission. What have we done to provide opportunities for our youth,
which has done so well? India leads the world in IT revolution. Our
scientists, doctors and engineers are amongst the best in the world,
but what have we done to <create infrastructure, technical
infrastructure, social infrastructure, to fulfil the aspirations of
the youth. Maybe, the urban youth is not the biggest vote bank. I am
afraid that the politics of vote bank has blinded governments. | do
not wish to name any particular party, but the politics of vote bank
has blinded governments into taking a particular course of action by
which people feel neglected, their grievances are not addressed and

their opportunities have dried up.

Sir, unfortunately, the mood of the country and the mood of the
young boys and girls was totally misread by the entire administration.

Whether you blame the Delhi Police or anybody else, - various

648



organizations have been named — whomsoever you may blame, you cannot
take away the fact that the Government changed its position so many
times in the course of the last ten days that the anger of the people
multiplied, and we are paying the price for that. If a gun is held to
our heads and we are told to pass this Bill by the 30th and dispense
with the Standing Committee, and if this demand is finding resonance,
you must step down and go and talk to the people. People say, “8H &%
ar FE W g why do you want to discuss it in Committee after
Committee and take months for this? We are not prepared to wait?” Sir,
April 11 was the day when the previous agitation ended at Jantar
Mantar. Today, we are here on 24th August. In between what was
happening? Why is there so much delay? It will be good if all the good

points
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of these bills that have been presented like Government’s Lokpal Bill,
Anna Hazar group’s Jan Lokpal Bill and Aruna Roy NAC’s third version
are 1incorporated. What prevented us from doing all this? The Jan
Lokpal Bill was in public domain. Before coming out with Government’s
version, these points could have been incorporated. Unfortunately that
rigidity caused stalemate, but 1 hope that it will be resolved. The
scale of corruption in the country has become mind-boggling. Another
major grievance of people today is that there is hardly ever any
conviction for corruption. Sir, there are 29 Acts in this country
against corruption including the Prevention of Corruption Act. How
many persons, politicians, bureaucrats, policemen, etc., have actually
been convicted and sent to jail for corruption? And yet corruption has
been a major factor. Sir, | speak with some authority because in 1998
I wrote a book called “The Corrupt Society’ published by Penguin. Now
somebody asked me are you going to do a follow up. I said whatever |
wrote nearly 14 years ago is all valid even today. So, we took no
steps and we tried to crack down on petty corruption. Just a few days
ago, a DTC bus conductor was sentenced to two years jail for mal-
appropriation of Rs.10 because he did not give a ticket to a person.
People have swindled — mind boggling the figures are — Rs.1.7 lakh
crores, Rs.60,000 crores and Rs. 90,000 crores, what happens to them?
Does anything happen to them? When trial goes on, they are given bail.
What a tragedy on the day when the biggest tax evader in India’s
history, one Hasan Ali, was granted bail by a High Court, Shri Anna
Hazare was sent to jail. If this is the kind of contradiction that
happens and if this is the kind of double standard that we adopt, are
you surprised that the young are angry and are you surprised that the
people have a sense of right or wrong? What the entire system is
doing? 1 am not only blaming the Government; what the entire system is
doing is wrong. Sir, this is a huge wake-up call. My friend, Shri
Naresh Gujral, very rightly talked about the criminal justice system

and how there are delays and delays in this entire matter. Sir, we
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have to holistically approach this 1issue. | think the entire
establishment has to put its mind together to see what has gone wrong,
understand the mood of the country and understand that people are
angry. We need to be accountable. The Parliament and people cannot be
pitted against one another. So, | appeal to everybody starting with
the Government that this is a wake-up call. To the Government, this is
a wake-up call; to the Parliament, to the political class, to the
democracy, to the judiciary and to everybody, this is a wake-up call.
We have to adjust this problem together which is why we are debating.
I hope an appropriate and effective Lokpal Bill is passed by this
House and we will take one further step in trying our best to try and

control this hydra-headed monster, this cancer of corruption.
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PROF. P.J. KURIEN (Kerala): Sir, in fact, 1 would have spoken
earlier but I was in the Chair 1 could not speak. | am sure because of
that reason you will not curtail my time which is due to my party.
Everybody is given more time. 1 should, at least, be given my time.
Sir, 1 am very happy over one thing that today in this House there was
a serious discussion from all sides. Earlier, the other day also, when
we were impeaching a Judge, there was a serious discussion. 1 think
Rajya Sabha should function like that. Today, there was a little
acrimony. That is okay. That adds some spice. But, today, there was a
serious discussion and the tone was set by none other than the hon.
Leader of the Opposition. He started the speech and he did not make a
partisan speech. He gave a speech, the spirit of which was appreciated
by everybody on this side and on that side. After that also, speakers
from this side and that side, including the hon. Minister, kept the
standard of the discussion at a high level. The hon. Leader of the
Opposition said that corruption is a national issue, not a party
issue. And, the hon. Minister has said and committed in this House
that the Government will come forward with a very strong Lokpal Bill.
Views of both were accepted by this House. And, this should be the way
we should have discussion. Sir, corruption is a cancer eating into the
vitals of our society. It is all prevalent, from top to bottom. If we
see politicians, there are corrupt politicians. But, unfortunately,
the perception is that all politicians are corrupt. | do not know who
is responsible for that perception. To some extent, media is
responsible. Whatever comes in media, be it a cartoon or a joke,
everything is targeted at the politicians. We should blame ourselves
also for that. There are good politicians also. There are also
politicians who are not corrupt and they are in Jlarge numbers.
Unfortunately, they are not being projected. Like in this House, if
somebody makes a very good speech, that will not be published in the
media. But, if somebody shouts here, his name will be published. I am
not blaming the media but this is what is happening. There are good

politicians also. If 1 start counting them, certainly they are more
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than the corrupt politicians.

But, corruption is all preventing; not only in politics. It is
there iIn bureaucracy. There are a good number of bureaucrats who are
corrupt. We should remember that some of the Ministers and politicians
become corrupt only with the help of the bureaucrats, but corruption
of the bureaucrats is ignored and only the corruption of the Ministers
or the politicians are highlighted. Then, take the case of Judiciary.
It was already mentioned here. The hon. Leader of the Opposition
himself mentioned about it. A couple of years back, one of the former
Chief Justices of India said that at least 20 per cent of the Judges
were corrupt. It was at that time. Now, since corruption is increasing
exponentially, today, it must be much more. There is also a lot of
corruption in the corporate world. 1 think, the hon. Minister

mentioned one or two examples.
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Enron case was mentioned. Satyam Computers was mentioned. Corporate
world abets corruption. They give lot of money to the politicians, who
are willing to accept, in order to get something. So, they abet
corruption. So, they cannot keep away and say that they are saints.
Then, Sir, some NGOs are also corrupt. They take money from the
Government. There is no accountability. They will not keep accounts.
In this very House, when 1 asked a question about some NGOs, the hon.
Minister here gave the reply that some NGOs are blacklisted because of
corruption. Foreign funds are also coming. So, NGOs are also corrupt.
Therefore, if they point finger only at the politicians, or, only at

the Ministers, only at the political parties, |1 beg to disagree.

Now, my second point is regarding political parties. What is the
main reason for corruption among political parties? It is our election
system. Shri Sitaram Yechury, when he spoke, mentioned it. 1 agree
with him and 1 hope everybody would agree. Our election system is the
root cause Tfor corruption because a lot of money is required for
contesting election; not for the Rajya Sabha Members, but for the Lok
Sabha elections. 1 am told that in Kerala, it is the least. In other
States, | am told, it runs into crores of rupees. Where is this money
coming from? It is all coming from corporate world, companies. Why do
the companies give money? They do not give money without a quid pro
quo. They give money to both sides because they do not know as to who
will come to power. 1 remember, when 1 contested the Lok Sabha
elections, one company man in my District gave me a contribution of
Rs. 25,000/-. 1 was very happy that he gave me so much money because
at that time, it was a big amount. 1 won the elections, and, after a
couple of months, I came to know that he had given a same amount of
contribution to the other contestant also. 1 asked him, “why did you
do like that? 1 thought, you are my friend only but you are a friend
of both of us.” He said, “how do 1 know as to who will come to power,
and, therefore, | gave it to both of you.” This is the attitude of the

corporate world. They give money only on the basis of quid pro quo.
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This is a fact of life. A suggestion was made by the Leader of
Opposition, Shri Arun Jaitley, Shri Sitaram Yechury and also by some
other Members that electoral reforms should be brought, State funding
of elections should be considered. 1 think, it should be considered
seriously, and, 1 hope that the hon. Minister, who is my good friend,

will convey this to the hon. Prime Minister.

SHRI S.S. AHLUWALIA: You are saying that the Minister is your
friend. It means, you are asking for favours. That is also a favour.

He cannot be your friend. (Interruptions)
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PROF. P.J. KURIEN: Now, Sir, 1 come to another point, which was
also made by our hon. Member, Ramajois ji. 1 liked that point very
much. What is the reason for this greed for may? See anybody. Those
who are having millions, they want crores, and, those who are having
crores, they want billions. Everybody is competing. This 1is greed.
What is the reason? It has a huge problem in the society. Competition
is there. It was said that |liberalization 1is one reason for
this. 1 would say that it is correct that liberalization has generated
more wealth with the Government and also with the individuals. It has
resulted in more wealth. Certainly, that can be one reason for
corruption but blaming liberalization for all corruption is something

which 1 cannot agree with.

It is not because of liberalization or because of generation of
wealth. Had we not liberalized, what would have been our position. My
friend Rajeeve is sitting here. We would have gone the Soviet way. The

Soviet Union did not liberalize in time.

SHR1 P. RAJEEVE: You are not ready to learn from twenty years’

experience.

PROF. P.J. KURIEN: Okay. So, liberalization was the need at that
time. It saved our country from a great fiasco. It generated more
wealth. Because of that, we can have so many programmes today. You
have NREGA because of that; you have Old Age Pension because of that;
you have NHRM because of that. Therefore, don’t just blame
liberalization and say that the whole trouble 1is because of
liberalization. Naturally, it has generated wealth, and,

proportionately, this corruption has increased.

But, what should be on style of life? What did Gandhi ji say? We
should go back to Gandhi ji. He said to everybody, take things
according to the need, and, not according to the greed. Today,
everything is for greed. I am told when Gandhi ji in Asvam, in the
morning, he was given two bottles of water for washing his hands,
mouth. He used only one bottle, and, returned the second one. The

servant went to him and asked, “Bapu ji, there was enough water. Why
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did not you use it?” Gandhi ji replied, “it is not the question of how
much is available. It 1is the question of how much I need.” So,
everybody should take according to his need only and not according to
the greed. | have been to Japan a couple of years ago, when I was the
Minister of State for Industry. 1 was talking to the Managing Director
of a big company. He casually talked to me. When he invited us for
tea, | told him that we would come to his house. My Secretary was also
with me at that time. He told me that we could not come to his house.
When 1 asked him why, he told me that his house was very small. He was
an MD of a big company. He told me that his house had only two rooms
and one veranda. Look at the situation in India. There are palatial
houses. The worth of some houses is Rs.50 crore or Rs.100 crore. 1 was

told that in Mumbai
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their worth is thousands of crores. Look at our extravagance in
marriages. There is competition. Dr. Chandan Mitra talked about middle
class. 1 tell you that the middle class is competing for big houses.
In marriage also they are competing. The middle class is competing for
buying gold. How is the price of gold going up? (Interruptions) Please
sit down. (Interruptions) | thought I was a teacher. | am sorry. Let
me complete. | am saying what 1 feel. I am not blaming anybody. 1 am
only blaming us. Look at our extravagance in marriages. Can any poor
man buy gold? This competition of wealth is being taken up by the
middle class. This has to be controlled. Something has to be done.
Otherwise, corruption will increase no matter whatever the Government
do; and whichever Lokpal Bill it may bring, corruption will be on the
increase because of this competition for amassing wealth. That has to
be controlled. There should be adequate laws. Why do we need big
houses? There can be a law to regulate big houses. There can be laws
to regulate extravagance in marriages. Once upon a time there was a
law in the country under which you could not spend huge money on a
marriage. Crores of rupees are spent on marriages. | think laws should
be brought to regulate all these things. This way system will correct

itself and system itself will improve.

Second point is this. That is not enough. It is a question of basic
character. There are some people who will not become corrupt whatever
may be the pressure. How is it? The hon. Member, Shri M. Rama Jois,
spoke about education. He quoted Swami Vivekananda. | agree with his
view. The real purpose of education is character building. Today,
there is no emphasis on character building. You only produce doctors
and engineers. They only want to make money. You ask engineers about
their aim. The answer will be to get a job and make money. Doctors are
to serve. Honesty, integrity and patriotism are good values. Another
reason behind corruption is lack of patriotism. If an officer or a
politician is a patriot, | have no doubt in saying that he will not

become corrupt.

Sir, you have given extra time to everybody. You have to give me
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also.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): The party has

already taken twenty minutes more than the time allotted to it.

PROF. P.J. KURIEN: Today, when I was in the Chair, 1 allowed extra
time to

everybody .
Character building has to come from education.

(MR. DEPUTY CHAIRMAN in the Chair)
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For that, our syllabus should be revisited. 1 remember a story of
Gandhiji when he was a student. He was writing the word “kattle”. He
wrote the spelling of the word wrongly. Then the Inspector of the
schools came. The teacher went and gave a hint to the student to copy
it from the next student and correct it because the Inspector was
there. Gandhiji did not do that. 1 learnt the lesson that whatever may
be the pressure from higher ups, don’t do a wrong thing. They should
be taught in the class. 1 will give one Talisman. Every Minister,
every MP and every bureaucrat, before starting work should recite one
sloka from the Bhagvat Gita. Every day do it. The Bhagvat Gita says,
“Do your work, don’t expect anything.” Even the result of that work,
don’t expect. “FHHUIATAHRES AL Ay derde 7. What | am
saying is that every Minister, every MP and everybody should write
this. Every morning he should read, every morning he should recite. |

am sure he will improve.
The second point | want to say...

MR. DEPUTY CHAIRMAN: Prof. Kurien, you ask everybody to sit down.

Now, I am asking you to sit down.

PROF. P.J. KURIEN: I will finish. 1 also allowed more time to
Members to speak. You are more benevolent. You are kind. Please give

me three more minutes.

MR. DEPUTY CHAIRMAN: Two more Members are there to speak.

Mr. Narayanasamy is waiting to reply.

PROF. P.J. KURIEN: Now, 1 will conclude. My request to the
Government, all efforts should be made, whatever possible, to

eradicate corruption.

This Government has taken the Ffirst step to enact the Right to
Information Act. Everybody is ignoring that. That was an important

step for transparency and helped in exposing corruption.

The second point is, as the hon. Minister has said, the Lokpal Bill

would be effective. 1 do not want to say about this Lokpal Bill or the
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Jan Lokpal Bill. Whatever may be the Bill, it should be effective, it

should have teeth to deal with corruption in the country.

So far as including the Prime Minister under the jurisdiction of
the Lokpal Bill is concerned, that should be decided and discussed in
the House. | have to say that it is hanging over the Prime Minister
like a sword of Damocles. Is it good for the nation? We should think
over it seriously. I am not taking a decision. But this House should
seriously debate whether it should hang over the Prime Minister like a

sword of Damocles.
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Now one more point | want to say is that the Lokpal Bill is before
the Parliamentary Standing Committee. Everybody and anybody can
present their views. The Standing Committee would consider this Bill
including the Jan Lokpal Bill. I am told that the Prime Minister has
that the Jan Lokpal Bill will be first to Standing Committee said. The
Standing Committee should consider that Bill also. But the final
authority to decide which Bill 1is to be passed vests with the

Parliament.

SHRI S.S. AHLUWALIA: Instead of speaking here, you should have gone
to the all party meeting to give your valuable suggestions. Why are

you wasting your energy here?

PROF. P.J. KURIEN: The supremacy of the Parliament cannot be
questioned. The supremacy of the Constitution cannot be questioned. We
are all bound by the Constitution. Nothing should be done to undermine
the Constitution or the supremacy of the Parliament. Even the
Executive 1is accountable to the Parliament. Therefore, whether this
Bill or that Bill 1is to be passed, the final say is of this

Parliament.

With these words, 1| thank you for giving me time and a little

extended time also to speak on this issue.
MR. DEPUTY CHAIRMAN: Shri Sanjay Raut. ...(Interruptions)...

T wwRe AR GeR QR ) 1 W, 9| W oTEm Ll
g W B, T odn sRSEER W= g W R
(FEEuET ).

@ IumHHa : 9% 389 related @ W S &

SR1 SANJAY RAUT (Maharashtra): Sir, we are discussing corruption,
not Lokpal Bill. ...(Interruptions)... I, &7 T H:  ISCAR
o Tl WE o, AfkaT TN A dwud I W AW @
gt sl o S er B IR AU S Hoe 3T eRaTeT

[ S P ST AeT B¢ S TR SoTek T @ST ST AT
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aqM, R FET  AAT @, a W @ sEE s wsr X a

E A fo? AT, TSR Teh HgcaquT =T go
gH =T W IR &, I AWUT  NWN , dF MMM, ofhd TS
@ dn '@ g &0 IR du o SR Fo GRAw  TH
g WS g gk sH AW Ac ugd i §gd  @e§ g
® g TE we How Ae AT, ARG @0 IWEA o
& S g Fn dAd g6, a9 i wEde D R 2
gor , a9 i Tuy g3 , N FA A  F ban A Fn dE
A Bo, d9 i AE -BE g B¢ Wk, IONEr @®o 65 W 9
ot sSeaR F ASS  HL 99T AW B AT S an 3R
TSTHTRTAR EAEC G CO S 1 S W HSHTCER

do WRAG  JEET F0 g9 g W do AT FX TSH W @I &
qH T g HiCSH ASS HL A
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TI3iETST Gl AT AR garer  afh THh M o S F:n
dE go I HeAWl TR Bo FGREAIE AL g0, AGAFHAIAAD G
gRieufa FAoe o W go, 9Oy FT W go, O 3R &P

W, A He TqF T TSR & TSR H oY
dAe g QEt el #Ao IEseER , e Fr: TEr sl
g 39§ -§3  OE AN (1 < |~ o ETer
FIHATICT ;Erer , ey wWEer , IR’ WEerT , ofhd IR
SFIar S g¢, Middle Class Seldr & g0, 3ddr  §HEAT 37197 &
396 BIE ¥ W ATCER FL OTHAT I TS g 3
o -Er Fo ISR go, afFT z@d W #do P W
de ==l EE) AT g 9 EH & HasR o TS Po AR
i) Fo ae ART  go , I9 39H @ & g3t go ., Mid
Day Meal #H:  RSCHR gar e, ¥SH Ac SR g
g #AEgH g N gHEEIT e e I @R U o 8
g go, o I@ MW TER F: 3o HHAAT  HAT
%, m wEd MR Ao B, mehe Ao o, gRw &
go , TEEe™ Ao go, WA I GEE #Ae g R @ e Sn
drE ST o, JeE AW Ac @ed IEA AW g

FET aw , JgHT ITTHE AR - Ao Fgar g &
g oW @ $AER RS gRr S gRr gem
AR 3OW AT R HAT GG  gRT ? 39 $ARGR Fafea
o FY  Hoe  Agad atmr S ge, db 389 &ed  gEiedId
SHATTEY N 3ET Ag gl o, dfeh  3HE gg 379aT
g P g gt o SEH A Fo Uk, AT 3T
tar S g W UF SARGR qETAHAT 39 aF g9
RS WHR  F Aged W gp  Her W ARG Car:)
FH P, o HTCEAR @ Belel AR TES ot

W, Had ©E 4n go o wmar Jo gl sRsemr ,
8 §W W # , @mue ad ¥ @ Sme 2 o
HTSTAR dFaer 3 do FE T@a| H o e H
AHATT AT, AT WG B ARAT Gl ARl g et , S
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oy
W‘[ W ?IET a—s %-:ZZ- ) ?3['-:::- q;}é

ARG AR w0, §FEH  IEEIR ST 3R gFER Hom Ao

#Ao 3R o dwamw o 3R

s Udhel F owfer #o @n g S el

go, dE3E o ¥ Tg S o 0 dERE So IW O <ol
g g I 3INT W & g
IR AT IR dgar TEe e B¢ 9fka , T@ WA HTeT

ECic o
M FHO A H GURS
FBT FT Fo e
FXR/A  FAGE S|

el gf@rar g¢ * ®Ea go
grr R e g ..

g S

go , IEE e g0 IR Tew

, Uh AAGT  HeEg  Ac T Hgl

F ST TRt R AT IS A Ao dF

3mar &

ASTTH IR TR 9K @ WS

HT He  der  FE g, W

.(@@EaE ). ..

*Not recorded.
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MR. DEPUTY CHAIRMAN: He is a Member of the other House. Don’t take
his name. s &A@ &afSU]

LKA g WA o W grr 3R der e # oFcH

'~ < =

oETer Fo * Fgd g, qUUHAT F AT {H  ARHA &b

...(FT auT ). ..
o symsfa A AT QRS

o g UWSd : 3O Jeed Ee2s) FHo @I BT, SAR
ataw & FHo  gEEl dfkd , 3ER AdAdsdar g go &0 R
FEar o Fo Fe WX W W g, I G =re Eticy

FT

W &
Shd  PgaT g0 Hio Hoe e ST S W g ., | ol
LI < HAT  HAdd T§ I HIC HI ol Th-g@El wo TR
HWY &k IR 3T ST F YA TEE B BIE B S BRI
ERIR I £

Lt ) T T ad He  ger  go wfD 18 Jw 25 TH  Ho
Zar3ir Ho IR o dC T CEl afe&r Fr aEg
TSR g .o@mmE: w8 ) .. & gw @@ weed
T HAe ARG g I Aeawd Ao g@Ar g & TN o
HT VR A YT IR AGT  HWS W@, an T @ 9@ &

TE He  99s W gAw i gare gl 9 9 SaEW
A IR §H HTCAR Fo @Rk osd ge , dn g ag
CEESR LG T FR 36 F osa IR Ig aith T aréf HT
ot &RY go , afew g gt WAt IR el wWeRt F
Fard g WR 9% WOAR BANT g, U En I UEEl Ho
FET 3k aEf F: gk, TN P TH @Y B W HTCRER o

fCIE I I I S A WRT AR MW FEF ST @R
FEer g o 3R W IR 38 FEA o @ gH L ol
Y gaTe |

SHR1 KUMAR DEEPAK DAS (Assam): Thank you very much, Sir. 1 must
thank my hon. colleagues for giving their valuable suggestions to

eradicate corruption from the country. Our party, the AGP, wants
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eradication of corruption from every walk of life in this country. We
want a comprehensive Bill to stop corruption. There should be no
corruption at high places. There must be a missionary vision and
motivation at the Government level so that corruption can be
eradicated from all walks of life. We have some faith iIn the Jan
Lokpal that has been presented by the Civil Society led by Anna Hazare
which would be able to make a lot of difference in the present
scenario and state of corruption. The Government has Tfailed in all
respects to stop corruption. Corruption has become part and parcel of
the present Government. Even corruption is injected into the blood of
the common people by their acts. There are Acts and laws. But all of
them are obsolete. The common people are being forced to bribe for
every thing. Take, for instance, services like public distribution

system, medical assistance and water supply. He has

*Not recorded.
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to bribe to get water at the right time to irrigate his agricultural
land. Even for an IAY house one has to bribe in our country. It is
shameful and it is the state of affairs in our country. Corruption has
cast a shadow over our growth. We could have got a double-digit growth
rate in India had we combated against corruption timely. Recently, the
Supreme Court has called for an amendment to the Prevention of
Corruption Act to deal with the malaise echoing public discourse in
the country. Recently, the CAG directly implicated the PMO as well as
the Chief Minister of Delhi. The PMO should accept the responsibility.
But what we are seeing is that the Government Lokpal Bill has failed

to include Prime Minister under its ambit.

Sir, price rise in our country is one of the products of huge
corruption at the Government level and is the outcome of illegal tie

up between concerned Government employees, Ministers and traders.

Public Interest Disclosure and Protection to Persons Making the
Disclosures Bill, 2010 was tabled in Parliament. The Bill has not
furnished any cogent reasons for excluding the Defence Forces and
other agencies. The Government may alternatively consider setting up
of a separate authority for those exempted agencies under the Bill and

special laws may be enacted on the line of the USA.

I must say in support of the Jan Lokpal Bill that the proposed
Government Lokpal Bill does not contain various issues that the civil

society has demanded.

We, the Parliamentarians, are sitting over the Administrative
Reforms Commission recommendations on the Lokpal Bill since 1966. The
Lokpal Bill was suggested by the ARC in the year 1966. If the office
of a Lokpal had been set up as far back as 1966, all these scams now

appearing in the media regularly, would not have taken place.

Although corruption is a reality, it is not clear what a Lokpal can

do that so many other anti-corruption bodies could not achieve, if
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allowed to function efficiently.

Sir, reform of political funding and reform of functioning of the
Election Commission, including the present EVM system and the process

of election are very necessary.

Corruption has damaged India’s global image. We need a clear cut
resolution so that this serious issue can be handled well for the
bright future of our future generation as well as economic growth of
the country. We must be able to address such epiphany of Indian

distress.
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We must not forget that the blight of corruption has started
prejudicing the common
people against democracy itself and this is a fatal question before
us, we the

Parliamentarians.

I hope the Government will take necessary action to eradicate
corruption by coming forward with a comprehensive Lokpal Bill. Thank

you.

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, | am grateful to
the hon. Members for this very good debate cutting across party lines.
The issue relating to corruption, which has been daunting the nation,
has been raised iIn this august House. The tone was set by the
Leader of the Opposition. He talked about the concern of the people of
the country on the
issue of corruption and the measures which have been taken by the
Government. He also said that the system has to be improved. Then some
other hon. Members and senior Leaders, while speaking on this issue,
have talked about corruption at the higher level, at the lower level
and also in the Judiciary. To eradicate corruption in this country,
there should be a concerted effort by the Central Government,
respective State Governments, all stake holders, including the
corporate sector. It should be a cumulative effort. 1 would like to
submit that for curbing corruption several measures have been taken by
the respective Governments, whether it is the UPA Government or the
previous Congress regime or the NDA Government or the present UPA-1

and UPA-2.

Sir, the concern was shown, very recently, by the hon. Prime
Minister, while addressing the nation from the ramparts of the Red
Fort. The hon. Prime Minister said, and | quote: “Corruption manifests
itself in many forms. In some instances, funds meant for schemes for
the welfare of the common man end up in the pocket of the Government

officials. In some other instances, the Government’s discretion is
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used to favour a select few. There are also cases where Government
contracts are awarded to the wrong people. We cannot let such
activities continue unchecked.” He further added, “lIt is essential that
we consider these issues.” By way of caution, he also said, “We cannot
create an atmosphere by which the country’s progress is put into
question. Any debate on these matters should reflect the confidence
that we can overcome these challenges.” Therefore, he said, “l believe
that there is not a single big step which we can take to eradicate
corruption. In fact, we have to act simultaneously on all fronts.”
This is the approach which the hon. Prime Minister had also stated
from the ramparts of the Red Fort. We should go step by step, because
there is corruption even at lower places, whether it is water supply
or electricity supply or in various other organizations at the State

level. Also, at the higher level, in spite of
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several legislations being put in place and checks and balances having
been maintained, still, a lot more has to be done. The Lokpal Bill has
been on the anvil for the last 40 years which the respective
Governments had wanted to pass. Now, it has become a serious concern
for everybody that the Lokpal Bill should be passed. 1 would like to
mention instances where the Government has taken several steps for the
purpose of improving the system to check corruption. In 1988, the
Prevention of Corruption Act, 1947, was amended. To widen the purview
of the Act, the scope of public servant was widened. It was amended to
say that Government servants would include Ministers, Members of
Parliament, Members of Legislative Assemblies, Members of Municipal
Corporations, Members of State Co-operative Societies, and office-
bearers of Non-Governmental Organisations that receive financial
assistance from the Government. Secondly, at the time, when the 1947
Act was passed, it did not include a provision for prosecuting bribe-
givers. Then, by this Amendment, they brought under its purview the
demand to pay bribe. Accordingly, accepting bribe was made a
substantial offence. Further improvements were made then during the
NDA regime. The Prevention of Money Laundering Act was passed in 2002.
This initiative was started because a lot of money was stashed abroad
in the name of various organizations in fake names. Therefore, the NDA
Government took the step, and this Act came into existence. Some more
amendments were made after the UPA Government came into office. 1In
2005, the first major step was taken towards bringing transparency in
the administration and to establish the right of the common man to get
whatever information he wants. For this, the UPA Government passed the
Right to Information Act, 2005. Today, we are seeing how people have
been able to unearth corruption at various places. This Act is the
root-cause for this. The credit for bringing this Bill goes to the UPA
Government. Now, there are a lot of criticisms. But this Act has
withstood the test of time, and it has been useful to the common
people to expose corruption in this country. Now, we find that while

implementing the Act, there are certain sections of people who try and
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prevent the Act from being enforced and prevent the information from
being given to the people. Therefore, the Whistleblower’s Bill was
brought before this House. It was introduced in Parliament. Then, it
went to the Standing Committee. The Standing Committee made its
recommendations and, Sir, major recommendations came from the Standing
Committee. Our Ministry is seized of the matter and we are going to
place it before the Cabinet. We are trying to see to it that this Bill
for providing protection to the whistleblower is passed in both the

Houses of Parliament.

Then, Sir, cutting across Party lines, hon. Members stated that
there should be serious consideration by the Government and also by

various political parties of the issue of State
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funding of elections. There should be system to review the funding of
various political parties by corporate houses. Sir, the Companies Act
was amended and the Income-Tax Act was amended for the purpose of
streamlining the funding of various political parties by corporate
houses. That system 1is still in vogue, Sir. Hon. Members made
suggestions that there should be further improvements in this system
and that there should be transparency in the funding of political

parties by various corporate houses.

Then, coming to State funding of elections, Sir, 1 would like to
state that the hon. Law Minister, Shri Veerappa Moily had organized
regional conferences for eliciting the views of people from different
sections of the society, intellectuals, political personalities and
elected representatives on how to go about State funding of elections,
on how to improve the electoral system, how to curb the use of money
power in the electoral process and so on. The Government is very
serious about it and looking for ways to see to it as to how to
improve upon the Representation of the People Act, how to bring about
different mechanisms within the ambit of the Constitution so that

there can be free and fair elections in this country.

Sir, the third aspect of Government of India’s efforts to ensure
good governance in this country relates to the Second Administrative
Reforms Commission of which the then Law Minister was the chairman.
Sir, the Commission had made more than 1054 recommendations relating
to good governance, transparency in administration, a transparent
public procurement system and so on. Out of this, Sir, more than 654
or 655 recommendations have been accepted by the Central Government
and implemented. Some of the recommendations which had been made by
the Commission are in the process of implementation because they

require the concurrence of the State Governments.

Sir, the other important step which our Government has taken is the
signing of the Integrity Pact in relation to procurement of materials
by various public sector undertakings and Government organizations.

Today, more than Rs.2 lakh crores worth of purchases are
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being made by the public sector undertakings and Government
organizations. Therefore, the Integrity Pacts are required to be

signed by public sector undertakings for purposes of accountability.

Sir, the hon. Prime Minister took another step. He had formed a GoM
on corruption. The hon. Finance Minister is heading that Committee.
That committee has been given a mandate. Firstly, it will make
suggestions for electoral reforms. Secondly, it will make suggestions
for removing discretionary powers of the Ministers. Most of the

discretionary powers about which
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the hon. Members have been mentioning have to be removed. The GoM has
been going into this issue and, ultimately, a decision has been taken

by the committee to remove the discretionary powers of the Ministers.

Thirdly, as | said earlier also, there have been recommendations
for bringing in a uniform policy on procurement of materials for the
public sector units through the process of e-tendering so that there
is transparency and so that there is no room for corruption. Anybody
can question the process. For that, a sub-committee has been
constituted and it has submitted its report and it is going to be

implemented by this Government.

Then, Sir, about the mining policy, mining is a big issue which has
been debated in this House and the other House too because there has
been some political patronage, bureaucratic patronage in it, by which
some people are becoming billionaires and millionaires at the cost of
the common people. Therefore, the committee has been asked to go into
it. The mining policy has been amended to bring in transparency, to
bring in accountability-whether State Government or Central
Government; as far as mining is concerned, it is a national asset.
Therefore, there should be a proper pricing for the consumers, who get
advantage out of it and it should be done in a competitive manner.

That system also has been evolved.

Sir, from our Ministry, the Ministry of Personnel and Public
Grievances, iIn order to reduce the pendency of corruption cases
against bureaucrats, we have taken a number of measures. 71 special
CBI courts have been sanctioned throughout the country, of which 54
have been assigned to go to fields. Then, various State Governments
have been requested by our Ministry to constitute those courts so that
cases are disposed of as early as possible; also, to see that the

people who are involved in corruption are punished.

Another step that we have taken in the Department of Personnel is
we have asked the I1AS officers, about 4,600-odd officers in the

country, to file immovable property returns; like the Prime Minister
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or even the President of India, the Ministers, the Members of
Parliament, Members of the Legislative Assemblies, the Chief
Ministers, and the Ministers in the States also should submit their
property returns. Sir, | am glad to say that except 200-odd, all
officers have submitted their immovable property returns; the details
are in the public domain, in our DoPT, Government of India, website.
We are going to take action against the officers who have not

submitted their immovable property returns.

The next step we are going to take is to ask them to make public

even their movable
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properties possessed by them, as is done by others, the politicians
and other public functionaries. This is another step that we are

taking.

Apart from that, for the purpose of sanction for prosecution, it
was taking years. Now, within three months, the sanction for
prosecution is given and it is being monitored by the CVC and also by

our Ministry. That step also is being taken by our Government.

Sir, there is one area which has been a grey area, that is, the
private sector bribing public officials. Even foreign corporate houses
who are coming here are bribing officials. Our people who go abroad
also are bribed by foreign officials. To rope in those people and to
take action against them, iIn compliance with the U.N. Convention
Against Corruption, our Government brought in a Bill before this House
to rope in the private sector also who are involved 1in public
activities. The Bill has been brought before Parliament; it was
introduced in Lok Sabha in the last Session and it has gone to the

Standing Committee.

Sir, | would like to touch another important matter—the Judicial
Accountability Bill. It has been a bone of contention here in this
august House, as far as the Judiciary is concerned. A feeling has been
expressed that the Judiciary too should be accountable. That Bill has

been introduced now and it is in the domain of Parliament.

Sir, these are the measures which our Government has taken. Yes,
still a lot more needs to be done. 1 am not saying that this is
enough. We have to do a lot apart from what we have done. 1 agree with
the hon. Members that it is not only the legislation which is going to
solve the problem of corruption. There should be a concerted effort,
there should be a will power, there should be a proper education to
the people that for curbing corruption, we should all work together;
it is not the party politics, whether the ruling party or the

opposition parties.

Sir, coming to the final aspect of it-Mr. Ahluwalia is in a hurried

mood. As far as the Lokpal Bill 1is concerned, it is a bone of
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contention. All the hon. Members have been raising the issue. Yes, the
civil society was involved. Hon. Finance Minister was the Drafting
Committee Chairman. A committee of five Ministers was there. It came
to a conclusion. There are 40 basic principles given by the civil
society. While drafting the Bill, 34 of the basic principles have been
accepted by the Government and incorporated in the Government Bill.
There are six areas of disagreement. 1 would like to say about the
areas of disagreement, namely, whether there should be a single Act to
provide both for the Lokpal in the Centre and Lokayukta in the States;
should the Prime Minister be brought within the purview of the Act;
should the judges of the Supreme Court and the High Courts be brought
within the purview of the Lokpal Bill; should the conduct of the
Members of Parliament while functioning inside the Parliament,

speaking or voting in the House,
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be brought within the purview of the Lokpal. Presently, the hon.
Members” right is protected under article 105(2) of the Constitution
of India. Then, Sir, whether article 311, giving opportunity to act
against the Government employees, notwithstanding the members of the
Civil Service of the Union or All-India Service or Civil Service of
the State, or a person holding a civil post under the Union or a State
be subjected to inquiry and disciplinary action, including dismissal,
removal by the Lokpal, Lokayukta, as the case may be; whether the
definition of the Lokpal should by itself exercise quasijudicial
power. These are the five areas of concern. Sir, before the Bill was

brought before the Parliament...
SHRI S.S. AHLUWALIA: There are 22 points.

SHRI V. NARAYANASAMY: The other issues are relating to screening
committee, etc. These are all minor issues. ...(Interruptions)... | am

telling about the major points.

SHRI S.S. AHLUWALIA: No; no. 1 will tell you about the major issues
also. The major 1issues are: Prime Minister, judiciary, M.Ps.,
grievance redressal, CBI, selection of Lokpal members, and then, who
will Lokpal be accountable to, integrity of the Lokpal staff, method
of inquiry. Then, Jlower bureaucracy, Lokayukta, whistleblower
protection, special bench in High Courts, CrPC amendment, dismissal of
corrupt Government servants, punishment for corruption, financial

independence, . ..
SHRI V. NARAYANASAMY: These are all combined.

SHRI S.S. AHLUWALIA: Prevent further loss, tapping of phones,
delegation of power and NGOs and false and frivolous and vexatious
cases, complaints. There are 22 items which are differing from the
present Bill which has been introduced in the Parliament. We may have
differences on different clauses. But there are 22 points. They are
holding the all-party meeting. (Interruptions) N&aRTH S, T

Af@e , tH A@ec 33O ds SmEv There are 22 points, and they are
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going to discuss this matter. But as per the letter of the Prime
Minister, they are going to involve some more civil society members
and their views also. If I calculate that, then, there are 27 points
of disagreement. So, it needs time. They are sitting. Let us pray that

they come out with a unanimous decision.

SHRI V. NARAYANASAMY: Sir, there are certain areas where the Bills
have already been introduced, and the hon. Member is also referring to
that. Sir, after the introduction of the Bill, Shri Anna Hazareji is
on fast. And the hon. Prime Minister has also appealed to him to end

his

681



6.00 P.M.

fast and cooperate with the Government for the purpose of passing this
Bill in Parliament. Now, the hon. Prime Minister has called the
allparty meeting. They are discussing, as Ahluwaliaji has rightly
observed. The all-party meeting is going on. They are going to decide
the course of action on this issue. By consensus all the leaders will
agree. But, Sir, 1 would like to submit that the Parliament is
supreme. The Members of Parliament have got their rights and
privileges. The parliamentary procedure, the Constitution of India,
the rule of law has to be upheld by this Government. As far as we are
concerned, Sir, Parliament is the only forum for passing the Bill.
Parliament is the only forum where it can be debated, discussed and
final solution can be arrived at. The Standing Committee is a mini
Parliament. Sir, before that, the Drafting Committee was headed by the
hon. Finance Minister. The civil society members gave their draft Jan
Lokpal Bill to that Committee. That has also been referred. The
Department of Personnel is the nodal Ministry. We forwarded the Jan
Lokpal Bill also to the Standing Committee for its consideration. It
is for the Committee to decide. As far as our Government is concerned,
the hon. Prime Minister made it very clear that the Government has got
open mind. The hon. Prime Minister also went one step further, as has
been told by the hon. Members, that he wanted that the Prime Minister
should also be included in the purview of the Bill. The hon. Prime
Minister made it very clear also. Therefore, Sir, the Government, with
the support of everybody, all the opposition parties’ leaders, taking
everybody into confidence, would like to bring the Lokpal Bill. The
Lokpal Bill alone is not going to solve the problem of corruption.
There are other enactments also. The hon. Members also mentioned about
judicial accountability. There are certain other legislations which
are with the Government, and cumulatively, they are going to solve the
problem. Therefore, we need the cooperation of this House. | take this
opportunity to appeal to Shri Anna Hazareji, through this august
House, to end his fast and support the Government, support all of us

to ensure that a strong and effective Lokpal Bill is presented and
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then passed by this House. Thank you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No questions. ...(Interruptions).. Every point

is replied. ...(Interruptions)..

SHRI PIYUSH GOYAL (Maharashtra): Sir, only one clarification.
...(Interruptions).. Sir, about the allocation of natural resources
the Minister has said that they are coming out with a Bill which will
bring transparency as the past system was wrong. ...(Interruptions)..
I want to know from the hon. Minister that thirteen billion tonnes of
coal has been allocated in the last five years by this

Government, ... (Interruptions)..
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MR. DEPUTY CHAIRMAN: That is a separate issue. ...(Interruptions)..

SHRI V. NARAYANASAMY: The Coal Minister will reply to that point.

...(Interruptions)..

MR. DEPUTY CHAIRMAN: Now, the discussion on growing incidence of
corruption in the country has concluded. The House stands adjourned to

meet at 11.00 A.M. tomorrow.

The House then adjourned at two minutes past six of the clock till

eleven of the clock on Thursday, the 25th August, 2011.
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